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LOK SABHA DEBATES

LOK SABHA

Wednasday, May 20, 1970/ Vaisakha 30,
1892 (Saka)

The Lok Sabha met at Eleven of the Clock.
[Mr. Spenker in the Chair]
MEMBERS SWORN

1. Shri Digambar Singh Chaudhari
(Mathura) ;

2. Shri Kedar Nath Singh (Sultanpur).

ORAL ANSWERS TO QUESTIONS

Indo-Soviet differences over Nuelear
Non-Proliferation Treaty

+

SHR1 RAM CHARAN :
SHRI JAI SINGH :
SHRI YAINA DATT

SHARMA :

SHRI SHIV KUMAR

SHASTRI .

SHRI HARDAYAL DEVGUN :

Will the Minister of EXTERNAL
AFFAIRS be plsased to state :

(a) whether it is a fact that differences
have arisen between India and the Soviet
Unlon over the follow-up action lo be takem
after coming into force of the Nuclear No--
proliferation Treaty, during the discussions
in Vienna under aegis of the International
Atomic Energy and if so, the nature
thereof ;

(b) whether it is also a fact that the
Soviet Union is not prepared to concede that
the suthority of the Interpatiopal Atomic
Erergy Agency shall be supreme in any

*1741.

2
inspection and safeguards system to be
evolved ; and

(c) if so, whether Government propose

to re-orieat its defence policy and if oot, the
reasons therefor ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH): (a)
and (b). No, Sir.

{c) Does not arise.

sit v e ¢ Wi A X wEr g
fir fedwwa gfve 9 d v gur § ek
A ¥ gardl T W w0 & a0
# 1€ s A gk § | wwdw oloww
FER A qErr s R E ¥ wgr &
wefaw gt #t sarar afes a6 gro #
QoA fTA e aw awr fear
R RO aw ot ar v g &
AT g § i W a1 e o
#fx & gudt arq afcade aff w8 ?

amAt &7 £ T ¥ a1 qfeeE &
gardy ayrt gy are & | waT @R W@
sor &t Aifr off wor off § fv 9@
syeqr ¥ gawy fadel qv foic @
9% s wA §f eE Ay ITET gEEAr
wt 7wt Ymr w0 & fAq wT qew W
& oy durc § 7 g ¥ ot wfe
¢ fr g7 qew aw amy a% | ¥feT qoe
szt § s ot ow dar ff & 1| ORI
g st o & fe g qefire oo
dragw qeefoxr & fag edmma son
e L.

W AR av Wy qefie
ol & W # W quAT gF T e
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¥ og oo W At € W o
ger o1 A% A A I sg § fw
L1l

st T oW ¢ gER e At
¥ T 9T WU WT9F) afEme @
wifw &< T & 1 wzfrw oAst § Ew
&% wNfe a AT e § | 99 FEedT ¥
¥ 9T QZW aW aA & g da
o ¥ qargar fodr altz ?

wsaw WEYAY ;. HATH AT QEEEAT
uist fafaee & frar & | &feT e amg
warer fafaeee are wefas oasft & w
w® &) gg ¥ ™ ?

it U we - F g wATe qEE
) @i wr & f wrf wmer wE gen
g

weas WENAW : ATOET At g %
wil vt g 3 7wy wex § fr
g guT & 1 AT THAT Argd § W AG
g ?

ft v owIm o ag a| Al ¥
7R ) Aif—e7 o amder @4
FY T AT AT ) HIT MPT AR AAT
& ot 2z gy § 9y frely 2@ W gl
T, kA qr s v @R E 7

»} fede fay: w9d smmEr § e
Y€ 7 v afen & ary # agw TE
V@ awr N A o ae q=w
Hoags wer medi § oaard ar qwr g
a NifawiaT o W 5w oEeT &
Tt F A wA § guF 2y F gu q@mar
t ¥ wraY wy oww & 1§ gArd -
wfawr w5 ¥ 78 g€ & 1 gt A% qA_
2t & gfsmae a-Difastas & w1 8,
IAH IET gATY I A@g AT gferwar
@ 8 Y g A T awe g
& '
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ftem & @ : & s wgan g
am-AfastaT Hd & swaia fFw WA
#t A-gfeee sw ¥ g gf R ? WA
wer & fF fawraror 9 & oweta At
fomrdy & 1 fover wmaTe o A frmet 8 7

e fag s are e a &
e ¥ agw § gFr & 1| W€ Iu qfanw
A1 geieamar g ¥ 5 HA A
it fordfeat waft of & o o gwd
smafaieior & 978 a & s o e
afd & a7 § 37% @ foad qm Jg
& 9% 99§ oF A7 FAER @ T
rgnem A faers &1 gw wmgd &
fe o #vé ot fordanfeat &Y, va AT &
FIC ATATE | O w0 wfdr ¥ wen
AGN a1 & ot e IO Y ag Fasdadr
i g 3 aff T oy
s wifzd 5 59 2 foad qre aex §
W A A foek arw A 3, e drw
ZRAT FF IAT @ |

SHRI HARDAYAL DEVGUN : May I
know whether it is a fact that Soviet Russia
and the United States are annoyed with us
for our resistance to sign the treaty and
whether it isa fact that Soviet Russia has
insisted that India should not be allowed to
play a prominent role in the safeguard
system oand et some disarmament talks the
Russian representative admonished our re-
presentatives ?

SHRI DINESH SINGH : No, Sir. That
is not correct. We have answered that ques-
tion. I do not know why the hon. Member
carries this impression in his mind  There is
no such thing. The hon Member also asked
whether the Scviet Union and the LUnited
States were anpoyed with us. I am afraid we
do not judge issues on the basis whether
other countrics are annoved or not annoyed ;
we pursue our independent policy and, of
course, we Iry to maintain friendly relations
with all of them.

MR. SPEAKER : When the maio ans-
wer was “No. Does not arise” I do not
koow how the supplementaries keep on

arislag.
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SHRI G. VISWANATHAN: As the

treaty stands at present, it is only for ban-
ning the horizontal proliferation and the pile
up of nuclear weapons Is not going to be
prohibited. I am glad that Government is
not at present signing the treaty. But, at the
same time, I want to know from the Minister
whetber there are countries who bave already
signed the NPT but are not glad over the
fact that they have signed it because the in-
spection clause may be misused and the nu-
clear powers may take advantage of the
situation. What are we going to do ?

SHRI DINESH SINGH : It is true that
there are certain countries which have signed
the NPT but have not ratificd it. They have
not given any reasons why they have not
ratified it ; nor have they said that they do
not propose to ratify it.  Normally they will
Indicate whether they wish not 10 ratify it or
they wish to ratify it at some stage. The
question as to why they have not ratified, it
is difficult for us to answer,

SHRI S. KANDAPPAN : The hon.
Minister has missed one wery important
point. Has he taken note of the hesitation of
some countries which have already commitied
to this treaty 7 Would they take advantage
of this factor to strengthen our position 7

SHRI DINESH SINGH : When [ say
that there are countries which have signed,
we have taken note of the idea that the hon.
Member has that we should take some
advantage so that we can work agalust cer-
tain positions. That has not been our atti-
tude so far as the NPT is concerned. We
have not woiked against the NPT We bave
said that it was discriminatory and that it
should not be signed and we have left the
declsion to each country., We have not
carried out any campaign that other countries
should not sign it. It is for the other
countries to decide whether they want to
accepl a discriminatory system or mot ; we
bave not accepted it.

SHRIMATI SUSHILA ROHATGI : My
question relates to part (c) which refers to
the reorientation of the defence policy.
Recently public opinion has been mobilised
in support of India going nuclear and con-
flicting views had been expressed by various

VAISAKHA 30, 1893 (SAEA) Oral Answers [}

ministries such as the Atomic Energy de-
partment *and the E, A. Miaistry. Is the
Minister prepared to say categorically in the
House that India stands by certain position
and it would go nuclear only after studying
the implications behind it and taking into
consideration what we have done so far ?

* SHRI DINESH SINGH: You will
appreciate that part (c) really relates to
defence policy which should have been direct-
ed to the Ministry of Defence. So far as the
general policy is concerned we have mention-
ed in no uncertain terms and on a number of
occasions that we are going to use atom for
peaceflul purposes only ; we do not propose
to make nuclear weapons.

SHRI HEM BARUA : Isit a fact that
ths Canadian Gowvernment had given a re-
actor which is pow placed at Trombay and
it is called Apsara by name and it was stipu-
lated that the reactor can be used only for
producing atomic energy for peaceful pur-
poses and it cannot be used for producing
atomic energy for non-peaceful purposes and
if so, may I know If itis because of this
stipulation that the Canadian Government
has put on thls reactor that our Government
does not want to re-orlent its defence policy
for going nuclear ?

SHRI DINESH SINGH : No, Sir; it
bas nothing to do with the reactor set up
with Canoadian assistance. You will appre-
ciate that details can best be provided by the
Minister in charge of the Atomic Energy
Department.

SHRI M. L. SONDHI : [ regret the
Minister evaded answering my colleague's
question, Mr, Hardayal's question which was
very important. My question is specific and
it deals with Indo-Soviet nuclear relations
with which the Minister should be concerned.
Isita fact that in 1U64 the Soviet Union
entered into an agreement with us on auclear
co-operation and promised us many things
and in view of our opposition to the NPT
it has gone back on its promise ?

SHRI DINESH SINGH : [ cannol just
now say about the detalls of any arrange-
ment that might have been made and what
demands we have made on the Soviet Union
which were turned down by them.
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SHRI M. L, SONDHI : The Indo-Soviet
agreement of 1964,

SHRI DINESH SINGH: The hon.
Member is referring to certain action that
would flow out of the agreement and I am
referring to that only. If he would put a
specific question to the department concerned,
we shall supply the answer.

SHRI SAMAR GUHA : Our Govern-
ment are opposed to the monopoly of nuclear
weapons by the super powers. At the same
time they are opposed to the development of
nuclear deterrents by India. This leaves a big
gap. While having discussions with Russia
or the USA in regard to the non-proliferation
treaty, was this question posed, namely
China being @ member outside the nuclear
club, if China threatens the security of any
Asian country like India with strategic or
tactical puclear weapons, what will be
the instantaneous reaction of Russia or
America ?

SHRI PILOO MODY : As far as this
Government is concerned it has no instan-
taneous reaction,

SHRI DINESH SINGH : He is asking
for instantaneous reaction of other Govern-
ments and not our Government. There has
been discussion in this House about this
question as to what will happen if there is a
nuclear attack on us and various questions,
if you will recollect, umbrella and other
things bad come into the question. I do not
think that it is really a question where we
can say what would be the instantaneous
reaction of other Governments, They will
paturally be guided by their policies and
interests, but it has been stated by some
countries that if there is a nuclear attack
they will not remain unconcerned und that
they will take action. What exactly they will
do, we cannot say.

Maltreatment meted out to Indians residing
o Trinidad

*1743, SHRI SHIVA CHANDRA JHA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whetber it isa fact that the Indians
residing in Trinidad since years are facing
discrimination and other maltreatment from
the whites over there ;

MAY 20 1970

Oral Amwers ]

(b) whether it is also a fact that the
Tory leader, Mr, Powell supports such policy
there and in other parts of Asia ; and

(c) if so, the reaction of the Indian
Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). Facts are bcing obtained.

(¢) Government are opposed to ull forms
of racial discrimination. So far as (his
specific question is concerned the matter is
being examined.

st fira @ W §w 69 & A9
# femrant mfefom & v s @
T ® @A & | uig A gir fE s
Fft snq IR § oF g, fyfem  frwmar
F ggAa & T a1 IAEr W oondt ol
Wl AT 0 ¥ gew ¥ § W I
ofae & @ fggear ey &1 9w
fergeadt sfefam & =Yl &Y g wraw
2 fr & fggmm & surer A9dlw oy,
qgi % fF A fgegeamy Frow ) 9MH
¥ fgrgen & W1g 0F ¥R a1 FA-
Fetgw avT ¥ wsgs &1 Afew gfs
fgrgear a7t fe Afq 12 alk ox g
Wi fawdl 8, wafeg agr 1 wwe
fefere ok wag et & fgrgernfral &
ag gt A g T Ag FT T G B
g IAF WY S Fedagre ar §, IAw
AFA & qraeg § I9a) &1§ gggar TG
s ar @ | fefrers % fggeait 36
q@e § | fggem Wi R smw-
deq WIS A0 & gz §, fomwr dow
# feggeam & wfafafe g arergford @
% fog wmar &@ &1 & ag qET
wgar g fF W1 TR T T TR E
frg aeerd afk qT o WA g}
fs fefrere & fegeaeh  dreltfewelt
fegram & faar Awdw o g &
W T ST H1 R §9 a0 AT @
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¢ . afz =i, @Y 5w mram & g fow
frerd qT Qg€ @ ; afe Agl, & &
T ?

wifre-wrg o=t (st favw fag) ¢
& wrAdla qaeq & wgwa § fF fefrere &
it wredlg gas | g, IaE WEAT §
f gumt sitT I7h FFAW ATER! g WY
ITh WX gark wigfas @AW § 1 4g
a1 A AT qTEq A A% FE g, AwT
9®E W9 IFiA W aga W@ A w
frar faar @ 1 =g @R s &Y fraran
¥ faraas fofaere § w faar 1 & @A
®AT G AT % & | T qAAG HTE
T §a aral #1 fa=r & &, ot 9 A ag
SFAT AR §, IFF MY H WE @
2y % wfem€ g ondt & gwrw @@ WX
grs o @ i g wfew w0 §
fs gart st 37 & wiwfos graw
worga g | T fawr § 6 w0 gwr A
¢ | foamr % o, gdam s fedrere
# o giewfas wAT & fae w1 Fifow
#t 1€ & | ag gAfET & fF an ager
A fos gwd wroy Ag gur @ 1 A W &g
awar g & s @ wwar @ afew wiesfas
graeul #1 agT4 & faq Fr gw  wifame
®T W@ & | wgr ax f& uwfas @y
g o feframe s oF wasy 2w @ g
AT qee W s §, fgrgeard
wgd § 7€ T g T TRt dar AT
R} E ) agt Fa7 FTHT 103 771 104 A
¥ frgrarht § | T agi ek e
agi & AT § | IR A w9 B &
a<s ¥emT & 1 B gArd avw AE Fewar
¢ | wiepfas garU w5 g Afew To-
dfew & & ag o 99 q0 & Avfw §

ot frr WX Wi s AR,
gifs o at agr fem afew & oy
g
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o gEa ww b e Ot
X0 dar drdw 9 § ag afgswre ) Afa,
wifeee a1 q-dafes Aife wor wry,
TET ¥ wH F O gy ww #hw
fawem & g1a & fadw &1 ggwa @3 &,
fads 1 a@R g @@ srdAl T
g 5 oog ot fggema & wfi
fefenfaiam Y wramr ar afysrre o
WTEAr a5 GAT W@ §, IER Qe o
I&FT AFA 7 fwdq A wowre fawge
WENG /IGH 9% G E | A W we
gAY 1 FTHAAET # §, W wrAAdeq ¥
fode €Y g A w4 5 fggenfal
o ofeges & fasrs O afgesre A
#ifa & wa 7 #0 7F A gw  wrHA-
aeq § AW g ATAN T W4T @@ Ay
arfan wrw fwds &) & 7

=it fiw fag: sa1 a9 gwaw
#E\TW, TGN ATANG §Eq ¥ frarar o)
fefrars & faar fzar | 93 gaTede frmey
%t fefaame & s fawr fear ).,

ot forewew W wenw wRtwm, ay

waver @ & 1 wre qAre ofgR—

“Whether it is also a fact that the
Tory leader, Mr Powell supports such-
policy there and in other parts of Asa.*

werR wgrew ;. aTy gfag, a o
a@E

it fdw Fag : xwdt o forer § et

ot frwwy Wt ;oA aft waw ¥ )

st fedwr fog : &t @t ot oo
few mr ) Afew o &t wmE W@
wifir & oeft ot F ' ATy Ky qwar

g
gl a% & fadw o1 qaw & SEd
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st ferrwer vt ¢ famgew w0

ot fadwr T : wigr o= 6 fad &0
qare § agt ¥ & ofwme &1 faad
fi fafemr qradie & ol ofF ama faa
AT qrga € | IFFT fawge www qaw
g feframe & sewr avw 7 &)
mAAT geeq EE fex AT @ fea
awh, g faage oF wan qaw 1 T@
9T g fawgw are wgr @ f fadw Y
ot fifr & a7 T oaw v A Ay A
A AR | 77 weA Amlay # foaw
are fafew o2 @, sv fasderdr g,
I I awgw A wifgy, ag fafem
Faowy § AR A% §9 F o1 § AR
aT #1§ % 7@ AT wifgw | ag Afa
ue T § o gaw faers gv fafea wtad-
LR RS EcE N

oY farrsew W1 : SEATT ¥ geA @
T ¥ g O | A N Afa few
Al Far § @ frgram B e &
& ST Mfgy, w@ avg A Jara fadw
wr &t g ar A ?

ot wEow At § g wgRE ¥
ST wreaT g v ag aw g i fow
ST Afimr ¥ agt N gree g A
o A a7 N & wiwwre 5 A w7
¥ W ¥ A F agEa @ e g, @
W ¥ aga @ sofer feohr, Rrfirare
wig 9 fafewr e & www gk g,
Tt o o AT e afefw ¥ § @
oftra aifefos & §, grenife ag ageen
% § oo TRET AW ¥@ T 7 awmEr
war § o & fr ageer wt gegwwT #
qfeafer we faar mar § T 3@ a1 wET
PN AR AN & g & gar d
& o€ ¢ 1 ¥E Fw g T o
Fredrs i & ot Wi § I @
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e g & 1 g ded gy fow wER
Asferar F1 wrAe WG ¥ go qAe Wlo
¥ I3AT §, & AN FT Wrawer o g€
SFTT FT qTHAT §, AT F47 I WIHAT A
"9 Jo U ®Wio ¥ Jazrdr ar fafem
FAACY § 77T AT HlAg WIAA I
fa aE § A wr wTRAIew ¥ Aawy
frrerer wrod ?

ut fem Tog : weaw Wi, @
qarw fgfaziz &1 74 § | ag famge o
FOQ wAE HiAArn qzeq ¥ fear @ afea
sgamz fe feedl 2 o S=iv g9
FHYAS WA W § Wi AT w7 A
gz & faa fafags &1 w@AlT s=wer 7
oaw foar e ag frer & 1 g sy
faare ag w@r & fF v d7 av e g
Tfgq | gXUE AMfeE F1 auaT wfgwre
v fgy | wfem o ad o Afa @Y @
AW & AP0 B aq w7 F1 G g | gATD
WA AT WY @ ; 4fET ag agi ¥ S
WA FIATT F @F gY T qF  qEoree-
es@imawgEan g R
T gw Wy faare % /e & afsw aga
gEadT F & FE FraaT Ag g

st gETW ASYE ;. weUW  wERY,
star d3faar & a7 waTw ST § X
& % a1 ¥ o g9 gerudy go T
wYe ¥, ag ¥ qar ar )

WETW WEIAY : W19 a9 W R
&7 Al F wrr ¥ g v A g

ot wwew wetw ;. Qe & mrwer
# ag smaw fax 9T I W § Wk
ATl & A ¥ gy v B do g
[ 4

SHRI J. M, BISWAS : It has come out
in the press on the 12th May and in this
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connection 1 and the hon. Member, Shri
Ramavatar Shastri, had submitted a calling-
attention notice that Mrs. Mariyam Harris
after a four-month tour of East African
countries —Kenya, Uganda, Tanzania and
Zambia..........Interruption),

Mr. SPEAKER : This question is not
about these countries.

SHRI J. M. BISWAS : 1 am giving the
background, It is very important.

Mr. SPEAKER :
where else, oot here,

It may be so some

SHRI J. M. BISWAS : I will take only
two minutes,

Mr. SPEAKER : No, not even two
minutes if it is not relevant, It is not relev-
ant,

SHRI J. M BISWAS : This lady after
visiting all these countries came to this
couniry and she assailed the British Govern-
ment ns being respon<ible for the predica-
ment of two lakhs of these people who had
been granted British citizenship and vyet are
refused admission 1o Britain following the
ban on immigrants imposed at the instance
of the Home Secretary, Mr James Callaghan
in 1968, 1 want to know from the Govern-
ment whether. this has received the attention
of Government and, if so, what is the
Government contemplating about this.

SHRI DINESH SINGH : I shall be very
glad to reply to this but we are now really
drifting from a question on Trinidad to the
United Kingdom and to wvarious other
colonies. [If we do that on each question, we
may run into d:fficulties. On this question 1
might say that we are totully opposed to the
British policy of discrim nating acainst people
of Asian origin who are holders of the
British passport. [ have said that this
amounts to racial discrimination being practi-
sed by the United Kingdom, We have
conveyed our views to them in no uncertain
terms.

We are also distressed that the United
Kingdom Government is trying to differen-
tiate between Asians who may bave been
born in India and who held British passports
end those who may have been born in

VAISAKHA 30, 1892 (S4KA)

Oral Answers 4

African countries. This again is a dangerous
element belng Introduced by the British
Governmeat which wants to shirk its own
responsibility of giving protection and allow-
ing its own citizens to return to the United
Kingdom.

Ishould like to take this opportunity
to say that the Government of India express
their strong sentiments in this regard and
hope that Britain will stop this racial
discrimination that they are attempting to
practise.

SHRI D. N. TIWARY : What is the
actual number of people of Indian origin in
Trinidad and what main disablilities are they
suffering from ?

SHRI DINESH SINGH: There are
3,19,000—and odd people of Indian origin.
We are not eware of my specific disabilities
that they are suffering from.

Avallabllity of a Remedy for Appeal or
Revlew Agalnst the Decision of a Court
Martial to Sollders and Alrmen

*1745. SHRI INDRAJIT GUPTA :
Will the Minister of DEFENCE be plessed
to state :

(a) whether it is a fact that no remedy
by way of appeal to or review by a judicial
authority against the decisions of a court
material is available to soldiers and alrmen
of our Armed Forces ;

(b) whether in this respect the Navy
Bill was amended in 1957 to provide some
judicial machinery ; and

(c) if so, why similar action has not yet
been taken with regard to the Army Act,
1950 and the Air Force Act, 1950 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) There is no provision in
the Army Act 1950 and the Air Force Act
1950 for an independent judicial review of
court-martial proceedings. However, the
confirming authority has the benefit of the
advice of his legal adviser before he confirms
or otherwise the findings and sentence of a
Court Material,

(b) The Navy Bill which was enacted in
1957 provided for an independent judicial
review yide Section 160 thereof ?
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(¢) A unified Code to rationalise the
present Services Acts, with due regard, Inter
alia, to the spzciil requirements of the three
Services, has been drafted and it is under
examination.

SHRI INDRAJIT GUPTA : This
apawer to the Question reveals a very distur-
bing state of affairs. That is what I want to
ask. The Air Force Act and the Army Act
are now well over 20 years old because they
follow from the older Acts which the British
Government had enacted. As he has him-
self admitted, in the casc of the Navy Aci,
i Chapter XV. Section 160 a provision is
made that all trial proceedings which
are held bv a court martial or by any
disciplinary court will be ieviewed by
what is called the Judge Advocats-General
the Judge Advocate Generalcan review it
either on his own, suo moru, or, il an
aggrieved person applies to him, the Judge
Advocate-General can forward it with his
report and recommendations to the Central
Government through the Chief of the Navy
Staff. In view of that, I wanot to koow
what is the reason that in the case of the
Army and: the Air Force at least this very
moaodest provision for an independent judicial
review of court martial sentences has not
been provided and why this kind of discrimi-
nation has lasted all these years,

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SAWARAN SINGH) : It is true that
the Indian Army Act and the Indian Air
Force Act are not at par with the Indian
Navy Act...

SHRI INDRAJIT GUPTA : Why not ?
({nterruption).

SHRI SAWARAN SINGH : It is for
this reason that we have constituted a special
committee to sce that there is a uniform
code....Interiuption.) You should pow
give credit that we are reviewing the whole
position and it is our intention to have a
uniform code.

SHRI INDRAJIT GUPTA : Itis not a
question of giving any credit or anything.
They have woken up after :0 years and they
want credit for that.

My wsecond question is this Is the
Minister aware of the fact that in most
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modern armies, in other countries, adequate
provisinns have been made long ago so that
safeguards against any miscarriage of justice
in the proceedings of court martial and other
disciplinary courts can be provided 7 Modern
thinking in these armies is that the rank and
file of the armed forces are not to be consi-
dered just as cannon-fodder. This is as old
imperialist idea which the British had.
Therefore, I would like to know from him
why is it that the Government has delayed
it so lopg. 1 know they are reviewing it
now. Why have they delayed it for so
long during a period when our army and our
army jawans have defended our country
with their blood on two or three occasions ?
And even so, the minimum judicial safe-
guards have not been provided for them,
They knew about it because it is already
provided in the Navy Act. 1 would like
to komow how long this matter is going to
remain under review and when they intend
to bring the Army Act and the Air Force
Act at least in line with the Navy Act.
When can we expect this to be done 7

SHRI SWARAN SINGH : With regard
to the first part, | would like to say that
unlike the Navy Act, the Judge Advocate
General does not go into the case suo motu-
But it is provided even in the Army Act
and in the Air Force Act that the confirming
or the reviewing authority have to apply
their mind to all aspects and they generally
get the opinion of the Judge Advocates
General Branch and it is after getting that
legal, independent, mdvice that a final
decision is taken either on the question of
confirmation or review of the findings of the
General Court Martial or the District
Court Martial, But 1 do appreciate the
point woich has been raised by Shri Indrajit
Gupta that there should be a common code
of procedure with regard to all the three
services, and it is for this reason thata
committee has been constituted. They have
gone into this at great length and they have
made their recommendations. It is our
intention to finalise the proposals which may
require even legislative action to be taken
and, 1 hope, that the whole thing should be
completed in about six months' time.

SHRI A, SREEDHARAN : Our armed
forces still function on the basis of the old
British system. There is widespread dis-
content among the armed forces which they
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call the tyranny of the officer. In view of
the fact that we have built up a democratic
systemm and this democratic system should
be evolved in the armed forces also, I would
like the Minister to let us know what steps
the Government have taken to moderniie
the Indian Army keeping the democratic
system and democratic traditions we nave
buiit.

SHRI SAWARAN SINGH : I do not
accept the suggestion that there is any wide-
spread feeling against the Jawans. It may
be in the mind of the hon Member,

SHRI A. SREEDHARAN : No, No,

SHRI SAWARAN SINGH : The rela-
tions between officers and Jawans and very

good.

I would request the hon. Member not
to introduce politics into our armed lorces.

SHRI A. SREEDHARAN : We are not
introducing politics into the army.

MR. SPEAKER This is about
judiciary and not modernisation of the
Army.

SHR1 S. M. BANERIJEE : 1 wish to
know whether the hon. Minister is aware
that Art. 311 of our Coanstitution under
which writs against any Jawan can be sought
in any court of law is not applicable in the
case of Defence Force including civilians in
defence who are not in uniform but civilians.
If so, may I know whether any cfforts have
been made to provide [lacilities under Art,
311 to Jawans as well as civilian employees
wha have been deprived of it ?

SHRI SAWARAN SINGH : There is a
separate Act—Army Aclt, Navy Act and Air
Force Act—under which action is taken and
there are special provisions whicl: give them
both protection as well as they are subject
to special procedure.

About the other l'egal aspect be bas
raised, it is a separate question, If a
scparate question is tabled, I will try to get
the information.

SHRI S. M. BANERJEE : It is not a
scparat: = question.  Sepposing_ something
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happens in the court martial, it should be
left to the civilian to go to the court of law
under Art. 311.

MR. SPEAKER : After all, all of us
have a little bit of legal side also.

Pattern of Foreign Trade with Sonth-East
Aslan Countries

#1747, SHRI BAL RAJ MADHOK :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether any study has been made
regarding the pattern of our foreign trade
with the countries of South-Bast Asia ;

(b) if so, whether the question of
developing a freo port in Andamao Islands
has also been considered to give a boost to
India's foreign trade ;

(c) if so, the results of such a study ;
and

(d) if not, whether Government propose
to undertake such a study at an carly
date ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) A study of pattern of
trade with individual countries as also
countries region-wise is continously made.

(b) to (e). A suggestion that a free
port area should be developed in the
Andaman and Nicobar [Islands has been
considered but Government has come to the
conclusion that it is not necessary to pursue
this further, It would be necessary to bring
about full use of the facilities provided in
the Free Zone of Kandla, first.

SHR1 BAL RAJ MADHOK : May I
koow whether it is a fact that recently a
trade delegation from Hong Kong come to
India and they suggested at a moeting here
that if a free port ls developed in the
Andamans, it will bring in a large inflow of
tourists and at least it will bring in one
ri:illion dollars in foreign exchange every
day. If Government is aware of that report,
what are the reactions of the Government
and what are the reasons for their not
acceding to this request for having a free
port in the Andamans ?

THE MINISTER OF FOREIGN
TRADE (SHRI B, R. BHAGAT): I am pot
awpre of that press report.  Obviously this
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was only a suggestion thrown in. Simfilar
suggestions about developing the Andamans
and Nicobar islands as a fres trade area or
for developing the economic possibility have
been made from time to time. This was
considered and since we have already
developed one free trade area at Kandla
port, ws feel all our effort should be to
make that a success. It is consifered that
unless the exploitation of this free port is
fully utilised, it would oot be worthwhile to
g0 to another area,

SHRI RAL RAJ MADHOK : I want to
know whether you have made any studies
regarding the trade that vou have with south-
east Aslan countries. What is the volume
of trade with south Korea and Taiwaa at
the moment ? What steps are you taking to
improve trade because of the large demand
of Indian goods from there and also because
of large scope for import from those
countries 7

SHRI B. R. BHAGAT : During the last
year as also in the previous year—more so
in the last year—our trade with south-east
region has registered a substantial rise. It
is one of the growiog areas in our trade and
naturally we are interested in that. About
the volume of trade, 1 am sorry I do not
have the figure just at present.

MR. SPEAKER: You can ask a
separate question.
SHRI B. R. BHAGAT : In respect of

trade with individual countries and particular
regions, such studies are made from time
to time by the Export P.omotion Council,
the National Counell of Applied Ecanomic
Research efc. We io the Ministry, in our
bilateral talks go into this. It is a continuous
process. So far as the question of trade
with South Korea and Tajwan is concerned,
with South Korea there is a trade exchange
and even with Taiwan there have been trade
exchanges at the private level.

SHRI SRADHAKAR SUPAKAR : This
Kandla port can be wuseful so far as
our trade with wastern countries are
concerned So far ns the countries in the
south and south-cast Asia and East Asia and
Australia are concerned, I want to know
whether thete cannot be a second port, a
sccond free zome im India. The Bstimates
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Committes recently visited the Andaman and
Nicobar Islands. We found that Car Nicocar
can be developed into a free port. What is
the reaction of the Government to this ?

SHRI B.R. BHAGAT: So far as
developing trade with south east Asia region
is concerned. 1 have said, we have made
efforts in that direction, and we have also

sicceeded to a certain extent. Our trade
with this region has grown and v ! grow
and our effort is to see that . goes on

continuosly. Whether this could be done
through the development of a free port in
the Andaman and Nicobar island is a
separate question. As I said, at the moment,
we have made a large investment in develop-
ing a free port in Kandla and it is picking
up, and we hope in the course of 2 years or
3 years large number of industries will move
in with a view to developing our exports.
And, therefore, it s considered at the
moment that it is better to concentrate in
making a success of Kandla experiment
rather than to go in for the development of
another free port.

SHRI R. BARUA : From the Minister’s
statement it appears that the prospects of
Kandla are encouraging enough. In view
of the experieace of Kandla, may I know
whether the Government will take some
steps in future to develop Andamans also as
free port, with an eye on developing our
trade with the south-eastern countries 7

SHRI B. R. BHAGAT : That aspect
will always be borne in mind. At the
moment we are developing the Kandla free
trade port and we are gaining experience.
The whole concept of frec port development
is something which 1 hope the House will
appreciate. There are free ports like Hong
Kong, like Singapore, etc. It is the concept
of allowing foreign investments to flow in
and there are various other matters, and we
have to see whether the country is prepared
economically and politically for that. 1
think, at the moment that climate is not
there because of our social and other
objectives We want that Kandla port should
be a success and more industry should flow
in. It is true in the first 2 years there bas
not been grod progress there : but mow the
tempo of activity is increasing : we have
created some more facilities, and we hope
this will become a success. Unless that
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becomes a success {t would dot be advisabic
to go in for another venture of a similar
kind without acquiring enough experience.
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Export of Lac

*17480 SHRI JYOTIRMOY BASU:
Will the Minister of FOREIGN TRADE be
pleased to state :

SHRI R, K, BIRLA : Mr. Speaker, Sir,
the hon. Minister ju't now said something
about Kandla port. He sald that the
business is picking up there. I would like to
ask him whether he knows that at the
Kandla Port silting is developing so fast that
after ten year's time it is not going to
function at all.

MR. SPEAKER : Herc the question is
about the trade and not about silting.

SHRI R. K. BIRLA : When there is no
port, how can the trade pick up at all ?

SHRI S. KUNDU : Mr. Speaker, is the
Minister aware that the traders, particularly,
from the South-Eastern countries, do not
stick to specifications and also to the time
or date of supply ? And therefore, there have
been lots of protests regarding such dealings.
And there are delays in replying to some
of the queries made by the Indlan traders
and business men T can give you a case
of a small industry—M/s. Shiv Dayal and
Sons.—who have written a letter to the
Embassy there on 1-4-70 enquiring about
oertain export promotion cases. So far, they
have not received any reply. You know,
Sir, that the small industries who are
exporting goods worth Rs, 30,000 to 35,000,
face lot of difficulty.

SHRI B. R. BHAGAT : We can cer-
tainly look into these individual cases. But,
it is our policy that when a contract is
eniered into, that must be fulfilled. This is
a very important thing both in terms of
qQuality as well as in terms of delivery
schedule. And there have been cases recently
not only with this region but also with the
other regions where a contract was entered
into previously but becausc of the shortage
of raw materlals like steel, for example—this
is an overall shortage—a number of export
units have come to me, 1o the Ministry,
saying that they are finding some difficultics
in gettiog raw materlals supply. We are
trying to help them.

These arée some of ihe difficultibs toming

in. But, it is very importamt that whenever
a contract is entered into, it must be

fulfilied and every effort should be made to
fulfll that.

(a) the quantity and value of lac
etported during the last 3 years, year-wise ;

(b) the quantity and value of lsc
exported from Bihar and West Bengal during
the last 3 years, year-wise ;

(c) whether the Indian Lac Development
Council at its third meeting held at Ranchi
(Bibar), recently, decided upanimously to
recommend to Government to establish an
agency to purchase all available Lac at
minimum price by Government if and when
prices start falling below the mivimum
price ; and

(d) #f so, the action, if
thereon ?

any, taken

THE DFPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yecar-wise export
figures for the last three yeara are given
below :

Year Quantity Value
(Tonpes) (Rs, lakhs)

1966-67 15,856 589
1967-68 15,391 515
1968-69 17,7114 505

(b) Statewise export figures are not
maintained,

(¢) Yes, Sir.

(d) The pioposal is under the conside-
ration of the Ministry of Food and
Agriculture,

SHRI JYOTIRMOY BASU : This lac
industry brings a subsidia:y income of Rs. 5
millions mostly through the tribals and otber
backward classes. And the foreign exchange
carned through lack is declining from Rs.
§ crores to Rs. 5 crores due to the wonderial
performancs of this ministry.

May I therefore as the hon. Minister
whether in industrial items which are
generally lac-based, the Government has any
scheme for creation of such industrics in this
country 7
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As per the recommendations of the
Directorate of Fconomics and Statistics on
lac, what are the pumerous uses ‘that are
made out of lac ?

THE MINISTER OF FOREIGN TRADE
(SHRI B. R. BHAGAT) : Lac is used for a
?umber of items ranging from products like
insulators and various other things. I do
not bave the list with me. But, if the hon.
Member asks for such a list, we shall
certainly give it at a later stage.

SHRI1 JYOTIRMOY BASU : You have
missed my point. What steps are you taking
to create such industrics in this country so
that lac can be consumed ?

SHRI B. R. BHAGAT : It is a wvery
vital question. Actually, the reasons for the
fall in our exports as well as in production
are the competition from synthetics and
various other things and also the fact that
the bulk of the producers are tribal people
and they have no holding capacity. That is
one reason why the whole thing has to be
organised. The marketing and other aspects
have got to be strengthened, and through
rescarch and other things, certain product
development should take place, and we are
engaged in this. But 1 can appreciate the
bhon. Member’s anxiety that in this respect
we have not made much progress, but we
hope that in the coming years, due to invest-
ments and research, we shall make progress
in this direction.

SHRI JYOTIRMOY BASU : What
sbout newer uses of lac ? He did not
answer that part. That is the recomménda-
tion of the Lac Research Institute,

SHRI B. R. BHAGAT : Finstly, the
newer uses have to be discovered and tested
and proved through research. Secondly.
they have to be produced efter investment.
That was what 1 was dealing with,

SHRI JYOTIRMOY BASU: Nothing
has been done.  That has been proved now.
The hon. Minister himself has admitted that
nothing has been done.

Now, I shall put my second question.

MR. SPEAKER : I thought that he had
put his second question already.
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SHRI JYOTIRMOY BASU : No, it was'
only part (a) and part (b) of the first ques-
tion. Today is the last day of the session,
aod we would ngt be worrying you for
another two months.

The Third Plan proposed to have 112
State brood-lac farms. How many of them
have been created, and if the full number
has not been created, what is the reason for
it 71 would also like to know whether
Government ars going to pationalise the
marketiog trade in lac ?

SHRI B. R, BHAGAT : I need notice

of the question.

SHRI JYOTIRMOY BASU : I think we
made a mistake by giving them the budget
grants. They are doing nothing at all, They
are sitting in Delhi with cool comforts and
are doing nothing at all. The others are
geiting ruined thereby. The hon. Miaister
himself conies from Bihar, and he koows
that the whole thing is in the hands of the
tribals aud the backward classes, and those
people are being tuined altogether. Shame
v this Government !

i} %o Ao faardt : Far ag WE
fr ara gzt fage Az amw F § fow
¥ wdg = g wmrsfifasr dar w8,
Af ag @ wea 9€1 A Tz @ § w6
fF &1 &Y at"a aga sarar fre W@ @
wied @ & wra 7 ¥ 6t &g
e @ dar FAT 9% TEE ey TR
FaT GAWTH FT W E | W AT AN
s fafrwa F@ & at § o g
far waf ?

=t o o W : ST g, ag fawea
agl &, & FT T wiigarE 9@ T F™
F@ &, 9% awmA ug fowed 6 )@
g2 gz treea fafaed ¥ on s
dardr, gré qrE WA,

SHRI JYOTIRMOY BASLU : What are
the nationalised banks doing ?

stae vro Wy : g AT HHEA
dordt ft aifie <t ot #wg faed)
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arfge ag wE faet ifgd o ag Frm
tgaifea g1 gg Wt Far oA fF aw
®TF a8 1 @ wrfgy arfs <fwa
FNT 9L T § F FC T/ &LF a4 |
TR RE F A ¥ g7 A fawtar g1
T ¥4 4191 T @ 97§ wenney
e & @ § Al 3@ A 9 FE &/
e FT W@

SHRI INDRAJIT GUPTA: I would
like to know whether the hon, Minister is
aware of the fact that the marketing in lac
in the district of Purulia in West Hengal and
the adjaceut areas of Bihar is dominated
entirely by middle-men who flecce the poor
producers and deprive them of economic
prices, The hon. Minister has said that the
matter of setting up a purchasiog agency
which will purchase at economic prices is
under cousideration. We would like to know
from him whether Goverament have in mind
that the S.T.C, should enter this field of
marketing ol lac or whether they are think-
ing of any other type of purchasing agency
and if so, by when such an agency will be
set up and whether the profiteering role of
the middie-men will be eliminated,

SHRI B. R. BHAGAT : All this was
considered by the committee which was
appointed by the Food and Agriculture
Ministry and some of the recommendations
of that committee are on the lines of what
the hon. Member has said, such, as middle-
men should be eliminated, lac producers
capacity should be increased and they should
be given remunerative prices, purchasiog and
marketing structure should be strengthened
and s0 on, These are all being considered
by the Food and Agriculture Ministry.

wvw gagere afafa
1749, =t TWwWRTC @A T
dtfow sorore § 3g @@TH Y FOT E T

fF :

(%) w7 ag aw & 5 www w1 fofa
T a9 W IO F fawrw s 6
e @A uww qugee afafa
lrl'auﬁt_;

VAISAKHA 30, 1892 (SAKA)

Oral Answare

(=) afx gt, @ = wfefe & fierx
qEET & T9T G ATH QT E
() 7 3o afufe ¥ @ Ty
# wr€ seavy qa frar ¢
(w) afz g, &t gawr sy e §;

(%) 99 9T qTw #r wr sfafwar

27

aife sgTqTe Wewrem ¥ Iq-Ael
(st T @ww) @ (%) o 4i

(@) oF faa<q @w1 2@ 9T <@

oTar g1

() & (%) afafe & whdzw
gateT &

faqm

«ft @le qWo WYSTH,
fr2es, g fae,
fadeft =qTqIY weATHG,
ar qar 91y faam
#1 gfafafa
afer qur W1y AR
e w1 sfafafy
=Y qHe dto T, I9-
frdws ¥ wiw
TASY! HEY, ATAALT
faga faaraa, sww=r
sft gree o wwETw,
9o WYo TWEW,
gardr aw, fagre
ﬁf“o H{e m:
o Wlo mﬁm
9T, AT WRY 1.
=it qHe qHe ATATaEH
gar frare, Crorewm,

fawwra
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9. =t Frar :{'l\"ﬂ',- qYe
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ST+ N2 | .
10. »fr @Yo uwwo TromIfFaT
frfedte, fagre .
11, s=ft ggo mo%‘i{gm
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fratas dw, @0 w0
firfcdig, Fagre "
12, = ®To uwio guwil | &faw

st TrTEaTT wredt : wemw ¥R,
uys & frofa ) v gt 3g § awr
%z § | A ¥W O WY U TE gy
& 7ot wgre & s g @ e www
w1 frafa s37 el qufragl & am #r
g ? W wT g a1a /@ § fr oY qafeat
v &1 faafa st & ¥ g9 @@ 2w
% gmq @ faafa et § v AT &
grq frata £33 & Aifs 78 3, wie
o frafe form ¥ ) &% @ am #)
o # T qTe uww & frata a
formr q@o @10 o & g H ]| A
o 7 e A A Wk W oI
£?

ot T dww: s, forr 3@ &
arq frafa Qar 2 A E go q@o qo, 7o
o, o THo THo WTLo, Mo de HTTo,
ey, AFRAIATRaT Tty wad wEEr
i Gt fraty e B gea fre
TR qTE W a6g Adt § 1 & ¥ &

st CrATERT STeNt ¢ W wWTe o7
fir srwe w1 faafe qao o dte & W
# ¥ wr dare § 7 afe o, @ W ?
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aifire wmre R (st wo e
ana) : gard fifa § fr fafa & ofsas
fweT & = w gy s e frab
A ¥ g g AT w® ga 9T ager
wrgy &, 7 g Afa § ) A g, 19
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Wl Yo Tro W : TaH Wt foreaw
far nat g, 3% T CF O N A
argA s §, oAk qra ¥ @ra §, 9
sfafafe &, gat & wreT wad w1 wfa-
fifrr g 1ag e ot & fs fage &
90 FredY aY 7F, AU qga I aMEE X
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AT WP AR AT §, IAF AT AAEATT
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T # | AY 93 W1 OwedTT ¥ of
far ma & | vad arx <fin Frafa & dave
#, zafed fratas) &1« Fordeda fear
ngr & frafasl & sgEm@T gET
wagar § § sirgEd oy M 1 e
g @ml & wid faar qar g @ fagre
¥ ¢ 99 gawt w9 2@ arqgw fF
guw fagr a1 wfafafaes & &) a1 @
#t¢ fogrma @ AY 0 @ 2 arw A
g......(egwem)

Ta® art & # faare w0 fF qog
#1 afafafuea sa¥ ar wfgd

SHORT NOTICE QUESTION
Accord on Birla House

+
SHRI KANWAR LAL
GUPTA .
SHRI R. BARUA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether itis a fact that the Birlas
have agreed to hand over the Birla House to
Government ; and

{b) if so, the terms and conditions there-
of ?

S.N.Q. 37.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S M7JRTHY) : (a) Yes, Sir,
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(b) Subject to confirmation by Birlas the
main ter;s snd conditions agreed upon
between the Government of India and Shri-
K. K. Birla on behalfl of Birlas are, as under:

(i) The Birlas will make a gift of the
property to Government for preser-
vation to commsamorate the memory
of Gandhiji. The neme of the
main building will coatinue to be
‘Birla House', but an appropriate
name will be given to the entire
property to indicate that Gandhiji
was martyred there. A room in
the building in which Shri Jugal
Kishore Birla lived and died will
not be disturbed and will be
dedicated to his memory.

(i) Government have agreed to allot sn
alternative plot of land to the Birlas
for the construction of their House.

SOME HON. MEMBERS : Why, why?

st T T weaw  wEEE, Og W
27 twwdw wem qwar 87 gg dwe
fedtez g wnfige. .. (wraemr)

weaw WA ¢ T AERT R S9Ar
waTa @Y g 93 7 fagr W ) gw gIw
# qyar fasiy ar fgg | orama qg@
o1 FTAr Aifge IR 1T TArew 9@ ov
% & ¥ wg? A & diw A @
@ & T 8T 9w BT gy v e
g1
" SHRI B.S. MURTHY : I am giving
the information to the hon. Members.
tdnterruption)
MR. SPEAKER : You have asked the
the question, and he is replying, as to what
Is the factual position.

SHRI B.S. MURTHY: [ am giving
information to the Members of Parliament.

They will vacate the Birla House ox the
completion of their new house within a perlod
of three years from the date of aljotment,

SOME HON. MEMBERS : Shame,
shame.

SHRI HEM BARUA : S8ir, the Govern-
ment are going to give compensation to the
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Birlas, from the public exchequer, (Inierrup-
tiom) You are going to give comnensation to
Birlas. [ koow the Birias have given you
Rs. 22 lakhs during the by-clection.

SEVERAL HON. MEMBERS : rase—

MR. SPEAKER : Let him
There are questions to follow.

answer.

SHRI §. KUNDU : Sir, they should
correct the statement, It should not be the
word *gift’. It is exchange of land which the
Government is giving. It should be ‘exchange
of land*.

SHRI B. S. MURTHY : (iii). The Birla
family will oe given representation on any
Committee that may be formed for the
management of the memorial.

St AT W oA ¢ WeAW wEreg, &
wor AR & 9@ Wgan g fw qwd o
IgIA Zv§ qarh ag Haw 4 gF § O .
IT UL qAT & At § I9% ANAy 7 4
fedror forar a1 ar mige fafree &
FE wgez fwar gr, argw fafrezz a1 A
wurg Y o gE oAty # AT FI0 A0
fafaee 7 g7 w3 @&t ax qoar wHE
wfge fvar ar ?

Fat ag fir fwadt adta & vt fagar
grew %1 A et fafeawr s §
o wrerdfer gadt R wTe SAa
wegl qT 37 o @ & 7 oy wv A oy
fagar ) formr & afx g7, o w1 & ardar
w) forar o7 w97 & & AT WIaT
w ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : I would beg of hon.
members to see that I am not paying any
price for Birla House, T am only giving land

{ aguinst land. There is nothing unfair in it.

(Interruptions).

MR. SPEAKER : Al of you, please
sit down. You can bave a discussion on it,
but you should not behave like this.
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SHRI K. K. SHAH ! I would again bez
of hon. members to consider this calmly. If
we nave to acquire it, we are required to pay
compensation ..({nterrupiions),

MR. SPEAKER : Will you please sit
down, all of you ? You better reply to the
question,

SHRI K. K.SHAH : An agreement has
been entered into between Government and
Mr. K. K. Birla on behalf o, Birlas. So far
as my friends who want me not to pay
compensation ..(/aterruptions’.

ot Wae mTe gea : gerer wPEw, F
#a7 % ? AT qArA 7 wava A4¥ wrar )

MR. SPEAKER : You should reply to
the question asked by Mr. Kanwar Lal Gupta
and not reply to the questions which have
come in between,

st WAt arw qex ¢ § weft wgag ¥
fan garar womr warE ggar v Tgar
g | WU ggem gaTer g or fF o) o qun
Ffega aeft 7leg § A A EaY g
% AeATHT A wIAY & ar srgw fafrey
FY ot 37 7vd AT wfema § fag aemg
|t Y gYT IAFY Y wEfy gk At F
¥ &t at ?

zat fraft it @ fawerr grow &
¥ W9 FgF 9T IT K IEH fAQ "qA-
Tfer it A @ & 7 frwy famar
grea # fpadt fraa aoa dfeede o §
AT FATH 7

SHRI K. K. SHAH : This is the decision
of the Government and as such [ take
responsibility. Whether I consult anybody
or not, this is the decision of the Govern-
ment. So far as the wvaluation of the
property is concerned, no valuation has been
assessed because they have agreed to donate.
Therefore, there was no question of valuation,
So far as the land is concerned, the site has
been shown to them on Aurangazeb Road,
but the final decision has not been taken.
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ot ofy T ¥ =T e ande
2 | o FIT WS TN T FATH GO AT |
S AT WIS WAT ¥ 9g gard g 47
o Ig AW qAH @, dq 42 F
AT I TT F HAT ST FT S0 AT
wrfge ar | & srgar g {5 w9 74 wgeg
F AET { fF a7 qAEiE FF F@ad
az7 w o dear aqrgsa

MR. SPEAKER : It is not a point of
order on which he has got up

SHRI HEM BARUA : The hon.
Minister has used the word ‘“donation™.

When you are giving land by way of com-
pensation to Birias how can it be donation ?
It is not donation.

ot wax st g fwadr qfan
agemr § 5 qar wgt ?
SHRI K K, SHAH : So far as Birla

House is concern~d, the area i1s about—I may
be a little wrong—4,665 acres.

st WA AT A @ ATHRIR q” 9T
afag &% 71 WY &, 93 IgT A=
ara & afFa #r @vErT g oS AT
treyTw ¥ fr gz ewrewm A gmr !
T w1 ¥ 1§ awr frar 8 agargd
o g7 78 far 2 @) A o & wfg
g9 ared) atg § wmgiafa wia #T aF,
vk fan fem aez w1 orE @1 EES)
oEw w0 & fau e g o famEa
faarady s ag ot fasrdd & Aamdl &
ore F ST o ferarramest # ar gAY
anr & gy qrmst F3 & fav amr @
A & gefmat &1 dffegdt ofanz
ot ? sar oz o9 & oW W ¥ Haw
1T WA wEIRA 7 0F o fagEr a7 f
frar & ? s faem @ &Y ag w1
ardre #) faar mr oYz a8 wEzw war
& WY S w31 § 98 FAT IART A
AT v @ ?
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SHRIK. K. SHAH: I have written
the letter on 14th May, 1970, the terms of the
agreemefit and asking for their confirmation.
I had discussions with Shri K. K. Birle.
After discussion, the terms that were agreed
upon have been forwarded for the consent
of all the Birlas because 1 had talked only
with Shri K. K. Birla.

SHRI HEM BARUA : Shri K. K. Shah
had a talk with Shri K. K, Birla.

SHRI K. K. SHAH : Of course, it will
be my bounden duty to consult all shades of
opinion, as many Members of Parliament as
I can before the final decision is taken.

SHRI R. BARUA : Though we are all
more concerted with the memory of Mahatma
Gandhi, the trend of the debate seems to show
that some hon. Members are more interested
in Birlas than in the memory of Mahatma
Gandhi, especially in the Gandhi Centenary
year, 1 must congratulate the Minister for
steerring clear of the controversy and acquir-
ing the property for perpetuating the memory
of Mahatma Gandhi. I also agree with the
Minister that the Constitution, as it stands at
ai present, insists on payment compen=
sation for acquistion of property. Therefore,
all points questioning the payment of
compensation are irrelevant,

SHRI PILOO MODY :
Birla-baiters.

SHRI R. BARUA : 1 want to know
how the Government are going to perpetuate
the memory of Mahatma Gandhi and whether
in their scheme of things the name of Birlas
is going to be completely obliterated in view
of the present controversy. If the Govern.
ment really want to show proper respect, the
whole thing should be presented ¢s it is, I
want a clear answer from the Minister.

SHRI K. K. SHAH: I am glad my
hon. friend has recognised that under the
Constitution no property can be acquired
without payment of compensation. We
should also appreciate that the Birlas have
donated this house without claiming any
compensition except land against land.

ot tfy T @ gz FARATT A g
WTq T guTaSy ® A ¥ weia wie §

MR. SPEAKER : May [ request you
pot to get excited ?

They are all
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SHRI H. N. MUKERJEE ! Ta view of
the Government having apparently entered
into an agreement with the Birlas which is
entrely contrary to the wishes expressed
by a very large section of this House, may 1
koow if Government will give an assurance
that the whols matter would bs re-examined
and, if not, would they agree to a discussion
—as the Speaker himself felt was called
for—herc and now because this is the last
day of the Session ?

SHRI K, K, SHAH: So far as the
terms are concerned there is no question, and
I do not think better terms could have been
available. (emagr)

WETH WENAW W AT TH A &
q9-g ¥RW FEw # O ¥ W A
¥ 0 77T ? 4T wowr @ary § R
q=-3: MIHT §FEE AT & F1E AGAQT
T A W ! Wq §ATE FC AR &
gAY BgT uFENE T gFd ¢ AfFA ag
aiFr 1wa

SHRI H. N. MUKERIJEE : I havea
seeling, | may bz wrong, that the wishes of
the House, fundamentally speaking, have beea
flouted by Government At the fag end of
this 32:sian this kind of statement has been
mids  As such, there should be a discussion
as has been suggested by you.

MR. SPEAKER : What [ said was:
*This is no way of participating in the dis-
cussion or listening to the answer : please, do
not shout ; if you are not satisfied you can
heve a discussion but do mot disturb the
House'.

SHRI RANGA ; [ do not know why
you are throwing open the doors unneces-
sarily,

SHIRT AMRII" NAHATA : Under the
law il pioperty is acquired compensation is
paid. 1 would like to know whether it is a
case f acquisition or donation and. Sir, if
land is to be given fo land thousands of
oustees in my cons:iiuency of Jaisalmer
should also be given land for land. If mot,
why should Birles be given ?
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SHRI K. K. SHAH : [ am exteremely
sorry my hon’ble friend’s comparison is not
correct. (/mrerruption

it ofe Tra : @ A e WY 92
argw & fos it st Y g < ot
wq aoeTe ar & g § fedy & oflw
F A IgaT 2 gurawr 7 [ 4w’y )
oz € feer & fipara & & 1 fomr ol
¥ g9 frarg w1 78 Wrg A SEN 9@
& 1 & s e g f o ol wge
FT w417 AT FY @ T FT A
g ? & ga¥ ag o swar argar  fw wr
ag aft ¢ fF fag wvm af ogea § QAT #
TEILAT S FT | FOT 9T, T A AT
myfmrmras 321 s ™
dar oY guray & ww F a@) foar ar?
o Yy WY T § Ay gy wAr gOA
2130 I FIAWH ) Hy7 v faah
FO fagar @ F1 4G AT 0FY
il guEy & w7 # & o wWr g, &
fr ag madtz &1 Anifas & 8 o
et antfeas § 7

ot Ho Fo g : AN FANT wIE
Farird fF aw gn foee # RN &
@A R ANg A § qw gaw) WA F oy
tqra 2 Q| rwfed Wi #Aw
FIY &7 ga17 TG )

it <fw Tra : fayar 400 FQ¥ W
orest & 1 &% quy ar f sy wom at A
gurasr 7@ foar ar | gwr AW A
farar &, ag faerar & =nfgd

it Wo %o w7y : YT FIN T
FT GETH AGY § wifE guA IAW I
ag WY § | TEY dgae A oR Wi
& A wwar ¥

=it fe o : AT & T g AE
fera | wEwT weT g wifgd |
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it www o™ wYC Oy fawer &
fag o Y ara 2

ot wyark q2w: & @ wgw safet
& e Feafee Fom 7@ wgar 1 afew
TRz 3 oY adreEr wawr fear §, IaR
o1y A | Y A F oy ow & AR
ITH FUTEET g AT qeAwHrAT EY 4T AY-
we g Iait #E ggraar ag & awr )
gfed dg® & &a ¥ Yar adf Har &1 °©H
ARy g A Ed Y @ &
Ia® forams a8 g 1 ag N gt wEw
AT & | Afrr Aol & wyrew d At
wEAdz ¥ v dar woAmn g, SER)
w19 G | & oA wrger g fF oag W
AT TTCH 1 qreT & I faw wae
#1E FAEY a1 zez T HX 99 9T @w
#r art fednfeat a@n faamd & far
da ¥ ? gaFr w@v da @A & ey
ardr forRafar e soa g &Y ?

ﬁiﬂoﬁom:m* @ W
¢ fr wral seeq Q&1 @A ¥ ®T
R & | T ag a%Ty gaa o femr aY
forsaardt grrdt @ 7§ | A ¥ wATHEATE
Fad NSt ) FH oG qEaE dar wE
*t #iferw ag FAT gy § 7

W wgaTE @w  wie FTA—dn-
oS T Y qurw WY genwr 9o
T oY I ag Forriterdt g s 2 @
feeeft & dfedz e ay T I
IR F47 &1 ) @rd farRard w9 @R
¥ ger o

st %oy : Froma ¥ fear
O F A FT ARy & @ 53
WG AF THHI gEET g, AT 9@ Wl
TIHHT TEE 8 |

ot qgark 9w : § sAAT Wgar §
fr aad¥e ferdl wo s @iy ?
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1 FR8 qare gEd gyg s M ?
AT 42 §Y FT g4, TE L EAT
Tifed |

it %o %o mig : 3 arE FaTATiF
FRA g g7 A€ wrE AAwH G AT g
), % A W gw A @ &) AT A
foriard madde &1 78 @A ar WK
frm &Y wfr 7

SHRI SURENDRANATH DWIVEDY :
1t is very strange that the Goveroment has
reached an agreement on a quesijon which is
a national question without discussing this
matter ecither in the House or with the
leaders of all political parties here. What the
Minister has stated is not really a gift but a
hoax, If it is a gift, how is it that they are
compensating with land for land 7 That
means, only the building is being given to the
pation without wvaluation and without aoy
compensation whatsoever, But to my mind
the building is a very old, dilapidated build-
iog, and probably has n.. value at the prescnt
moment. The whole House has to be recon-
strucled, Therefore, this is no gilt, If the
Birlas are sincere to donate this, they should
give it without any condition and without
land for land, I want to komow from the
Government how they agreed on this ques-
tion without taking into account that this
is oo gift. They should change this agree-
ment and, if in the agreement it is written
as a gift, it should not be treated as a
gife.

SHRI K. K. SHAH : With due apologies
to my hon. friend, I am certainly bound to
consult the House and all leaders so far
as the type of memorial is concerned...
Unicr uption) If I may remind the House,
at one stage my hon. friends had ssked me
that I should acquire it and, if pecessary,
compensation should be paid...(Jarerruprion).
Now that an sgreement on it has been reach-
ed, I have been taken-to task...(/nrerruption.)

SHRI SURENDRANATH DWIVEDY :
He bas not replied to th: question. How
does be think that this is a gift wheo actually
land for land is being given ?

SHRIK. K. SHAH : Itis a gili of the
building. So far as the land is concerned,
land against land is being given.
(fnterraption).
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SHRI HEM BARUA : Thisis a very
shameful agreement. Although the Minister
has commended the Agreement, I would say,
itis a very shameful agreement with the
Birlas. You want to compensate the Birlas
by giving land for land, Why can't you
acquire the building straightway in the
memory of Gandhiji 7 1Is it going to be a
pational monument or is it going to be a
Goveroment monument 7 You have been
very soft to the Birlus because the Birlas
bave paid you money . (Inrerruption.)

SHRI K. K. SHAH : Is it fair to make
that allegation 7 If 1 would have paid them
anything, then you can make that allegation
against me. 1 am takiog over land and build-
ing and, in return, I am giving land. And
still you say all that. (Inrerruptions,. What
is this ?

SHRI HEM BARUA : 1 did not say
that the Birlas have given money to Mr.
Sheb, The Birlas bave given money to your
party,

SHRI K. K. SHAH : Theo I would have
paid them money. [ am not paying them
anything. I am taking land and building and,
in return, [ am giving land. At least, you
must be charitable enough. (farerruptions.)

SHRI RABI RAY : You should be
charitable to the poor, not to the Birlas.
{Interruptions )

SHRI K. K. SHAH : May 1 request the
bhon, Members to be charitable in constru-
ing the Agreement and not to make any
allegations ?

SHRI HEM BARUA: It is a bad
Agrecment.
SHRI S. KANDAPPAN : I am afraid,

the Government is pot doing justice to the
memory of Gandhiji by the way they bave
agreed to take over this building and com-
pensate them by giving land. There are two
things that I would like to bring to the
potice of the Government and I want a clari-
fication on them. One of the conditions is
that the name “Birla House" should be re-
taiped. Another condition is that in the
commitiee that is to be formed, either it is
the trust or the committee, 4 representative

i Vonln an IF
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they are perpetuating the memory of the
Birlas and not of Gandhiji. I do not know
how the Government have agrced to this
without consulting the Parliament, In view
of the opposition and the overwhelming feel-
ings that are prevailing in this country, it is
very unfortunate that the Birlas have not
come forward to give the building without
any condition. But for the Government to
accept these conditions is rather a very sad
thing. 1 would like 10 know from the
Government whether they are prepared to
reconsider the issue.

SHRI K. K. SHAH : [ have no doubt
that my hon, friend, when he reconsiders it
again, will agree more with me rather than
with himseif,

SHRI S, KANDAPPAN : Let him re-

consider it. Let him persuade me to
change my opinion. s he prepaced to re-
consider it ?

=t @A AW QL AR wEET A
Fgr ¢ {5 sgi fagar 51 fmrar ) &
AT argar g 5 #ar gaay g wfe
B 7FH, DA e a7 & fag ww
"19H I fqar ar ?

Wy gl & fr T & awdr w0 A
W UFE T T @ A1 T wrer wwgan g
fis 7ar 3@ FwA M qT@ WA AG
et & oY s 1t & & Far g FTREW
TEY AT ? ST AT AV AT FH FT qATH
Fgf d Fzar g ¢

mow wgr & fr fs oo & @ §
wafag 9T 2 @ § 1 a9 awtww
qqA ATt E W A @ & 73l whw
;A FY JwEe fowar o1 @rE W) fear
mr g o fagar N ag ¥ AR A
7 & Ay ol WL AW ST TR
g7 7Y gz & WiT ST Iw ag @
g ot fagsr 1 3 w1 @A syt ¥ dav
g wifgy ? oog g fager g feed
fergrara #Y 22 ad ¥ qur §, Y1 .
w1 g widt St ¥ sw & fag yfe @
e T EFar 2 7
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ot %o %o wy : ¥ ArY wEE w7
wydia g fr st ag ware qa@r1 ©F
@A A g wEe ) feergd @ &
af T & gewr @2 TE @Fr g1 AW
Faw! ¥ qg AT &Y wmE gg @A T 441 |

The rent will bs payabie on the basis of
the current land values. It says :

“The allotment of the new plot will be
on the normal basis. While no premium
will be charged for the land, the ground
rent will bc payable on the basis of the
current land values.”

SHRI HEM BARUA:; How does it change
the position ?

at %o ¥o gy : & wwAm wReE
T qgd WA g fF g ag wAra
fira, #aifs s 35 # @ a@ A T
T earT qEY W@ )

I would read again for the information
of the hon, Members :

“The allotment of the new plot will
be on the normal basis."

These are all lands on lease where the
rent is revised at the end of 30 years or so.
I think it is 30 years.

SHRI S. KUNDU : 90 years.

SHR1 K. K. SHAH : 30 years to the
best of my knowledge. 1 stand to be cor-
rected :

“While no premium will be charged
the ground rent will be payable on the
basis of the current land values...."

Q% AT §AE : Ag §E &g T
§?
sit %o %o mig : oY ft gnir

SHRI HEM BARUA : How does it
change the position ?

SHRI K. K. SHAH : Please listen. 1
am glad and Iam grateful to the bon.
Members :

“...to be revised periodically as
usual with all Jessces of Government
land.”
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ot W W@ wYC: A @@ AT
sara g faar war §

MR. SPEAKER : Now, Calling Atten-
tion.

WRITTEN ANSWERS TO QUESTIONS

British Apprebension on Natlonalisation of
British-owned Plantations In Kerala

*1742, SHRI BABURAO PATEL : Will
the Minister of FOREIGN TRADE be
pleased to siate :

(a) whether it is a fact that the Biitish
Government have written to Government of
India expressing its apprehension about the
future of the large number of British-owned
plantations which are facing a threat of
pationalization by the Kerala State Govern-
ment ; and

(b) if so, the salient feature of the
British note of protest and the reaction of
Government to the same ?

THD DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

(b} Does not arise.
Inflax of Indlans into U. K,

*1744. SHRI HIMATSINGKA : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether uccording to a break-up of
the Commonnwealth immigration figures inio
the U. K. for 1969, prepared by the British
Home Office, the immigrants from lodia still
top the list ;

(b) if so, the details of relevant figures ;
and

(c' the main reasons for this high level
of influx of Indians inte U. K. and the
specific categories of persons who go to
U. K. and what percentage of these persons
were sclentists and techniclans ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRAPAL SINGH) : (a) No,
Sir.

(b) Does not arise.
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(c) The reason is that several categories
of Indians are included in the total figures
such as visitors, employment voucher holders,
dependents etc. The Percentage of scientists
and the technicians 10 the total number
of immigrants into U. K. in 1969 works out
to be 1.279,,

Declaration of Policy to Facilitate
Research in Exports

*1746. SHRI DEVINDER SINGH
GARCHA : Will the Minister of FOREIGN
TRADE be pleased 1o state ;

(a) whether in a Semioar held recently
in Delhi organised by the Indian Institute
of Foreign Trade and the National Council of
Applied Economic Research, it has been
urged upon Government to declare a firm
policy which would facilitate research in ex-
ports ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). The proceed-
ings of the Seminar have not yet been received
by Government, The suggestions made in the
Seminar will be examined by Government on
receipt of the proceedings.

Import of Raw Materlals for Cable and
Wire Industry

*1750, SHRI S. K. TAPURIAH : Will
the Minister of FOREIGN TRADE be
ploased to state :

(a) whether Government have since taken
a decision regarding import of raw materials
to feed the cable and wire industry which
falls within the priority sector ;

{b) if wo, the detalls thereof ; and

(c) the total mumber of Industrial units
which are on the register and books of the
Goverament ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). According to
the Import pélicy for 1970-71 already
anbounced, the requirements of priority in-
dustries, which include the cable and wire
industry, in respect of imported raw matarials
and components, are considered on the basis
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of actual consumption. In the case of large
scale units engaged in the cable and wire
industry, specific information iegardiog their
requirements for a period of six months,
with supporting data, have aiready been
called for While the requirements of small
scale units are being assessed scparately by a
Study Group, such units have also been
advised to submit their applications for
licences as laid down in the I. T. C. Policy
for 1970.71.

i¢) The number of large scale units re-
gistered with the D.G. T. D. is 63, The
number of smull scale units is not readily
available,

Low Export of Hides and Skins

SHR1 N, K. P. SALVE: will
FOREIGN TRADE be

*1751,
the Minister of
pleased to state :

(a) whether it is a fact that in spite of
India having the larget cattle population in
the world, India's shares in the hides and
skins trade is very low ; and

(b) if so, what steps Government are
taking 1o step up the trade of hides and
skins

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir,

(b} The Government of India is fully
alive to the need 1o slep up the export of
somi-tanned and tanned hides and skins as
well as finished leather and leather manu-
factures. A statement showing Important
steps taken in this coonection, is laid on
the Table of the House.

Stafement

With a view to increasing the export of
hides and skins as well as finished leather
and leather manufactures the Government
have taken the following steps :

(1) Two Export Promotion Councils
(i) the Leather Export Promotion
Council at Madras end (i) the
Export Promotion Council for
Finished Leather and Leather
Manufactures at Kanpur, have been
set up. These two Councils under-
take promotional activities such as
sponsoring trade delegations and
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sales and study teams to visit
markets abroad, participation in
exhibitions abroad, collecting mar-
ket intelligence and guiding pew
exporters.

(2) Basic raw materials required for
this industry, such as raw hides
and skins and tannming barks and
extracts, are permittzd for import
under Open General Licence.

(3) ‘Leather and Leather Goods' are
one of the 59 priority industries,
Units in this industry can. there-
fore, secure import Itcences on the
basis of actual consumption.

(4) Import licence is allowed against
exports of warious leather and
leather products, (o replenish the
import content in such export
products,

(5) There is provision for drawback of
duty on export of Blue Chrome
tanned goat skins and vegerable
taoned lcather,

Conlerence of Asian Countrles on
Cambodia

*1752, SHRI G. Y. KRISHNAN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to siate :

(8) whether itis a tact that for safe-
guarding Cambodia’s neutrality, Govern-
ment is convening a Conference of all
Asian countries ; and

(b) whether the date and veaue of the
said conference has been fixed and if so, the
details thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
No, Sir.

(b} Does not arise.

Comparative Costs of Power for
Industrial Use in India and
other Couniries

*1753. SHRI VIRENDRAKUMAR
SHAH : Will the Minisier of IRRIGATION
AND POWER be pleased (o state :

(a) whether power costs for industrial
use in India are much higher than in othey
countsics such as the United States, United
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Kindgdom and Japan and if so, details of
the comparative position as existing in the
above countries and in India with regard to
selected industries ;

(b) whether in India itself, power costs
for industrial use ditfer from State to State ;
and

(c) if so, whether he would lay a state-
ment on the Table of the House giving the
above details State-wise 7

THE MINISTER OF IRRIGATION
AND POWER (DR.K.L.RAO): (a)to

(¢). A statement is laid on the Tuble of
the House. [Placed In Library. Ses No.
LT-3632/70).

Resort to Import Substitations In
Defence Production

*)754. SHRI RABI RAY : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that his Ministry
has resorted to import substitution and the
sources of local production for 1500 items
had been located so far as Defence produc-
tion in concerned ; and

(b} if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) : (a) Yes, Sir. Sources of
indigenous production have been located for
14604 items.

(b) Year-wise details are as follows ;

Year Items
1965-16 3850
1966-67 3098
1967 6% 1008
1968-69 1715
1965-70 4533
Total ; 14604

State Minlsters Attending Functions
of Interaational Friendship
Orgeninations

*1755. SHRI N. SHIVAPPA : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

{a) whether it is a fact that the Minfs-
ters of several States are participating in
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the functions of the International Friendship
Assoclations without taking into confidence
the Central Gove:um:nt ;

(b) whether the Central Governneat
had advised the State Governments that
Ministers should neither patronise nor attend
functions of international (riendship associa-
tions ; and

{e) it so, the names of the State
QGovernments which have accepted and
rejected the above suggestion of the Centre
separately ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): a)
and (b). It has Dbeen suggested to the
State Governments that it is desirable that
Ministers should not become identified with
any international friendship society by be-
coming patrons, members, ete. of such
societies. However. the extent to which
they may otherwise participate in functious
of any society is left to the discretion of the
Ministers.

() No reactions from any State Govern-
ment have been received.

Indo-French Trade Agreement

*1756. SHRI GADILINGANA GOWD :
Will the Minister of FOREIGN TRADE
be pleased to state *

(8) whether any pact was signed between
lodia and France, renewing the Indo-French
trade agreement of October 1959 for 1970 ;
and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI

RAM SEWAK): (a) Yes, Sir.
(b) A copy of the Protocol of Indo-
French Bconomic Commission signed ia

Paris on the 23rd Apnl, 1970 giving the
details is placed on the table of the House.
[Placed in Library. See No. LT-3634/70).

Effect on Beas-Satiej Link Project at Pandobh
due to Agitation of Himachal Pradesh
Noa- Gazetted Staff

*1757. SHRI RAM KISHAN GUPTA :
Will the Minister of IRRIGATION AND
FOWER be pleased to state :

(a) whether it is a fact that work at
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Rs. 200 crores Beas-Sutlej link project at
Pandoh near Mandi has been adversely
affected by the break-down of electricity, as
a rewlt of Himachal Pradesh non-gazetted
staff’s agitation for Punjab scale ; and

{(b) if so, the steps taken or proposed to
be taken for early restoration of peace ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO); (a)
Yes, Sir.

(b) The Himachal Pradesh Government
i taking necessary measures for maintenance
of law and order. The Central Goverment
have also announced certain concessions in
the scales of pay and allowances of non-
gazetted emmployees,

Constroction of Maulti-purpose
Project in Nepal

*|758, SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government of Nepal want
India to consume surplus electricity to be
produced in Nepal at the marked rate in
India ;

(b) if so, whether it is proposed to
undertake construction of Hydel (multi-
purpose) Project in Nepalese territory near
the fall of the rivers Baghmati Kamala and
one branch of Kosi ; and

(c) whether these projecis when complet-
¢!, will help India n_the preveation of

floods for irrigation besides oveicoming
power s hortage 7
THE MINISTER OF IRRIGATION

AND POWER (DR. K. L. RAO): (a)
The Government of Nepal bave proposed
development of the large hydroelectric
potentialities in the Karnali river basin in
Nepal with supply of surplus power from
this project to India. The rate for supply of
power has not been indicated.

(b) and (c). No proposals in regard io
the construction of hydel/multi-purpose pro-
jects near the fall of rivers Bagmati and
Kamala or on one braoch of Kosi in Nepal
have boen received.
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Tmport of Aluminiom
*1750. SHR1 R, K. BIRLA: Wil

the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that Government
have taken a decision to import aluminium
during the curreat financial year ;

(b) if so, the reasons therefor ; and

(c) the total tonnage of aluminium to
be imported this year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : u;, and (b). Lnport ol
E.C. grade alummnium is allowed to actual
users on a restricted basis oy the  indigenous
production of E . grade aluminium is not
sufficient to meet the requirement.

(€) The import requirement o E ),
grade aluminium for April 1970—=March 1471
is currently estimated to be of the
order of 25000 tonnes, but this is under
continuing examination and review in the
light of the iequirements of the cables and
wires industry, and the domestic availabitity
of aluminium

Forelgn Tours of Members and Olticials
of the Export Promotion Council

*1760, SHRI SITARAM  KESRI:
Will the Minister of FOREIGN 1 RADE be
pleased 1o state :

(a) the expenditure incurred onr the
foreign tours by Members and officials of
the Export Promotion Council during the
last three years ; and

\b) the toial increase in exports asa
result of the efforts of the }xport Promotion
Council ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Information is being
collected and will be laid on the Table of
the House as and when cullected.

(b1 Exports during the last three years
1967-68, 196569 and (96970 have been
rising. The Councils have played a
significant role in export promotion efforts
but the results of the efforts of Export
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Promotion Councils cannot be separated
from other factors which contribute to the
growth of exports. A statement of exports
during the Iast three years is laid oo the
Table of the House.

Statement

Total exports of India during three
years 1967-68, 1968-69 and
1469-70

(Figures in post devaluation
Rupees) Rs. in lakhs

1968-69  1969-70
1357,78  1410,01

1967-68
1198,69

Year

Total exports
of India inclu-
ding re-exports

Source DGCI & S, Calcutta,
U. §. 5. R. Pakistan Overland Route

#1761, SHRIMATI SHARDA
MUKERJEE : Will the Minister of
EXTERNAL AFFAIRS be pleased 10
state ;

(a) whether it is a fact that a new over-
land route linking Soviet Union with
Pakistan had been opened i1ecently and, If
30, the detalls thereof ;

(b) whether it is also a fact that
Afghanistan had insisted on the Soviet
Uvion that equipment passing through
Afghan territory should be loaded in Afghan
trucks to serve as a check against transporta-
tion of military hardware ;

{c) whether it is also = fact that as a
quid pro quo (providing faci'ities for
transporation of Russian goods meant for
Pakistan through Afghan territory) the
Afghan Government had urged on Pakistan
to open the overland route to facilitate
Indian goods being transported to Afghan-
istan ; and

(d) if so, what action has Government
taken to that the overland route is opened
for Indian goods meant for Afghanistan 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) It
is pow possible to transport goods and
equipment from Soviet Union to Pakistan by
road in Afghanistan.
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(b) The Government have seen reports
to the effect that Sovlet equipment intended
for Pakistan has been transported overland
in Afghan trucks. However, Government
are not aware whether the Government of
Afghanistan had insist on Soviet equipment
being carried in Afghan trucks.

(c) The Afyhan Government bave
consistently urged Pakistan to allow use of
the traditional overland route for trade
between India and Afghanistan,

(d) The Government of India have made
repeated proposals to Pakistan to open the
overland route for Indo-Afghan trade.
Pakistan, however, has shown no willing-
ness to do so,

Indla*s collaboration in Indastrial
development In forelgn countries

*1762. SHRI ARJUN SINGH
BHADORIA :  Will th Minister of

FOREIGN TRADE be pleased to state :

(a) whether it is a fact that India’s
collaboration in the industrial development
is much sought for by several foreign
countries ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWEK) : (a) and (b). Some of the
foreign countries have shown interest in
setting up industrial projects with Indian
collaboration in their countries. A number
of Indian industrialists have taken adva. tage
of the position. The number of the projects
approved so far by the Government is shown
below :—

Africa

Asia

Europe

N, America .
5. America
West Indies

Nemwud 2

India’s poor performance In World
Export Trade during 1969

*1763. SHRI P, GOPALAN :
SHRIMATI SUSEELA
GOPALAN :
SHRI VISWANATHAN
MENON :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether India’s exports rose only by
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I/3 percent of the total increase in the world
exports during 1969 :

(b) if so, the reasons for this
performance by India ; and

miserable

(c) the steps taken by Government to
impress on the developed countries the
necessity of liberalising their trade practices
to help the developing countries

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) As against an increase
of about 13.99, in world exports in 1960,
Tndia's exports increased by about 4.6%.

(b) The bulk of the increase in the
world exports in recent years has been from
developed countries and also ofl-exporting
developing countries, Besides the fact that
India does not belong to either of these two
categories, the performance during 1969
was significantly influenced by the difficulties
experienced in regard to exports of tea and
jute goods as well as the lower unit values
of the exports of primary products. Most
of these difficulties were due 1o external
conditions

fc) In all international forms especcially
UNCTAD and GATT, India has been
pressing for a more liberal treatment of
imports from developing countries into
developed countries.
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U. S. Ambassador’s Statement on
ald Guide-lines

*1765. SHRI K. LAKKAPPA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that U, S.
Ambassador in India has recently disclosed
in public the U, S, guidelines for aid to
India ;

(b) if 8o, the details thereof ;

(c) whether the action of the U. S.
Ambassador comes under the normal
prolocol ; and

(d) if not, the steps taken to stop such
misuse of their position hy foreign
representatives ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH):
(a) Speaking in Bibar recently, the L', S,
Ambassador mentioned the outlines of the
new policies which would guide U. S,
foreign aid programme for all countries and
not specifically India.

{b) The outlipes of the new U. S.
policles to giude U. S. foreign aid as
mentioned i (a) above ere : —

(i) U, S. will lay greater emphasis on
multilateral institutions for
chaopeling its economic assistance.

(il) Private investment should play a
central role in the development

process,
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(iii) The trade policies among the in-

dustrfalised nations must recognise

.+ the special needs of the developing
couniries ; and

(iv) The developing nations themselves
should mobilise more of their own
energics.

(¢) The U.S. Ambassador was expressing

the views of his Government.

(d) Does not arise.

Persons of Indians Origin jn Ceylon
applylog for Indian Citizenship

*1766. SHRI DEVEN SEN :

SHRI MANGALATHU
MADAM :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that more than
turee lakh and fifty thousands people of
Indian origin have applied for Indian
citizenship under the Srimavo-Shastri Pact
of 1964 ;

(b) the oumber of people of Indian
origin, whom Ceylon Government have
agreed to offer citizenship rights under the
agreement with Ceylon ; and

(c) whether the agreement is being
implemenied by Ceylon and the position
with regard to (a) above ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes
Sir,

(b) Under the Indo-Ceylon Agrecement
of 1964, Ceylon hes agreed to grant Ceylon
citizenship to 300,000 stateless persons of
Indian origio.

(c) There has been some delay io the

grant of Ceylon citizenship but the Ceylon

Governmlnt bave assured us that they will
..... | the agr t fully. Iodia has

m.nud Indian citizenship to 69,145 stateless
persons of Indian origin.

Working of the textile mills taken
over by the National Tesxtile
Corporation In Tamil Nadu

*1767. SHRI K. RAMANI : Will the
Minister of FOREIGN TRADE be pleased
10 atate :

(a) whether it is a fact that various
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steps are being laken to ecomomically run
the sick texule mills teken oveg by the
National Textile Corporation in Tamil
Nadu ;

(b) if 50, the details thereof : and

(c) the results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK!: (a) and (b). Four mills
in Tamil Nadu have bee¢n taken over by the
Central Government uoder the Industries
(Development and Regulation) Act, 1951.
Information regarding the measures taken
to run these mills eéconomically is being
collected and will be laid on the Table of
the House.

(¢) The mills started working only
recently and it is 100 ecarly to assess the
resultls of the economy measures taken.

Natlonalization of export ol Jute
and Tea

*1765. SHRI K. N. PANDEY : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government bave taken any
decision to take over the export of jute and
tea ; and

(b) if so, the details thereof 7

~ THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
ta) There is no proposal
under consideration of the Government to
take over export of juie and tea.

(b) Does not arisc.

Acrlal survey of Ravine area of Madhya
Pradesh by World Bank Team

*1769. SHRI RAM AVTAR SHARMA :
Will the Mipister of IRRIGATION AND
POWER be plessed to state ;

(a) whether the World Bank team made
an acrial survey of the ravine area along
Chambal in Ml_dh:va Pradesh ;

(b) whethet the team has submitted
ony report and if so, the details thereof ;

(c) whetber the Government of Madhya
Pradesh bave sought any financial and from
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the Cenire to develup the ravine area ; if s0.
the details thereol ; and

(d) the action which Government have
taken thereon ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K L. RAQ): (a) to (d).
A World Bank Mission recentlv visited this
Country and held discussions with officials
of the Government of India with regard to
the possible projects in the Agriculture
Sector which could be considered by the
Bank for assistance during the next few
years, One of the possibiliti's discussed
was the reclaniation of ravine land in the
Chambie area. Following the mecting, two
ol the members ot the Mission visited
Madhya Pradesh and carried out an aeral
reconnaissance  of the Chumbal ravines.
In accordance with the Bank’s practice, no
report on this preliminary  visit was made
to the Government of India. Members
of the mission have, however, indicated that
they would suguet to the World Bank to

send another reconnaissance Mission for
locating possible credit projects iv the
country Jduring the coming few months, In

the meanwhile the Government of Madhya
Pradesh have asked the Government of
India lor assistance (o the extent of Rs 40
viores for the  reclamation of  Chan.bal
ravines but have oot yer sent any detailed
papers,

Since projects for World Bank assistance
have nercssarily 1o be included in the State
Plan before they can qualify lor foreign aid
and sace o such wajor scheme has been
inc'uded in Stite Plan it will nut be possible
to obiam World Bunk assistance for the

project  As for as Central assistance is
concerned, a Centrally Sponsored Pilot
Project Scheme for the Reclamation of

5,000 acres of ravines in Madhya Pradesh
has been sanctioned in February, 1970 at
a total cost of Rs. 50 lakhs. Only when
the technical and cconomic feasibility of
large scale ravine reclamation has been
demonsirated by the iesults of this Pilot
Project, the Central Government will be
in a position to coonsider any further
assistance,

Setting up of Trade Development
Authorlty

*1770. SHR1 D. N. PATODIA : Will
the Minister of FOREIGN TRADE be
pleased to state the details of steps taken by
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Government to set up Trade Development
Authority to help small and medium indus-
tries in the country 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : The Ministry of Foreign
Trade formed a Working Group (o submit
a report on the constitution of a Trade
Develnpment Authority with the object of
inducing and organising principally small and
medium scale entre-prensurs to develop their
individual cxport capabilities  The Working
Group submitted its final report wowards the
end of April. lis recommendations include,
inter alia, the setting up of an entirely new
organisation with a staff headed by an
Executive Direcior and two foreign out-
posts in 1) S.A, and West Europe and
involving a budgelary outlay of the order of
Rs. 12 lakhs pe; anpum. The recommenda-
tions ot thc Working Group are under
examination of Government and a decision
is expected very shortly,

Excise Doty on Cotton Cloth

10309. SHRI ESWARA REDDY : Will
the Minister of FOREIGN TRADE be
pleased 10 stale :

(a) when the collection ol cess on collon
mill-made cloth was stopped and in its place
excise duty introduced ;

(b) the cess fund given to the States,
since the introduction of the excise duty,
State-wise und year-wise upto 1969-70 ;

{c) the purposes lor which the ocess fund
is intended and the priociple on which the
allocation of the cess fund to the Siates is
made ;

(d) whether the Centre's grant of cess
fund was regular and wlithout arrears and if
rot, the reasons therefor ;

(e} whether Government are aware of
any States not utilising the cess funds fully
and for the purposes for which It was
intended ; and

(f) if s0, which are those States and
how much amount from cess fund remains
unspent in each of these States aod the
action, if any, taken to rectify the lapses in
utilising the funds ?
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THE DEPUTY MINISTER IN THE}
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) An additiobal excite
duty commoaly known as Cess is beibg
levied on mill-cloth with effect [rom 1.4.1953.
This excise duty was or.ginal'y being deposit-
ed in a separate account commonly kbown
as ‘Cess Fund’. On account of accounting
difficulties, this fund was abolished with
effect from 1.4.1960 from which date ths
additional excise duty is being credited to
General Revenues

(b) Presumably the Hoo'ble Member
wants Lo koow the amount of Central assist-
ance given to the State Goveirnments for the
development of bandloom industry. A state-
ment containiog this information up to
1968-69 is laid on the Tuble of the House,
{Placed 1n Library. S¢e No, LT—3034/70)
With eilect from 1969-70, [unds arc being
made available (o the Siate QGovernments as
block loans and grants.

c) A statement is laid vn the Table of
the House, l?‘l‘ﬂtll‘ [ Lilb!d?y- See No., LT-
3634/70)

(d) Centre's grant for development of
handioom industry was regu.ar. The ques-
tion of payment of arrears does not arisd,
With effect from 1.4.1958, funds were made
available to State Governments as 'Ways
and Means' advances to be adjusted in the
succeeding year on the basis of actual
expenditure for the previous year..

(¢) and (f). Some States did oot utilise
fully the sllocations made to them as plan
outlays for the development of handloom
industry. The aciual release of funds o
each State was, however, based on their
actual expenditure on this 1odustry. The
question of any amount remiiniog unspeat
does not, therefure, arise,

Sittlag up bf PibMc Sector lodebiries In
Gujarat dortng 1976-71

10310. SHRI NARENDRA SINGH
MAHIDA : Will th¢ PRIME MINISTER be
picased to state :

(a}) whether Government propose to sbt
up public sector industries in Gujarat doring
the annual plan period for 1970-71 ; add

(b) if so, the nature of prbpoéed fndus-
tries and whether Government bavé given
theis approval for the same ?
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THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI) ; (a) and
{b). The Apnusl Plan, 1970-71, for Gujarat
has proposed the following industrial projects
in the Central sector :

Gujarat Aromatics project. Gujarat
Naphtha Cracker Complex. Koyali
Refinery.

Besides, the Anoual Plan, 1970-71, of
Gujarat State has proposed the following
schemes under the head ‘Large and
Medium Industries.”’

Gujarat Industrial Development Corpora-
tion.

Gujarat Industrial Investment Corpora-
tion.

State Finance Corporation.

Gujarat State Textile Corporation.

Wagon Deal with Russia

10311. SHRI BABURAO PATEL : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that Mr. V. E.
Dymshits, Vice Chairman of the Soviet
Council of Minisiers, said on the 16'h
Fetruary, 1970 that the prices of Railway
wagons built in India were 150 to 200 per
ocent more than the prices in other countries
and that Soviet Russia would like to purchase
our wagons i' the price question is settled to
the satisfection of both the countries ;

(b) if so, what is our cost price of wagon
and at what price we had offered to sell to
Soviet Russia ; and

(c) the reasons why this wagon deal is
not materialising for tbe last two years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : () According to the
reports appearing in the Indian Newspapers,
Mr. V. BE. Dymshits is reported to bave
made this statement on 16th February, 1970.

(b) It is not in STC's commercial
interest to disclose the cost price or the
price at which wagons have been offered to
Soviet Union.

(c) Wegon deal has not materialised s0
far due to lack of greement on the question

of price.
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Formatlon of a Voluntary Force of
Ciusaders on the Lines of Mujabid
Force of Pakistan

10312, SHRI BABURAO PATEL : Will
the Minister of DEFENCE be pleased to
state :

(a) whether a fair (mela) of Mujahid
force of Pakistan which is intended to be
used in the event of war with India, was
held at Kasur, a border town, on Sunday,
1st February, 1970 ; and

(b) whether we have a similar volunteer
force of crusaders trained to defend our
country in the event of war, if so, how large
it is ; if not, the reasons therefor 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) Government
are aware of the Mujahid Mela held at
Kasur recently.

(b) If there is aggression from any
quarter, this will be dealt with by our Armed
Forces assisted by the other para Military
Forces like the Border Security Force, etc.

Annual Plan for Gujarat for 1970-71

10:13, SHRI NARENDRA SINGH
MAHIDA : Will the PRIME MINISTER be
pleased to s.ate :

(a) whether the Anoual Plan for Gujarat
State for 1/70-71 has been finalised ; and’

(b) if so, the details of the Plan
far as Gujarat is concerned 7

in s0

THE PRIME MINISTER, MINISTER
GF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) : (a)
No, Sir.

(b) Does not arise,

Assessment of Requirement of Electricity
of Gujarat

10314. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of TRRIGA-
TION AND POWER be pleased to state :

(a) whether the requirement of electrl-
city of Gujerat has been recently assessed ;

(b) if so, the present estimated require-
ments of the said State ;
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{c) the quantity of electricity likely to
be required and that which is likely to be
supplied during the Fourth Five Year Plan ;
and

(d) the steps proposed to be taken to
meet the gap between the two, if any ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRASAD):

(a) Yes, Sir.

(b) The present requirement is estimated
at 672 MW,

(c) By the end of the Fourth Plan, the
requirement is anticipated to be 1234 MW.
As against this. the availability of firm power
is expected to be 1160 MW,

(d) For mecting the anticipated deficit,
the State Government = considering the
proposal for establishment of a new thermal
power station of 240 MW in North Gujarat.

Ha} Pllgrims from Gujarat

10315. SHR] NARENDRA SINGH
MAHIDA : Will the Minister of EXTERNAL
AFFAIRS be pleassd to state :

(1) the number of persons from Gujarat
who have been granted permission by the
Central Government to undertake Haj
pilgrimage this year ;

(b) the pumber of persons who had
applied for the same ; and

(¢) the amount of foreign exchange
allocated this year fior Haj pilgrimage ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) 614.

(b) 1,165
(c) Rs. 2,36,25,000.

Y aar  cfn et

10316. =it wftr g : war ddfre-
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Appointment of Assistant  Execulive
Eogloeer/Research Officers In Central
Water and Power Commission

10317. SHRI K. M. MADHUKAR :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the number of candidates, yearwise,
who were officred appointment of Assistant
Executive Engineer/Research Officer (perma-
pent and temporary post separately) in
Central Water and Power Commission (both
the wings) and Ceptral Water Power Research
Station, Poona on tbe results of Combined
Bogineering Services Examination beld by
Union Public Service Commission in the
years 1964, 1965 and 1966 :

{b) the number qut of them who actually

MAY 20, 19%0
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joined duty on permanent
posts separately ;

(c) whether in the event of a candidate
offered permanent post of Assistant Diiector/
Assistant Executive Engineer/Research Officer
having not accepted the appointment, the
same was subsequently filled up by alloiting
it to the temporary Assistant Director/
Assistant Executive Engineer/Research Officer
already appointed on the results of the same
examination ;

and temporary

(d) if so, the details of each such case ;
and

(e) if not, the reasons therefor ; separa-
tely for each such case 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD) :
(a) and (b). A statement giving the requisite
information is attach.d.

{c) No, Sir.
(d) Does not arise,

(¢) On the results of the Combined
Engineering Services Examination, successful
candidates belonging to Scheduled Castes
and Scheduled Tribes are offered appoint-
ments against perm.nent vacancies which
are required to be reserved for them under
the orders issued by the Home Ministry,
Some permanent unreserved posts are also
filled up to attract candidates obtaining high
positions in the Examination. If candidates
belonging to any of the above two categories
do not become available for appointment in
a particular year for any reason, the vacancies
sre carried forward to the next year and are
not offered to candidates recruited against
temporary vacancies in that particular year.

Statement

Appointment of candidates to the grade
of Assistant Director/Assistant Executive
Engineer/Research Officer in the Central
Water and Power Commission (both Water
and Power Wings) and Central Water and
Power Research Station, Poone, on the
results of Combined Engineering Services
Examination held by the Union Public
Service Commission in 1964, 1965 and 1966.
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Year in which the
examination held

Number of candidates who -
were offered appointments

s e e T e e S

Number of candidates who
actually joined duty

Permanent Temporary _ Permanent  Temporary
1 2 3 4 5
- Central water and Power Commission (Water Wing)
1964 5 43 3 16
1965 4 4 3 2
1966 1 14 1 11
Central Water and Pawer Commission |Power Wing)
1964 1 k] | 1 25
1965 4 _ 3
1966 — 7 — 5
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Import of fats, unrendered of pig and poultry and of bovine cattle, sheep
or goat, (excluding mutton tallow), during 1966-67 to 1969-70
(upto Jan., 1970).
Qty. in Tonne
Value in Rs. "000
(Post Dev. Rate)
S. No. Description 1966+67 1967-68 1968-69 1769-70*
(upto Jan., 70).
Qty. Val, Qty. Val Qty. Val. Qty, Val
I. Pig and poultry fat,
unrendered,
Japan 1 5 9 35 3 9 - -_
Australia 1 4 i 3 —_ - — —
U K. neg. 1 5 18 = - — -
Total: 1. 2 10 15 5 3 g e e
2. Fats, unrendered, of
bovine cattle, sheep
or goats (excl. mutton
tallow )
U. S. A, 5986 9036 71603 94199 50893 63965 96703 116409
Australia 713 1128 2354 3195 7650 8427 1202 1472
New Zealand - - - 79 145 — — —_ —
Others —_— - 1 3 neg. neg. — —
Total : 2, 6699 10164 74037 97542 56543 72392 97905 117881
i, Animal cils and fats,
n. e s
German Dem. Rep. - - — — — —_ 2 6
German Fed, Rep. —_— _ 5 19 5 19 1 5
U. K. 8 36 1 5 2 6 5 16
USA. 11 28 16 38 _— — ] 7
Norway -— - —_— _ 5 1 - —_
Others neg.  neg. 2 8 2 7 neg. 2
Total : 3. 19 64 24 70 14 42 9 6
Total ; (142+43): 6720 10238 74076 7668 58500 72443 97914 117917

Removal of Indian and Belgiam Flags
from Windsor Place, New Delbl

10320. SHRI MUHAMMAD SHERIFF :
Will the Minister of EXTERNAL AFFAIRS
be pieased to state :

(0) whether any enquiry was held and
mi crcants held who made away with Belgiam
and three lndian Nationa! flags from Windsor
Place, New D:lhi batween 27th January and
31st January, 1970 ; and

(b) if so, the details thereof and if not,
the reasons therefor ?

THE DErUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) An
investigation was held, but npeither the
culprits nor the stolen flags were traceable,

(b) This csse has been
‘uotrased’.

treated as

*Detailed statistics after January, 1970 are not availabie.
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Asla Foundation Grants to Press Tnstitute

of India
10321, SHRI S. C. SAMANTA :
SHRI SARDAR AMJAD ALI :
DR. P. MANDAL :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether that Press Institute of India
has stopped taking grants from Asia Founda-
tion after the discl of tions
between the C.1 A. of U. S. A. and this
Foundation :

(b) whether the Press Institute of India
is now actively linked with the Manila-based
Press Foundation of Asia ;

~ (c) whether he recently accepted an
invitation from this Manila organisation ;

(d) whether Government are sure that
the Press Foundation of Asia Manila is not
spopsored by C. 1. A. and financed through
the conduit foundations ; and

(e) whether Government are aware that
this Press Foundation of Asia unethically
uted our Prime Minister's name to lure
delegates from other Asian countries in the
recent ‘One Asia’ conference ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir ; as from April 1967,

(b) Yes, Sir.
(¢) Yes, Sir ; but he was unable lo go.

(d) According to information available to
the Government, Press Foundation of Asia
is financed by :

(i) membership subseriptions and grants
from over 250 newspapers and mass
media  organisations  throughout
Asia.

(i) Ford Foundation grant matching
the funds raised as under (i) above.

(¢) Some earlier literature from the ‘One
Asia Assembly’ had carried the pames of all
the invitees, including the Prime Minister of
lndia. As scceptances and regrets came in,
the lists were corrected and the final lisis
contained cnly the names of those who con-
firmed participation.
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Grant of More Powers to States in Respect
of thelr Economic Development

10322, SHRT MUHAMMAD SHERIFF:
SHRI GADILINGANA GOWD :

Will the PRIME MINISTER be pleased
to state @

(a) whether Government are considering
for giving to the States more powers for their
economic development ; and

(b) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) : (a)
and (b). The entira matter was reviewed
recently in the context of the new Fourth
Five Year Plan (1969-74), Under the new
procedure the States will have much greater
initiative in the formulation of Plan schemes
and programmes. They have been given
freedom to adopt such schemes as are suited
to local conditions. They are alvwo now free
to select their own priorities under various
sectors of development on the basis of local
problems, potentials and needs The Central
assistance would be made available through
block loan and block grant and will not be
related to any specific schemes/program:mues,
In order to ensure that the overall priorities
in the Plan will be adhered to, outlays for
certain heads/sub-heads of development and
specific schemes will bowever, be ecarmarked
and will not be diverted to other heads or
schemes,

Forelgn Exchange earned from Exports
of Rallway Equipmeats

10323, SHRI R. K. BIRLA : Wwill
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that there is a
great demand for the Railway equipment in
foreign markets ;

(b) if g0, the names of countries to which
the Railway equipment is exported ;

(c) what is the type of Railway equip-
ment exported (o these countries ;

(d) the smuunt of foreign exchange,
earned thereftom during the last three years
year-wise ; and
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te) what further sieps are being taken to
capture more maikets ?

THE DEPUTY M NISTER IN THE
MINISTRY OF FOREI'GN TRADE (SHRI
RAM SEWAK) : (8) and (b). Yes, Sir.
Railway equipments including wegon com-
ponenis are exported to Burma Ceylon,
Ghane, Hungery, Iran, Kenya, Nigeria, South
Korea, Taiwan, Thai'and, U.S. A. eand
Yugos'avia.

(c) The types of railway equipment
exported are railway bogics and coaches,
railway coach wagons, loco boilers, wagon
components, etc.

(d) The amount of foreign exchange
earned apainst export of railway equipment
during the last three years is as under :

Rs./lakhbs
1967-68 225.90
1968-69 830.79
1969-70 52.47

() The following measures are being
undertaken to enlarge cxports of railway
equipment :

(i) Circulation of tender information
and other market intelligence to
manufacturers/exporters ;

(il) establishment of close contacts by
major exporting ageacies like STC,
with foreign buyers ;

(iii) priority supply of raw material for
export fabrication ; and

(iv) grant of special assistanco against
high value contract, etc,

Ald to Nepal

10324, SHRI ARJUN SINGH
BHADORIA 3
SHRI JUGAL MONDAL :

Will  the Minister of EXTERNAL
AFFAIRS be pleased to siate :

(8) the total amount of aid, India has
given to Nepal during the year 1969-70 ; and

(b) the projects that are completed or
are under progress im Nepal which are
financed by India ?

MAY 20, 19%
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a) A
sum of Rs 12,0, crores has been provided
for aid to Nepal during 1969-70.

(b)y A list showing ihe projects which
bave been completed and those which are in
progress under the [Indo Nepal Economic
Co-operation Programme, is placed on the
Table of the House. [Placed in Library. See
No. LT—3 35/7(]

Expenditurc Incurred on Electricity in

Mysore
10325. SHRI N. SHIVAPPA : Will
the Minister  of IRRIGATION AND

POWER be pleased to state the total expendi-
ture incurred on supplying clectricity 10 the
villages and on the 1lube-wells in Mysore
Stare during the last three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD) : The expenditure incurred on
rural electrilication in the Siate of Mysore
during the last three yeuars is given below :

1967-68 Rs, 676 lakhs

1968-69 — Rs. 592 lakhs

19:9-70 - Rs, .46 lukhs (Rs. 478 lakhs

up to the end
of  January,
1970 and Rs.
268 lakhs
estimated for
Febryary and
March, 1970).

weaf # Wi wT 1 fafew car fawn &
wwaifeal g wasa
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Production, consumption and parchase
of Jute

10327. SHRI BHOGENDRA JHA :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the lotal production of fute by the
Government agencles during the last three
years State wise ;

(b) the total production of jute, State-
wise, during the last three years ; and

VAIS\KH\ 3 , 1302 (S4K4)

L

{ci the total consumption of j.ute by the
jute mills during the last three years and the
quantity of imported jute therein ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR!
RAM SEWAK) : (a) to (c). A s'atement is
attached.

Writian Answers

Srarement

1. Purchase of Jute by State Trading Corpo-
ration during last three years
(Figurcs in bales)

Names of State  1967-68 1968-69 1969-70

up to 30-4.70
West Bengal 22,575 Nil 36,863
Orissa 27,618 Nil Nil
Bihar 405 Nil 13,410
Assam 1,109 Nil Nil
Tripura 6,769 Nil

Nil

Lo Toll 685l _Nu 5027

2. Production of Jute and mesta during last
tbree years. (Figures In lakh bales)

Name of State 1467 6+ 1968.69 1969.70
Estimated
Assam 10.81 806 1161
Bihar 10.28 4.92 1.61
Orissa 4.60 3.72 4,38
Uttar Pradesh 1.32 0.88 1.00
West Bengal 4203 1580 3699
Andhra Pradesh .86 2.63 2.60
Tripura 163 08y 1.17
Rest of India 1.39 1.48 1.2
Total 75.92 3838 6698

3. Consamption of jaje by jute mills and
imports of jate and mests dariog last
3 years (Figures ta lakh bales)

Year Consumption Imports
1967-68 71 26 0.044
1968-69 58.57 6.378
1969-70 (Up to  45.60 0.102

31.3.70)

Note : The consumption figures include
both indigenous and imported jute. Separate
information regarding imported jute comsumed
by mills is not availifble.
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Poblicity Materlal sent to Indian
Miszlon for Dvistribation

10328. SHRI D. AMAT : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the names of the countries to which
Indian publicity material was sent for
distribution through Indien Mission and
cultural camps during 1967-68, 1968-69 and
1969-70 ;

(b) the specific flelds of publicity
exploited for the purpose and other broad
features of this publicity material ; and

(c) the amount of money spent thereon
in each year 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Our publicity material is sent 1o all our
Missions abroad ; “'List of India’s Repre-
sentatives Abroad” has been placed in the
Library of the Parliament.

(b) ‘All available media including Press,
Radio and TV were covered in all these
countries. In addition, distribution was
made 1o education iostitutions, leaders of
pub.ic opinion, members of Indc-foreign
cultural ussociations etc., and by holding of
exhibitions and film shows.

MAY 20, 19%0

(c) 1967-68 Rs. 33 lakhs
1968 69 Rs, 32,7 lakhs
1969-70 Rs. 35.4 lakhs

Reoguest by P.I.B. for Facilities to Corres-
poodents Accrodited to Government of
India and Representing out Station
Dally Newspapers

10329. SHRI N. SHIVAPPA : Will the
Minlster of DEFENCE be pleased to state :

(a) whether the Press [Information
Bureau has asked the Defence Department
regarding facilities to a large number of
correspondents accredited to the Union
Government and representing outstation
daily newspapers ; and

(b) th- 1easona for denying such facilities
to a large number of newspapers maintaining
correspondeats in New Delhi ?

76

THE MINISTER OF DEFENCE AND
STEEL. AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) No, Sir.

(b) Does not arise,

Written Angwers

Appointment of 8 Commitiee of M.Ps.
and Experts for Revising the Lixlsting
Structure of Prodaction of T.V. Sets

10330. SHRI ABDUL GHANI DAR :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that Government
are considering to appoint a Commitiee of
the Members of Parliament and experts to
revise the existing structrue of production of
T.V. Sets so that cheap T.V, Sets may be
available in the market for common use ;
and

(b) whether it is a fact that TV sets
manufactured at Pilani Institutes are more
expensive than foreign made, if so, the steps
taken to remedy 1he sitvation ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR1 L. N.
MISHRA) : (a) No Sir. It is not proposed
1o constilute a Commitiee of the Members
of Parliament and experls to revise the
existing structure of production of T.V. Sets,
However, the following steps are being taken
to make available cheaper Television Sets for
common use —

(i) It is propused to encourage produ-
tion of transistorised sets with
smaller screens of sizes 12° to 16,

(li) Quantity production of TV sets
would be established which would
being down the prices.

(iii) Large scale production of electronic
components has been seot up result-
ing in lowering of the prices of
components. This would reduce the
price of the T.V. sets.

(b) The 23" screen T.V. sets being
manufactured at Pilani Institutc are being
sold at Rs. 1,500.00 each and 19" screen Sets
arc being sold at Rs. 1,350.00 each. These
prices, however, do not include excise,
sales tax, cost of entenna and installation
charges. These prices compare favourably
with the sale prices of similar _sized sets sold
in the home markets of other countries.



u Wriiten Answers

Development of Sericaltare la U.P,
During Forth Plan

103!1. SHRI ARJUN SINGH
BHADORIA : Will the Minister of
FOREIGN TRADE be pleased to state :

(a) whether there is a proposal for the
development of Sericulture ia Uitar Pradesh
during Forth Five Year Plan : and

(b) if so, total exp~nditure estimated on
the scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : Yes, Sir.

(b) Rs. 50 lakhs.
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Survey of Villages in Punjab

10335, SHRI DEVINDER SINGH
GARCHA : Will the PRIME MINISTER
be plea:ed 1o state:

(a) whether the Government of Punjab
has approached the Central Government for
assistance n conducting survey of every
village in Pupjab in order to diaw a
comprehensive plan for the State's develop-
ment ;

(b) if so, the details thereof ; and

(c) the reaction of Government thereto ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) No such proposal has been received in
the Planning Commission.

(b) and (¢). Do not arise.
ufwar aar gy g & g wnfaw wra
% dww ¥ gEEy gReA §
frurorsita fawa
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Setting up of Public Undertakings in
States During Fourth Plan

10338. SHRI R. K. BIRLA : Will the
PRIME MINISTER be pleased to state :

(a) the names of the public undertakings
proposed to be set up under the Fourth Plan
in each State ; and

{b) the details of each such undertaking ?

THE PRIME MINISTER, MINISTER
OF FINANCE MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
‘NING (SHRIMATI INDIRA GANDHI) :
(a) and (b). The Central industrial and
mineral projects proposed to be set up
during the Fourth Plan alongwith their
outlay and Incation are mentioned in
Annexure 11 of the Chapter on Industry and
Minera's of the Final Report of the Fourth
Five Year Plan. which has alre:dy been laid
on the Table of the House

Views of the Indlan Cotton Development
Couoncil about the Price of Cotton

11339, SHRI S. K, TAPURIAH : Will
the Minister of FOREIGN TRADE be
pleased 1o state :

fa) whether tte Indian Cotton Develop:
ment Council has  cautioned Government
against any stiringent measures to bring down
the prices  of cotton artificially in the near
future ;

{b} the reasons in brielf advanced by the
Council in this regard : and

(c) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SFWAK: ¢ (a) and (b} At a recent
meeting < f the Indian Cotton Development
Council, views were expressed in favour of
maintaining the present price levels in respect
of cotion for the rearon that decline in
prices migh' lead to the farmer swilching
away f{rom cotton to other crops which
would, in turn, aggrava‘c shortage of cotton
in the subsequent year, pushing up prices
still higher.

(¢} The objeciive of Government's policy
has been to assute the cotton grower a
reascn: ble return and the supply of cotton
to the industry at an cconomical price,
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Export of Coaches to Talwan

10340. SHRI ARJUN SINGH
BHADORIA : Will the Minister of
FOREIGN TRADE be pleased to state
the reasons for exporting coaches to Taiwan
when there is shortage of caaches in India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : No complete coaches have
been exported to Taiwan so far © only bogies
for coaches have been exported to that coun-
try. Within certain over-all parameters, export
demand has to be catered for even where it
leads to temporary restraint on domestic
consumption.

Parses Prescoted to Sonth Vietoam
Natlonal Liberation Front Delegation

10341, SHRI BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state the names of the members
compricing the delegation of the South
Vietnam Natiopal Liberation Front who
toured India in January, 1970, the places they
visited and the total value of the purses they
received as gifts from the Indians ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): The
names of the members nf the Delegalion of
the Provisional Revolutionary Government
of South Vietnam which visited India during
December, 1969 and January, 1970 are given
below : —

(1) NGUYEN VAN TIEN.

(2) NGUYEN VAN THAN.

(3) MADAM PAN MINH HIEN.
(4) THAN NHO.

(S PHAN VAN CHOONG.

(6) ONG LA MAL

2. The delegation visited some capitals
and other cities and towns in the States of :

West Bengal ; Assam ; Bihar ; Orissa ;
Andhra : Tamil Nadu : Mysore ; Keral ;
Maharashtra ; Gujarat : Rajasthan ; Punjab ;
Haryana ; Tripura and Delhi.

3. It is understoud that total value of
purses and gifts received by the delegation
amoynted to Rupess 1§ lakhs approximately
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Export of Roses
10342. SHRI V. NARASIMHA RAO :

SHRI B. K. DASCHOW-
DHURY :
Will the Minister of FOREIGN TRADE
be pleased to state :

(4) whethcr Indian roses are in great
demand in fureign countries ;

(b) if so, the pames of the countries
which have a demand for the Indian Roses :

(c) the total number of roses exported
during the year 1.69 and upto April, 1970 ;
and

(d) the amount
earned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) West European countries,

(c) and d). Roses are not separately
classified in the Indian Trade Classification.
It is, therefore, not possible to give the
quantity and value of Roses exported from
India.

of foreign exchange

Import of raw Materials of Drugs Through
the State Trading Corporation

10343, SHRI V. NARASIMHA RAO :
Will the Minister of FOREIGN TRADE be
pleased to refer to the reply given to
Unstarred Question No. 5667 on the Sth
April, 1470 and state :

(a) the total amuunt of imports of raw
materials of drugs required for pharmaceuti-
cal industry likely to be made during the
current year ; and

(b) the names of the countries from
which the imports of th: raw materials for
the drugs industry will be made ?

THE DEPUTY MINISTER IN THE
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of raw materials of drugs proposed to be

imported by the Stete Trading Corporation

during the current year is Rs. 7 to Rs. 8

crores.

(b) This would really depend on a
number of factors like quality, specifications,
competitive prices etc. It is n.t possible to
furnigsh the names of the countries prior to
import contracts having been finalised.

Release of Servicemen Every Year

10344, SHRI JAGANNATH RAO

JOSHI :

SHRI SHARDA NAND ;

SHRI BAL RAJ MADHOK :

SHRI OM PRAKASH TYAGI :

SHRI RAM SWARUP
VIDYARTHI :

SHRI NARAYAN SWAROOP
SHARMA :

SHRI BEN1 SHANKER
SHARMA :

SHRI RANJEET SINGH :

SHRI 4. B. SINGH :

SHRI ONKAR SINGH :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that npearly
50,000 Servicemen are released every year ;

(b) how maoy of these were released
on full pension over the past 3 years and
how many earned pension only partially
and how many were relcased without
pension ;

(¢) how many were below 40 years of
age and how many were below 35 years of
ago ; and

(d) of the above, the number of officers,
J.C.0s. and Jawans ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a), (c) and

MINISTRY OF FOREIGN TRADE (SHRI (d). Information, as regards the Army is
RAM SEWAK) : (a) The value of imports as under :
Year of Officers JCOs OR TOTAL Below 35 Between-
Release Years 3540
Years
1967 2,270 2,157 46,037 50,464 36,124 5,554
196 2173 3,502 34,277 39,952 24,754 5,349
1969 2,310 3,980 28214 34,504 20,054 5,506
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The corresponding details, regarding the
Navy and the Air Force, are being collected,
and will be laid on the Table of the House.

(b) The ipformation is mnot readily
available, and the time and effort involved
in collccting the same will not be commensu-
rate with the results likely to be achieved.

Import/Export by Private Concerns
10345, SHRI SHARDA NAND :
SHRI SURAJ BHAN :
SHRI KANWAR LAL

GUPTA :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the total amount of she exports and
imports made by M/s. B.K. Khanna and
Co. Private Ltd.,, New Delhi, the Indian
Engioeering and Commercial Corporation
Lid,, New Delhi, the Sind Nitwears
Ludhiana, M/s. Khemka and Co., New
Delhi, M/s. Bharat Vanidhya Private Ltd.,
New Delhi, and M/s York Hosiery Mills,
Ludhiana from Russia and other East
European countries during the last three
years ;

(b) whether Government have made any
inquiry about these firms indulging in under-
ipvoicing and over-invoicing ;

(¢) if so, the details thereof ;

(d) whether Government have received
any compleints about these firms ; and

(e) if so, the details thereof and the
action taken by Goveroment thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (e). Information
in this regard is being collected and will be
placed on the Table of the House.

Foreign Tours by Chairman, Atomic
Encrgy Commission
10346, SHRI SHARDA NAND :
" SHRI SURAJ BHAN :
SHRI KANWAR LAL
GUPTA :

Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that the Chair-
man of the Atomic Energy Commission went
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to Foreign countries many times in the last
three years ; and

(b) if so, the reasons thereof and the
total number of foreign travels he undertook
during the above period 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND wmINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
|a) and (b). The 1otal numver of foreign
teurs underiaken during the yeais 1967, 1968
and 1969 by the Chaiiman, Atomic Enper,
Commission, was fouilesn. They were on
official woirk connected with Atomic Energy
and Space Research specifically requiring
personal  discussions on  collaborative proe-
gramnies and the Non-Proliferation Treaty as
well as with matiers an the United Nations
and the Internutionz! Atomic Energy Agency.

Yugostav President’s Plans for Scieliog
Arab-lsrael Lispute und Restoring
Peace in Middle Lust

10347. SHRI SHIVA CHANDRA JHA:
Will the Muaster of EXTERNAL AFFAIRS
be pleased to state

{a) whether it is a fact that the
Yugoslav P esident has sugzested the media-
ton of Dr. Nalwm Goldmann, Head of the
worked Juwish Congress for settling the
Arab-Israel dispute ;

(b whether Mr. Goldmann's mediaticn
is a.ceptable 0 President Nasser and Mig.
Golda Meir ;

(¢) if so, the details thereol and the
reaction of Indian Government thereto ;
and

(d) if not the spzcific Iodian Plan, if
apy, for testoring peace in the Middle
East ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
1SHR1 SLRINDRA PAL SINGH;: (a)
and (b). Government are not aware of
this,

(c) Does oot arise.

(d) There is no special Indian proposal.
The Government of India are of the view
that the November 22, 1967 Resolution of
the Security Council provides the basis for
a seltlement of this problem,
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Tofiltration of Burmese Nagas Into
Indian Territory

10348, SHRI SHIVA CHANDRA JHA :
Will the Ministe: of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is true that the Burmese
rebel Nagas have iofilirated into Indian
territory ;

(b) whether it is also true that they are
Chinese trained ; and

te) if se, the totai estimated number of
such Nagas who have infiltrated and the
reaction of Government lo such infiltration ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (aj
to (c). 23 Burmese Nagus weire caplured by
our Security Forces on their entering India
with Mowu Angami's and Isaac Swu'’s gangs
in March, 1.¢9, From their interrogation,
it is surmised that they were not trained in
China but had joined the Indian Nagas
returning from China through Burma.

The captured Burmese Nagas were hand-
ed over to the Burmese authorities pn the
1st Jauuary, 1970,

There 1s no evidence of more recent
enuy of Burmese rebel Nagas into India.
The pussibility of u small number crossing
over ihe borde: either way canpot, however,
be ruled out altogether because of the nature
of the tecrain.

lncorporation of Price Revision Cluuse
fo the Contract cotered with
Jdapan for Export of
lron Ore
10349. SHRI RAM CHARAN :
SHRI SHIY KUMAR
SHASTRI :

Will the Minister of FOREIGN TRADE
be pleased to refer to the reply given to
Short Notice Question No. 20 on the 17th
April, 1970 and state :

(2) whether it is a fact that the coptract
specifies a price wlthout a price revision
clause and if so, the reasons for "not Innm-
porating a price revision clause ;

(b) whether it in also a fact that the
price of the iron aod manganese ore has

VAISAKHA 30,

1892 (SAKA) Written Answers %
shown aa upward trend over the last three

years and if so, the extent thereo! ;

(c) the contract price of iran and
manganess ore yis-g-vis the ruling infer-
national price thersof ; and

{d) whether a penalty clause has been
provided in the coutract for ensuring regular
off take and if not the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes, Sir. The
incorporation of a *'price revision clause” in
the contract was nut considered to be to
our advaotage,

(b} No, Sir.

(¢) The prices obtained by MMTC in
the recent sale contracts with Japan are in
line with the ruling international prices for
comparable gr-des of iron ore and manga-
nese ore. .

(d) Off-take of the iron ore by the
Japanese Steel Mills under nrevious contracts
has been very regular, The provision of a
penally clause in  the contract now signed
with the Japanese has not been considered
pecessary in our interest,

Delay in Appointment of Successors
to Governor of Reserve Bank of
Indla aind to Cublnet Secretary

10350. SHRI YASHPAL SINGH : will
the PRIME MINISTER be pleased to statg :

(a) whether there is a delay in the
appointment of successors 1o the preseat
inocumbents of the Reserve Bank of India
and the Cabinet Secrelary : and

(b) if so, the reasons therefor ?

THE PRIME MINISTER, MIN]
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI)
(a) and (b). A decision about the appoint.
ment of the new Gowernor of the
Bank of India was announced on Ist may,
19.0, before the former Governor banded
over charge of that office on May 4.

As regards the Cabinet Secretary, thy
poﬂl{nnotwmlnvm.
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Technicians and Sclentists Renlgning
from Department of Atomic Energy

10351. SHRI YASHPAL SINGH :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that a large
number of technicians and scientists are
resigning from the Atomic Energy Depart.
Ment, thus making the Department unable
to effectively pursue its assigned task :

(b) if s0, the reasons therefor ; and

(c) the steps being taken to replace
them ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) No, Sir.

(b) Does not arise.

(c) The overall requirements of scientific
and technical persoonel including replace-
ments are met through the Training School

run by the Bbabba Atomic Research Centre
and by direct recruitment.

wE! aTa & diW ST AR W1
famtor

10352, st gum  ETET &
fewrk aw faga o og aam A g
w0 fr

(%) = IR R azwedl & e
& & wr o faar v ;

(@) afx g, & wr IR e
aeadl & 41w diurg qeaw & fanfg &
ford it sreae fearar

(w) war ww fawrw wgw €
wegerar ¥ fages % of afafa & st @
art ¥ famfo & ¢ ; wix

(w) afz g, o) vy aews) & fiw

dora azaY &7 59 a% fufy s &
frare & 7

MAY 0, 1970

Written Answers N2

fowrf qur fage swma & gu-sat
(st faglmax  www) : (%) 0, @ ;
gart 1969

(@) =g Mz far nar a1 f& qeaal
F1 wrh #F arer & Fwfw & fag F e
i 4t 9 ag g fear mar ar f
TEE! SARTIAT 1 T F (A T THE
F1 sar qAF weraA fwar g )

() o, &

(%) T |TFIT qeawat 7 sEarfaa
WTY ¥ ATET & aFAI AW AT oA

R

fagie ¥ w6t a@t 9T Imrw @ty &
fwim & fodr fagre gro fear am
w3

10353, &Y game= (T . FT
faa€ aar fawa woft 77 aqm & FO
FsGrfF:

(%) #a1 ag = § f5 fage &OR
¥ fagre & #1e 7€t @ wwrw aiw ®
frafar &1 e fRaT  ; W

(@) afx g, @t vt ®&ra @
ol Fz awr &1 wWwma & faae
Ff g5 F1 F4 av fAwRw FA
fram & ?

faurf aar faoga aorem ® e
(st fagivax sam@) : (F) fagre T
¥ ot T fedag e & fofw &
fearg #1€ afeaear fedte sm g gg &

(=) so= a8 3= |

Progtamme of Actlon Emerging at th
Session af ECAFE

10354. SHRI HIMATSINGKA : Will
the Minister of FOREIGN TRADE be
pleased to state :

() whether any concrete programme of
action emerged at the recent session of the
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Bconomic Commisston on Asia and Far
East held in Bingknk including the esta-
blishment of an Asian paymenis arrangement
with a wview to tacklinz th: temporary im-
balances arlsing from bilateral trade deals
of Asian Countries ; and

(b) if so, the details of the programme
or draft programme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The 26th Annual
Session of ECAFE held at Bengkok from
April 14 to Apiil 27, 1970 (eviewed the work
and activities of the Secretariat in the field
of trade and monetary cooperation. Noting
with apprecittian the work done by the
Secretariat in promsting regional trade
development and liberalisation, and pay-
ments arrangements, and the timetable
erdorsed by the Commiitee on Trade at its
13th Session, the Commission expressed the
hope that the Sec:etariat would try its best
to carry out the meadate in accordance with
the prescribed timetable,

(b) Two drafl agreements on (a) Asian
trade development and liberalisation, aad (b)
Asian payments arrangements have been
circulated by the Sccrelariat to the member
countries for consideration, The  draft
agreement on  Asian trade development and
liberalisation is geared to the ohjective of
promoting the economic development of the
countrizs in the region by securing a pro-
grammed increase :n intra-regional trade by
meeting, to the maximum extent possible,
regional import reguirements with exportable
surpluses of the region on mutually advan-
tageous terms. The increas: in intra-regional
trade is to be affected through appropriate
export stimulation and import facilitation
measures and through exscution of projects
for effecting structural chanzes in production
patterns

Regional payments arrangements are to
support the trade development and liberali-
sation programme by taking care of
temporary imbalances arising on account of
the incremental trade turnover. The three
sectors identified for work in this field are :

(a) Clearing Union ;

:b) Linkage betwecn monetary coopera-
tion and trade cooperation ; and

(¢) Reserve sysiem.
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Both these proposals are currently under |
examination by the member Governments of
ECAPE. A series of inter-Goveromental
meetings and consultations, includiog a high-
level meeting of representatives of Govern-
ments apd Central Ranks, are scheduled in
the coming months to finalise these

proposals.

Imports of Dry Frults aad Export of other
Commodities in Exchange

10355. SHRI HIMATSINGKA : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the nimes of countries from which
dry fruits were imported during the last three
years and the value and quantities of the dry
fruits imporied from each ;

(b) the names and the extent of commo-
dities exported by India to these couatries
in exchange thereof ; and

(¢) the number of firms and iodividuals
who had been given licences in this regard
during this period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The bulk of imports
of div fruits are effected from Afghanistan
and Iran Statement No. I indicating the
name of the various countries together with
the value and quantities of dry fruits im-
ported from them, is laid on the Table of
the House. [Plac:d in Library. See No.
LT-3637/70.)

(by The imports from Afghanistan are
counterbalanced bv exports from Indla of
commodities listed in schedule B to Ministry
of Foreign Trade Public No‘ice No. 138/69
dated 23-8-1969 and 145/69 dated 30-8-1969,
subject to the condition that at least 15% of
the total exports from India will be of non-
traditional commodities, f.. items other
than tea, textiles, spices, coir and coir pro-
ducts. There is no such counterbalancing
provision in the cas* of other countries,
because imports and exports are paid for in
free foreign cxchange, Statement No. II
showing the value and broad composition of
our exports to the countries from which
dry fruits were imported is laid on the Table
ol ths House. [Plac:d In Library See No,
LT-3637/70.)
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(c) The pames of the firms to whom
Heences were granted during the period in
question are published in the Weekly Bul-
letin of Industrial Licences, Import Licences
and Export Licences, a copy of which is
uvallabie in the Parliament Library for re-
ference.

Abolition of Export Duty on
Jute Gooda
10356, SHRI INDRAJIT GUI'TA
SHRI B, K. DASCHOW-
DHURY :

Will the Minister of FOREIGN TRADE
be pleased to siate :

(a) wheiber he gave any assurances to
the Juie Fabric Sluppers’ Association in Cal-
cutta on the 25th April, 1970 to the effect
that Government was contemplating certain
major sieps to help the jute industry ;

(b) if so, the steps which aie under con-
sideration ; and

(¢) whether Government accept the in-
dusiry’s argument thut the ooly solution for
its difficulties lies 1o aboliuon of the export
duties on jute goods ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

tﬁ) Do-u not arise,
(c) No, Sir.
Visit of a U. S. Delence Team

10357, SHRI DEVINDER SINGH
GARCHA : Will the Minister of DEFENCE
be picased to state :

{a) whether it is @ fact that U. S, De-
eice Team headed by Rear Admiral David
. Bill wisited Indi1 recently ;

(b) whether it is also a fact that U. S.
Defence Teany held diccussions with him ;
and

{cj it so, the nature of the discussions
héld with them ?
~ THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING

tsEru SWARAN SINGH) : (a) A group of
; of the Natlonal War College, USA
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headed by Rear Admiral David B. Bell,
visited [India from 21st to 24th April,
1970,

(b) and (c). As is customary during such
visits, the texn paid a courtesy call oo the
Defence Minister,

Export of “Lichi™

10358. SHRI DEVINDER SINGH
GARCHA :
SHRI VALMIKI1
CHOUDHARY :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the marketing survey for the
expo:t of “Lichi” had been done by Govern-
ment and the demand assessed

(b) if so, the details thereof ;

(e' the quantity which will be exported
every week : and

(d) whether it will be done through the
State Trading Corporation or through indivi-
dual exporters ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b) Yes, Sir. The
Survey has shown that fresh “lichis” hold
out promise ol becoming ¢ne of the impor-
tant tropical products with attiactive market
prospects in European countries, Given the
requisite facilities, it should be pussible for
India to increase the export of lichis to the
extent ol 1,500 tonnes by 1975-76.

(c) and (d), There are no restrictions on
the export of ‘lichis’. The State [rading
Corporation, however, proposes to export 19
tonnes of Lichis during the coming season as
an experimenta! venture, Out of this quan-
tity, 12 tonnes will go to U. K.. ) tonnes to
France, 2 tonnes to Germany and the
balance 3 tonnes to Switzerland.

Contract given by Delhi Water Supply and
Scwerage Disposal Undertakings to a
Private Firm whose Tender was

Higbest
10339. SHRI DEVINDER SINGH
GARCHA : Will the Minister of IRRI-

GATION AND POWER be pleased to
state :

(a) whether it is a fact that the Delhi
Water Supply and Sewerage Disposal Under-



97 Wrliten Amawers

taking had given a contract for Rs. 16 lakhs
for the booster pumps to a private firm in
spite of the fact that its tender was the
highest ;

(b) whether it is also a fact that there
was delay in awarding the contract which

covered an additional expenditure of about
Rs. 11 lakhs ;

(c) whether Government propose to look
ioto this matter and fix the responsibility in
this regard ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The Ministry of Health who are
incharge of the Water Supply and Sewage
Disposal Undertakings, have intimated that
& contract at a negotiated price of Rs. 16.55
lakhs for Kailush Booster Pumps has been
given to a private firm by the Water Supply
and Sewage Disposal Committee. The price
however was equivalent to the price of
lowest tender and not the highcst.

(b) It has been reported that the
difference between the cost of tenders recei-
ved in 1967 and accepted now is about
Rs. 2 lakhs.

fc) and (d). It has also been reported

that the case is being sent to Lt. Governor,
Delhi as desired by him.

frdwt & g a® Aol & gy awal
W wrferalt & saw o e gl

10360, =t wiw swrer et oy
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T g W € wiET W o foar
fawmaT qux @ § Wi I peay
T § fs o9k a9 arefia gopfa aan
qeerst ¥ ofdfea @ ;

(w)wrag av & 6 e W@

waew ¥ wy dar gerh @ e
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Setting op of a New Textile Mills

10368. SHRI RAMAVATAR SHASTRI :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that no new
textile mills have been set up in the country
during the last three years ;

(b) if 8o, the reasons therefor ;

(c) whether the National Textile Cor-
poration has any proposal to set up new
textile mills : and

(d) if so, the details theieof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir. It is nota
fact that no new textile mills have been set
up io the country during the last three years.
A number of new textile mills have been set
up during this period.

(b) Does not arise.

{c) No, Sir,

(d) Does not srise.

Finalisation of Annoal Plan for 1970-71

10369, SHRI SHRI CHAND GOYAL :
Will the PRIME MINISTER be pleased to
state

(a) whether the annual plan for 1970-71
bas been finalised ;

(b) whethes any amsngement bhas besn
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contemplated for keeping track of progress;
and

(c) the staps taken or contemplated to
be taken to ensure better plan implemen-
tation ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir.

{b) and (c). Planning Commission has
evolved the machioery for effecting co-
ordination in the formulation, implemen-
tation as well as periodic review and evalua-
tion of programmes. Measures for keeping
track of the plan progress and ensuring
better plan implementation are continuously
reviewed in the Planning Commission.

Electrified/Unelectrified Villages of Punjab,
Haryaoa, Jammu and Kashmir, Himachal
Pradesb and Union Territory of
Chandigarh

10370. SHRI SHRI CHAND GOYAL ;
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the number of villages electrified and
unelectrified in the States of Punjab, Har
yana, Juomu and Keshmir, Himachal and
Union Territory of Chandigarh ;

(b) the steps taken or proposed to be
taken to electrify the rest of the villages ;
and

(c) the number of electric connections
given to villages for sctting up small indus-
trial units ; the steps to activise the
process 7

THE DEPUTY MINISTER IN THB
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRA-
SAD): (a) The ioformation is given
below :

‘State/Union Total No. Villages Balance

Territory  of villages electrified of villages
upto to be
31-3-1970 electrified

Punjab 11947 3554 6393
Haryana 6669 3367 3302
Jammu nod

Kashmir 6559 763 5796
Himachal

Pradesh 13060 s 9451
Chandigarh 3 2 _

u
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(b) and (c). Since 196667, rural electrifi-
cation schemes have been re-oriented with a
bias towards encrgisatioa of pumpsets for
increasing agricultural production. The em
pbasis, thercfore, has been shifted from
village electrification to encrgisation of pump-
sets, The number of pumpsets/tube-wells
energised as on 31-3-1970 is given below :

Punjab 78,987
Haryana 68,851
Jammu and Kashmir 178
Himachal Pradesh 426
Chandigarh 217

From the beginning of the Fourth Plan,
the outlays for rural electrification schemes
are provided from the Plan resources of the
State Governments/Union Territories inclusive
of overall Central assistance The Rural
Electrification Corporation has been set up
with the objective of accelerating the pro-
gress of iural electrification schemes by
providing funds outside the State Plans to
the State Electricity Boards. Concessional
terms of financing are provided by the Cor-
poration for rural electrification schemes in
backward areas.

Exports from varlous States

10371, SHRI SHRI CHAND GOYAL :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the value of the goods which are at
present exported 1o foreign countries from
Punjab, Haryana, Himachal Pradesh, Jammu
and Kashmir, U, P. and Chandigarh ;

(b) the sieps taken to encourage the
exports from the above regions ; and

(c) whether the work is being done on
some new items o export 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Statistics of exports
are not maintained Stase-wise.  Figures of
exports by individual States therefore are not
available,

() and (c). The steps taken to promote
exports which have been announced from
time to time are not confined to particular
regions or States but are general in nature
and bave an all-India application. A state-
ment showing important steps taken to help
exporters to increase the exports and widen
the export field by introducing new items is
annexed.
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Statement

Steps for Build-up of Export !roduction
and txport Capabiuty :
1. The schemes to increase ¢export pro-
duciion include—

(a) Provision of imporied raw material
10 registered exporters under a re-
plenishment licensing scheme.

(b) Supply of indigenous raw material
like steel and aluminium on prio-
rity.

{c) A system of *'On account” import
licences to registered manufacturers-
exporters, having a minimum ex-
port performance of Rs. 10 lakhs
or more during the ycar 1969-70 in
respect of non-traditional goods.
Along with this facility, the facili-
ties regarding advance and imprest
licences enable  securing  of raw
materials for export production.

(d

-

A provision of preferential treat-
ment to export-oriented units in the
matter of licensing of expanded
capacity, improvement in installed
capacity and also for imports from
preferred sources.

(e) The granot of licences to export
oriented units for import of machi-
nery required for expansion, moder-
nisation, diversification of produc-
tion facilities as well as for research
and development, against specially
allocated foreign exchange.

(f) Organising of buik imports of cer-
tain raw malerials by public sector
agencies, The Industrial Raw
Material Assistance Centre of State
Trading Corporation sod similar
Cells of other agencies nominated
for bulk-imports will ecnable
registered-exporters to obtain sup-
plies off-the-shelf as and when they
are required, on surrender of re-
plenishment licences.

Mal-practices in purchase order of
Coal by D. E. 5. U.

10372. SHRI S. K. TAPURIAH : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fakt that there have
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been come mal-practices in the purchase
order of coal worth Rs 4 crores by the
Delhi Electric Supply Undertaking for its
power station ;

(b) whether an expert's advice in this
matter was ignired ; and

(c) the details of the scandal and
whether some power stations will have to
be closed down as the supply from Madhya
Pradesh will not be regulated due to mon-
cooperation o! the Railway authcrities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND

POWER (SHRI SDDHESHWAR PRASAD) :

(ta) to ic) I''e  Delhi  Electric  Supply
Undertaking have reported that the decision
of the Dulhi Eiectric Supply Committee on
2nd Aprl, 1970 for puichase of coal for
the vaar 1,70-71 for the power stat'ons of
Delhi Electric  Supply Undertaking was
based on the recommendations of 1he Stores
Purchase Committee. Quly such coal which
conformed to specifications and other
conditions of the tender was ac.epted and
no deviation was made from the terms and
conditions stipulated in the tender document.
The Delhi Electric Supply Undertaking have
further reported that no offer conforming
to specifications and at a lower price than
that accepted by the Delhi Electric Supply
Committec has been ignored. The Delhi
Electric Supply Undertaking have placed
orders on the Madhya Pradesh coalfields
for a part of their requirements because of
the ecconomical price and on the considera-
tion that restrictions on tth transporttation
ef coal from Madhya Pradesh might be
lifted.  Since orders have also been placed
on the Bengal Bihar coalfields, the Under-
taking does not anticipate any difficulty in
meeting their requirements in the event of
restrictions on  movement of coal from
Madhya Pradesh contiouing.

Traosfer ol Control of U, S, Librarles
to India

SHRI N. R, LASKAR :

SHRI MAYAVAN :

SHRI DHA -DAPANI :

SHRI CHENGALRAYA
NAIDU :

Will the Minister of
AFFAIRS be pleased 1o state :

(a) whether attention of Goverament

10373.

EXTERNAL
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bave been drawn to the reports appearing
in the “Hindu™ dated the 12th April, 1970
under the headiog that U. S. not to transfer
control of libraries to India™ ;

(b) if so, the reaction of Government ;
and

(c) what steps Government would take
in case U. S refuses to transfer the control
of the libraries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
ia) Yes, Sir.

(b) It is not obligatory for foreign
Missions 1o transfer their libraries which
are required to be closed. However, Govern-
ment would be willing to consider any
proposal made by foreign Missions for future
working of the libraries within the frame-
work of its policy which has been explained
i the House in response to a Calling
Attention Motion on the subject on
Ferbruary 26, 1970.

(¢) The U. S. Libraries outside the
location of their Mission have been closed,
The question therefore does not arise,

Agreement with Sovet Embassy on
Routiog applications for aimissien
to Lumumba Univeralty

10374, SHRI D. N. PATODIA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to staie :

(a) whether it is a fact that the Govern-
ment of India have entered into an agree-
ment with the Soviet Embassy that
applications for admission to Lumumba
University, Moscow should be dealt with
directly by the Soviet Embassy and not
routed through the Ministry of Education ;

(b) if so, whether Government would
lay a copy of the agreement on the Table
of the House :

(c) whether similar agreements also
exist with other foreign embassies ; and

(d) if not, why an exception has been
made in the case of U. S. 5. R. embassy
and the ficancial gaios that the embasgy
sained because of this agresment doring the
last thpee yours 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL® AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No
Sir.

(b) to (d). Do not arise.

Indian arms to Cambodia
10375. SHRI N. D. PATODIA :
SHRI GADILINGANA

GOWD :
SHRI K. M. KOUSHIK :
SHRI J. MOHAMED IMAM :
SHRI D. N DEB:
SHRI D. AMAT :
Will the Minister of
AFFAIRS be pleased to state :
(a) whether India has received any
request for the supply of arms to Cambodia
either on sale or as aid ;

EXTERNAL

(b) the faction of the Government that
bas made the request ; and

(c) the action that has been taken by
Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(8) Yes, Sir,

(b) The present regime in Cambodia
bad made the request.

(¢) The Minister of External Affairs
has already stated in the House on 224.70
that the Government o! India cannot accede
to the request since it does not wish to
interfere in *he internal affairs of Cambodia
and as it would conflict with India’s position
as Chairman of the International Control
Commiasion.

Progress of Rural Electrification
in Rajasthan

10376. SHRI D. N. PATODIA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the scheme
of rural electrification in Rajasthan has been
very much behind schedule ;

(b) whether the tardy progress is due
to paucity of Central Assistance to the
State Government ;

(§) if »0, the reasons therefor ; and
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(d) if not, whether Central Government
have stressed upon the Sta'e Government
the urgency to step up the scheme which
is hampering the green revolution in the
State 7

THE DEPUTY MINISTER IN THE
MINISTLY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The progress of village
clectrification in the State of Rajasthan is
below the all-India average. with the electri-
fication of 8 29 villages as compared with
the all India average of 15%.

(b) to (d). The slow progress has been
mainly due to lack of a well-developerd and

uxtensive transmission and  distribution
network. Since 1966-67. rural electrification
schemes through out the country have been

reoriented with a bias towards energisation
of irrigation pumpsets for increasing food
production. Increased Central assistance
was provided to Rajasthan during the three
year period 1966-1969 viz ; Rs. 592 30 lakhs
as compared with Rs. 372,59 lakhs released
during the Third Plan period. From the
beginning of the Forth Plan, no earmarked
Central assistance is provided for rural
clectrification schemes to Rajasthan and
other State in the country and the outlay
in this regard are provided by the State
Governments from their State Plan resources
inclusive of the overall Central assistance

provided to them., There has been a
progressive  increase in the number of
villages electrified and pumpsets energised
during the last three year as indicated
below :
No. of pumpsets No. of villages
energised electrified
1967-68 3196 0
1v68-6Y 5050 us
1969-70 6233 544

The Rural Electrification Corporation
has been set up with the objective of
financing rural electrification schemes with
funds outside the State Plans. The Corpora-
tion has formulated concessional terms of
financing in respect of rural electrification
schemes in backward areas. So for the
Corporation has sanctioned one scheme in
Rajasthan at an estimated cost of BRa. 356.68
lakhs oo coocessinnal terms for elecrification
of 79 villages and esergisation of 1030
pumpeets.
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Participation In Asian Conference on
Cambodia by nations lavolved in
Indo China Problem

10377. SHRI N. K, P. SALVE :
SHRI D. N. PATODIA :

Will the Minister of EXTERNAL
AFFAIRS be pieased to state ;

(a) whether it is a fact that certain
oations, which are knowa for their involve-
ment in the Iodo-China problem, also
attended Asian  Conference called by
Indonesia recently ;

(b) whether Government have expressed
their views about such nations aitending
the Conference to Indonesia ; and

(c) il so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH) :
(a) Yes, Sir.
(b) and (). The Minister of External

Affairs has already clarified these points in
connection with a Calling Attention Notice
on Cambodia in this House on May 4,
1970,

Meetiogs of Permanent Indus
Commission

10378, SHRIN K. P. SALYE . Wil
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the number of meetings held by the
Permapent Indus Commission under the
Indas Water Treaty during the calendar
year 1969 ;

(b) the number of recommendations
made by the Commission and the number
of such recommendations implemented ;
and

(c) the amount of India's sharc expended
on the Commussion 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Two mectings are held
during 1969, one in Pakistan and the other
in India.

(b) The Commission whose function
#» 0 establish and maintsin co-operative
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arrangemeats for the implementation of the
Treaty théreof discussed 12 items during the
year 1969 of which 8 were disposed of.

(c) The expenditure for a meeting is
borne by the country where the meeting is
held. The amount spent on the Commission
moeting in India was Rs. 5,089/—.

Capacity of D, E. 5. U.

10379, SHRI N. K. P. SALVE : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the capacity of the Delhi Electric
Supply Undertaking in termi of electricity
supply for domestic as well as commercial
purpodes ;

(b) the present requirements of greater
Delhi in terms of electricity power and the
short fall between the requirements and the
capacity of D. E. S. U. ;

(c) whether Government are aware of
the very frequent break-downs in the
electricity power in Greater Delhi areas ;
and

(d) the corrective machinery proposed
to be used to forestall such breakdowns ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). After allowing
for derating of old generating units and the
share of Haryana, the installed generating
capacity of the Delhi Electric Supply
Undertaking iv 205 MW. With the addition
of power supply to the extent of 81 MW
from the Bhakra Nangal System, the
Delhi Electric Supply Undertaking has the
capacity to meet the present maximum
demand of 224 MW,

(c) and (d). There has been a compara-
tive decrease in the number of breakdowns
of sapply of electricity in Delhi. The
number of breakdowns per 100 kms of line
per year was 77 in 1968-69 as compared
with 8.3 io 1967-6% Measures are in progress
to augment and Improve the system for
minimising breakdowns. These are hriely
indicated blow : —

(i) Overhead feeders are being replaced
as for as possible by underground
feoders.
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(fi) Duplicate sources of power are

being arranged for all important
areas to the extent possible.

(iii) Rural feeders have been segregated
from feeders in urban areas to
isolate the faults.

(iv) New switching stations are being
installed.

¥ ¥ A T W eamoAT

10780. it vgeic fag wwest : w7
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(w) mwer fasraeta &
Acquisition of Canionment areas In

Madras and Banglore for coonecting
the newly bullt roads

10381. SHRIG. Y. KRISHNAN : Will

the Ministry of DEFENCE be pleased to
state :

(a) whether it is a fact that cerain
Cantonment areas in Madras and Bangalore
are 1o be acquired for connecting the newly
built roads n accordance with the Master
Plaus of these cities ;

b) if =0, whether the concerned Govern-
feat will be required to make available
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alternative lands in lieu of these lands ;
and

(c) if so, the details thereof ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINFERING
(SHRI SWARAN SINGH) : (a) to (¢). In
response to a request received from the
Government of Tamil Nadu, sanction was
issued on 6th March 1970 for the sale of
2.02 acres ot Defence land at Kodambakkam-
Pudur to the Tamil Nadu Housing Board
for road purposes.

The Government of Tamil Nadu have
also requested for the grant of approximately
one acre of Defence land from St. Thomes
Mount Cantt. for the formation of a road in
connection with the Industrial Esiate Guindy.
The State Government have been requested
to make available alternative area suitable
for Defence purposes and their reply is
awaited.

The Mysore Government has likewise
requested for transfer of Defence land desired
by the Bangalore Municipal Corporation for
the widening and realignment of the road
leading to the Baogalore airport and H A L
Factory. After a joint inspection the
Municipal Corporation agreed io revise the
alignment as suggested by the local Army
authorities. The revised plans are awaited
from the Municipal Corpoiation and the
terms o©of transfer will be considered on
receipt of the said plans,

Indlan Organlsations Finaoced by Ford
Foundation

10382, SHRI S. C. SAMANTA : will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Government have
noticed and examioed the book “‘Ford
Foundation and the C, I. A," published by
Entente (P) Ltd., New Delhi-5 ;

(b) if so, the name of the Indian organi-
sations and projects still financed by the
Ford Foundation ; and

(¢) whether Government have evolved
any new policy regarding supervision of
foreign [oundations 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): /a) ‘o
{c). The information is being collected and
will be laid on the Table of the Housp.
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Parchase of Publications Favouring Indis's
Stand on Rabat Conference

10383. SHRI S. C. SAMANTA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government have purchased
a large number of copies of booklets and
other publications favouring Indian attempt
to attend Rabat Conference ; and

(b) whether the Government will place
a detailed statement on the Table of the
House mentioning the wvarious publications
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with their authorship, names and addresses
of publishers, pric per copy, number of
copies ordered, amounts paid by Government
to various parties and date and manner of
distribution of these publications by official
agencies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). A detailed statement is attached of the
booklets on Rabat purchased by Government
of India.

Statement
Tule Author Publishers Price per  No. of copics Amount
copy purchased paid
*I. Rabat Dr. Gopal  Dr. Gopal Re. 1/- 4,000 Rs. 2,800/
Before  Singh Singh, New (@ bulk purchase
and Delhi. rates)
After
2. India Shri K. Shri K. 50 paise 2,000 Rs. 800/-
and Rangaswami Rangaswami, (@ bulk purchase
West New Delhi. rates)
Asia
3. Rabat  Shri Pran M/s Impact Rs, 1/75 4,000 Rs, 5,600/-
Chopra Publications (@ bulk purchase
Pvt. Ltd, rates)
New Delbi.
4, Rabat Shri Anand Shri Anand Bulk 5,000 Ra, 437.47
Kand Jain Jain, New purchase (@ bulk purchase
Aur Delhi. rates)
Bharat
Sarkar

High Cost of Indigenous Machinery Issucd
for Irrigation Purposes

10384, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of IRRIGATION
AND POWER be pleased to state ;

() whether the a'tention of Government
has been drawn to a news-item published in
the Financial t xpress of 231d April, 1970,
under the caption, “‘State Plans to Tackle
Diesel Oil Engine Glut™ ;

(b) whether it is a fact that cost of

indigenous machinery is higber than that of
imported opes by 40 to 20U per cent ;

(c) whether Government insists on

certain States to use indigenous machinery
only ;

(d) whether in a given outlay, the irri-
gation potential in Maharashtra will be
reduced by about 50 per cent due to high
cost of indigenous machinery ; and

() if the answer to question (d) above
be in the affirmative, whether Government
would compensate those States which are
compelled to use indigenous machinery ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR

PRASAD) : (a) Yes, Sir.

*The publications were distributed in the usual manner during November and

December, 1969,
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(b) It has been reported that the cost
of indigenous machinery was higher than
that of the imported ones by 40—200%, and
that accordingly irrigation projects would be
adversely affected. The price of indigenous
equipment for irrigation projects is generally
higher than that of similar items of imported
origin when the eguipment is being manu-
factured indigenously for the first time. The
gap is progressively reduced as the indigenous
content of the equipment increases,

(¢) No imports have been permitted in
respect of equipment manufactured in India
and which suit the requircments of the
project

(d) Any reduction in irrigation potential
because of any increase in the cost of equip-
ment capnot be generally reckoned at 50%,
since the cost of equipment for irrigation
projects is normally only 15—20% of the
total cost of the project and the value of is
production is three to four times of its cost
during its life span,

(¢) Does not arise.
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Permanent Welfare Officers for Ex-
Servicemen in M. P,

10387. SHR1 G. C. DIXIT : Will the
Minister of DEFENCE be pleased to
state :

(a) whether any permanent welfare

officers for ex-servicemen have been posted
in Madhya Pradesh ;

by if so, the measures adopted up till
now by these Welfare Officers for the welfare
of ex-servicemen and their families und the
famulies of serving and deceased service

personnel residing in Madhya Pradesh ;
and

(¢) if not, the reasous therefor

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : \a) No, Sir.

(b) Does not arise.

(c) The State Government bave not

appointed welfare .orkers due to financial

stringency.

Opening of Defence Training lostitutions
during 1970-71

10388. SHR1 G. C. DIXIT Wil
the Minister of DEFENCE be pleused to
state !

(a) the number of Defence Training
Institutions proposed to be opened in the
country during 1970-71 ; and

(b) if so, the details thereof 7

- THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) and (b). A
Counter Insurgency and Jungle Warfare
School started funciioning in April 1970.
The Air Force Academy near Hyderabad
which is under construction would be com-
missioned early in 1571. Am Air Force
llllelh;wu School is also expected to be
formed in 1970-71.
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Implementation of the Recommendations
of Aeronautics Committee

10390. SHRI RABI RAY : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that the main
recommendations of the Aeronautics Com-
mittec have been implemented ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) : (a) A large number of the
recommendations made by the Aerogautics
Committee have been implemented. Others are
under the consideration of the Government.

(b) When decisions are taken on all the
recommendations, a statoment will be laid on
the Table of the House giving such informa-
tion as can be disclosed,
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Exports through the Minerals and Metals
Tradlog Corporation

10394. SHRI N. SHIVAPPA : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) the details regarding the export made
by the Minerals and Metals Trading Corpo-
ration during 1969 from the various States ;

(b) the royalty paid to the States for
those exports ; and

(c) the amount of profit made by the
Minoerals and Metals Trading Corporation
during that period 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) A statement is laid on
the Table of the House.

(b) The royalties are paid by the
suppliers of the commodities direct to the
State Governments.

(c) The Miocrals and Metals Trading
Corporation incurred a gross loss of Rs,
548.28 lakhs on these exports.
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Protest by Rajasthan Government Trade Talks Between Tatas and Aunstralians
Regarding World Food Programme

in the State 10397. SHRI GADILINGANA GOWD :

10395. SHRI GADILINGANA GOWD :
Will the PRIME MINISTER be pleased to
state :

(a) whether any protest was lodged by
the Rajasthan Government to the Centre
regarding the World Food Programme in
Rajasthan and the adjustment against central
allocation for States® Fourth Plan ; and

(b) if sv, the details thereof and the
reaction of Central Government thereto ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) : (a)
and (b). The Government of Rajasthan has
represented that the aid under the World
Food Programme should not be treated as
part of the Central Assistance for the States’
Fourth Plan. The matter is  under
consideration.

Distribation of Atomic Power to Rajasthan
on Commlissioning of Atomic Power
Station, Kotah

10396, SHRI GADILINGANA GOWD :
Will the PRIME MINISTER be pleased to
lpte H

(a) whether the Union Government has
asked the Rajasthan Government to be ready
with the transmission system for the distribu-
tion of atomic power which will become
available with the commissioning of the
first power station at Kotah, failing which
the power will be allotted to the neighbour-
ing States ; and

(b) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI) : (a) and
(b). Rajasthan Atomic Power Project autho-
rities bave requesied the Rajasthan State
Electricity Board to ensure that the trans-
mission sysiem for trapsmission of power
from the Atomic Power Station is completed
in time for the commissioning of th§ First
Uit in 1971,

Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whsther any talks were held recently
between Tatas and Australians for the joint
trade and industrial ventures ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). According to
Press Reports, Mr. J R. D. Tata is stated
to have expressed interest during his visit
to Perth in exploring trade with Western
Australia as also possible joint industrial
ventures. Further details in this regard are
not yet available.
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Chinese Military Force Stationed
at Tibet-Nepal Border

10399. SHRI NAVAL KISHORE
SHARMA : Will the Minister of DEFENCE
be pleased to state :

(2) whether it is a fact that the Chinese
have stationed 4 Divisions of Military
personnel including one of the Armoury at
the Tibet-Nepal border at a point where
the Chinese built road to Nepal meets in
Tibet ; and

(b) if 80,
thereto ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAYY ENGINEERING
(SHRI SWARAN SINGH) : (a) and (b).
The facts mentioned in part (a) are not
borne out by the information with the
Government. It is, however, a fact that the
Chinese continue to deploy about 13 to 16
divisions of troops in Tibet, different sectors
across the Sino-Nepal and Sino-Indian
borders,

the Government’s reaction

Stedy of Drought und Scarcity Conditions
in Rajasthan by Central Team

10400. SHRI B, K. DASCHOWDHURY :

Will the PRIME MINISTER be pleased to
state 3

(a) whether the C=ntral team had studied
the drought and scarcity conditions prevail-
ing in Rajasthan ; and

(b) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) : (a)
Yes, Sir.

(b) A Central Team visited Rajasthan
during the first week of May, 1970 to assess
the drought situation in the State and the
requirement of funds for- various drought
relicf measures. The report of the Team is
awaited,

U § Propossl for Solving Middle East
Issue

10401. SHRI MUHAMMAD SHERIFF :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government are aware of
the plan submitied by U.S. Assistant Secre-
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tary of State, to U.A.R. leaders in Cairo for
the settlement of dispute between U.AR.
and Israel sowards owverall solution to the
Middie East crisis ; and

(b) If so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) @ (a) As
far as the Government are aware, the
U.S. Assistant Secretary of State, during
his recent visit to Cairo did not advance any
specific plan. The discussions he had in
Cairo are believed to have centred around
the proposals put forward by the US.
Secretary of State in December, 1969 ;

(b) Does not arise.

Abolition of Export Daty

10402. SHRI MUHAMMAD SHERIFF :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether in the meeting of the
Consultative Committee attached to his
Ministry, the abolition of export duties
levied on many items in the wake of devalua-
tlon of Rupee was urged ; and

(b) if so, the details thereof and the
reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a* and (b). Kind attention
is invited to the following extract from “‘the
Guidlines to regulate the constitution and
functioning of the Consulative Committees
for various Ministries/Departments :

“The informal Consultative Com-
mittees will hence.forth be known as
*Consultative Commit'ees". These
Committees are not, however, compare-
able to the Standing Commitiees of
Parliament. The deliberations of these
Committes would remain informal and
no reference to the discussions held in
the meetings thereof would be made on
the floor of the House.”

Report of C. B. I. Regarding Delbl
Small Scale Industry

10403. SHRI GEORGE FERNANDES :
Will the Minister of DEFENCE be pleased
tc state :

(a) whether th= =pecial Police Establish-
ment (CBI) has submitted its renort regard-
ing the Delhi Small Scale Industry ;
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(b) if so, the recommendations made by
the SPE ; and

(c) the action taken by Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir.

(b) It is advisable not to divulge the
recommendations of the SPE at this stage as

the matter is subjudice before a court of
mbitration,
{¢) (i) Departmenial action has been
initiated against deli juent
officials ;

(ii) Business dealings with the firm
havs been .uspended with effect
from 28-/.69 ; and

(ili) A case has been put up before
the Arbitiation Court for reco-
very of damages from the firm,

Settlement of Compensation Claims of
Transport Contractors for Supply
of Vehicles to Military Durlog
Chinese Aggression

10404, SHRI MANGALATHUMADAM :
Wil the Minister of DEFFNCE be pleased
to state :

(a' whether Government have finally
disposed ot the compensdtion claims of some
transport contractors who  took contracts
(vehicle) in the Chitese aggiession in
196267 ;

(b) the action taken to expedite such
compensation claims and the number of
times such claims have been referred to the
Ministry of Law ;

(c) the number of cases totally rejected
and the number of ¢cises fav.mirably decided ;
and

(d) whether any party has gone to the
Court for this purpose ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : ia) to d).
There were three short-termi agreements and
nine regulzr contracts  entered into with
transport contractors for supply o!  velicles
duriog 19263  In cach of these cascs, the
amount considered pdmissible has been
paid.
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In five cases of regular contracts, the
contractors preferred clrims for additional
amounts, Of these, the cases of three
contractors have been finally decided—two
in favour of the contractor and one in favour
o the Goveroment, The remaining two
cases pertain to the contracts for Trivandrum
and Alwar,

In the Trivandrum, case, there were two
arbitration proceedings. In one proceedings.
In one proceeding, the arbitrator awarded an
amount of Rs. 1,34 841,94 and this was paid
to the contractor. In the second proceeding,
the arbitrator rejected the claim in respect
of Rs. 646,000, The award rejecting this
claim has been filed in court.

In respect of Alwar, the contractor
moved the coust in arbitration case Suit No.
267/66. On 9th March, 1970, the Delhi High
Court has delivered judgement in this case.
A copy of the judgemment of the court has
been applied for and is awaited,

Matters are referred to the Law Ministry
for advice as and when a law issue arises
necessitating their advice.

Turkish Trade Delegation

10405 SHRIMATI 1LA PALCHOU-
DHURI : Will the Minisier of FOREIGN
TRADE be pleased to state :

(a) whether it is a fact that a Turkish
Delegation visited our conntry for the purpose
of expanding its trade with India ; and have
also invited a trade delegation from India to
their country ; and

(b) if sc, the reaction of Government in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). A Turkish
Trade delegation recently visiied lndia. No
foimral invitation hes so far been extended
by the Turkish authorities for the visit of an
Indian Trade Delegation to Turkey.

Re-Survey of Western Kosi Canal

10406, SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

ia) whether any action has been taken
by the Central Water and Power Commission
10 re-survey the Western Kosi Canal's arca
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with a view to shifling the proposed align-

ment to further North ; and
(b) if so, result of the re-survey ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER {SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The Government
of Bihar, who are in charge of the Kosi
project, have been requested in 1he last week
of April, 170 to make a comprehensive
review of the alignment aguin and examioe
the possibilities of shifiing the canal north-
wards to command additional areas.

Exiension of Kamala bkmbpokment
upto Sisapani in Nepal

10407. SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased 10 state :

(a) whether work on the extension of
Kamala embankments beyond Jainagar upto
Sisapani in Nepal has been undertaken ;

(b) if not, causes of delay ; and

(¢) whether coostruction of Dam nea:
Sisapani and hydel scheme is also being
taken up by the Government and if not,
reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b) The Scheme has not yet
finalised by the State Government.

(¢) The question of taking up the
coustruction of the dam near Sisapani and
hydel scheme by the Government of India
does Dol arise since these Projects nre located
in Nepal and no request in this regard has
been rececived from the Government of
Nepal.

been

Tncentives for tbe Doctors In the Army

10408. DR. M. SANTOSHAM : Will
the Minister of DEFENCE be pleased to
state

(8) wbeiher \here is aoy pioposal Lo give
some incentives to Doctors in the Army,
especially in border areas : and

(b) the prescet facilitics being enjoyed
by the medical personpel in the Asmy in
the border areas ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA): (a) (No. They are entitled to
the same concessions/facilities as are
edmissible to officers of other Arms and
Bervices,

(b) Concessions available to all Army
officers, including Medical officers during
their service in border areas are : —

(i) Field service scale of rations—frec

of cost.

(ii) Free accommodation,

(iii) Free transport.
(iv) Separation Allowance.

(v) High altitude and uncongenial
climate allowance when posted in
certain prescribed areas.

(vi) First Class Railway Warrant to
officer's home slation every year
even if the home station is beyond
600 miles.

Soviet Cartographic Aggression on lodia

10409, SHRI KANWAR LAL GUPTA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that despite
India‘'s protest, the Soviet Union has not
vacated its cartographic aggression on Indian
territory ;

(b) the name of the arcas belonging to
India but shown as part of China in Russian
maps ;

(¢) how many letters have been sent by
Indian Government to US.S.R. in the lust
one year on the subject ;

(d) the details of reply received by the
Governmeat from U.5.S.R. Goveroment ;
and

(e) the steps to be taken by the Govern-
ment to check such Russian moves 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (h). The Soviet Atlas Mira, 1967,
depicts the India-China boundry more or
less in aogordance with the alignment shown
on Chipese maps. Thus, Hunza and Nager
io the north are shown within Isdia but the
Shaksgam valley (between the Aghil and
Kankorum raoges) and Aksal Chin are
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excluded. The Chang Chenmo valley
is showa within India but further south
Demchok and Nilang Jadhang are excluded
from India. In the eastern sector the whole
of the sub-montaine part of the Assam
Himalayas (Kameng, Siang and Subansiri
frontier divisions and most of the Lohit
frontier Division of the NEFA) is shown as
part of China.

(c) to (e). The views ~f the Government
of India on the erroneous depiction of the
India-China boundry in Soviet publications
have been conveyed, on several occasions,
to the Government of the USSR through
diplomatic channels, They have also been
supplied with maps showing the correet
depiction of the India-China boundry. The

Government of USSR have promised to
take Government of India's views into
consideration,

Export of Iron ore Through Paradeep Port

10410. SHRI G. C. NAIK : Will the
Mibister of FOREIGN TRADE be pleased
to state :

(a) the quantity of lron ore exported
through Paradeep Port during 1966, 1967
and 1968 and the quantity of Iron ore
supplied from different sources ;

(b) the export price of Iron ore for
different grades from this Port ;

(c) what are the sources of supply of
lron ore and what quantity is expected to
be supplicd from Barbil, Banspani and
Barajamda Sccior ;

(d) what is the cost of procurement of
lron orc at the Dock yard and what is the
break-up of cost from different sources ;
and

(e) whether export tbrough Paradeep will
be effected afier opening of Haldia Port ?

THL DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI

RAM SEWAL): (a) and (c). A statement
is attached.
(b) and (d). It would not be in the

business interest of M.M.T.C. to disclose the
details of prices and costs.

(e) No, Sir,
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Statement

(Qty. in lakh of tonnes)

Year Daitari/ Barajamda Total
Tomka ({includes
Barbil) and
{Banuspanli)
1966-67 _— 0.67 0.67
1967-68 1.47 7.05 8.52
1968-6Y 0.28 11.7 11.99
1969-10 J g0 1297 16.77
1970-71 7.10 2020 2730
(Estimated)
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Export of Air-Conditioners
10413, SHRI JAGESHWAR YADAY :

Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the names of the countries to0 which
Indian air-conditioners were exported in
1969-70 and the earnings therefrom ; and

(b) the names of the countries from
which orders have been received for the
supply of Indian sir-conditioners during the
year 1970-71 and the profit likely to accrue
therefrom 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAW SEWAK): (a) During 1969-70, the
value of exports of air conditioning equip-
menl, including room and package air-
conditioners amounted to Rs, 33.74 lakhs.

Nigeriu. Thailand, Singapore and Kuwait
are the major importing countries of alr-
conditioners from India. Ceylon has
purchased plants.

(b) Details of orders for 1970-71 are pot
yet available,

Implementation of Socialistic Programmes

10414. SHRI R. K, BIRLA : Will the
PRIME MINISTER be pleased to state :

(a) the details of the socialistic prog-
rammes initiated umwam
during 196970 ;
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(b) the extent to which thess prog-
rammes have been implemented ; .

(c) the time by which the remaining
programmes are likely to be implemented ;
od

(d) the effect of these |rogrammes on
the socio economic life of the people ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENMERGY AND MINISTER OF PLAN-
NING (SHRIMAT!I INDIRA GANDHI) :
(a: to (d). Nationalisation of 14 major
banks, reorientation of the credit policies of
the banks @and public sector financial insti-
tutions, enactment of the Monopolies and
Restrictive Trade Practices Act, decision to
canalise import of larger number of items
through public sector agencies, extension of
the role of the public sector, greater role for
Food Corporation of India in prucurement
and distribution, vigorous implementation
of land reforms aod abolition of inter-
mediaries, revision of the Industrial Licensing
Policy in the light of the Industriul Licensing
Policy Eoquiry  Committee's  Report,
amendment of the Companies Act with a
view to abolish niaoaging agencies, revised
guide'ines on the remuneration payable to
Managing Director/full-time Directors of
limited companies, the measures embodied in
the latest budget in order to attuio growth
with social justice these zre some of the
important measures taken in this regard. In
this connection, reference may be made to
the following published documents :—

(i) Fourth Five-Year Plan 1969-74

(ii) Avgual Plan 1969-70

(iily Towards growth of social justice
(circuluted alongwith the budget
papers for 1.70-71).

It is too early to assess with any degree
of accuracy the fuil effect of these measures on
the socio-economic lite of- the people.

Visit of Digoitaries to India Pavilion-Expo
70 in Osaka—Japan

10415. SHRI R. K. BIRLA : Will the
Minister of FOREIGN TRADE be pleased
1o state the pames of dignitaries who have
visiteq India Payilion, Expa'70 in Dsaka ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORBIGN TRADE (SHRI
RAM SEWAK): Following foreign digni-
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taries visited India Pavilion in Expo'70 upto
May 14, 1970 ; -

(1) King Mohindra and Queen Ratna
of Nepal.

(2) Sir Seewoosagar Ramgoolam, Prime
Minister of Mauritius.

(3) Mr. Novokov, Deputy Chairman of
Council of Ministers, U.S.5.R.

(4) vir. Todorov, Decputy
Minister of Bulgaria,

(5) Mr. Jiko Zhivkov, Deputy Minister
of Trade, Bulgaria.

(6) H.R.H. Prince Hitachinomiya and
Princes Hitachinomiya of Japan,

{7) H.R.H, Prince of Wales of UK.

(8) Prince Hironomiya of Japan.

(9) Mr. Hans Buhler, Minister Pleni-
potentiary, Federal Division of
Commerce, Governme t of Switzer-
land.

Prime

In addition, more than fifty members ol
Japanese Parliament Leuders of Religous
and Cultural Organisations is Japan, 1op
industrialists, Ambassadors of participatiog
countries, also visited the Pavilion.

Charges against some Mcmbers of
Export Promotion Council

10416. SHRI SITARAM KESRI : Will
the Minister of FOREIGN TRADE be
pleased to state :

{a) whether it is a fact that some
members of the Export Promotion Council
have been facing inquiry or are accused of
involvement in grave charges such as under-
invoicing and over-invoicing ;

(b) if so, whether Government have
taken steps to remove them from the mem-
bership of the Council pending inquiries ;
and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a; Information is being
obtained from the Ministry of Finance,
Department of Revenue and will be placed
on the Table of the House as soon as
available.

(b) and (c!. On receipt of the necessary

ion action will be taken by the
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Export Promotion Council aceording to its
constitution and rules. In cases involving
breach of laws elating to exports, imports
and customs, action will also be taken in
accordance with the legal provisions of the
Indian Customs Act and Import Trade
Control regulations.

Export Promotion Councll and Commodity
Boards

10117. SHRI SITARAM KESRI : Will
the Minister of FOREIGN TRADE be
pleased to stals :

(a) the objectives and functions of the
Export Promotion Council and Commo hity
Boards :

(b) the criteria udopted for the appoint-
ment of the menbers on the Export Pro-
motion Council and Commodity Boards ; and

(c) whether cure is taken to see that the
persons nominaled tc these bodies, are not
involved in charges or inquiries pending
sgainst them for alleged corrupt practices ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (ay The main objectives
and functivons of the E P. Councils and
Commodity Bourds are given in the statement
annexe |.

(b) Some of the Commodity Boards are
statuto:y bodles such as Central Silk Board,
Coffee Board Tea Board and Coir Board.
There are different categories of members
represented on the Commodity Boards. Some
members are from Parliament, some [rom
the State Governments and sone f{rom
the Government of India. All the members
are appointed by the Central Government
from these categorici. The prescribed
representation for these different categories.
is adhered to, Nominations are generally
made from the pan:| of names recommended
by State Government: and other authorities
concerned.

So far as E. P. Councils are concerned,
there are very fow seais in Councils for
Government nominees. Such appolntments
are generally . of officers only o1 of persons
who are on the cadre of public sector under-
lukings, such as STC, NMDEC, eic. For the
bulk of appointments, Councils are autono-

mous and use the procedwe of clectiph,
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Generally they call for information before
registering the applicants as their members,
such as standing of the firm, quantum and
value of their production and the export
potential of items manufactured by them. If
necessary, they also obtain a certificate from
the Director of Indusiries or other concerned
authority in proof of the details submitted
by the applicants, Before enrolling any
body as a member a certificate from the
applicant’s Bank relatiog to the standing and
credit-worthiness is generally obtained. *‘No
objectivn Certificate™ is also obtaioed from
the JCCI&E to the effect that the applicant
is not on the black fabeyance list or otherwise
imvolved in corrupt practices.

(c) Yes, Sir.

Sratement

The objectives and functions of E. P.
Councils as available n the Constitutions
(Memorandum, and Articles of Association)
of the respective Couocils/Boards, are as
under :

(i) To promote and increase expolrs of
the products eatrusted to them.

(il) to conduct market survevs/studies in
foreign markets.

(iii) to conduct publicity in foreign
countries and in India by means of
advertisements, production of films,
takks on radios printing of
brochures, pamphlets, folders etc.

iiv) to collect and disseminate market
intelligence,

(v) to esablish Technical Cells for
improving the quality end product
development.

(vi) to arrange contacts of buyers from
abroad with exporters in India.

(vii) to add as a liaison budy between
the trade, industry and the Govern-
ment

(vlii) arbitrate on complaints from the
foreign buyers and Indian exporters.

(ix) to give assistance to exporters In
solving their difficuities and problems
effccting exports and give guidance
regarding export procedures

(x) to send delegations, salesteams/
study teams to foreign countries.

(xi) to arrange participation in the fairs/
¢xhibitions in India and abroad.
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The main objectives and functions of the
Commodity Boards are :

(a) Generally to advise Government ob
the problems of the Industry looked
after by the Borard and suggest
measures as it thinks fit lor the
development and  improvement
thereol, and in particular to study
the technical, scientific, financial,
organisational, and other aspects of
the indusiry and to recommed
measures for its development.

(b) To advise and assist the Siatc
Goveroments in planning and
executing the schemes and coordi-
nating developmental efforts.

(¢) To examine the proposal received
from the State Governments and
other instituions tor general finan-
cial assistance aad to make
recommendations to the Goveinment
of India in such cases,

{d) To formulate scheme to be under-
taken directly by the Central Govt,

(¢) To advise on measures for expansion
and promotion of sales of the pro-
ducts in India and abroad.

«f) Undertaking, assisting or c¢ncourag-

iog sclentific, technological and
economic research.
(g) Advising means for improved

methods of growth of the products
and its quality.

(b) Supply of technical advise to the
industry .

(i) Improving the marketing of the
product,

(J) Collection of statistics.

(k) Carrying out generaliy any other
duties which may be vested in the
Board.

(1) promoting cooperative organisations
among producers of the primary
raw materials and scmi-finished and
finished products.

(m) ensuring remunerative return to

producers.

(n) fixing grades and standards of their
respective products,
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Appointment of a Director of M/s.
Lynx Machinery Limited on the
Export Promotion Coancil

Written Answers

10418. SHRI NAVAL KISHORE
SHARMA : Will the Minister of FOREBIGN
TRADE be pleased to state :

{a) whether it is a fact that one of the
Directors of M/s. Lynx Machinery Limited
has been appointed on the Export Promotion
Council ;

(b) whether it is also a fact that one of
the Directors of M/s. Lynx Machinery
Limited was recommended for the award
Padmashri ;

(¢) whether it is also u fact that the said
firm has been charged of haviog indulged in
under-invoicing and over-invoicing in deals
involving tyres ; and

«d) if so, the steps taken against the
Directors and the firm ?

THE DEPU1Y MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) (a) In Export Pro-
motion Councils the members are enrolled
in accordance with the rules of the
respective Councils. Government has the
right 10 nominate some representatives on
various Committees. It has not nominated
any Diiector of Mfs. Lynx Machinery Ltd.,
on any Committee. However, the members
of the Engineering Export Promotion Council
have themselves elected one Director of this
Company as & member of their Working
Committee.

(b) Not to the knowledge of the Ministry
of Foreign Trade.

(c) and (d). Information is being sought
from the concerned authorities.

wRy wIEl gren gy w
e

10419, =it Hiwg WETX : T AYTY
Wt g agm A FIT w0 i ¢

(%) 7 ag =« § fs 26 =,
1970 Y 13, a4 qa=g, 7% feeelt & g9
#wg wwl #F d5% ¥ wyglwa wfa oar
wggls wifem anfv & an # o
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SEATA W7 UF qIOT AT & qhfa #
srega far mar o ; WX

(w) afg zf, @ *1 9 WA A
wgaT IENr geg-geq amal ¥ qF Afq,
foradt aorre # gms wfy wfafwar
zuidy Y §, @wr qew g7 @ qmaa ?

swta o, fewr o, wyg ofew w9
aqr g W (sitwat g wa) ¢
(%) ot gt

(@) s 2 wfa stz 9o% &9
fafam searal g feeqm 27 g0 oF et
T FY 79 9T & fagr @ § o [ warem
& e gy ) Aferd gEar LT —3639/70]

#n wiferwla qoen § afvs
wgea™ wam e gl

10420, i Ay w&12 : F@@1 AR
wAY 22 g, 1970 & wardifed ww
"egqr 7203 & g7 & Avaew ¥ 9g qam
1 #ur w4 fif .

(®) war 1962 & wifeqsra fawm
ara ot e o frgfaa amamft smzm
# 37 9w afees gg@am Faiil a7 qzd
s T fgfs & art § &Y som
g fear mar qr fag & am wrda
wifersra 17 9q9 ¥ & far dmT A
wE qgE O A & erfaa Ry onr @
9¢g q® F I 991 F fqg g "wrghg
wifea %< fagr mar ar ;

(@) % wiferain w7 1963
AR I fafms fagfes & art i
FYE WA AW 9T A T W ;

() Twdre wfewfal @ frafe
A4 ATHTT 9 FIT & a7 Hreqy § Aatw
g7 fagfes @9 @9 @ dar wam
grar & wE oY ; e

(9) #1 @R IT g9 wfees

WIHETT FAN R g IER Y Tuges
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& dge o g & afae s 6 11
garé 1968 & afcax @ 1/12/67/fe
Twe #o (&) & s gawew  ghrard
wgfaa iy qaT sgfaa anew ot
¥ g7 afawfa) & ¥ & @R AT
%1 ardre ¥ anw & ?

st s, frer S, g mier W
aar g s (sitea g atdt)
(%) wgmm fear smr & wad
weew, 1962 # won fer m afes
GATH  (wgEATAEAIAI) ¥ AT w7
e 3 @ 3l wred wiferstg
¥ ¥ qwew v ¥ @A & fag
fasrand arx afiemfedl # aafea g
% afmfaa 78 far war § | o wfe-
Ty w1 1962 # ardr fer mr fagfe
gEeet ATRET H ¥H ara w1 IeAd A@
8 fr gt Frgfes aad femearl < &
TR

(@) ¥ gas s ordt ag fwar
& |

(n) 4fw frafaa Fageas gafe
weqr # Jowew Al &, ¥HiWQ €T O
e} st arer sfenat 1 wTfeE €9
¥ awd for eqml o3 awfoa fear war
ar aw ¥ frafras fow eara 990
g 9 frafua foem@ 921

(%) ag araar fa=rrdrT & |

T wifewtn dosa § it
rAfEied weqrd g™ AEAT

10421, «ft Wity wETe : ¥AT WA
w22 g, 1970 & waRifEs ¥
weqr 7205 & g ¥ @raew  9g AT
FY o w4

(%) =7 qg @9 § f& ST 97
mll2l/‘ﬁo qHo oo 1/68 feaiw
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29 mwgaz, 1968 % g ¥ aifery
gisq # difqar grafered 1 @
TAE AT @A ATAT FY OF AEA &
g fage &1 wreEma faar ar ;

(w) afz gf, @ & "= A AT AT
7 faoerd s & s sy § aufv ow
TG A A T §

() &= &YF 7 Frayw F FT AR
¥ agdw 7 s & oamr wran # fwoag
fifmr rafered & o o warf o)
a, faawt 1962 # af wo war
frgfe & for ofae ofaY avar wa-
gfaa sfe arfaaf & sedtzary & ¥ &
IEIEAT I 99T FL

(v) s fwa o2 oz wggfea
wifeai qar sggfaa wifee sfadl &
griteard A1 wAT At SR @ g
"X

(¢) =% o= fwd w@Er o
et aAr @ wggter aifaat qar
waafaa miftm aifaal & Siffac 3fe-
e & T aar £ 7

qui @y, faw wl, wyg afe
"l agr QA ®et (siteat gl
atel) : () ®T (@), oA A T A
grenaa faar a1 92 gg a1 fr afes
qAYF! & grFw ¥ fagw & Fra@
wggfaa sifa & waes) ¥ fgg o arg
AT AN TIAT | FGIAFTW A OF
WEA & WA g1 FT gEATaAT 47 | 4w
¥ gz T a9 W g 9e ¥
TURY FHT ATATAT AT 74T, qfQmm-
T\|ET WqFER  faw.a gy mr |

(n) & (¥). /3 o= i =71 TamET-
FW 1962 5 A& @ TR ITGE &
AT T T JroAr a49r 950 1 99
Sl OF ITAT § IAH AT FY HH-

@ of 39 ang frarod §
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10422, s gww wr wgATy : @7
#ifirs sty wel gg a@m # OF
gy e

(%) 7 ag &= & 5 ww wwg a=
# o e frw w1 1§ Frafen @
t;

(=) war ant ¥ o aTIT FY AT
3y F fau e Ffmc e dw &
Twsq AT fore #1 o Ffem @y
e,

() ® T@ art ¥ awt gwer &
0 @ @ #ré steaifer arada #Y
m §; alx

(o) afg g, ay anf ¥ 9w snmfew
Fq qF g« v ?

#2fow srare g W gg-nen
(=it T &mw) : (F) o &

(&) & (=), a=t # vsg sqvqre famw
1 Fratag @ew & w97 faaw gro
fa=r frarar @r &

Shortage of Jute Proiducts

10423, SHRI ABDUL GHANI DAR :
Will the Minister of FOREIGN TRALDE be
pleased to state

(a) whether it is a fact that due to
malpractices by the trnde and industry poor
people who are 80 per cent of the whole
porulations suffered misiably due to shortage
of just products during the iast three years ;

(b) whether it is & fact there was collu-
sion b:tween officers and industrialists ;

(cy whether any case or cases were
registersd during this period agairs® any
officers or industrialists ; and

(d) if so, the detaily thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SAWAK) : (a) and (b). No, Sir. Theie
was no shortage of juie products in 1967-66.
The shortfall in production in 1968-69 was



149 Written Answeri

due to an exceptionally poor jute crop in
thet year. The shortage in the current
season ha, been mainly due to failure of
production to reach normal levels on account
of certain factors like strike in the jute
industry in August, 1969, lower labour pro-
ductivity and machinery imblance in mills,

(¢} None.

(d) Does not arise.

Release of Land in Village Duadhern---
Harryana

10424 SHRI ABDUL GHANI DAR :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that no action
has <0 far been taken by Government to
release 157 Acres of land of Village Dundhera;

(b) whether the said land will be released
to the villages for their ploughing before the
rainy season sets in ; and

(c) if not, the reasons therefor 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) to (c). The
157 actes of requisitioned land of village
Dundhera are at present occupied by Army
upits. The land is not required for defence
purposes on a long term basis and it bas
been decided to derequisition the same latest
by May, 1972, by shifting the units to their
permunent location where accommodation is
being constructed. It will not be possible
to derequisition the land before the ensuing
reiny scason simce alternative scommodation
will not be available by then.

ETRT-HYAET GATH AW F qrAT W @
dfve wfwwifeat o ot ot

weAs e

10425. =it gwR WA WEWE : w7
wface 7oAt qg Ty &) 9T W fin

(%) var 7g 7= & fr Trd), 1970
¥ GEw g ¥ grESI-NYAET fuTe AW W
WS Tafey QT W o1 FifE IEE &
¥¢ wam sty &faw  wfewifal 1 fire-
AT FAT @1
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(m) ;v ag F aw ¢ s 39 dfw
sfawrfxat s q=rat #11, N 570 @O
¥ grar X @ @, wEAS 7 Faare faar
T 91 ; 6%

(m) afe &, & feax afas afe-
Frfeat @Yz wrarAl v fregare fawar mon
a1 /1T ITF! 7 Freay & fregare frar
T qr ?

sfercen wit oA qgr W ge-
frafon west (st et fag) @ (%) & (W),
HEAT Iy ©2gT 9T 12 gAad, 1970
R ATE: 5 FESTHYAEL & 9FEA O,
mE & gg I w1 Fg afa qar g
I 99 92AT & wEA ¥ afqs qqr
wéfrs 1 g & oifaat & qeETg
afga dfvw aar wéfas e &
gfmfas g 7 oF oiw srafoa & 4,
f& oY Sw® gz faw wEt @ MW gw-
g 2uA g € | 39 mE ¥ qrAr FE
arr dfrr afgmt ® & flt & faeg
o STRTE & wTe # fedt w1 frowne
wgt far mar ar (| wEfas s g
uF Aqrfaw aiw avfgse wE 7E 2

Trend io the Indices of Exports Imports

10426. SHRI VISWANATHA MENON:
SHRI K. ANIRUDHAN :
SHRI SATYA NARAIN
SINGH :
SHRI UMA NATH :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether any study has been under-
taken by Government regarding the effect of
fall in the unit value index of Indin's cxports
and rise in the index of imports ;

(b) if s0, what has bcen the secula: trend
in the movement of these indices during the
last 3 years ; and

(¢) the total Joss suffered by India due
to the advers movement, il any, in the
relative terms of trade between India and the
developed countries 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No special study has
been made.

(b) and (¢). Does not arise.

Scheme for Rural Electrification of
Mahbarashtra

10427. SHRI DEORAO PATIL : will
the Minister of IRRIGATION AND POWER
be pleased to refer to the reply given to the
starred question No. 1141, dated the 22nd
April, 1970 and state :

(a) whzther Government have finally
considered the schemes regarding Rural
Electrification of Maharashtra submitted to
the Central Government for being financed
by the Rural Electrification Corporation ; and

ib) if 0, the results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). It was indicated in
reply to Starred Question No. 1141 answered
in the Lok Sabha .'n 22nd April, 1970, that
the Rural Eleciiilication Corporation had
comp'eted proce:ng of three schemes sub-
mitted by the Mularashtra State Electricity
Board relating o rural electrification in
Chandrapura, iolhapur, snd Yeotmal Dis-
tricls and that tliese three schemes would be
considered by 1lie Corporation at its next
meeting prepescd to be held on 29th April,
1970. These thize schemes were sanctioned
by the Rurul Licctrification Corporation at its
meeting on 29 h April, 1970 at an estimated
cost of Rs. 105 1.2 lakhs for the electrification
of 285 villages, and energisation of 3300
pumpsets.  As further decided by the
Corporation, the terms of financing for these

schemes wouid be as applicable to “backward
areas’”.

Mhliuse ot lmport Licences for Spare Parts
of Tractors

104+, SHRI M. KAMALANATHAN :

Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that import
licences of large value for spare parts of
tiactors have been granted 1o M|[s. Eastern
Asscciations N s, Krishen and Co. M/fs. S,
and 8. snd 5 N. Goenka and Co. ;
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(b) whether these companies had not
imported any tractors or spare parts hereto-
fore in the country and that the agencies for
spare parts had been secured by them from
visiting salesmen of the foreign suppliers in
Delhi Hotels ; and

(c) whether bulk of the sparc parts
imported have been sold by them in the
black-matket at high premiums and if so,
whether Government are r-aking any enquiry
in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) During the period
ending March, 1969, licences of the following
values have been issued to the undermentioned
three Mms :

Name of the firm Total value of

import licences

1, M/s Euastern Associates. Rs. 2,35,535/-

2, M/s. Krishna & Co. Rs. 43,385/
3 Mfs. 8. 5 & S N Rs 17360/-
Goenka.

During the ;969-70 licensing period the
first two firms were granted licences for
tractor spares worth Rs. 1,00,000/- (Rupees
one lakh only) each, which were subsequently
cancelled.

(b) Derails of the imports actually made
by these firms against the above-mentioned
licences or of the methods adopted by them
lor securing agencies for these tractor spare
parts are not available, These licences were,
however, issued for stock and sale, keeping
in view the number of tractors of the type
for which they held on ageacy.

(e) Recently a complaint has been receiv-
ed about the alleged misucs of the licences for
spare parts for tractors by these three firms
and the matier is under investigation.

Commerclal Agreements for Improve/Export
of Films on a Reciprocal Basis

10429. SHRI INDRAJIT GUPTA :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the pames of countries with which
India has a commercial agreement for im-

portfexport of films oo = reciproosl
bauis ;
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(b) whether this field of Indian import
trade is virtually monopolised by USA
which does not herself smpoit u single Indian
film ;

{c) if so, the reasons for not concluding
agreements with other countries which are
willing to buy Indian filins in exchange for
their own films ; and

(d) whether 1t is a fact that on an aver-
age foreign-mainly US films collect nearly
Rs. 3 crores annually from their commercial
exhibition in India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (¢). Currently India
has a commercial agreement only with
USSR for export and import of films, USA
exports # large number of films to India.
The current agreement with the Motion
Picture Export Association of America pro-
vides for encouragement Lo import Indian
films to USA. The actual export and import
of films 1o and fro however i+ corditioned
by the intelligibility, entertainment appeal
and the preference of the audicnce n the
concerned country.

The guestion of entering into a reciprocal
arrangement with other countries can be con-
sideted on ment in accordance with the
present policy of the Government as and
when such proposals are received.

(d) No, Sir. An amount of Rs, 4.18
crores is lying in the “Blocked Account",
which has accrued 8s a result of exhibition
of American films in India over a peiiod of
11 yeams slier inking inio consideration
various 1tems of expenditure permissible
under the agreement.

Djakarta Conference on Cumbodis

10430. SHRI INDRAJIT GUPTA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the Indonesian Government
bad convened a Conference of Asian and
Pacific countries at Djakarta on May 11th/
12th, 1970 1o discuss the Cambodian
crigis ;

(b) the countries invited to participate
and thosec which participated in the con-
ference ; and

c) the decisions and outcome of the

?
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THE DFPUTY MINISTER IN THE
MINISTRY .OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
Conference of Asias and Pacific countries
convened by the Indonesian Governmeat
was held at Djakarta on May 16 and 17,
1970,

ib) Those invited to participate and who
fook part were--(i) Australia, (il) Japan,
(iii} Republic of Korea, (iv) Laos, (v) Malay-
sia. (vi) New Zealand, (vii) Siogapore, (vili)
Philippines, (ix) Thailand, (x) Republic of
Vietnam with Indopesia as the host. Cam-
bodia was represented obnly as an interested
party. The lollowing invitees did not parti-
cipate :

(i) Afghanistan, (ii) Burma, (iil) Ceylon,
(iv) China, (v) India, (vi) Democratic Peoples
Republic of Korea, (vii) Mangolia, (vili)
Nepal, (ix) Pakistan, (x) Democratic Repub-
lic of Vietnam,

(¢) According to press reports the Cob-
ference has called for a cease-fire and the
withdrawal of all foreign forces from Cam-
bodia : the convening of a Guneva type Con-
ference ; the rcactivation of the ICC ; en-
dorsement of the sovercignty, neutrality
territorial integrity and independence of
Cambodia. A group consisting of Indonesia,
Japan and Malaysia will take these sugges-
tions up with the Geneva Co-Chairman and
the United Nations,

Ration, Clothing, Kit and other Allownoces
of IAF Personnel

10431, SHRI1 INDRAJIT GUPTA:
Will the Minister of DEFENCE be pleased
to state :

(n) whether it is a fsct that the Ration
Allowance for IAF personnel was reduced
trom Rs. 3.16 to Rs. 3.01 per day in 1968
and bas been further reduced o Rs. 296 In
1970 ;

(b) if so, the reasons for such reduction
at time when market prices have been going
up;

(c) whether it is a fact that the clothing
allowance has remained staic for the last 20
years ; and

(d} whether IAF Officers recedve Kit
Allowance and Special Disturbances Allow-

ance, a8 well as Qualification Pay, all of
which are denied t0 other ranks 7
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THE MINISTER OF DEFENCE AND
STFFL AND HFAVY FENGINEERING
iSHRI SWARAN SINGH): (a) Cenain
changes were made in the rate of ration
allowance for airmen during 1968 and 1969,
the effect of which was to reduce it from
Rs. 316 to Rs 3.01 with effect from 1st
October, 1964, and it was further reduced to
Rs. 2.9¢ from 1st April, 1970,

(b) The ration allowance represent the
cost of the scale of rations at the uverage
procurement prices of items for the preceding
six months, The rate of the allowance from
1st October, 1968 resulted from a slight
change in the scaic of the items of daily
ration. The slight fall in procurement price
of some of the items like sugar accounts for
the fall in the rate of the allowance from lst
April, 1970,

(c) The Clothing allowance is granted to
airmen for the maintenance and replacement
of the articles of personal clothing and neces-
saries which are issued to *hem frec initially.
The current rates of the allowance were fixed
in 1948 on the basis of the then prevailing
prices at woich the airmen could buy items
from the Service stores, The prices fixed in
1948 are still in force and airmen buy items
from Service stores at the same prices.

(d) IAF officers receive kit maintenance
allowance and special disturbance allowance.
Qualification Pay is admissible, only to those
who fulfil certain conditions, Airmen also get
kit maintenance allowance in the form of
clothing allowance for upkeep of personal
clothing and free issues of other items of kit.
They also> have an element included in their
pay for disturbance in Service like. They,
however, do not get qualification pay.

Foreign Trade Delegations who went
Abroad in 1969-70

10432. SHRI N. R.: DEOGHARE :
Will the Minister of FOREIGN TRADE be
pleased to state : .

(a) the number of Delegations of his
Ministry which went abroad during the year
1969-70 ;

(b) constitution of each delegation ;

(¢) countryfcour tries visited by each dele-
gation ; )

(d) amount of foreign exchange. spent on
each delogation ;
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(&) purpose «f going abroad of each dele-
gation ; and

_f) the achievements of each dele-
gation 7
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to {f). The information
is being collected and will be laid on the
Table of the House.

Proposal to Transfer Border Roads
Organisation to State
Governments

10433, SHRIMATI SUSHILA ROHAT-
GI: Will the Minister of DEFENCE be
pleased to state ;

(a) whether Government propose to
transfer the Bordsr Road Organisation to the
State Governments ; and

(b) if so, the details thercof ?
THE MINISTER OF DEFENCE AND

STEEL AND HEAVY ENGINEERING
1SHRI SWARAN SINGH) : (a) No.

{b) Does not arise.
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Central Library in the Ministcy of Defence

10435. SHRI P. M. SAYEED: Wil
the Minister of DEFENCE be pleased to
state :

(a) whether there is any Central Library
in the Ministry of Defence to cater to the
needs of the Secrctariat of his  Ministry,
Service Head Quarters and Inter Service Or-
ganisations located in Delhi ;

(b} if so. the annual grant for this
Library during the last three years, and
whether this gran® is coasidered 1o be suffi-
cient keeping in view the defence require-
meuts of the country ;
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(c) whether Government have sot up any
expert Committee to assess the needs of this
Library ; if so, whether it has submitted a
report, the mein recommendations of this
Committec and when was the report sub-
mitted ;

(d) the decisions taken on the Report
and the time Government will take for the
implementation of this Report ; and

(e) whether after the implementation of
this report the Central Defence Library will
be in a position to render library services to
the Defence Secretariat and other officers of
the level which has been achieved by corres-
ponding librarian in U. S, A., U. K. und
US SR?

THE MINISTER OF DIFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) Yes, Sir.

Rs.
(b) 1967-68 10,000
1968-69 37,000
196Y-70 51,000

The grant is sanctioned on the basis of
requirements of books and journals for the
library.

(c) to (e). A Library Reorganisation Ex-
pert Committee was appointed in January,
1:68, The final report of the Committee
was received in June, 1969. The Committee
recommended the development of the library
in two phases. In the first phase, the Com-
mittee recommended aliotment of additional
funds, provision of additional space, weed-
ing out of old records, provision of additional
staff, etc. The recommendations of the Com-
miltee are at various stages of implemen-
tation and consideration. For devclopment
of the library in the second phase, the re-
comnmendation made is that another Com-
mittec should be appointed to go into this
matter. This will be examined at the appro-
priate time. At the end of the re-organisation,
it is expected that the functional efficiency of
the library will considerably improve.

S. T. C. to conclude a Sale Deal with a
Private Firm Re : ‘Jifal' Dalchial

10436. SHRI JYOTIRMOY BASU :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that the State
Trading Corporation has already sold or are
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golng to conclude a such deal of ‘Jifal’ and
Dalchini with M/s Radhey Shyam Sohan Lal
and Gadodia Market, Khari Baoli, Delhi ;
and '

(b) if so, the prices, thereof ?

THE DEPUTY +INISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). The State
Trading Corporation have not so'd nor they
propose to sell any ‘Jifal' and ‘Dalchini* to
M/s. Radhey Shyam Sohan Lal of Gadodia
Market Khari Baoli, Delhi, at present.

Sale of Cloves and Betelnutls by
- A

10437. SHRI JYOTIRMOY BASU .
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the quantity of cloves and betelnuts
sold by the State Trading Corporation during
the last one year ;

(b) the lowest and the highest rates at
which the same were sold ;

(c) how much of the quantity was sold to
M/s. Radhey Shyam Sohan Lal of Gadodia
Market, Khari Beoli, Delhi and at what
prices ;

(d) what is the prevailing whole-sale and
retail prices of such items in the open market
at th: time of sale to the above mentioned
firm ; and

(e) the procedure adopted by the ST.C,
for the sale of such items 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK : (a) to (e). A statement is
laid oo the Table of the House. [pigced in
Library. See No. LT-3640/70.]

Working Hours of Cnti-‘ge Industries
Emporium at Janpath, New Delbi

10438, SHRI LOBO PRABHU : Will
the Minister of FOREIGN TRADE be
pleased to state :

(aj the reasors for the change of timings
for Cottage industries Emporium from
1030 AM. to 730PM. 10 10 AM. 1o
6 P.M,, when the timings of other shops at
Janpath are different ;
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(b) whether it bars all purchasers who
can find time for shopping only after office
hours ;

(c) whether Government propose to
extend the time of closing to B8.30 P.M.
during summer with a longer mid-day break ;
and

(d) whether this change of timings will
not be an example to other shops also which
in summer close exacily as shopping begins
afier the heat abates ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Following are the
reasons for change in timings :

(i) Customers used to wair outside the
Emporium from 1000 a.m. onwards

(ii) Lunch interval kept the Emporium
open upto 7.30 p.m. denying facility
to the employees to attend to their
personal needs, such as purchases,
medical  attendance  of  their
dependents etc

The Emporium has to work 8 hours
a day and without lunch break
now, the closing time has had to
be fixed at 6.00 p.m.
(b) Not to those whose
before 6.00 p.m,
(¢} No, Sir.

(d) Future alone will show.

(iii)

offices close

Construction of Pandar Punoampuzha
Hydro Electric Project Scheme

10419, SHR1 K. RAMANI : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

Punnampuzha
scheme work is

(a) whether Pandar
Hydro Electric Project
progressine satisfactorily

{b) il so, the present stage of progress ;

(¢) if not, the reasons therefor ; and

(d) the steps which are being taken by
Government for implementation ?

THEC DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD),
(a) to (d). Civil works are in progress, and
mre scheduled to match the delivery of
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generating equipment by Bharat Heavy
Electricals. Acquisiton of land required for
the project has been temporarily slowed
down due to a stay granted by the High
Court on a Writ Petition. Urgent steps are
being taken by the State Government to
move the High Court for vacation o! the
stay orders.

Recommendations Made by the Commilttee
on Untouchability Regarding Recruit-
meot in Armed Forces

10440, SHRI P. R. THAKUR : Will
the Minister of DEFENCE be pleased to
refer to the reply given to Unstaried Ques-
tion No. 431 on the 19th November, 196,
regardiog the recruitment to Armed Forces
and state :

(a) whether any decision has sioce been
taken on the specific recommendation made
by the Committee on Untouchability ;

(b) if so, the details thereol ; and

(c) if not, the reasons for the delay ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) No.

(b) Does not arise.

(c) The
examination.

question is under detailed

Help to Rebel Elements of India by
Pakistan

SHRI JUGAL MONDAL :
SHRI ARJUN SINGH
BHADORIA :

Will the Minister of
pleased to state :

(a) whether Government of India sre
aware that the Government of Pakistan
continue to give help, shelter and training to
rebel elemznts of India ; and

(b) if s0, the action
this regard ?

10441,

DEFENCE be

by Government in

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) Yes, Sir.

{bi Protesis have been lodged with the
Government of Pakisian against this inter-
ferguce in the ioternal affairs of Ind'a in
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violation of accepted standards of [nterna-
tional behaviour. The Security Forces
have also o kept alert to prevent the
movement of underground personnel from
and to Pakistan.

Notices for Compulsory Retirement
Served on Some Officials of Planning
Commission

10442, SHRIMATI SHARDA

MUKERIJEE : Will the PRIME MINISTER
be pleased to state :

(a) whether the Planning Commission
has issued notices to some officials for
compulsory retirement from servica after
their haviog attained the age of fifty ysars ;

(b) the criteria followed for issue of
such notices ;

(c) how many such notices have been
issued to the Officers and how many to non-
Gazetted staff ;

(d) whether it is also a fact that some
notices have been issued without adequa'e
iustification ;

(e) whether it is further a fact that such
notices were also served on Officials in the
Home Ministry but later on withdiawn on
humanitarian grounds ; and

() if so, what action Government
propose to take in such cases 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) : (a)
Yes, Sir.

(b) The criterion followed in the issue
of such notices is to locate those employees
who are not fit to continue in the posts
which they are holding or are not expected
to perform efficiently all the duties of the
posts they are likely to hold for the next
few years.

(c) Officers... Nil
Non-gazetted staff...Two.
(d) No, Sir.

{e) Yes, Sir. Notices were served on two
officers in the Home Ministry but weie
subsequently withdrawn and in only one case
the decision was bawkd to compassionate
grounds,
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(f) Cases of the two non-gazetted
emplovees of the Planning Commission have
been r:viewed on compassionate grouonds.
Tt has bsen decid:d to withdraw the notices
against them and to keep a special watch
on their work for the next two years.

Smuggling of Automatic Weapons From
Ordnance Factory, Kanpur

10443, SHRT RAM AVTAR SHARMA :
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that in the
Ordnance Factory Kanpur, a gang is operat-
ing, whic™ i» smuggling out latest automatic
weapons to anyone willing to pay for it ;

{b) wheth:r Government have ordered
any investigation into this to find out the
complicily of some emplopees of the factory ;

(c) if so, the details thereof ; and

(d) the number of persons
this connection ?

arrested in

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to {¢) A statement is
attached,

(d) Information is being collected and
will be lad on rhe Tuble of the House.

Stautement

(a) to (c). On the 2ith April, 1970 the
General Manager of Small Arms Factory,
Kanpur, acti.g ob a complaiot by the stores
stall, diszovered lo's of certain quantities of
Silver Brazing Foils and some pieces of
copper.  The Police who were called in
rook up investigetion and kave :eportedly
recovered, on information by a faciory
employee, a few hilograms of the meliced
material from a lozal shop Thiee industrial
employees of the factory who were suspected,
are alleged to have confessed 1o the Police
their involvement in this theft and also in
two thefts of certain brass items from the
factory, which have eatlier been reported to
the Police by the G2neral Manager.

2 Pursiing this investigation, the Police
laid a tiap on the 20d May, 1970 and have
apprehended three other industrial employees
of the facto y allcgedly tryine to dispose of
un= gun and a few rounds of ammunition.
The gun appears to have been asspmbled
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from rejected components, The ammunition
rounds, which are not in production in this
factory could have been stolen from tbe
stock of the Insp:ctors. The Police have
also recovered some country made pistols
from a house in Unpao district in the
course of their investigation. Police investiga-
tions are continuing.
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Stoppage of Work of Neerar Irrigation
Project, Coimbatore

10445. SHRI K. RAMANI : Will the
Minister of IRRIGATION AND POWER
be pleased 1o state :

(a) whether it Is n fact that the Neerar
Lrgiwion  Project wotk  in Coirbatore
District of Tamilnadu has been stopped ;

(b) if s0, the reasons therefor ; and
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(c) the steps which Government have
taken for speedv implementation of the
scheme ?

A rltren dnswers

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) to (c). The details in regard to the
construction of Nitar Irrigation Project, of
the Parambikulam Aliyar complex, on the
basis of the decisions taken by the Chiefl
Ministers of Keiala and Tamil Nadu in
May, 1969, are being still worked out by the
two State Governments.

Sanction For Kadamparai Hydro Flectric
Scheme, Colmbatore

RAMANI : Will the
AND POWER

10445, SHRI K.
Minister of IRRIGATION
be pleased to state :

(a) whether it is a fact that the
Kadampatai Hydro Electric Scheme of the
P.A.P. Project in Coimbatore District bas
not yet been finalised and sanctioned ;

(b} if so, the reasons therefor ; and

(c) the time by which it will be finalised
and implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) Yes, Sir.

(b) and (c). The scheme is under revi-
sion at present. The Temil Nadu State
Electricity Board bave reported thal the
revised scheme is expected to be ready by
June, 1970 and thereafier will be sent 10 the
Central Water and Power Commission for
processiog.

Skua Rocket Lauoched from the
Toumba Kocket Luunchiog
Station

10447, SHRI BENI SHANKER
SHARMA : Will the PRIME MINISTER
be pleased 1o staie :

(a) wheiner a Skua rocket launched by
the Launching station at Thumba failed 10
give any daia fiom telemeuy on the 15ih
Aprii, 1970 ;

(b) if so, the reasons therefor ;
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(c) whether another rocket was launched
from that base on the 16th April, 1970 ;
and

(d) if so, the result thereof 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) and (b). Yes, Sir. The reason was
failure of the payload which was supplied
by Mullard Space Science Labora ory of
UK. The failure might be due to .

(i) tailure of connection of trans-
mitter in flight, or

(ii) failure of transmitter itself, or
(iii) failure of power supply.

(c) and (d). Yes, Sir., The rocket and
payload performance was very good and
telemetry received signals upto 260 seconds.
Ionospheric Dats was collected in upward
and downward legs.

lmport of Americun and Britlsh Films

10448, SHRI K. N. PANDEY :
SHRI JUGAL MONDAL :

Will the Ministes of FOREIGN TRADE
be pleased to state :

(a) the number of parties who were
permitted to import American and British
films into India ;

(b) the pames and addiesses of the
importers of foreign films into lndia and
the amount of foreign cxchange allotied to
each imporier during 1908-69, 1964-70,
1970-71 ; and

(c) the names of the foreign tilms which
bave been exhibited by each imporier
India during the above period ?

THE DEPUIY MINISTER IN THE
MINISTRY OF FOREIGN TRADE SHRI
RAM SEWAK) : (a) Under the bilateral
arrangement entered into by the Gove.oment
of Indiz with the Motiou Picture Export
Assoclation of America loc,, eght meinber
companies of the Association arc allowed W
import American films. On the expiry of
the arrangement with M/s Rank Film Dustni-
buioss of India Ltd. i March, 1467, wo
films from U.K. wre curreniy being
imported.
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importers of foreign films is attached.

All earnings on films imported from
U.S.A. are held under blocked accounts out
of which Member Companies of Motion
Picture Export Association of America Inc.
taken together are allowed to rcpatriate
Rs. 25 lakhs per annum. The earnings from
import of Soviet films are utilised for cover-
ing expenses pertaining to import and
exploitation of imported films, the balance
amount, if any is credited to the non-
convertible Rupee account of the USS.R.

(c) The information is being collected
and will be laid on the Table of the House,

Starement

Sta'ement showing the names of
importers of foreign films :
I. Importers of Films from U.5.A.
1. MiIs Allied Artists of India Inc.
2. M/s Columbia Films of India Ltd.

3, M/s Metro Goldwyn Mayer Iodia
Ltd.

4, M/s 2oth Century-Fox-Corpn. India
Pvt. Ltd.

5. M/s Paramount Films of Iudia Ltd.

6. M/s United Astists Corporation.

7. M/s Unpiversal Pictures India Pwt.
Lid.

8. M/s Warner Bros. Seven Arts (F.E.)
Inc., .

1. Impurteisof i ilms from U.8 S.R.
M/s Sovexport film, :

the

Export of Bananas from Gujarat

10449. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) the value of bananas exported from
Gujarat during the years 1965-66, 1566-67
and 1:68-69 year-wise ;

(b) whether it is a fact that the export
thereol is declining ; and

(c) if so, the percentage thereof and the
reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHnl
RAM SEWAK): (a) Siate-wise export
statistics are not maintained,

(b) and (c). Do not arise.
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Export of Textiles

10450. SHRI N. R. DEOGHARE :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that the demand
for the Indian Textiles is continuously
declining in the foreign countries as a result
of competition from Japanese textiles ;

(b! if so, the reasons for not meeting
with the Japanese competition : and

{c) the action which Government propose
to take or are ‘aking to make the Indlan
textiles more popular in foreign countries 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir. Exports of
cotton textiles during the last three years
were as under :

Value of exports of
Cotton Textiles

(Rs. crores)
1967 ¥2.21
1968 95.05
196Y { 104.47
(b) and (c). Do not arise,

Progress in Demarcation of Indo-Burma
Border

10451, SHR1 N. R. DEOGHARE:
Will the Minister of EXTERNAL AFFAIRS
be pleased i« state :

(a) the progress so far made in respect
of the demarcation of the Indo-Burma
border ; and

(b! the number of persons who coopsitute
the Indian team ?

THE DEPUTY MINISTER IN THE
MINISIRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
A total of 490 miles of demarcation work
had been taken up in the field seasons 1968-
69 aud 1¥69-7¢. Boundary pillars bave been
jointly set up along this length of the border,
except seven pillars the exact location of
which is under discussion.

(b) 251 persons including six gazetted
officers conpstitute the Indian team for the
demarcation field work,
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Forelgn Delegations which Visited
India during 1969-70

10452, SHRI N. R. DEOGHARE:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the number of Fforeign countries
delegations received by iis Ministry during
the year 1969-70 ;

(b) the constitution of each dclegation
and the countries they came from ; and

(c) the agrecment eic. arrived at between
each delegation and the Government of
India ?

Written Answerr

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (¢). The infor-
mation is being collected and will be laid
on the Table of the House.

Higher Cost of Eleciricity to Cousumers
by use of Indigenous Thermal Sets

10453, SHRI LOBO PRABHU : Will
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) with reference to the Conference of
State Electricity Boards how much Lhe cost
of electricity 1o the consumers is enhanced
by use of sets made in the public sestor
instead of comparable sets imported at balf
the price ; the steps, which Government are
taking to reduce the cost of indigenous
sets ;

(b) since the cost of power is doubled
by use of thermal sets, which is & permanent
feature, why should not hydel sets be
imported io place of the thermal sets formed
by the public sector plants in place of Hydel
sets ;

(¢) what is the Fourth Plan demand for
bydel sels and have the specifications of the
same been communi-ated (o the Public
Sector Plants with a demand for schedule
of delivery ; if nmot, the reasons therefor ;
and

(d) whether the Ministry has preased
that public sector sets should be subsidised
to save the public from higher price of
electricity arising from indigenous sets 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATIGN AND
POWER (SHRI SIDDHESHWAR
PRASAD, : (s) The Government of India
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N
have advised the public sector undertakings
manufacturing generating equipment that
the pricing uf the products should be within
the landed cost of comparable equipment
imported from abroad which would be the
normal ceiling.

(b) Hydel development is preferred,
wherever it is possible. Thermal sets would,
however, e 1iecessary, particularly near the
pitheads and for base-load operations and
in other areas where hvdro potentials are
cither not available or cannot be developed
quickly. The indigenous maoufacturing
capacity is adequate to meet the present
requirements of hydel units.

(¢) During the Fourth Plan hydel units
aggregating 3.52 million kW are expected to
be commissioned. Orders for hydel sets
totalling 425 million kW have so far boen
placed with public sector units and detailed
specifications in respect of these sets have
been furnished.

(d) No, Sir.

Excise Duty on Tea

10454, SHRI K. RAMANI : Wil the
Minister of FOREIGN TRADE be pleased
to state

(a) whether Government have received
any represcntation from the Nilgiri District
Small Tea Growers Association (Tamiloadu)
in connection with the increase in excise
duty ;

(b) if so, the details of their demands ;
and

(c) what action Government have taken
to relieve the distress of small tea growers 7

THE DEPUTY MINI-TER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). Represen-
tations had been received from the small
tea growers in Nilgiri District for the
reduction of excisc duty.

(c) It bas been decided to limit the
excise duty to 70 p. per kg. in the case of
those tea gardens where average realisation
in the past three years on all their sales in
the approved asuction centres is less than
Rs. 5 per kg. Details are being worked
out.
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12.32 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported resignation of Shri Mohan
Kumaramaogalam fiom the Board
of Bennet Coleman & Co.

SHRI UMANATH Pudukkcttai; : 1
call the attention of the Minister of
Industrial Development, Imternal Trade and
Company Affairs to the following matter of
urgent public importance and request that
he may make a statement thereon :

“Reported resignation of the Govern-
ment nominated Director on the Board
of the Bennet Coleman and Co. Shri
Mohan Kumaramangalam "

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF A,

AHMED) : The Bombay High Court while
disposing of the petition filed by the
Government under Section 398 of the

Companies Act, 1956 in the matter of M/S
Bennet Coleman and Co. Ltd. in its judg-
ment and order dated the 28th August,
1969 reconstituted the Board of Directors
of this Company. The reconstituted BoarJ
which is to function for a period of seven
years from the date of the court order
comprises eleven members, five being
nominated by the Coust, three of the
Government and three of the shareholders.
By the said order, Shri K. T. Desai, one
of the Court nominated Direclors, was
also appointed as cheirman of the
Board of Directors. The order has
further provided that the vacancies arising,
if any in the three Groups shall be filled up
by the Court, by the Government and by
the sharcholders, as the case may be.

2, Shri Mohan Kumaramangalam was
one of the three Government nominated
Directors under this order.

SHRI RANGA (Srikakulam): He
should never have been appointed. He has
resigned from the Board of Directors and
reasons for his resignation are given by him
in his letters dated 13th February, 1970 and
23rd February, 1970 addressed to me,
enclosing a copy of his leiter addressed to
Shri K. T. Desal, Chairman of the Board
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of Directors. Copies of his aforesald letters
are also placed on the Table of the House.
[Placed in Librury. -ee No. LT—3642(7 ]
3. The resig.ation has been accepted
by the Government, Earlier, Dr. E. K.
Hazari, another Goveroinent nominated
Diractor on the Board of Directors of this
company, on his appointment as Deputy
Governor of the Reserve Bank of India, haa
submitted his resignation, These two
vacancies huve been filled up by appointing
the following two persons :

1. Shri M V. Puaranjape, Advocate,
Bombay

2, Shri Rajoi M, Patel, Advocate
Bombay.

SHR1 PILOO MODY (Godhra) : Why
don"t you appoint a couple of Naxalites on
the Board ?

SHRI NAMBIAR  (Tiruchirappalli) :
Why mnot you appoint Shri Piloo Mody on
the Board 7

SHRI UMANATH : 1 want to bring
facts and truth to the notice of the House
with regard to the conduct of the Jains in
this affair as well as the conduct of the
Minister himself. The hon. Minister being
a master evader in replying to questions,
I would seek your protectioo, Sir, that he
makes note of the points I make and gives
reply to them.

M. Mohan Kumaramangalum's resigna-
tion has brought out in sharp relief the
followlng facts, numelv, (i) that Bennet
Colemun and Company has completely
passed over into the hand. of ihe Jains ;
and (ii) that in this passing over the Govern-
ment themselves have collided.

Luast Session, you will remember, Sir,
this very question came up and there was
apprehension in various sections of the
House, that Government had decided to
hand over the company to the Jains by
accepling Mr. Ashok Jain as Chairman of
the Board. As soon as this news leaked
out, there was a furore in this House
objecting (o that, After that, though the
Government stoutly denied that decision of
the Government, late now, by various
manocuvres and dubious methods they have
made it an accomplished fact that this
company had been handed over to the
Juins.
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So far as the court is concerned I have
no gricvance. Hombay Court orders are
very clear, The court's intention is very
clear. The court sad that "3 Directors
shall be appointed by the Central Govern-
ment. I am further of the view that 3 to
5 more directors should be appointed by
the court. This will give a preponderating
and effective majority to the directors
appointed by the court and the Goveinment
over the shareholders' directors.” And the
Court has mentioned that J4in fumily can
never be beleved, can never be trusted,
So, the court’s intention. while making this
arrangement was clear,~ that is—in order
to prevent the Jains from haviug any control
directly or indirectly and to keep the Jain's
representative perpetvally in a minority till
the court takes a final decision on the
question of charges of defalcation.

Now. what has happened 15, actually,
the court's intention has been totally
defeated  Mr. K. T, Desai was nominated
by the Court. The hon. Minister referred
to Mr. K. T. Desai. He was appointed us
Chairman of the Doard.

1 again ay, 1 have no gricvance with

1he cowt becau:e il.e court was not in the
knowledge of things  But, Sir, it is revealed
that 1his Mr. K. 1. Desai was the adviser

to the Jains on the matter of covering up
these defalcations from  comiog to  the
notice of the Goreinment. Becau ¢, when
Mr. Chopra was appoinied by the Govern-
ment as Inspecior tw go iunto this and
investigate the defalcution charges, Mr. Jain
copsulicd this Mr. K. T. Desai as to how
to send a reply (o Mr. Chopra to cover up
this defalcation.

And now, you find this very same Mr.
K. T. Desai—who was once adviser 1o Mr.
Jain- is the Ckairman of the Board. Sir, I
don’t blame the court because it was not
within the knowledge of the court that this
person was his adviser.  But  Government
was certainly aware of the fact that this Mr.
A T. Desai was adviser so far as Mr. Jain
is conceroed 1 want 'o know this : Why did
the Governmzant not bring it to the notice
of the court 7 Why did they pot point out—
when the name was proposed—that this Mr.
K. T. Desai was adviser 10 the Jains 7 Why
did the Government not bring it up to the
potice of the Court,—so that, the Court
could given a proper decision in the
matier ?
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Sir, another 3 directors, nominated by
the Court have now been completely won
over by the Jains.

The net result is this, When the court
appointed £ Directors, and 3 from the
Government side, thers were 8§ on the one
side and the 3 of the Jains were ina
minority. Now, after Mr. K. T. Desai has
come in,—he being a man of the Jains— plus
3 more Directors from the court list having
been won over, mow the present position
is, 7 on the side of the Jains and the rest
minority on the other side.

By this majorty, Sir, the Jains have
completely captured the executive of the
company as well.

1 understand this—and 1 want to verify
this from the hon. Minister whether it is
true or not—that after keeping the majority
in their hands thay have appointed one
Mr  Dehejia as General Manager in
preference to Mr. Maokekar .. (Jnrerruprion).
He died later. After appointment he died.
They appointed this person in preference to
Mr. Mankekar who was already acting as
General Manager who had becn 2 journalist
himself. 1o preference to & journalist. Mr.
Dehejia was appointed.

Now, Sir, with this majority they
appointed one Mr. Tanreja as Deputy
General Manager. How did Mr. Dehejia
and Mr. Tanreja come in, Sir?7 Dehejin
was a gift to Mr. K. T. Desai. Mr Dehejia
was the Chairman of the State Bank and
Mr. K. T. Desai was the Deputy Chairman.
Dehejia’s appointment was a price for Mr.
K. T. Desal, io return for which, Mr, K. T.
Desar will support the appointment of Mr.
Tunreja, because this Mr. Tanreja has been
one of the personnel directors of the Jain
Group of enterprises and he has been ap-
pointed as Deputy General Manager,

Now, after Shii Tanreja’s appointment
a8 Deputy General Manager, he has been
put in charge of the buciness administration
of the company. Iam saying that this
conduct is threatening the very proceedings
of the court. Because the administration
is in the custody of Shri Tanreja some of
the documents relevant to the court
proceedings are alsp within the custody
of Shri Tanreja and there is very likelihcod
of their being removed already some of the
incriminatmg  documents must have been
removed by him, For this purpose he has
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been appointed.  The conspiracy between
Shri K. T. Desai and the Jains' group has
been proved by this fact that for the
appointment, they m:ade out an advertisemen:
only for a General Manuger's post and not
for anybody else. That was the decision,

After advertising for the General
Manager's post, they asked Shri Dehejia to
put in his application ; thev also asked Shri
Tenreja to put in his application and Shri
Mankekar, on his own, put in his applica-

tion. For the General Manager's post,
they have received the list. And they
appointed the General Manager. the

Additional Cieneral Manager and the Deputy
General Mapager which were not at all
advertised. How did they do this ?

The second point that I would like to
koow from the Government is this. You
will find a strange *hing in the Resolution of
the Board of Directors. The Resolution of
the Board was opposed by Shri Mohan
Kumaramangalam and another director,
Shri Trivedi, 1 think, a Government nomi-
nated director, There is a particular portion
in the resolution which is also appearing in
the Government®s statement which suys that
.the terms and conditions for Shri Dehejia
wlill, principally, be those informally dis-
cussed with him.

It is wery strange indeed. Here ‘sa
Board of Directors” meeting to know who
should be appsinted. And in that resolution,
it is stated ‘‘the service conditions will be
discussed only after t>e appointment ; the
appointment will be made only after the
Board of Director's Resolution **  But, the
Resolution says ‘the terms and conditions
for Shri Dehejia will be principally those
which are already informally discussed with
Shri Dehejia which means even before the
Board meeting was called, Shri Desai and
Jains had discussions with Shri Dehejia and
everything was finalised and this Board's
meeting was just a rubber stamp to carry
out their dictates. This is quoted in Shri

Kumaramangalam's letter. The same
Resolution. swys with regard to Shri
Mankeker for appointing him as an

Additional General Manager that ‘the terms
and conditions which may be agreed upon
between Shri Mankekar on the one hand
and Stri K T. Desai and Jains on the
other.’ In contrast to this, the terms and
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conditions for Shri Mankekar will be
discussed later ; but for Shri Dehejia, the
terms have already been informally dis-
cussed. So the conspiracy is clrearly proved.
The npet rewlt to day is that the court’s
decision to see that Jains do not have any
control and keep them in a minority has
been completely rendered infructuous. The
net result is that the Chairman is controlled
by Jains ; the board is controlled by Jains
and the executive is also controlled by
Jains,

AN HON. MEMBER : And Govern-
ment also is controlled by Jains.

SHRI UMANATH :
is also controlled by Jains,

Yes, Government

SHRI PILOO MODY :
them.

Purchased by

SHRI UMANATH : Thus, the court’s
decision has been defeated. The documents
may be removed now and the court proceed-
ings may be affected. | want to know at
least, after the resignation of Shri Mohan
Kumaramangalam, from the Government
that knowing all these devzlopments within
the director’s board and this changeover
and control that are going to be
passed into the hands of Jains, why
did they keep quiet hitherto ? Was it
because the Government wented fait
accampli the control going in to the
hands of Jains that they kept quiet ?

The second thing 1 want to know from
the Government is this whether the resolu-
tion passed in regard to the appoirtment
which is affecting the court’s proceedings in
future al-o is subjecr to the approval of the
Central Government. I want to know
whether the Government have given approval
to this resolution which is now questioned
and which has led to the resignation of Shri
Mohan Kumaramangalam. I find from the
Resolution itself that this appointment is
subject to the approval of the Central
Government, I want the Central Gavernment
to say whether the approval has been given
by him on behalf of the Central

‘Government.

If he has not given the approval, let him
say that, If he has given knowing that the
resolution was meant to see that Jains
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control completely over the executive, why
did he do that ? Finally, my question is
whether the government is prepared, having
fiest tried for Shri Kunte which was not
possible —now this Goveroment has giver the
control in favour of Jains—to take over the
Bennet Coleman and Co. and ha..d over the
management to the journalists themselves.

I do not want the Government to run it.
Are they prepared to hand this over to the
journalists to run it 7 Or alternatively will
they approach the Bombay High Court and
tell the court that the purpose has failed
because of the Jains being inside the Board
and they might no* remov- Shri Desai from
the chairmaoship and they might not al'o
remove the other directors as ordered by
the court. Did they bring this to the notice
of the court that these developments are
there ?

Lastly, I want to know whether weight-
age will be given to the journalists for more
representation inside there. Failiog that will
Government agree to the appointment of a
parliamentary committe: to investigate info
the entire affair as 1o how this changeover
took place within that board, which led to
the control by the Jains ?

SHRI F. A. AHMED: The hon,
Member has given the whole history of the
the case. [ wou'd like to point out that the
board has been constituted by the order of
the court and Guvernment have no hand in
this matter. While constituting the board,
the cou:t nominated five members in its
individual discretion and suggested that
Government should give three members and
the shareholders should give three members,
At the time of appoioting the five members
of the board or the chairman, Mr, Desai, the
court did not consu't Government as to
whether these persons could be appointed...

SHRI PILOO MODY : The court should
not coasult Governmert.

SHRIF. A AHMED : L am stating the
fact, namely that the court did not consult
Government. Therefore, the gquestion of
giving advice whether a paricular person
was had or good and so on did nol arise,
But in fairoess to Mr. Desai, I may also
point out that the information in the hands
of the hon. Member 13 not correct.

SHRI UMANATH : How ?
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SHRI F. A. AHMED : Bec use he was
giving opinion in civil matters, and while
doing so, he gave opinion in favour of the
employees and against the employers and
Shri 8. P. Jain I do not know how he could
be considered as Mr. S. P, Jain's man...

SHRI UMANATH : On opne occasion
they take money from one side and on
another occasion they take money from the
other side.

sHRI PILOO MODY :
lawers’ job,

That is the

SHRI F. A, AHMED : I am trying to
correct the impression of the hon. Member.

So far as his analysis that the board has
been won over by Shri S.P. Jain fs
concern=d, I have no such information at all
because...

SHRI S. KANDAPPAN (Mettur; : Will
they inform him about it ?

SHRI F. A. AHMED : I have no hand
in that matter, Itis an internal affair of
the board itself, and the board has been
constituted for a period of seven years, and
I have no authority by which I can set aside
the order of the court and sct aslde the
board which has been constituted by the
court itself.

So far as the other mattgrs are concer-
ned, it is true that Mr. Kumaramangalam,
apart from the fact that he was very busy in
Delhi and it was not possible for him to go
10 Bombay very often and attend to this
work, had given other reasons also for his
resignation, namely that the appointment of
the geoeral manager was against the wishes
of the two nominees of the Government on
the board ; he has given reasons also why
he considered that the appointment of Mr.
Dehejia was not in the interests of the
board. So far as I am concerned. and so
far as the Company l.aw Board is concerned,
no permission is necessary for the appoint-
ment of a general manager, unless and until
cither the entire management or a substantial
portion of the management is in the hands
of the general manager, in which case
application has to he made and approval of
the Company Law Board obtained...
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SHRI UMANATH : The resolution is
that substantial power would be entrusted to
the general manager. That is why vhey have
put it subject to the approval of Govern-
ment. What will Government do now ?

SHRIF, A. AHMED : No application
has yet been made before the Company Law
Board, and if any application is mude that
a substantial porfion of the management is
in his hands, then the Company Law Board
will take a proper decision in this matter.
But I may inform the hon. Member that po
such application has been filed before the
Company Law Board to decide one way or
the other. 1Tt is also not correct that our
members nn the board or Government have
done anything whatsoever in order to allow
the control of this board by Shri S. P. Jain.
It is alsy pot correct on the part of hon.
Member to <av that at any time Government
had agreed to appoint Shri A, K. Jain as the
chairman. That has been contradicted by
me on the earlier occasion also.

SHRI C. K. CHAKRAPANTI (Ponnani) :
Something is rotten in this Ministry and
since i*s creation it has always helped and
supportcd monopolist: and vested interests.
Here the point is that the Jains have
captured the entire company and so the
entire Press controlled by the Jains had
become instrun-ente of reactionaries Recently
there was an  articale in the [llusttated
Weekly of Inuin and +he heading was !
Sheep's clothing for front organisation of
Indian communism ../ [rerrupiions)

MR. SPEAKER : You have said cnough
already. Ask vour question,

AN HON. MEMBER : It is 4 very good
article.

SHRI HEM BARUA
have rcad that article.

(Mangaldai) : I

SHRI C. K CHAKRAPANI: In that
acticle t..e name of Mohan Kumarmangalam
was meationed.. (Jurcrrupiions )

MR. SPEAKER : If he writes a book it
is not necessary you should quote from that
book.

SHRI NAMBIAR: It is Bennett
Coleman's paper which s gontrolling a lot
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of things in India and it is doing propaganda

ageinst the Communist Party.

SHRI C. K. CHAKRAPANI : There is
no article about the abolition of the privy
purses and the entire Press has :upported big

business groups in India. You see
here Gujral’s name being mentioned...
(Interruptions.)

AN HON. MEMBER : More names

should be mentioned.

SHRI C K. CHAKRAPANI : This is
the type of propaganda done by this paper.
May T know whether the Governmert have
ever opencd their eyes and coquired as to
what has gone wrong in this institution and
if so would the Government take proper
action to rectify the position ?

SHRI F. A. AHMED : As the hon.
Member is aware, because certain things were
happening with this concern, the Govern-
ment had filed a petition. That was pending
before the Court. On the basis of it thic
board had now been constituted by ihe
court,

SHRI NAMBIAR : That is not the

answer to what the hon. Member asked...
Interrunilon. .

SHRI VISWANATHA MENON (Eina-
kulam) . | have got the letter written by
Mr  Mohan Kumaramangalam on 22
February. 1970 in which he says clearly : “1
teel that these appointments have been made
not from the point of view of the best
interests of the company but as a sort of a
via media to accommodate the views and
desires of different persons on the board.”
It shows clearly that there is collution with
the Jain company and these appointments
have been made with that intention. When
the report of the Sarkar Commitiee came up
for discussion here and wh:n Mr. Sarker
resigned, this Government was not ready. to
accept his iceignation. They were trying to
ask him to withdraw the resignation, but
when Mr. Mohan Kumaramangslam’s resig-
nation came, they readily accepted it and
they have appeinted other persons and they
are colluding. My allegation is that the
hon. Minister is colluding with Jain so as to
give the company to the Jains.

Anpother point is, Mr. F. A, Ahmed has
given an assurance to Comrade Ramamurti,
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M.P., that he would appoint a representative
of the emplovees® organisation as a Govern-
ment nominee on the Board. But he bhas
not done that, and I want to know the
reasons for not doing it. Was it to oblige
Jain that you avoided appointing a workers"
representative on the Board ?

Another point is this : I want to get an
answer to this. Is the Government aware
of the fact that this control of Jain is
affecting the employees' journalistic freedom
seriously 7 The Delhi-based reporting staff
of Nava Bharar Times have been specifically
instructed not to report anything against the
Jan Sangh administration. (/nrerruprion) 1
am coming 10 that, When, 15 days back, a
reporter wrote against the Jan Sangh
administration that watcr-supply broke down,
he was pulled up and directed not to write
against the Jan Sangh administration by
Mr. A, K. Jain, To please the Jan Sangh,
& senior employee doing the scrutinser work
in Nava Bharat Times was demoted to make
way for a junior proof reader, (/nfctruption)
because that junior proot reader was the
Chairman of the Delhi Water Supply
Committee, and he is a Jan Sanghi. What
action has becn taken ?

SHRI BAL RAJ
Delhi) : He is making
(Interruption)

SHRI VISWANATHA MENON : Please
sit down, Mr. Madhok. T also know how to
shout.

MR
question,

SHRI VISWANATHA MENON: My
particular guestion is, what action does he
propose to take to prolect the employees
from Jaiu's ioterference and from the Jan
Sangh influence,

SHRIF. A' AHMED : [ have alrcady
said, and have also laid on the Table of the
House the letters which have sent by Mr.
Kumaramangalam to the Chairman of the
Board. From thal, it is very clear that he
had submit‘ed his resipnation for two
reasons : one is that because he had no time
to attend to the work by going 0 Bombay.
The second reason was that be was not
satisfied with the way in which the General
Manager ard othzr appointments werc made
in the Board. 1 havs already said so. Its
wrong for the hon., Member to say that
while in ope case I have noi accepted the

MADHOK (South:
falre allegations.

SPEAKER : Please put your
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resignation, in the other case I readly
accepted . the resignation submitted by Mr.
Kumaramangalam. In fact, he had to write
to me twice before I accepted his resigna-
tion, and when he was not willing to work
on the Board, there was no option left for
me but to accept the resignation. I do not
know why objection can be taken on that
ground. (Imterruption)

SHRI UMANATH: Shri Mohan
Kumaramangalam made charge against the
Board. Will you enquire into the truth or
otherwise of it ?

SHRI F. A. AHMED : As I bave
pointed out, it is the entire functivning of
the Board. ([mrerruption) We have 1o work
within tbe law, within the rules. The only
case in which the matter can be releried to
us is when the subsiantial management of the
Board is within the hands of the General
Manager and an application is made to us,
the Company Law Board will coosider aud
examioe the whole matter, Therefore, I
submit that we had no other ootion but to
accept the resignation submitted by by Mr.
Kumaramangalam.

So far as the other matters are con-
cerned, they are not relevant to the issue,

13.00 brs.

MR. SPEAKER : Papers to be laid on
the Table.

st vy fewd (0X) © Awww W@y,
#7 @ATEZ WTF AET & | FIET WA
q7 Y are faar AT § I 9 AT @
o GTET § | ATORT are g fw fagw
| gaA qifedTae & & § gare IS
1 Afs ot § gwafga § Wi 39 aag
st TYATT [ 7 oA foar v fe
oq §@ A€ A gEwAr #} S
e AT TEaT 7 A1 AAgLFH F §,
afen sdfaezs v 5@ §...(sqawm)...
TR Wy fearar 15 7§ wkafafy
% 16 TraXeed ] fAq Er ) w9 @
TR @ TE AW qag g fF we
T @F @t afafafa adi faor 7 w=f
AT F1 CEET IAT AT Afge 4ifE
fra® A IgiA o WA faar a1 )
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MR. SPEAKER : Everythiog is con-
verted into a point of order. There is no
point of order. But the minister may reply
to it.

SHRI F. A. AHMED : If the Govern-
ment had the entire authority to comstitute
the Board, only in those circumstances .

SHRI UMANATH : In the quota of
your nomination, why not have represen-
tatives of employees 7

SHRI F. A, AHMED : That was in the
mind of my hon. collengue. At the same
time, he said that this matter will be
considered,

st wy fowd . w7 oF @ grm ?
SHRI F. A. AHMED : How does the

hon. member know that it was not
considered ?

sit ay famd : oF N sfafafe &
AR AaMTA o A RE
FAz FFAT FoAT A AN AE T WY
far @uFae ¥ 1 W@ &7 wen oY
AT F3 fF g% awreEr # aegd #)
feedardy fasndt ar 7@ 7., (sqaem)..,

st graw fag (FATR) ¢ weaw
HEET, ATT CATET F HTET AT SATAA
g1 wfad fgq @ Ak oo T
R199 UBWT g1 aven §...

MR. SPEAKR : Please sit down. He
wrote to me that this being the last day,
everything should be allowed in this House.
He has not sent me any intimation or any

motion, for my consideration, He must
study the procedure also.

Now, papers to be laid.

13.02 brs.

PAPERS LAID ON THE TABLE

Report of Indian Standards Institution
for 1967-68

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY APFAIRS (SHRI F. A.
AHMED) : 1 beg 10 lay on the Table a copy
of the Anouval Repoit (Hindi and English
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versions) of the Indisan Standards Institution
for the year 1967-6%, [Placed in Library. See
No. LT—3612/70].

Report of Indian Tastitution of Tecbhnology,
Madras for 1968-69

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : On behalf of Dr. V. K. R. V.
Rao, I beg to lay on the Table a copy of the
Annual Report of the Indian Institute of
Technologoy, Madras, for the year 1968-69.
[Piaced in Library. See No. LT—3613/70]),

Notifications under P, G, lostitute of
Medical Education and Research,
Chandigarh, Act

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B,
S. MURTHY) : On behalf of Shri K. K.
Shah, I beg to lay on the Table a copy each
of the following WNotification under sub-
section (3) of section 31 of the Post-Graduate
Institute of Medical Education and Research,
Chandigurh, Act, 1966 : -

(1) The Post-Graduate Institute of
Medical Education and Research,
Chandigarh (Amendment) Rules,
1969, published in Notification No.
S 0. 2480 in Gazette of India dated
the 28th June, 1969, [Placeu In
Library. See No LT—3614/70).

(2) The Post-Graduate Iostitute of
Medical Education and Research,
Chandigarh (Amendment) Rules,
1970, published in Notification No.
S. O 133 in Gazette of India
dated the 1ith April, 1970, (#laced
in Library. See No. LT—3615/70)

Report of Rebabilitation Industries
Corporation Ltd.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-

MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : I beg to lay on
the Table :

(1) A copy each of the following papers
(Hindi and English versions) under
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sub-section (1) of section 619 A of
the Compnnics Act, 1956 :—

(i) Review by the Government on
the working of the Rehabilita-
tion Industries Corporation
Limited, Calcutta, for the
years 1967-68 and 1968-69.
|Piuced im Library. See No.
LT—3616/70].

(ii) Annual Report of the Rehabi-
litation Industries Corp.ration
Limited, Calcutta, for the year
1967-68 along with the Audited
Accounis and the comments
of the Comptroller and Auditor
General thereon, (FPlaced in
Library. See No. LT-3017/
70].

Annual Report of the Rehabi-
litation Indusiries Corporation
Limited, Calcutta, for the year
1968-6Y along with the Audited
Accounts and the commenits
of the Comptuoller and
Auditor General thereon.

(i)

(2) A statement (Hindi and English
versions) showing reason for delay
in laying the above documents.
|Placed in Libru: y. See No. LT—
3618/70].

Drugs (Prices Control) Order, 1970

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D, K. CHAVAN) : | beg to lay on
the Table a copy of the Drugs (Priccs
Conuol) Order. 1970, published in Notifica-
tion No. S. 0. 17:2 io Gazetie of India dated
tbhe 16th Mny, 1970, under sub-section (6) of
section 3 of the Essential Commodities Act,
1955, |Placed in Library. 5ee No, LT—

3619/70).

Notiticatl

under G
Certificates Act

Saviogs

THE MINISTER OF SUPPLY AND
MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRIR. K. KHADILKAR):
I beg 10 lay on the Table :

(1) A copy each of 'he following Noti-
fications (Hindi and Epglish
versons) under sub section (3) of
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section 12 of the Government Sav-
ings Certificates Act, 1959 :—

(i) The Post Office Savings Certi-
ficates (Amendment) Rules,
1970, published in Notification
No. G.S.R, 318 in Gazette of
India dated the 28th February,
1470.

(i1) The National Savings Certi-
ficates (IV Issue) Rules, 1970,
published in Notification No.
G S. R. 319 in Gazette of
India dated the 28th February,
1970,

(2) A copy each of the following Noti-
fications (Hindi and English versons)
under sub-section (3) of ion 15
of the Government Savings Banks
Act, 1873 :—.

(i) The Post Office Savings Banks
(Amendmunt)  Rules, 1970,
published in Notification No.
G. 8. R. 320 in Gazette of
India dated the 28th February,
1970.

G 5. R. 321 published in
Gazette of India dsted the
28th February, 1970, |Piaced
in Library. See WNo., LT—
3620/:0).

(ii)

Notification ander Jay:nti Shippilog
Company (Takinp Over of Manage-
ment) Act

THE DEPUTY MINISTLR IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) On behall of Shr
Reghuramaiah, I beg to lay on the Tablea
copy of the Jayanti Shipping Compaoy
(Board of Coatrol) Second Amendment
Rules, i969 (Hindi and Eogiish versions)
published in Notification No. G. S. R. 15 in
Gazette of India dated 3rd January, 1970,
under sub-section (2) of section 19 of the
Jayanti Shipping Company (Taking Over of
Management) Act, 1966. [Piaced in Library,
See No. LT-3621/70].

Report of Damodar Valley Corporation
1968-69
THE MINISTER OF IRRIGATION

AND POWER (DR. K. L. RAO) : | beg to
lay on the Table a copy of the Amsual
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Report of the Damodar Valley Corporation
and Audit Report on the accbunts thereof
for the year . 968-69 under sub-section (5) of
section 45 of the Damodar Valley Corpora-
tion Act, 1948. [Piaced in Library. See No.
LT—3622/70].

Notifications onder Gold (Control) Act,
Customs Act, ete.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C,
SETHI) : 1 beg to lay on the Table :

1) A copy of the Gold Control (Grant
of Certificates) Rules, 1970, (Hindi
and English versions) published in
Notificati>n No. S. O, 1617 in
Gazette of India dated 29th April,
1970 under sub-section (3) of section
114 of the Gold (Controly Act, 1968,
[Placed in Library. See No. LT-
3023/70).

(2) A copy each of the following
Motifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962 :

(i) G. S. R. 767 published in
Gazette of India duted the
Yth May, 1970 together with
an explanatory memorandum.
[Placed in Library. See No,
LT—3624/70).

(il) G. S. R. 769 published in
Gazette of India dated the 9th
May, 1970 together with an
explanatory memorandum.
(Placed 1n Library. See No,
LT -3625/70).

A copy each of Notification Nos.
G.S. R. 726 to G. S. R. 739 and
G. 8. R. 741 to G S. R. 743 (Hindi
and English versions) published in
Gazette of India dated the I1st
May, 1970, issued under the
Central Excise Rules, 1944, together
with an explanatory memorandum.
[Placed i» Library. See No, LT—
3626/70].

a

—

Notifications under Arms Act and Inter-
State Corporations Act

T HE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): On bebalf of

WAY 20, 1970
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Shri Vidya Charan Shukla, I beg to lay on
the Table :

(1) A copy of the Arms (Amendment)
Rules, 1970, (Hindi and English)
versions) published in Notification
No. G S.R. 634 in Gazette of India
dated the 18th April, 1970, under
sub-section (3) of section 44 of the
Arms Act, 1.59. [Piaced in Library.
See No. LT—-3627/70].

(2) A copy of Notification No. S. O.
1660 (Hindi and English versions)
published in Gazette of India dated
the sth May, | 70 containing
corrigenda 1o Motification No. 8§, O,
2933 (Englisn version) and S: O.
2934 Hindi version) dated the 18th
July, 1969, under sub-section (5) of
section 4 of the Inter-State
Corporations Act, 1957. |P.aced in
Library Sce No. LT—-3628/70).

Audit Report etc. of Rubber Board aud
of Tea Board

difie s AAem ¥ 99 W
(st Tw &) & fafafas ox
9EH 9T THAT §
(1) @g @& &aw 1967-68 &
Y graeY Farode sfaaEd
F1 o gfa aur d% w1 faaw
[Piaerd 1n  Library. See No.
LT—2629/70)

(2) w1g & Fad 1967-68 &
FE gvaee  FEgder sfaae
(fe=h s=pcy) ' o&F wfq

[Piaced in Library, >ee Nuo.
LT—3630/70]

Notlfication nader Motor Vehicles Act

SHRI IQBAL SINGH : 1 beg to lay
on the Table a copy of the Delhi Motor
Vehicles (Amendment) Rules, 1970 (Hindi
and English versons) published in Notification
No. F. 3 (12)/70-Tpt. in Delhi Gazette dated
the 23rd April, 1970, under sub-section 3)
of section 133 of the Molor Vehicles Act,
1939, [Piaced in Library. See No. LT—
3631/70).
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RULES COMMITTEE
Minutes
SHRI NATHU RAM AHIRWAR
(Tikamgarh) : | beg to lay on the Table
Minutes of the sittings of the Rules Com-
mittee held on the 9th and 18th March and
18th May, 1970.

COMMITTEE ON PETITIUNS

Minutes
SHRI SRADHAKAR SUPAKAR
(Sambalpur) : I beg to lay on the Table

Minutes of the Fifty-sixth to Sixty-third,
Sixty-fifth and Sixty-sixth sittings of the
Cummittee on Petitions.

COMMITTEE ON ABSENCE OF MEMBERS
FROM THE SITTINGS OF THE HOUSE

Minutes

SHRI G. C. NAIK (Keonjhar) : Sir, I
beg to lay on the Tohle the Minutes of the
‘Thirteenth and Fourteenth sittings of the
Committee on Abs=nce of Members from the
Sittings of the House held during the current
Session.

13 05 hrs,

MESSAGFS FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report
‘the tollowing messages received from the
Sceretary of Rajys Sabha :

(i) ‘In accordance with the provisions
of rule 115 of the Rules of Pro-
cedure and Conduct of Business in
the Rajya Sabha, I am directed to
inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 18th May, 1970, agreed to the
following amendments madz by the
Lok Sabha at ijts sitting held on
8th May. 1970, in the Merchant
Shipping (Amzndment) Bill, 1969 :

Enacting Formula
1. That at page i, line |,—

Jor “Twenvieth™ substitute
first*

“Twenty-

« louse |
2. That at page 1, line 4,—
Jor “1969" substitute “1970"
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Leave of Absence fro
sirtings of the Hou s

Clause 9
3. That at page 6 line 17, —
Sor “1969't substitute *-1970"
Ciause 16
4. That at page 9, line 36,—
Sor “ship™ substitnte “vessel”
5. That at page 9, line 36,—
JSor "ship” substitute “vessel™ .
6. That 2t page 10, line 5,—
Jor “ghip subst tute “vessel”
7. That at page 10, line 8,—
for “ship™ substitute “vessel”

Clause 19
8. That at page 21, line 46,—

for <1969 substiture 1970

(ii) “In accordance with the provisions
of rule 127 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabba I am directed to
inform the Lok Sabha that the
Rajya Sabha at its sitting held on
the 15th May, 1970, agreed without
any amendment to the Petroleum
(Amendment) Bill, 197y, which was
passed by the Lok Sabha at its
sitting held on the 7th May, 1970.”

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR. SPEAKER : The Committee on
Absence of Members from the Sittings of the
House in their Fourteenth Report have
recommended that leave of absence be granted
to the following Members for the periods
indicated against each @

(1) Shri Prakash Vir
Shastri

2Tth  April to 20th
May, 1970 (Tenth
Session)

15th April to 12th
May, 1970 (Tenth
Session)
29th April to 20th
May, 1970 (Tenth
Session).
28th March to 20th
May, 1970 (Teath
Session).

I take it that the House agrees with the
recommendations of the Committee.

HON. MEMBERS: Yes,

(2) Shrimati Sudha V.
Reddy

(3) Shri Viren Shah

(4) Rani Lalita Rajya
Laxmi
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MR. SPEAKER :
be informed accordingly.

The Members will

SHRI S. M. BANERIJEE (Kanpur) : Sir,
I would like to know why Shri Kumraj is
oot coming to the House. Is he having
difficulties with his own party ? What is
wrong with him ? Is he hale and hearty ?

# MR. SPEAKER :
the list,

His name is not in

ESTIMATES COMMITTEE

Hundred and twenty-cighth und Hundred
.nd Fourteenth Reports

SHRI SRADHAKAR SUPAKAR
(Sambalpur) : I beg to present the following
Reports cf the Estimates Committee :

(1) Hundred and tweaty-cighth Report
on the Ministry ot Home Affairs-
Union Territory of Andaman and
Nicobar Islands.

(2) Hundred and fourteenth Report
regarding action taken by Govern-
ment on the recommendations
contained in their  Eighty-fifth
Report on the Ministry of Industrial
Dev-lopment, Internal Trade and
Company Affairs-Recognition of
additional capacity in the Barrel
Indust'y in spite of its being on the
banned Ifst :

STATEMENT CORRECTING ANSWER
TO 8. No. Q. 532

THE MINISTER OF FOREIGN TRADE
(SHRI B. R BHAGAT) : In answer to...

MR. SPEAKER : Al the statements
may be laid on the Table.

SHRI B. R. BHAGAT : [ beg to lay
on the Table a statement correcting the
answer given on the 10th December, 1969 to
Starred Question No. 532 by Shri Y. Gadil-

ingana Gowd regardiog forged import licences.

Statement

In answer to part (a) Starred Question
No. 532 on 10th December, 1969 I had stated
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that since 1965, 24 cases had come to notice
in which forged import licences valued at
about Rs. 7176 lakhs were reported to have
been used. It has now been notic=d that the
correct position is as under :

“Since 1965, 25 cases have come to
notice in whi¢h forged import licences
valued a: about Rs. 75.50 lakhs are re-
ported to have been used.

STATEMENT CORRECTING ANSWER
TO S. Q. NO. 11

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R CHAVAN) : 1 beg to lay on
the Table a copy of the statement correcting
the anwwer given on the 23rd February, 1970
to Starred Question No. 11 regarding oil
barrels and bitumen drums supplied to the
Indian Oil Corporation.

Statement

In reply to part (b) of the Starred Ques-
tion No, 1l answered by me in the Lok
Sablia on 23.2-197 . I stated that “A state-
ment showing the names of the parties who
quoted against these tenders along with their
rates and respective terms and conditions is
placed on the lable of the House. (Anne-
xuree A-l and A-I". T am iaking this
opportunity to state that 14 parties had quot-
ed against Public Tender No. OP/1/69 and
19 against Tender No, OP/2/69 but the two
annexures contain the names of ooly those
parties, which were considered to be equipped
to fabricate barrels and drums  The quota-
tions of the remaining parties were eliminated
as they were cither not equipped themselves
with adequate plant or machinery or had
not guoted in the prescribed proforma.

STATEMENT RE STRIKE BY WORKERS
IN HEAVY ELECTRICALS, HARDWAR

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : 1 beg to lay on the Table a copy
of the statement on the strike by workers
in Bharat Heavy Blectricals Limited,
Hardwaz,
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Statement

On the 22nd April. 1970, the Heavy
Electrical Workers Trade Union of Heavy
Electricals Limited, Hardwar submitted a list
of 12 demands to the Management and
stated that if these demands were not ful-
filled within 15 days, the Union would go on
strike with effcct from 7th May, 1970
Immediately on receipt of this notice, the
Chairman, BHEL, was asked to take imme-
diate steps in the matter. The Chairman,
BHEL, immediately requested the Deputy
Labour Commissioner to initiate discussions
at Hardwar and also contacted the State
Government in the Labour Department to
help the management in reaching a settle-
ment with labour,

The strike commenced .from the
morniog of 12th May, 1970 and is still conti-
nuing The Chairman, BHEL, had informed
the concerned union through its President
that detailed discussions on all the demands
of labour could commence froin 15th May,
1970, if the strike was called off. Despite
this, it appears from the latest reports that
the strike ha: not been called off. The
strike has been declared illegal by the
Deputy Labour Commissioner. Shri Kashi
Nath Pandey, M P, I'resident of the Heavy
Electrical Workers Trade Union, Hardwar,
met the Chairman of the BHEL in New
Delhi, on the 16th May, 1970, and had
certain preliminary ditcussioos with him,

While the Union representatives had
submitted a list of 12 denands consisting of
various service matters and amenities, the
most imporiant demand appears to be
regarding the continuance of Project
Allowance on the basis of what was
sanctioned prior to Ist April, 1969. Govern-
ment policy in the matter of project allow-
ance to public sector during the con-truction
stage is, that the allowance should compen-
sate for lack of amenities such as housing,
schools, markets dispensaries, during the con-
struction stage and that this allowance should
be tapered off in stages with the introduction
of these amenities, till it is Anally withdrawn.
This policy is being consistently followed in
all the three constituent units of the BHEL.,
The project allowance in the Tiruchi Boiler
Plant of BHEL was withdrawn from 1st April,
1966, while in the Hyderabad Unit of BHEL,
the project allowance was discontinued with
effect from Ist April, 1970.

The situation in the Heavy Electrical
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Equipment Plant at Hardwar has substantially
altered since the time when the Unit was
commenceg and project allowance sanctioned.
At present there is a full-fledged hospital with
75 beds, English and Hindi medium szhools,
water, electricity, markets, community centres,
clubs, transport facilities and 2,300 quarters
for workers. In view of these amenities the
Company has decided 10 reduce the project
allowance gradually in consonance with the
general policy laid down end in order to
avoid vadue hardship by its total withdrawal
in one stage. This action is not arbitrary nor
is it designed to cause hardship to the
workers. Any revision of the scale of project
allowance which has now been decided would
result in invidious discrimination in favour
of the Hardwar unit of BHEL as against other
units of the same concern.

The Management has already shown
its willingness to discuss the demands of the
labour and it is hoped that the Union would
respond in a positive manner, It is extremely
unfortunate that this strike has taken place
in a public sector unit. Any strike invariably
involves considerable loss of production,
particularly in an undertaking of this magni-
tude. It is essential that any differences bet-
ween labour and management are settled in a
spirit of tol and tual goodwill. I
would appeal to the labour to return to work
as carly as possible. In that case, I am con-
fident that all outstanding disputes can be
peacefully settled by negotiations between
labour and the management, What I would
plead for is a returg to normal working in
this important public sector undertaking,
which I am sure the entire House will
endorse.

SHRI K. N. PANDEY (Padrauna) : Sir,
I want a clarification on this statement.

MR, SPEAKER : No clarification.

SHRI K. N. PANDEY : In the state-
ment which the Minister made in the Rajya
Sabha he stated that the strike commenced

srssan

MR, SPEAKER : [ cannot alow any
clarification. I cannot throw away the pro-
cedure to the winds.

SHRI S. M. BANERIJEE (Kanpur) : Sir,
wheo we raised this issue yesterday of 8,000
employees of the Bharat Heavy Electricaly
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[Shri 5. M. Banerjee]
being on strike, you asked the Minister to
make a statement. As the strike s still
continuing, why could the Minister not send
Shri Raghunath Reddy to Hardwar to settie
the dispute ?

MAY 20,

SHRI K. N. PANDEY : Does the
Minister want the strike to continue ? Other-
wise, why does he pot initiate talks to settle
the strike ?

STATEMENT RE: SUGARCANE
SITUATION IN U. P. AND BIHAR

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN RAM):
I beg to lay on the Table a statement
regarding Sugarcane situation in U. P, and
Bihar.

Statement

In view of the substantial increase in the
area under sugarcane this year, Government
had anticipated ecarly in the scason that it
would be necessary for the sugar mills to
prolong their working season to be able to
crush all available cane in their factory areas.
To enable them to do =0, Government had
apoounced in  October, 1969 the grant of a
rebate of Rs. 8/- per quintal in excise duty
on all sugar produced by the factories during
1969 70 season in excess of 1057 of that
produced during 1968 69. In addition, the
Government of Uttar Pradesh announced a
remission of 25 paise per quintal in the
purchase tax on cane bought by sugar
factories in excess of 05%, of last year's
purchases, the remission being available only
to those factories which had started crushing
on or before 15th * ovember, 1969. In addi-
tion, the Staie Government announced a sub-
stantial liberalisation of its policy regarding
licensing of power crushers in the reserved
areas of sugar factories.

Some doubts were recently expressed
that the entire cane available in the factory
areas may not be crushed by the sugar
factories before they close down. All the
sugar produciog States were, therefore,
addressed to ascertaln the position and to
emphasize on them the importance and ur-
genry of takiop all necewsarv measurcs to
ensure that the available cane in the factory
areas was crushed before they close down. The

1970 Re. Searcity Coaditions In Bikar
and Rajasthan (St.)
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Government of U. P. have intimated that in
order to provide a further incentive to the
mills to crush all the available cane, they
have announced total remissi'n of purchase
tax on cane bought by sugar mills after 15th
May, 1970. They have also intimated that
most of the factorics in western and central
U P, where the problem of excess cane is
more acute, will continue crushing operations
in June and some even Into July. The Staie
Government are keeplng a close watch on
the situation and cane is being diverted from
one area to anothe from time to time as
necessary. So far diversion and re-adjustments
have been arranged in respect of 60 lskh
quintals of cane and further diversion will be
made as and when necessary and possible.

As regards Bihar, the State Govern-
ment have intimated that the Cane Depart-
ment has been taking npecessary action to
ensure that all sugarcane available in the
reserved areas of the factories Is crushed be-
fore they close down and that nonoe of it is
likely to be left uncrushed at the end of the
current season 24 out of the 26 factories
that worked during th® current season have
already closed down after crushing the entire
cane in their areas.

STATEMENT RE : SCARCITY CONDI-
TIONS IN CERTAIN PARTS OF
BIHAR AND RAJASTHAN

THE MINISTER OF FOOD AND
AGRICULTURE (SHR1 JAGJIWAN RAM):
I beg to lay on the Table a statement on the
famine conditions in certain parts of Bibar
and Rajasthan,

Statement

The Government of Bihar have intimated
that scarcity conditions prevail io the Dhar-
banga District and large parts of the Dis-
tricts of Champaran, Purnea, Saharsa and
Singhbhum ; ‘hese districts have been de-
clared as scarcity-affected areas. About a
crore of the State’s population has been re-
portedly striken by a drought.induced scar-
citv. Relief measures have bern undertaken
to provide employment. A detailed report
on the extent and severity of scarcity condi-
tions prevailing, in the State, and the relief
meatu-es undertaken, has not yet been re-
ceived, hewever, from the State Government.
On receipt of the report, the question of
grant of Central financial assistance wil be
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considered, and a Central Team will be de-
puted to assess the situation in the State, if
necessary.

As the House is aware, scarcity
conditions persist in the Western parts of
Rajasthan, During the current year, a popu-
lation of 7234 lakhs, spread over 10,873
villages in 2! districts of the State, is in the
grip of scarcity. The State Government have
declared famine in four western districts of
the State, and scarcity in other districts affect-
ed by the drought.

Large-scale reliefl works lLave been
undertaken in Rajasthan to provide employ-
ment for the able-bodied persons among the
stricken population, The numter of persons
employed on relief works has mouated from
1.81 lakhs in October, 1969 to 5.99 lakhs in
April, 1970. A section of the labour force
so employed is working on the Rajasthan
Canal Project. 16,175 persons are in receipt
of gratuitous relief.

The Siate Government have algo in-
troduced a Special Gratuitous Relief Scheme
under which each member of a family is
given a lcao-cum-grant of Rs. 12,50 p. m.
This scheme covers a population of 12.08
lakhs of beneficiaries in the three districts of
Bikaner, Baimer and Jaisalmer, and large
parts of Jodhpur district.

Elaborate arrangements for supply of
drinking water have been taken in hand. The
State Goverminent have pressed into service
a fleet of 50 four-wheel driven truck-borne
tankers which serve abont 520 villages, 62
tube-wells have been commissioned so far,
and 60 reservoirs have been coostructed near
the tube-wells to facilitate distribution of
drinkiog water. 15,000 wells have been
deepened, and about 955 villages have been
brought under a scheme under which drawal
of water is subsidised,

Migration of cattle assumed large
dimensions this year. About 8 lakh head of
cattle migrated to the neighbouring States of
Madhya Pradesh, Gujarat and Punjab in
search ‘of pasture. Of this, !.45 lakh head of
cattla were taken to the forest areas within
the State. The State Government set up 271
migration depots, and supplied. free fodder
at the rate of 4 kgs. per head of cattle and
half kg. of wheat flour to each catfle breeder
accompanying the cattle frec of cost. Tt is
qtimllegi that nearly 1,50 lakh persons
amumpamed migrating cattle. Vourimry
scrvicts 'were rebdered at migtitio depoth.
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to Central Govi. Empioyees (St.)

4.65 lakh quintals of fodder have been pro-
cured by the State Government and distri-
buted through the net-work of 296 fodder
depots, The Siate Government have slso
helped voluntary agencies to organise and
maintain cattle camps, and bave helped with
a grant of 65 paise per head of cattle per day
at these camps. Preventive health measures
have been undertaken and the epidemic
sitvation is under control.

Since January 1969, the Centre has
released 4,12,000 tonnes of foodgrains for
Rajasthan, which includes 1,00,000 tonnes of
milo, 72,000 tonnes of maize and 20,000
toones of jowar. Following the removal of
zopal restrictions, substantial quantities of
foodgrains have been moved into the western
parts of Rajestban through the channels of
private trade. Prices bave remained generally
steady.

The Centre released Rs, 53.50 crores
by way of assistance to the Rajasthan
Government  during 196¥-70, A Central
Team vieited Rajasthan in the first week of
this month to assess the situation and re-
commend the ceiling on expenditure to be in-
curred over the relief mecasures duriog the
current financial year. The Team’s recom-
mendations will be finalised shortly.

The Government of Rajasthan bave
undertaken, with the assistance of the Centre,
measures o alleviate the distress caused by
drought this year. The situation is under

control.

STATEMENT RE : ADMISSIBILITY OF
HOUSE RENT ALLOWANCE TO
CENTRAL GOVERNMENT
EMPLOYEES

THE MINISTER OF STATE IN THE
MINISTKY' OF FINANCE (SHRI P.C.
SETHI) : I beg to lay on the Table a copy
of 'the statement regarding admissibility of
House Rent Allowance to Central Govern-
ment employees,

Sratement

Consequent on the treatment of a part
of Dearness Allowance of the Centrab
Government cmployees, as pay, -0 1.17.68,
such ‘Dearress Pay' also counts for the
determination of the pay ceiling of Rs. 500/-
p.m, fixed ' for” the admissibility of House
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actual payment or rtent. Accordingly, in
effect, the pay ceiling has come down to
Rs. 390/- of basic pay ({-¢, pay exclusive of
Dearness Pay), and employees in the basic
pay range above Rs. 390/- und upto Rs. 500/-
p.m. are now required to produce receipts of
actual payment of rent before claiming
house rent allowance. Government have
received numerous representations from
individuals, employees’ unions, and Members
of Parliament tor restoring the starus quo
ant! by raising this pay limit from Rs. 500/-
to Rs. 620/- p.m, inclusive of Dearness
Pay ({.¢, from Rs. 390/- to Rs. 500/- p.m.
of basic pay) on the grounds that :—

(a) landlords are reluctant to issue rent
receipts as a pre-condition of
tenancy ;

(b

—

it is not possible to obtain receipts
from landlords where employees
live as sub-tenants or as paying
guests with their relatives and
friends ; and

(c) as the employees cannot produce
rent receipts, they have, in effect,
been deprived of House Rent
Allowance which has resulted in a
drop in their emoluments.

There should ordinarily be no objec-
tion to relating house rent allowance to the
rent actually paid as it is in the pature of a
subsidy. However, in view of the concern
which the Hon. Members have shown in
the matter through questions asked by them
in Parliament, and the numecrous representa-
tions and letters which they have addressed
to Government on bebalf of Central Govern-
ment employees, Government have reviewed
the matter and it has been decided to raise
the pay ceiling for the admissibility of house
rent allowaoce to Central Government
employees  without production of rent
receipts, from Rs. 500/- to Rs. 620/- (inclu-
slve of Dearness Pay) with effect from
1.2.1969.

13.11 brs.

PERSONAL EXPLANATION BY
MEMBERS

st wfw gew  (Wronw) @ wsw

wTAAE & q63 36,3 12 0T g Are-fare
1 73 ¥ 7g AT § P AT o q@e Fo
arafear & graww # g9 safeaa w9
fr & | qreae ¥ ofr arofear A 73 =y
fax & | 39 gar w7 o aufear AW @
7 A A3F gIeg diEdr #C ® A
fog gt o & w31 41 IW EATA O
“gragr” fam faar war @ SEEr
st arafear & #1€ grew TE 2, wEiAy
AT #1 arqw faar gur wwwr SmEv
afgd |

At qraTw fag (FHraa9) @ weae,
wgEa. RA TEE ATH W | W
Mz AT @ @Y Wr g A doma &
gaa & Ak # ww f FFfee A
e XA, w1 wZaq Afew ¥ qar
¢t ag wai qefaz @i g | 9T H...

MR. SPEAKER :
allow.

st e fag : dome § @R Y
arEe i St A 99 0@ @ ..

I am not going to

W wgtew : SO &1 e qg
wa el |

it yeerea fag : W dame i grem
T AR E A T W owia A
ferar wra 1 afearen, gfearr,...

wEW AEIAY T 69E ¥ 9 W
war | & WA W E W WO Eg W
44

st gewew fag : o & gET &
IR ¥ gw gw fre wg 3 fifad

W AR ¢ SATE AT T G
T ¥ gEEwT oF war | w1 e g
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by Members
St qreTw fag ;@ Aok AT9 Ao
IHEAT AGE F@T § | ATLIAF & graa
& goed A4t fFar aar 1 Q qGA F agf
AT @ gred g1 A & warass
dar &Y s | S A qaEE.

MR. SPEAKER : | am not going to
allow, It will not be put on record. Nothing
will go on record.

At qraw fag : ee

SHRI M. R. MASANI (Rajkot) : Sir,
yesterday when a calling attention notice
relating to the alieged embezzlement in an
Indian bank in London was before the
House, Mr. Kanwar Lal Gupta stated that
8 letter hud been received by Mr. George
Fernandes from a person in London whose
name has not been disclosed, in the course
of which that person had mentioned that he
bad earlier ulso written to Mr P. N,
Haksar, Mr. H. V. Kamath and myself in
regard 1o this matter.

SHRI KANWAR LAL GUPTA : Not
H. V. Kamath and M. R. Masani but only
Kamath and Masani.

SHRI M. R. MASANI : As | was not
present in the House at that time, I want to
say that I bave received po letter in this
connection at any time of this nature and 1
know nothing about this matter,

st mfr qewr ;. www wEm,
sfY g £ it w1 @@ agf e

SHRI JYOTIRMOY BASU (Diamoond
Harbour) : Under rule 357 I state the
following :

On 14.5.1970 while the short notice ques-

tion was before the House, which you

(Interruptions) We will not hesitate to
tell the House how Shri Jyotirmoy Basu
lives better than anybody else in this
House ..we will not also hesitate to tell
the House how Mr. Jyoti Basu accepted
an airconditioned car as a wedding
dowry. ... (Interruption)” —
when he got mar ied there were no aircondi-
tioned cars—
“snd how Shri  Shashi

Bajpai lost his little finger ..".
What has been said above is wholly false
and malicious.

There again at least some sections of the
press have misquoted my name in place of
Shri Jyoti Basu, and I shall expect them to
correct this on this occasion.

Bhushan

13.15 hrs.

MATTERS UNDER RULE 377

MR. SPEAKER : Shrimati Sharda
Mukerjee.
SHRI NAMBIAR (Tiruchirappalli) :

Sir, I want to raise the matter about the
sub-standard supply of dal = (/materruprion)

SHRI KANWAR LAL GUPTA (Delbi
Sadar) : Sii, either expunge it...(Interruption)

MR. SPEAKER : This matter will not
raised today. 1 will see to it later on.

SHRI NAMBIAR : The next session is
two months away.

SHRIMATI SHARDA MUKERJEE
(Ratoagiri) : Mr, Speaker, Sir, on the 12th
May while replying to the debate on the
aircrash of the Chief Test Pilot of the
Hindustan Aircraft Limited, the Defence
Minister, Sardar Swaran Singh, did oot

had rightly described as a ter debat
on the supply of substandard dal by a
private firm of Delhi, Mr. S. K. Tapuriah
bhad made the following observations :
“we will not hesitate to expose these
trade union leaders, and how they first
incite the workers and then take under-
the-table mopey from the employers ..

concede to the general demand of the House
for a fresh non-departmental inquiry com-
mittee. At that time & number of Members
had expressed doubt about the findings of
the inqulry committes which had been
instituted by Government. The Minister had
said then :—

“I have already given the nformation

**Not Recorded
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[Shrimati Sharda Mukerjoo]

and said that an investigating, team has
gooe into it, There is nothing further
that can be done. Mo useful purpose
would be served by appointing another
committee,”

Secondly, the Minister did not agree to
laying on the Table of the House the full
report of the inquiry committee. Since then
some information has come to me and |
would request the Minister to go into it.

MR SPEAKER : You must send it to
him.

SHRIMATI SHARDA MUKERIJEE :
The Inquiry committee, which inquired into
this crash, found that the guillotine cartridge
of Group-Captain Das's aircraflt was in
reverse position. The Minister did not state
this in his reply. Sioie the guillotine
cariridge, which is supposed to separate the
pilot from the seat when he ejects himselfl
out of the plane, bad been tampered with,
either this was done out of negligence or it
was wilful sabotage.

Thirdly, I would like to point out that
Group-Cuptain Das’s aircraft, HF-032, and
Squadron Leader MNarain's aircraft, HF-001,
were cleared by the same inspector, Group-
Captain Das's aircraft crashed after a few
minutes and the second aircraft crashed 40
mioutes after take-off. No inspection records
are available of the first aircraft and the
inspection records of the second aircraft
were seized two days after the crash in spite
of the fact that the authorities knew about
it in advance.

I would request the Minister, through
you, that he should lay on the Table the full
findinga of the imquiry commitiee and
institute a second inquiry committee. He
bas misled the House by keeping back from
the House the fact that the inquiry. com-
mittes had mentioned: that the guiliotine
cartridge was in reverse positon.

st ofy o (38) : wsw g
A w ae ww

SHRI S. M. BANBRJEE (Kunpur) : Sir,
under rule 377, with your permission I beg-to
mention the following. points: for the
consideration of the Minister and reqoest
him to reply to them.

MAY 20, (970
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It has come out in today's Statesman
and all other leading papers that the member-
ship of the Pay Commission is not to be
expanded. It is said that this is because the
Government feels that the Commission,
which held its first meeting yesterday, is an
expert body and not an arbitration board on
which different interests ar: represented. It
is a sad commentary on the various assur-
ances given by the P-ime Minister either in
this House or in the other House. In the
other House she made a definite promise
that if we could submit a pame of a labour
representative unanimously, one representa-
tive of labour would be accepted as a
member of the Commission. On the basis
of that assurance, we were going to submit
a name unanimously as a labour representa-
tive. Now, this is a regrettable thing ; it is
a matter of shame. Secondly, this Pay
Commission has also said about the interim
relief, that they will consider..

MR. SPCAKER : There arc so many
other matters pending. Even if we do not
adjourn now, they will be taken up atter the
luoch. Why not adjouru uvow ? So, we
adjourn now for lunch to meet again at
2.30 p.m.

13.21 brs.

The Lok Sabka adjourned for Lunch ill
thirey minutes past Fourteen of the Clock.

The Lok Sabha re-assembled after lunch
al thirty minutes past Fourteen of the Clock.

|Mr. Deputy-Speaker (1 the Chatr)
MATTERS UNDER RULE 377— Contd-

MR. DEPUTY
Banerjee.

ot gwRwT e (IwiT) @ guTeaE
wErea, & oF amw sy wEar g, e
# oF frre & wer #3 4aT | WA e
g fe ww ¥ & awer v avwi
ghomt 97 wae T § @R £
gt & Ao 9T uw WAt e  §, dfee
Ia wRA o Fegle § 9w qu T wET
# woft wuf gt g€ 1 wwagi TC 2 g

SPEAKER Mr.
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% dfer oot 737 3 & fog doe Y
&1 & wig A AT H OF TR0 q@ FOO
WTEAT § | UF ZT aras F A R
¥ war fear @) 9% g FfEST
(wmuma) | w= ag A ¥ Ao FH
T Y IFFT N4 ¥ IAF g NY At
F faedt 7 99 9T IqRT =07 AT
t 1 (cmwem) wrw gloal T gq a@ &
qEGTIE g W g 1...16 wlwwal &
waEr qar & 7 wrAAr agar g fw
wifat g v agt 97 Rl ar 7Y ? s
agt w=f 7€ AN W T aE F W
T2 g1 T2 A gR EOET TAET FE &
fodr dare aff & | aror gw Ao qx w=w
i wfgg 1 wra wA wgag & 5y
ag g9f @1F 7

MR. DEPUTY SPEAKER : The trouble
is that Members do not listen to Chair at
all,  Mr. Suraj Bhan has written to me
about the same question and 1 have agresd
to allow him time, but nobody listens to the

Chair  Since you have raised it, Mr, Suraj
Bhan will finish ir,

il 3w AT WEATE : §HTL &) fAaa
@UT g, AGHT7 TH 9T 9T HAT AKL
qrgat | ¥&Rd FRE foig qv Ffr wwf
g gt

s g™ wW (WD) o JOrsas
ngrEm, AT A grrEr gree wor AT A
a1, Tafan 5% =z famr a1 | ¥@ aee
Y 2|wT g A 79 A4Y wrar v reww
Fae! frolE w9 a @i Fdrel ae e
feeger gy a3 |

AU qgen frdeg ag A 6 weaw @Y
o9 % fag zrgw &iww, dfF s
fet ST grIT AT W A A AF, &)
gt s o fessad  gfage
Fwat afad aifs srr daT # feewwa

grak ) 1967 % fafret wem & @/

VAISAKHA 30, #4891 (SALA)

Rule 377 206

firar a1 fFesfaee 81 fod e g o=
feewa g | &fer @ fedd amy &,
Feqe FAf fer? famwy doe A #
X 9T T AT oF g ¥ qft &, Afer
39 97 feoraT 78 @ 7%

Fouw g 9 * of & g
e wigar § 1 frady arer 1 odw €
wF gieow aww ®Y, foymer am wdt
wifar §, foer orem & ma fsar T )
qg AT NAW & ATCIH TwAT § | CARIE
¥ qg w¥w a9 & quq feanr @A wr
T WY g IEET AT Fe 4E | W AWy
#Y qar 7 a1 fs e 7 = qE
JUE TTX A7 EITH AT @TA QAT AT |
JT AR & A Gy RF wm oA v
et Jwwz aE 1 grew § wifew A
w7 5 4% 21 | gax wgr F T agarg
GET ATH T &, IEY ATHT G¥ AT
g1 dew & mfews & am fawmaaw
tEatRe ¢, grEw &1 A wEea fagre g
WY WA w7 ATH WERAW B, A AFH wAW
FRogew & A A s 5 ogwrw
Tzt At gfoom &1 @Y 9% 3% } Fg
fedftgfomg) o &t f5 x@
gfom §, 5o v At fer g @ 7§
# 3§ Y awdie & AgF o ATRAT | I
wEh B HIHT A H A w@ 9
grew o gud @d # §, v aw far
TOT | A AT IAFT AR THAT AT | IV
T=Y } fifrg FA & a7 faear N @
i gark @ W gag ¥ 0T I
gatn s | ¥fFw axfrerdt @ fayst
grew & wTSy § ged &) s @
arg< fray, gew & AT A IER OH¥
fara e wrfors & arw & o | wfes &
7% 3@ g¢ e o8 arm A sifew &
3, R N fasra s Ik AT gral
O Y aes sw o fagd W
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[ gor wr)
fagzer ) am & @ | 3ad arz IR
FAC A At & QAT g N oW A FG
¥ wwRE ara 98 ¢ 5 gfew 7 fd
% oot 74Y ¥ | IE) gifevew A Sifaw
foar mar | IEAT g ag & R I
AT g SR & FTeq Fe fagr oam,
ot gra &t Infaai 7 W 9w 0@
¥ @7 F g F g wroEr goraT ¥
@ oot a=¥ & W) #) 2aw qx eEAr
g § 1 ()

cad wenar f vty s agar g fE
grew & mfas & faas, foast &7 am
Taenar §, T qgF F A TR ARG
wifaa well & fawis, fom gmT & e
qgeir Featd &1 wrar frar g Wi @@ &W
1 qam &, dFmw fomm o ) gEd e
Tz fr o ferm & ot gow § # 3T
¥F v & fou e A wEw gIT
wifgd | dred o # 9y FgAT WA
fir ag adv sewT AT @ M §, 4y
TG FT7 TG FT GwaT, WA A oo
%8 7 §Y w1 arfr ag woe formmft qome
[k |

W as O 70 ot e g, a
oy o2 feewas & faor st @@ Wi
stafant aeremsam

MR. DEPUTY SPEAKER : ] think the
question is very serious and would like the
Government to look into this matter and to
see how best to ensure that these things do
not happen in this country.

AN HON MEMBER : And adequate
compensation for the people concerned
should be given.

u‘iiﬁnmm‘h(gtm]:w
g fearediz gfooal & go & ¥ fear
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STt =Jifgd | 99 @& A 78Y Frar s
% a% qg HrS a7 7§ g aFAr & 1

SHRI BUTA SINGH (Rupar) : He
raised a very important discussion,

MR. DEPUTY SPEAKER : We have
closed this.

SHRI BUTA SINGH : What 1 want to
submit is this. We are very much thankful
to you in that you have directed the Govern~
ment to look into this thoroughly and see
that the people responsible are punished
properly.  But one thing, Sir. He wanted
discussion oo the Scheduled Castes and
Scheduled Tribes Commissioner®s report...

MR. DEPUTY SPEAKER : It is on the
Agenda ; but [ don't think we will be
coming to that.

SHRI BUTA SINGH : This is a very
extraordinary and distressing thing. The
Government has treated this in a casual
manoer

MR. DEPUTY SPEAKER : If you
allow us to save the time of the House we
may perhups be able to take it up today.

ot Aoy ww (atetr) @ oW AR
qtw &% & o § | e U TgN WX
ot N frw W v ok E ) A grem
¥ g@ g3 aaf ¥ g avdr g [ w@h
# ww frgw awx g3 fagr o,
sresRTfaFar %1 q¥% faar war ) @l
ar @Y TR wat #) g AW WA WY
a% Jo foqr 9, @1 feX w9 @ 9w
we far smd |

SHRI BUTA SINGH : Let the House
take it up. I kuow we canoot finish it. Let
it be just takenm up today and let it be
carried over to the next Sesslon so that we
do justice to the subject.

MR. DEPUTY SPEAKER : The best

*The Speaker subsequently not having
document was not treated as laid on the

accorded the mecessary permission the
Table.
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way to ensure this is to be businesslike so
that we may be able to reach it today.

SHRI BUTA SINGH : Today is the last
day of the session ; that is why I am making

this appeal.

MR. DEPUTY SPEAKER : Let us make
an effort to touch it today.

SHRI BUTA SINGH : Not less than 8
hours should be devoted t> this Report.

it HYHE YWIT : AST AN FT AAY
&% gy & | ar A "I TEEY A A L
2T qF 46T a1 6T w7 AT a3 |

st fara Areraa (aedY) e fafaeet
d% gu & | wwEIw &7 arq & fF duger
rezg 1 oY feqiew & gaar ag afs @
@ ¥ | T qgH T@ TFIC FT JoAAGT AT
FT T E A ATgT A FAAGIL FAT @
JAFT AT HF ARA 7 AFE TIW A
aradtg azex ¥ @A aer § ) qd S
s_a # ot gy wfq gheaat #v & Wy &1
foa® agt gdta ¥ 17 ? gg wEwdE
fedi qr =t aF T A wwger g o
agi g fazamar It w@r & 1 wre Srifew
1T &7 qAT FA § | wgr § wASrAT T
ot 7 oo gw YA quAr qgy § wEw
T i g foed §, o€ wez w
FreT TG ] | A qEArE FETAr TR gATE
& I9¥ F19 # efrar fawsr FT srww A
T AT G owrdt § 1 At o fofe @
WE I3 qaeTE WA g & wde
srgfear @ gew &1 aw W
TRAZE WU, AT A YT a% q3 WK
foiE 97 agw FQ, 7=t sa 5 d27 )

ot treew (gal) @ @ W@ ¥
W aE s osw v W o§ R
JAAHTT WA g AT § AV s ' faT
gE 99T §, T D F A ooy
@ agw qft arh § dfer @ gl

VAISAKHA 30, 1852 (SAKA)
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FT AHAT ATAT & q FLHIL IAHT TTHIAT
ot ot & 0 ar At W ww o I3 a4
AT T ATE T aF 43 W} FedE |
fewsm &% | W A ¥Aw qiw W2 wh
fg <& § 1 aiw 52 A o fedid oT agw
s ¥ fog onfgd &1 aqi v fod §
T dema wAA #r Ofy RE 1 ww
YFER 216 FT AT A WroHr |ATC
warfgd | wa qafs sqx qiw w2 AT §
at Wy Aeft srqeqr ot w3 6 1@ g agw
& WX g w2 gaay frdt | dar T @) f
TR QR duT & fao ate faar ooy

SHRI S. M, BANERJEE : Mr. Deputy
Speaker, Sir, those matters should be
discussed —one is about the promise made by

the Prime Minister that the Pay Commission
which has been appointed will include a

labour representative provided that the
labour organisations are unanimous on a
particular name.

Sir, it is most surprising to note from
to day's Sratesman wherein it has been
stated that ‘This is because the Government
feels that the Commission, which held its
first meeting to-day, is an expert body and
not an arbitration board on which different
interests are represented.

“Also, it is felt that one of the
members of the Commission, Dr. V. R,
Pillai, a former professor of economics,
is an export on labour problems, Dr,
Pillai has served on several wage boards
and has written several books and papers
on labour problems.”

This is absolutely wrong. We want a labour
representative to be there. You will also
kindly read the news. It says :

“The question of interim relief on
account of increased cost of living has
also been included in the terms of
reference of the Commission.”

I want to say ihat there were amendments by
Shri Atal Bihari Vajpayee and there were
other amendments too and the entire Huuse
voted for the amendments of the Opposition
Members. We want to know from the hon.
Prime Minister as to why the interim reliel
question has been referred to the Commission
at all,
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[Shri S. M. Banerjee]

Even today a worker in the H.S.L. gets
Rs. 207 per month ; a worker in the HE.L.
gets Rs. 195 whereas a Central Government
servant, whether in Defence or anywhere,
gets Rs. 141,  Interim relief should be given
to them. I would also like to bring to the
potice of the hon. Minister, through you,
that he should make a staternent to this effect.
1 also want to bring to his notice—I do
not koow whether he is aware of it—that on
1st of June, 1970, the Central Government
employees are not golng to accept their pay
for May as a protest agaiust this decision
of not giving interim relief.

My other point is—actually it was
referred to by Shri Madhu Limaye and me
as well as by others —about ths National
Cadet Corps instructors. Today is the 10th

or 11th day of their fasting. All these
people come from Madras, Kerala and
Bengal. And all these iostructors are

having their relay fasting near the Boat
Club.

The hon. Minister of Education had
made a solemn promise here on the 24th
December, 1969 when I had put a question ;
even the hon. Prime Minister assured the
lady instructors who were there. So, I
would say that this matter should be dis-
cussed, Dr. V. K. R. V. Rao said :

“I may assure the House that 1 am
subject to the direction of the Prime
Minister : whatever decision she takes
on the subject, T will carry it out as
Education Minister.”

Today, 15 instructors have been allowed to
retire without any pensionary benefit, and
more arc on the verge of retirement ; and
yet Government are not taking any action
1 would request through you the Education
Minister to come forward with a statement
on this matter,

There are two other small points that 1
would like to mention. 1 am happy that Shri
P. C. Sethi bas announced that the limit of
Rs. 500 has been increased to Rs. 620 so as
to cover those persons whose cases were
marginal when the merger of dearness
allowence with pay took place. Many
employees will be benefited as a result of
this in the class A cities, and I congratulate
Government for this, But he also made a
solemn premise in the House that those
people who were stagnating on the mazimum

MAY 20, 1970
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of the pay scale for more than two years
will be given ad hoc increments, and that
matter was under consideration.

The railway employees have been given
that benefit. But what about the other
Central Government employees ?

And last but not the least is the case
of the policz, Nearly two years have passed.
The Home Minister sald that he would be
lenient to the policemen, Parliament is
going to be adjourned gine die today, and
I would request the Home Minister to make
a statement and assure the House that the
cases of the policemen would bs dealt with
len-ently.

SHRI NAMBIAR : I just want to say
one word about interim relief...

SOME HON. MEMBERS :

rose—
MR. DEPUTY-SPEAKER : Hon.
Members may listen to me first, Under

rule 377, only those who have given me
notice can take submissions.

SHRI KANWAR LAL GUPTA : The
Hon. Sncaker had said that others also
would be allowed.

MR. DEPUTY-SPEAKER : He has
not told me anything about it. We have a
very heavy business in front of us. If on
each issue raised by hon. Members, others
also want to make observations, it becomes
a debate and we shall not be able to go
through the business before us,

SHRI NAMBIAR : Today being the
last day of sitting o! the House during
this session, the practice is that we are
allowed 1o make our submissions.
My submission is only about interim
relief. In my speech on the railway budget
as well as in other speeches | had urged
that ioterim relief should be given to the
Central Government employees, 1 think
nobody in this House, whether on this side
or on that side of the House will oppose me
on the question of interim relief.

SHRI KANWAR LAL GUPTA:
all svpport it.

We

SHRI NAMBIAR ; The desire of the



m Matters under

entire  House is to grant interim relief to the
Central Government emplojees 1 only
wanted to voice that feeling.

SOME HON. MEMBERS : rgge—

MR. DEPUTY-SPEAKER: 1 would
request hon. Members to kindly co-operate.
Let us move on to the regular business
before us...

SHRI S. KANDAPPAN : rose—

MR. DEPUTY-SPEAKER : 1 shall

allow Shri S. Kundappan later.

SHRI JYOTIRMOY BASU: I want to
make a submission on a different issue...

MR. DEPUTY-SPEAKER : Not now,
Let us finish the business before us and
then we shall come to that.

st vy famd (%) : st @ S
Tate & arar fwar ar fis qg ge
gafeq @0 | Afew qar A ag Fal
e T § | g T AR ¥ g
B AT ¥ | §HTATC ATl QAT w0
qrewr & IET @R | W wAA H I
wreara fear av fF @ qoet & @t #
TE ®AM W QT g 939 & aHA
wA AT @ E W aw g &
wET qTA & qmA A wr€ &1 g
g ¥ oo @ g fe o e IRy
§ I ® § onitan e anA ¥ A
R I o N T F WY AN
fer omddr | afew qed amren & A
arar 78 2 | 999 g § frAgw s
fis o stwed 4 @ @ B St
firar § ®¥ET S FTQ aruwi 8
feama-firma & & § aver & 210 WK
220, 3 ¥@ AE W% g i faegw
g <@ SraT =;igh |

O wa gg § fr wefrm gedt-
fors &1 ®YE qame A€ g wrfgr g
@ ww & aw ow fagrd g Y azay
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wﬁiﬂ'(.w&wﬁmm?aﬁ
s fagrf sam oEdr § oI oA
I Wt wHArd § oK e awfae
§, 9% wfafafe % =ifgg 1 oo =
AT HT WHWT ggl AT4T 4T | IaK
TR H TR A N swreEraT far o,
TER QU A fem mr @ w A W
T AT ¥ gg Fw Svow fwar
AT | T FEAT FTYA & Jewdww
TR Faefar ¥ @ dET SR ¥
¢ it Wi gdfree & dfaw
® gu & | QO & wfafaly am-gw
FCREH AL AQAE | 99 &9 T4
oA 3t garr 2, Afea g7 ax }E IwT
R

W wAr & w€ qrara) ¥§ -
wfel o sfeege W fogdr wgw
¥ AqA FT 3T A gwr & | T
¥ qrer # Am gure wow A 4 A
gk & | @ s st adAfeew ®
gra fosraa & ardr 8, @) @A &
wrafeg # woff v dare fry o §
I X wraEe) gear faq am § W
w2 wmar § fF gl & ard i e
ferdraa af & 1 €@ awg & qF A
o & A N @Y § aEA-9eT |
TeAT Wit § 1 wEE v fer ger
t ) ag #W &7 awrar wToh & g
mafar ¥ ot RIUTE FT wHW FQ@T
g, 99 9 dgrT F@r T N F
reT Fr W F oy FRr amy § 1 @R
¥ agt wmar § f& ag @mr A W@
g

% afafcs @ qawt & wa=ifaf
¥ fafewm@os &1 wgwear g, @ and
w1 Ao Fw3F) Y fawrfant v waifea
FA &1 mer § 4 gfama A 2y
1 WAwr § o flo go N mEwrE #
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[+ 7y fma ] .
gy MTA FT N AWET § I FEA
amet & art F & off qoow ¥ gamr
STRaT g |

v & § WY Fw wgAT wmEar g,
ag watfs fewre wwew & @ &
t 1 faRelr #rdargs & X ¥ w -
w1 & gg Afs wfes & § vk @
grAasy N ag @ @, f& foq wwed
F a § g ¥ ¥ dwfaew g
§ o fRdft sWatew af A
wifgd | affa gR qar aen ¢ f5 fam
T ¥ fad Tt fagda @e o1 o
¢ vk faama # fegdo ar s &
mm‘tﬁﬂi‘mz\m'wmg AF-
e A oam ¥ frmaftdzgod
T T AT F wmiEareT qide #
faet gz1 #1 wqema A @, faden
2T T4 g gefy ?

T wAW WA St A g wgr fE
qﬁm 71 fasfes s w1 wamw
S | & N g@ER dmbm) sk
AT N N oW 8
W gwd o fafere qar & frd wree-
T & fog, e ger & fe
oo (). 9 e & far—aw
TH AN rewT gevw fear o gw &
AT A Far — Fardeft
ﬂﬁﬁmmmq?mﬁﬁm
Qlwrﬂmtﬂﬁimﬁmﬂrﬁrg
AN aR wr ohfos fawrw wer-
AT @it st faefm o' wfas fify
¥ agg w a1 guw fawrs wee 7
UF WR faww & afor st dmfe
® T 2 A wd@ ¢ oAk
O AT fogam § o dafoew A)-
T Uk fawe §, o wm owor
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AR AT E G F g F qRF G
& gaTET TMREAE |

SHRI S. KANDAPPAN (Mettur): 1
sought your permission to raise the question
about the strike in the Indian Overseas Bank
by the employees. Before 1 go to that
subject, kindly permit me to say a few
words about the atrocities perpetrated
against the Harijans.

Iam pot going to sermonise on that
just now. 1 only request the House through
you to bear it in mind that this is not the
first time this is happening. Even earlier,
when we waoted to discuss something about
social welfare, it was always put at the fag
end of a session and the discussion was
adjourned or the House adjourned without
starting a discussion,

What I would like to insist upon its that
this is a very serious matter, 1f we are
going to treat it in the casval manner in
which the Government is treating it, then
I am afraid a bloody revolution will start
in the country. They canoot bear this any
more. That is the situation which they
have reached. So, I would beg of the
House through you to see that we start this
discussion today, right now, and if possible
to go ahead with it even sitting late in the
night. Or, as somebody suggested, if need
be, let us extend the sitting up to tomorrow
and conclude the discussion on the subject.
1 feel very seriously about it.

Now, coming to my subject, I was
referring to the strike. [ em sorry that the
Minister of State, Shri Sethi, who was here
a little while ago, is oot here now. This
strike is very unfortunate, because it comes
in the wake of so many other strikes that
are taking place in our country. It is not
only causing a lot of inconvenience to the
clients and the consumers but it is a proof
of mismanagement in the nationalised banks.

T shall just briefly put the case before
the House. About two weeks back, there
was some kicd of struggle and a sort of
difference of opinion between the employees
of the Oversess Bank and the authorities, in
the Defence Co'ony branch. The Secretary
of the Union concerned with this problem
wenl there and sorted out the difference, and
he was able to amicably settle it. But what
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happened was, another Assistant Manager of
another Branch happened to be there and
they had some altercation due ic other reasuns.
Due to some vindictive action, vindictive atti-
tude, suddenly, without any provocation,
after everything was settled, an employee of
this bank received a charge-sheet, Even
before he replied to the charge-sheet, another
communication followed, suspending himn
from the post. Immediately, it triggered
off a strike. This strike is almost complete
everywhere, in almost all the branches in
the Indian Overseas Bank for the past two
or three days, in Delhi, as well as outside,
Bombay, Madras and so on. I am upable
to understand why the managemeot should
be so vindictive and unnecessdarily provoke
the employees for no reason whatsoever,
Though this is a very small maiter, at the
same time, the implications are serious. So,
1 would beg of the House and ot the
Minister, to enquire into it and get iuto
touch with the Custodian of the Indian
Overseas Bank. 1 thiok the head office is
in Madras. [ request the Minister to see
that the matter is settled amicably as early
as possible before much damage is done.

SHRI S. M. BANERIJEE : Sir, when
is the Minister to reply to all this ? 1 was
permitted to raise a matter under rule 377,
The speaker in his wisdon permitted me.

MR. DEPUTY-SPEAKER : 1 fully
agree. So many points have been raised.

SHRI1 S. M. BANERJEE : Unless the
Minister replies to my point under rule 377,
it will defeat my purpose.

SHRI RABI RAY : They are there to

reply.
MR. DEPUTY-SPEAKFR : Order,
order. [ understand it. I am only seeking

your co-operation. It is not only the point
raised by one Member. (fnzerruprion)
Kindly listen. There are so many points
made involving s0 many Ministries [ say
that it would be enough if you make the

point—

SHR1 8. M. BANFRIJEE:
excuse me. Give me half a minute.

Kindly

MR. DEPUTY-SPEAKER : [ will give
you time. I have Theard you. Please
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also hear me. It would be enough, I think,
if all these points are noted by the Govern-
ment, because we have to expedite the
business before the House. If you, however,
suggest that oo every issue raised there
should be a reply from the Minister—

SHRI S. M. BANERJEE : 1 have pur-
posely taken permission from the Speaker to
raise this matter of interim relief.
(Imerruption)

MR. DEPUTY-SPEAKER : [ only seek

your co-operation to help me in these
matters. I urderstand your point is legitl-
maie. I am not saylog it is not. My

difficulty is, when such a heavy business is
in froot of us, if we follow this procedure
to lay that all these points raised, oot only
by you but by many other hon. Members
also, should be replied to by the Ministers
concerned, I am afraid the whole of this
evening will be taken up by this,

15.00 hrs.

SHRI S. M. BANERJEE : I wrote a
letter to the Prime Minister who is also the
Finance Mipister. I wrote a letter to the
Speaker also who was pLermitted me to ralse
it. I have written to Mr. P. C, Sethi and

also personally approached him. It is
about the Pay Commission and interim
relief. It is an all-India problem. It has

widest implications.
to it,

Let the Minister reply

MR. DEPUTY-SPEAKER : Let Mr.
Rabi Ray also raise his point. After that,
if the Governmeat wish to reply to some
of the points raised, they may do wo.

st oy v Iuww wgey, &
TF Y@ d@ W YT WO AA dw
s § foa® qg qar wear & fn fafa-
AT Jaw W[/ MR A w
17 $¥ fot gah faares o § Swwr
% TG4 § wod amt gy s g )
WA ST EAY W AmAy ¥ & W
ag & %F TV W WA ¥ wEe
#FigEhat ¥ 18 wwd 1969 wy
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(% <fx 7]
§ oF gATT Q@7 9T | G, WA @
SR 91
“Will the Minister of Railways be
pleased to state :

\a) the 1ime schedule for the cons-
truction of a railway line from
Cuttack to Paradeep port ; and

(b) whether possession of the land
for the purpose of construction
has been given to the railway
authorities 7"

IaHT waTw ag frar 91

(a) The line is likely 10 be completed
by the end of 1971.

@ Y g I & wR W we

(a) whether decisions have been taken
to complete the Cuttack-Paradeep
rail link as sheduled ; and

(b) if so, what is the present rate of
progress.”

o warw fawar § aw WA W owafa &
wm e

“As per the present schedule, the
Cuttack-Paradecp rail link is expected
to be completed by the end of 1972."

JqTEAN WFIET, g2 #Y gfEwr & are

# oft o g # I3 wgen ¢ fe @

N wEw gw R g ¥ gEy § o
oo AP o v ¥ § Ay ow i
grar &, aww glar &1 wew qrdw lwd
W OF Wgegd e & WRoww
aR ¢ fF we% ¥ qrodliy O aw W
KA 7 A ¥ W Ik % & fawm-
fadr % aft sfeark oyt & ot aw A
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gy & s 3ftar & werisw & fag
qg WY agd JTAEE g, A qgA EA-
qu At & | Afew wo qEd *fed
f& feadt mifsm 2, 3@ e sk @
wareg ¥ oy sgOdew & 7z afaw
FF T AN TGN A H7 CF orama
WEfw 197 Faar 07 W @
AR AR Fgd & 5 ©F @9 W @@
T | WA ZATY qAY a7 IfeEmE st
¥ § cad ag g &

wifed qET ag & fs o frgd go
T &, Ifar g, f & @ a
W& I H W A TRy W AT
Y AEHT AT WA HET & AR w9
aaq & feawrs ST 2, s wfasr faar
T 91 3% faare At § Y & weh
HERT ¥ WIIH JIT AT ATEAT §, A
wgiey AqE & g @ ¥ fF e oww
wEH & TgY Mo TH gwq fag gAnt
gaw & oEra o Sy ¥aq fay ¥ fiw
1971 a% ag %% QU arew g8
STy, F4T 9% FTH TG FO 7

MR. DEPUTY.SPEARER : [ bave
gone through the whole list of those who

have given the names. Now I see many
other members are rising.

SHRI KANWAR
wrote a letier yesterday.

LAL GUPTA: I

MR. DEPUTY-SPEAKER : 1 do not
koow. 1 have got the list in front of me,
1 bave gone through that list. Now, other
hon. Members are standing up. 1 do not
want to shut out anybody. But I would
request hon, Members not to repeat the
points raised by others and not to take
more than two minutes.

SHRI S. KUNDU (Balasore) ; | want
to speak on the point raised by Shri Rabi
Ray.

MR, DEPUTY-SPEAKER :
repoat the same point.

Don't
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SHRI S. KUNDU : It is oot the same
point. My point of order is that this
matter should be referred to the Pnvileges
Committee.

MR. DEPUTY-SPEAKER : A ques-
tlon of privilege cannot be raised in this
way. You have to give proper notice,

SHRI S. KUNDU: 1 have not yst
completed my point of order. A Minister
gives an assurance and then he goss away.
Another Minister comes in and he says
something  different.  Woaen  this  raillway
line was inaururated in 1968 an assurance
was given that it would be completed by
1970. In the mewn time Dr, Ram Subhag
Singh went awiy and Shri Govinda Menon
came temporarily. Shri Menon said tha
it could not be completed by 1970 but it
will be completed in 1971. In fact, Shri
Menon called a meeting and ordered that
thiz work sould be done expeditiouly. Afier
Shri Menon had gooe, Shri Nanda has come
and now the target date given is 1972, The
Minister should look into this,

SHRI SHRI CHAND GOYAL (Chandi-
garh) ©+  The employees of Chandigarh and
the Union Territory of Himachal Pradesh
have b:en carrying on an agitation for the
applicability of Punjab Pay Scales, But the
matter has not yet bsen decided by the
Government  About 50,000 employees are
on strike and the entire admipistrative
machinery has bsen completely paralysed,
Since we are raisin it on the last day of the
session, the Governmeot should come for-
ward with a statement as to how they are
going to settle this question.

Secondly, the minorities in Pakistan are
being not only harassed but butchered. Their
ladies ase being raped, property looted and
cattle killed. All this is happening in East
Pakistan, Because of this, there is large-
scale exodus. Government must take some
firm measures so that it can be ended,
because the resettlsment of the refugees is a
very serious problem.

Lastly, Shri Shalwale, an hon. Member
of this House. has courted arrest on cow
agitation. Something must be done in this
connection,

MR. DEPUTY-SPEAKER : That in-
formation is yet to come bere.

VAISAKHA 30, 1892 ( A)
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SHRI JYOTIRMOY BASU: I have
only two points. We have serious apprehen-
sion in oor, minds that the Preventive
Detention Act, wbich was rejected by the
nation on the 3lst December 1969 after it
had a full term, we have an apprehension
that the Home Minister ..

MR. DEPUTY-SPEAKER : How can
you refer to it when there is only an
apprehension ?

SHRI JYOTIRMOY BASU; It has
come out in the press. We want the Home
Minister 10 make a categorical statement
here that they are not going to have this
Act in West Bongal through the backdoor
by passing it in this House.

My second point is that two MLAs
belonging to my party from Burdwan who
were addressing two meetings after obtaining
prior permission of the District Administra-
tion were beaten mercilessly by the CRP,
they were grabbed to the Police Station, hand
cuffed and serious insult was inflicted upon
them. The Government is trying to do all
these things to gain political gain over us.
May I warn the Government through you,
Sir, that it will only meet with serious
consequences, The Home Minister mus:
make a statement on the floor of the House
saying that they are not keeplog P.D. Act
into existence throngh the back door and they
are going to take stern action against those
police officers who have beaten the MLAs.

ot WAt e Qo WA, ARy,
17 & af & oF mofT i A o
arar s fewmar wgar g o feel
ghrafady % awwarez qfecfrdr s
aeit & ag @ £ 707 30 NI WX
dawae O §—wifafoer st gftafedt
#—a gz frd 9r @i foed §,
qrees aie g ag & fr wgi
& am whewe §g A FC T §)
Y we ured A fafew 9 ¥
TR 7% wrgfre ot TREETEE ST
forer @, fgax wear T o farwar o
i g wiemT A gy ad) fear ) &
N R A ey ag & o
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[ warv wrer e
ST ¥ @ avAq X FF W A NH-
4 a7 TEfaOdt W &1 @ § I
fregare fear o Wk ga%  faems

SdaTE ® 9T

sft TwTEATT et (ve) ¢ ¥ wr
& afd Y woft ft w1 o o e
FIT A a7F fawrar awgar § 1 FgA &
WFHIR 8 g% § wargr wrw A4 fear
ot =fee, afFT dw @ & Sy
& aga surr & foar v wgr 8, foraan
TIg ¥ ITH AT wAA Ger gar §
T g ' g gfegr A e
fma A @ @ @ 2 ek s
8 w2 ¥ ST W TEE@Er AT A
sifew & af N ¥ A grAE w@ A
fr s @ § g fw @
FR ETE ¥ @d I ¢H AT F) g
w2, arfF geare &7 Staa 7 o sk
faret & wafear 8 o & sa@r sm A
ferar s |

SHRI E. K. NAYANAR (Palghat) :
Mr. Deputy-Speaker, Sir, this is the last day
of the Budget session. One month back
the Minister for Communications gave an
assurance that all the workers dismissed or
suspended who took part in 1968 Central
Gove:nment employces’ strike have been
taken back. But uptil now in Kerala more
than two dozen employees have not been
taken back and they are even now conduet-

ing satyagraha. I would request that their
demands must be taken seriously and
implemenied.

oft forw W o (wgaEAl) @ IS,
T, & W & sy afearaet fafr
®T ¥ QoI Agar §—wfeaTgeT e
&1 9 wTaaq faxen & fagr v @, 9w
¥ ar ¥ Jur Al-de-vw WA agE &
ferdr w=gx < foran war a1, Ffew oot aw
u qr agy T g€ | & SEar wngar

v MaY 20,
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g & wn agi 97 s o3 qgy @
foak fad o & Fwa o= =
gaafrgTar hEAT AT &) Y ™
& ¥ qga & fow fawr ™y ar o
agw o A gk ?

ggt 9¢ QWY quadiy d@wAr @
€ #, afer sw ov w§ agw a gd
¥ e 2 Fr afe g& doa & @ A
Ay any duA ¥ Aty gwadfa @
o1 wfeamgey @ & argdw & g
9T qawq Agw A wrfgh

T 58 fafreet aga 7 fage sy
AT T EHA-FETET oA §
gz famr & 1 # 9w @i w1y
@ AE AFT g—IM  TTHAN, G-
@ A% qfqar fasi & 9Fd ofea
fear @ ar adt | g @ faai &

gragaga ana g1 & amgar § f& A
#it et st aaa-afenr feavme far

IR

SHRI RAJASEKHARAN (Kanakapura):
Sir, we have been requesting the Central
Government to change the headquarters of
the Central Silk Board from Bomb:y to
Bangalore but the Government is slecplng
over this matter, The Cashew Board and
Cardamom Board have been located In those
belts where these are mainly grown. l.lysore
State produces %09 of the silk and the
Central Silk Board has also recommended
for shifting of the headquarters 1o Bangalore.
Will the Minister give the assurance to shift
the Central Silk Board offices to Bangalore ?

MR. DEPUTY-SPEAKER : So many
questions have been raised. If any Minister
from the Government side would like to
make a reply on any of the points, he is
welcome,

st ayg fowd : foq wmal & fag

qgw Afeq fey a4 g w0 ¥ T I
wara @ feqad | gaow a@ga
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Afew faar mr § IEET AT ArAT
=gy |

‘THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C
SETHI) . Sir, [ only want to say something
about some points which have been raised
by Shri Banerjee.

Matters under

As far as Government's commitment to
have a labour representative on the Pay
Commission is concerned, whatever news
might have appeared, I again wenl (o repeat
what the Prime Minister had said in the
other House, namely, that we are prepared
to take a representative of the labour on the
Pay Coi.mission provided we get a unani-
mous name. We are not going back from
that commnitment,

As far as the question of stagnaition s
concereed, in consultation with the Home
Ministry a decision has almost been taken
and wil! be annunced in the JCM meeting
oo the 29th,

SHRI 5. M. BANERJEE : This House
is more than the Joint Consuliative Machi-
nery. Do you think that the JCM is much
more important th.n the Lok Sabha which
is adjourning today ?

SHRI P. C. SETH!: Both the Lok
Sabha and the Rajva Sabha are very import-
tant. But [ have said that the decision is
almost taken. That means, we are still at
ths final stages of taking the decision.

SHRI S. M. BANERJEE: All the
unions and federations are there in the JCM
but myself, Shri Joshi and our federation
are not there in the JCM. We raised this
issue but to buost up the JCM and to
deprive us of our share of the credit, this
decision is being aonounced im the JCM.
It has to be announced either here or outside.
We do not want 1o discredit the JCM but
the decision should be announced here whea
the Lok Sabha is in session or in the Rajya
Sabha ; I do not mind if it is done even in
the Cential Hall.

MR. DEPUTY-SPEAKER : The Minis-
ter may take note of what he has said.

SHRI P. C. SETHL: As far as the
question of interim reliel is concerned, |
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have very ¢learly stated that the matter has
been referred to the Pay Commissiou.

SHRI S. M. BANERJEE: On the
bavis of the cost of living, according to the
terms of reference, nobody will get anything.

SHRI P. C. SETHI : We are also look-
ing into that matter and a suitable amend-
ment will be made. Therefore, the question
of interim reliel is also before them. As
soon as we hear from them, we will surely
take a decision with regard to this.

With regard to the point about the bank
strike  which Shri Kandappan has raised, one
gentleman, Shri Jaisoorya, a supervising
officer, went to the Defence Colony and was
responsible for the strike there, He has
been suspended. However, we have asked
the Regional Labour Commissioner uf
Madras State...(Interruption)

SHRI S. KANDAPPAN : The Minister
is misleading the House. He was oot
responsible for the strike. His suspension
was responsible for the strike. Just inquire
into his suspension which is unwarranted.

SHRI P. C. SETHI : He was responsi=
ble for the Defence Colony strike which he
organised  You are talking about the latter
part ; I am talking about the former part,
Both of us are correct. This is being taken
note of and we are Jooking into it.

ot 7y foed ;. ERA-wrEERTT W
w1 ogat ! Taedt i PR gEmm e
qae & 1 wrT o ww & far o
g—wFmifas oifadt o wgdfage
arferdt 9 & arE §

SHRI P. C. SETHI : That is dealt with
by the Ministry of Industrial Development.

st wy forwrd : fedelt o &7 we
?, 3 veed fafreed & aff s
g

SHRI
licence,

sit Ay fowd : grewiaw fafaet ®
ary faReft qun ®1 qa A W g |

P. C. SETHI: Granting of
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MR. DEPUTY-SPEAKER :. It is a
much broader question.

SHRI SHRI CHAND GOYAL: He
has said nothing about the Himachal Pradesh

emplo ees.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : Sir, I have not seen a
a copy of the letter which Shri Madhu
Limaye has addressed to the Speaker regard-
ing Samachar Bharati.

SHRI MADHU LIMAYE: And to
you.

SHRI1 1. K. GUJRAL :
the letter,

One impression that 1 would like to
remove is that we have never said that
we were going to set up some trust or
some other authority. ~We were given
some information that some trust was
being set up.

We have taken note of the other point
that Shri Madhu Limaye has mentioned.
The difficulty is, as you know. that news
agencies and newspapers are independent
in this country.

st vy fomd . sar gl g7
w1y daT Y §, T qIHTC AT A
% @ e fafaeed # foer 2, =
# foar &

I said, copy of

SHRI 1. K GUJRAL: That is right.
Our information is that steps in the direction
in which Shri Madhu Limaye bas indicated,
are being taken. g

SOME HON. MEMBERS rg5e—

MR. DEPUTY-SPEAKER :
finished this.

operate.

I We  have
I would request you to co-
Otherwise, there is no end to it.

SHRI RAJASEKHARAN : The Deputy
Foreign Trade Minister is here. Let him
answer my query.

ot Wwg wEw: JITE  wEky,
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AT TEEAT FT AT ¢ ) Areew 38-39
qe fafe @t o g o 3@ T §
I 9T %7 & 97 ST grir Wi feea
w2 ST Si—g@ T W19 sqaear g |

MR. DEPUTY-SPEAKER : 1 would
request you to cooperate. (Imrerruptions)
This way 1 will not be able to say anythiog.

st Moy swrE : @ AT ¥ @
A AT @ EIraraAr awi @1 @ &
wra sqaeqt Afog fr @ v fead
T=i g At @R fewt 3} oaw
SerY 1

MR. DEPUTY-SPEAKER : Kindly
cooperate with me. If we run the business

of the House in a businesslike way, we will
be able to reach that.

9% Ao ¥ gu-wet (st QA
A9 4gudl) : JqTE  AERW, FEH-
qUEIY AT & AT H qger wor 4wl gy
Y | AT e o A AN
557 gorn fs @ vt 7 ag e
fear ar & &g 1971 & et as g
argA g g st few arg ¥ gw /i
AT ag awT gar s /g 1972 & @
% qdf gnr A SEk graw ¥ gW O
fadge #7171 & fF g umew Rl &
AN TS Feeefer wAS ¥ wmr
oYX wAET gEEl 7 W 9T ST S
feaar i@ @ia 6 a1 7 g 1 gww
uF difer @ owaw #® gend fmd @
AT aeer A gufead d—evw &wr
& ot feadr oft s o @ & o e
ot | JEH gg "M € FT H o §R gw
Wt aAwT ¥ o og argw aedt § ot
T wrfge ) agt o welfad A ¥
o\ oz awwr war fr Rt o grem
99 % % oR@Es § awm o'W Ag
grft, aw % and a% qU A & I |
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<. (vowem). . e ¥ @AY STeATET 2
arar g 5 ood g gw oeft A ool
Fifew 31 Ao gw qg T Fg 999 &
fr #1 @ 7 oo T Qft g 87
72 7% ag weC qq & wE )

SHRI RAJASEKHARAN : What about
my query 7 The Deputy Minister of Foreign
Trade is here. Let him answer my question,
(Interruptions)

MR. DEPUTY-SPEAKER Order,
please. As I said in the very beginning, so
many issues have been raised relating 10 so
many Ministries, Some Ministers may be in
a position to reply and otheis may not be
in a position to reply. But all the points
that have been raised will be duly noted and
the Government should take action. [
would request Shri Bal Raj Madhok also to
cooperate with me. I called his name but
he was not present. Now, we have finished
this. If I go back, there will be no end to it,

SHR1 BAL RAJ MADHOK : If you
had goue to another item, [ would nut have

insisted. But you are still oo it..
(Interruption)

MR, DEPUTY-SPEAKER : 1 have
allowed all Members to make their

submissions. That stage is over now. Now,
we go on to the next item,

15.25 brs,

CENTRAL SALES TAX (AMEND-
MENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): I beg to move for leave to
introduce a Bill further to amend the Central
Sales Tax Act, 1956,

MR. DEPUTY-SPEAKER :
moved :

“That leave be granted to introduce

a Bill further to amead the Central

Sales Tax Act, 1956."

SHRI SHRI CHAND GOYAL
(Chandigarh) : Sir, 1 will oppose this Bill

on four constitutional and legal infirmities.

Motion
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(1) You will be pleased to kmow that
Clause 14 of the Bill says that this will
also be extended to the Districts of Kohima
and Mokokchung. [ have gone through the
provisions of the original Central Sales Tax
Act of 1956, and sub-section 2 of the Act
says that it extends to the whole of India.
I have studied the amendment uptodate In
fact there used to be onc saving clause that
it does not apply to the State of Jammu and
Kashmir, But even those words were
excluded and dcleted in the year 1958 and
since then the entire Act has been extended
to the whole of India. But this provision
that it will also be extended to the
districts of Kohima and Mokokchung
indicates as if these two districts have been
out of the purview of this Act and as if
these two new districts have been added to
the territorry of India, I think this is a
legal infirmity for which absolutely there is
no justification.

(2) In clause 3 have inserted a new
section, Section 6A which throws the burden
of proof on the dealer in the case of
transfer of goods otherwise than by way of
sale. In this respect [ wish to submit that
the Central Sales Tax or any sales tax is
leviable only on the sales, Supposing a
dealer transfers his goods from one State to
apother under a contract of agency or from
a principal to his ageat or from an agent to
his priocipal, then those transfers cannot
be subjected to the levy of sales tax. The
Central Sales Tax has adopted the definition
of sale from the Sale of Goods Act which
says that a sale is a transfer of goods.for
consideration whether in cash or for deferred
payment. My respectful submission in this
behalf will be that only sales can be sub-
jected to the levy of sales tax and no other
transfer, This new provision is throwing
the burden of proof on the dealer. Suppos-
ing goods are transferred from one State to
another, then the burden is thrown on him
to piove that these goods have been trins-
ferred not by way of sale but by another
mode of transfer. This goes coatrary to
the provisions of the Indian Evidence Act.

MR, DEPUTY-SPEAKER : Now you are
going into the merits of the Bill. You are
only to oppose the introduction of the Bill.

SHRI SHRI CHAND GOYAL: [ am
dealing oniy with the legal points. Iam
not going into the merits of the Bill.

"7 *Published in Gazette of India, Extraordinary, Part 11, Section 2, dated 20.5.70,
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MR. DEPUTY-SPEAKER :
going into the merits of the Bill, -

You are

SHRI SHRI CHAND GOYAL :
in the least.
at all, Scec.
says :

“Whoever desires any court to give
judgment as to any legal right or
linbility dependent on the existence of
facts which he asserts, must prove that
those facts exist,”

So prima facle the burden lies on the
shoulders of the Government to prove that
a particular tranafer does not come within
the purview of a sale but it is another mode
of transfer, This burden has been wrongly
thrown on the dealer,

(3) 1 would like to submit that now
provision has been made in clause (4)...

Not
I am not going into the merits
101 of the Evidence Act

MR. DEPUTY-SPEAKER :
going into the details of the Bill.

You are

SHRI SHRI CHAND GOYAL : These
legal infirmities may be existing in various
sections, 1 have to point out that clause 4
says that people will be required to furnish
security either for the purpose of getting
themselves registered or these securities can
be demanded for the continuance of their
registration certificate. The dealers are not
the paid employees of the Government.
They are rendering this voluntary service to
the Government. They are collecting
Cepiral Sales Tax for the Government.
Why should they be required to furnish this
security even for obtsining a registration
certificate ?

Sir, one more thing only and 1 would
conclude

Clause 11, which means, Section 14 of
the principal Act, deals with what are goods
of inter-State importance.

Now, Sir, the words ‘iron and steel’
include the word ‘tyre’. How can the word
‘tyre’ be included in the word ‘iron and
steel’ 7 Tyres are made of rubber or some
such material and they cannot possibly be
included in this category of iron and steel.
Therefure, 1 want to invite the attention of
the Government to this point.

MR. DEPUTY-SPEAKER : You

going into the merits, You are going
the clauses of the Bill. Shai S. C. Jha.

are
into

MAY 20, 19%

"Amd:  Bill ks

oft forw wex W (WqEeT) : SuTere
wgrem, & 5 fas w1 fdw wan
o% fawam ¢ 5 ag faedaw gitw a
¥ % WIS & I Fifts fow ® T ®
@R, A TR R

FHTT 29w A N A AFAT ATEA
W &1 & rAma 7T g1 Afew fow
®9 ¥ fadgs aamr § 99 & aga ¥ @
ANew o FF § WK 399 w7 AT R0
araye 14 faias & 1

FIT T AT THATGT AT TEA § I
¥ § AT Y AT gEr AET 8, WY
ez ATH Wawaes W du 7 wgd
g

The Supreme Court has ruled that the
existihg  definition of ‘coal' includes
‘charcoal’.

ady w1 51 daar @ f& oww =
qreRie AF mrar § 1 afg gw hEw 3 gw
A & at f g g fr oo A
2 say sgrar g« &) wa | afea gEd
GG @A #1 Adrar ag g ag
fatia® dao gvm | giw FE & G
& [@ATh W9 F9 FT W F1E Q@A
ag g wifs 4 a wgr & fe @i o
# a9 F@r Arfgy, st Avw@AD o9
g v ® gerar wfgd ) afe o woft
wATAE & 99 # 9w A% §iW A1 WA
ga Ra¥ ¥ g Haw ® @ A& F@r
¢ @ aw qgen frain @rd @, ag ¥
gram 2 AfFTaEgEr W ¥ @ Ww
Tt T WM Q@ E AR AN A
STCRIE Y gIAT TEY § W ¥ ww faw-
7% & 499 @ AR KF WS H AN
qEATEAT § |

wWawg ¥ e Wi &w w7
qficarer & o afcada wmr aEe § 59
FMagEIPam § I W aRAE
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Wt ¥z wawaz § | ag A1 AT —ar,
AATH AT TN HI & Mgde §aiF
waga & I a1 ;e far B & g
I & qF 917 AR @ fasws A 2E
oG FUG | FU g W aw@ q
W7 e 299 TAMT &) AL OF a0
afs @97 wR f 9@ srEm, dW
w1 ars g arr | gafay @ fauaw
T fFeq groe §T & g@e &0 # a1
ard, gt aa fade g

SHRI P C. SETHI: As far as the
points raised by Shri Shri Chand Goyal are
concerned as per provisions of the Sixth
Schedule 10 the Constitution the Act did

not apply to these districts of Nagaland...
(Imterruprion).

it WM YWY : JUTSAE WElRT, ;v
§ ag At q 6 avor ag @ @ W%
a1 gfaarsg & weag, & & faa
2 1 IHAT §, I A 2T AEe £ 7
qIT TW 97 Agaeqr ffqa |

MR. DEPUTY-SPEAKEFR : No, no
How cun you intervene in the wmiddle of a
discussion T Onder pleasc,

SHRI P. C, SETHI : What I wanted to
say was this. The hon. Members Shri
Goyu! and Shri Jha rais:d several points
about the merits of the Bill. Whether there
are any loopholes or not, the only valid
point raised by Shri Goyal was as to why
Kohima and Mokokchung districts have
been included in this Bill. It was very
correct. In the Siath Schedule you will
find that these districts have been included
because they have become part of Nagaland.
That is why we have included this. Con-
stitutionally, the Bill is absolutely correct.
When we come to the discussiop of the Bill,
the merits of the case can be discussed.

MR. DEPUTY-SPEAKER : Now, the
question is :

“That lcave be granted to introduce
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a Bill further to amend the Central
Sales Tax Act, 1956."

The motion was adopted.

SHRI P. C. SETHI : Sir, I introduce*
the Bill.

MATTERS UNDER RULE 377 cComd.

st Ay femd  (d0%) @ SursRw
WP, AN AYg 9T 0% XE &
g ¥ ag waar wg @ & fF gfem
W arfeariaai & art ¥ @1 gwm™ R
I§ 9T AT agq g ! o I T
g 2| aifadr

MR. DEPUTY-SPEAKER : I bave

said from the very beginning that let us
make all efforts to take it up.

=t SR W (FUTATT) ¢ W
#1 g79 ¢ T | g AW we W
ST § fasre (ear omar & 1 g wY
auar T F1§ fa=are F@ = 44 &)

MR. DEPUTY SPEAKER : Kindly
listen to me. It is in the order paper and
it is for this House to decide. 1 only want
the cooperation of Shri Molahu Prasad,
Shri Madbu Limaye and Shri Tyagi to allow
this 80 that we can go through the business
as quickly as possible,

st Wy fomdr © o aF WECATT &
a1t A T8 aew g gw A I

w1 ot frarg eifardr

SHRI OM PRAKASH TYAGI: I
support this,

MR. DEPUTY SPEAKER : 1 cannot
allow this,

»fit wy foradr : @12 § ¥ T wwfi
g, st g dEer Aoy F A
e #T @1 § anhraer fn o aw o
it erfearfest & swemy o aww QO af
of § a7 % T wET A wrdaArd wed
et Wi 11 o o 1 W9 W 9 W
& dfifordr 1

v —

*Introduced with the recommendation of the President.
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MR, DEPUTY-S]’BA‘CBR How can
2 motion be moved ?

ot g fomd it oo & g
T & wgam ¥ QX A qw
o & = T 91 A S

MR, DEPUTY-SPEAKER : | am not
accepting this motion. Let us go on and
see what happens.

wy fomd: & 4 a% ¥ ax

WTq g7 &N ?

sit wo 10 faardt (¥faar) @ W
AT gEer Ad & A Nidifew w5l
WIWIG YT X &1 gag T g
| R

i} Wwg wwTw a1 A% W9 sEEer
ifoy, 7 Nasg ao ffow s #=
IM T agH TE ENO | WA W9 AGY
TaTa Y s wfgy gw o« Wd)

MR. DEPUTY-SPEAKER : Let us

reach that item. We shall decide at that
time.

st oY ST e o sTg g an
dfar f& ww av g wmer  fem
T ¢

Centra! Sales Tax

MR. DEPUTY-SPEAKER : 1 under-
stand your feelings and 1 appreciate them
very much. I am only sceking your coopera-
tion so that we can reach that item.

SHRI MADHU LIMAYE : The House
is the master ot its own procedure.

SHRI S. KANDAPPAN (Mettur) : Let
me have a minute.

I would like to cooperate with you wvery
much. But Jook at the agenda. Next is
the Central Silk Board Bill and the Tea
Board Bill—both these Bills wese passed in
this House and they went to Rajya Sabba.

There, they were amended and again they
bave come to us. So, we bave to copsider
and pass them. Do you think that it is
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bumanly possible ? Further there are other
items. Tt won't be possible at all to reach
the item unless of course we Ieave the other
items.

So, let us find a way vut whether we
can start a discussion on this important
issue of scheduled castes.

MR. DEPUTY-SPEAKER Let me
have one word. It is true that the House
is the master of its own procedure. But,
this time-table has been prepared by the
Butiness Advisory Committee, moved
before the House and accepted by the
House,

So, it is not as if this has been foisted
on the House...

SHRI S. KANDAPPAN: But the
order of the items is not prepared by the

Business Advisory Committee. It only
indicates the items.
MR. DEPUTY-SPEAKER : My sub-

mission is that the other items are only
very small and formal things .

SHRI S. KANDAPPAN : But it is
not possible to take up the last item ..

MR. DEPUTY-SPEAKER : It will be
possible to touch it, and when we reach that
point, we shall decide ...

SHRI S. KANDAPPAN: The Tea
and Silk Board Bills themselves would take
about four or five bours.

MR. DEPUTY-SPEAKER :
Chowdhary Ram Sewak,

Now, Shri

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): 1 beg to move that the
following amendments ...

MR. DEPUTY SPEAKER : The hon.
Minister is moving this motion. This is
just a formal one. The next one s also a
formal one, Then, we have a Bill for
reference to Select Committee, mand that
is also just % be adopted without
discussion.



237

CENTRAL SILK BOARD
(AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : 1 beg io move :

“That the following amendments
made by Rajya Sabha in the Bil further
to amend the Central Silk Board Act,
1948, be taken into consideration.”

“Enacting Formula
(1) That at page 1, line 1,—

Jor the word ‘Twenticth® the word
“Twenty-first™ be substituted

Clause 1

(2) That at page I, line 4,—
for the figure “1969" the figure *1970™
be substituted.”

MR. DEPUTY-SPEAKER : The motion
is now before the House,

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : On a point of order...

SHR1 MADHU LIMAYE (Monghyr) ;
I do pot know why vote is not being taken
on the motion that T have moved. 1 have
moved a proper motion,

SHRI SURAJ BHAN (Ambala) :

Kindly take vote on it.
i waT I g TS wErey,
ay famd & aaa 8, gewr & oforg

ot vy fand : ST wERm, AR
FEE 9T A difog ) & wow @R
seara # amow A3 & faw dw g oof
sitfrare e oY e @ oo &
TFTAST SFATE @ @, IO A famr
Eid]

MR. DEPUTY-SPEAKER :
only a clearical amendment.

ot g food : IUeTE wEem, W
ug yeary war § f o aw srdgel #
ot seTE § a7 R A A, a9 Qo
ag

This is
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SHRI P. N. SOLANKI (Kaira): On
a point of drder .
MR. DEPUTY-SPEAKER : Shri

Kanwar Lal Gupta is already on a point of

order. I have to hear him first.

it wyg o : ¥ T R, @R
g9 9 A1z fagr g

MR. DEPUTY-SPEAKER :  Shri

Madhu Limaye should know that a motion
can be moved only with the permission of
the Chair, and proper notice of it has to be
given, [ cannot accept...

SHRI SRINIBAS MISRA (Cuttack) :
You should permit him. Heave you heard
the proposal made by him? He only
wants that the House should sit until all
the items are finished.

it wy fowd : gy wETE A oA
¥ Fewar weT W G §, TEEY T
&1 anfgdr | & wifag wg7 fF e o
Frag Y @t wE o fawre agt g,

A% a% §gq 43 |

MR, DEPUTY-SPEAKER : [ cannot

accept that motion.

=} AT | YN . I APy,
¥ ot 7ol wEET A faw wEr g, =g
g guT & sfad < agt wmr §
Hogmer o & 98 T ®H 99
FY a5 fearar agar § | ®w 98 wgav
&—(qe 5 T)

“If a Bill other than a Money Bill

passed by the House and transmitted to

the Council is returned to the House

with amendments, it shall on receipt be
laid on the Table.".

WT w99 wgar §—

“After the amended Bill bas been laid
on the Table, any Minister in the case of
a Gvoernment Bill or in any other case
apy member may, after giviog two days’
notice, or with the comsent of the
Speaker without npotice, move that
the amendments be taken into
consideration.”,
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MR. DEPUTY-SPEAKER : The hon,
Member need not explain, The rules are
very clear

off fxT AT T AT T g
W& E g A R QAT 0w
Moz 2 fF = @ Afew T wfge
ar, 3z g fear o ofFT A o =R
qfaer 7d) A 6 A gaay w6z § 4

gaurdar az g e W F e
N & Fom wifgw g1 ag g AE
frgr | wafag 4 o T8 @ A ag
¥ wa faq Y 78 s =fygg a7

SHRI R.D. BHANDARE (Bombay-
Central) : Permission has been given by the
Speaker.

MR, DEPUTY-SPEAKER : I am told
by the office that it was laid on the Tahle of
the House on the 11th May, and the Speaker
has also given permission.

The question is :

“That the following ameadments made
by Rajya Sabha In the Bill further to
amend the Central Silk Board Act, 1948,
be taken into consideration :—

Enacting Formula
(1) That at page !, line 1,—

Jor the word “1wentieth"
“Twenty-first” he snbstituied.

the word

Clause 1
(2) That at page 1, line 4,—

Sor the figure “1969" the figure “1970"
be substitured.

The motion was adopied.

MR. DEPUTY SPEAKER :  The
qQuestion is ;
Enaciing Formuia
(1) That at page 1, line 1,—
for the word “~Twentieth” the word

“Twenty-firat™ be substituted.”
The motion was adopted.

MAY 20, 1590
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MR.
question is :

DEPUTY-SPEAKER : The

Clause !
(2) That at page 1, line 4, —

Sfor the figure *1969" the figure *“1970™
be substituted

The motion was adopted.

SHRI RAM SEWAK : I movs :—

“That the amendments made by Rajya
Sabha in the Bill bs agreed to.”

MR. DEPUTY-SPEAKER :
question is :—

The

“That the amendments made by Raiya
Sabha in the Bill be egreed to."
The morion was adopted.

15.48 hrs.

TEA (AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF TRADE (SHRI RAM
SEWAK) : T move : '

“That the following umendments
made by Raejya Sabha in the Bill further
to amend the Tea Act, 1953, be taken
nte considcration ;:—

“Enacting Formula
(1) That at page 1, line 1,—
for the word “Twentieth”

“Tweoty-first” be substitured.

Clause 1
(2) That at page 1, line 3,—

Jor the figure *'1969" the figure *'1¥70"
be substitured ",

the word

MR, DEPUTY-SPEAKER : The
question is :
“That the following amendments

made by Rajya Sabba in the Bill further
to amend the Tea Act, 1953 be taken
into consideration :—
“Enacting Formula
{1) That at page 1, line 1,—
for the word “Tweatieth” the word
“Twenty-first” be substituted.
Clause 1
(2) That at page 1, lioe 3,—
for the figure *1969" the figure *1970"
be substituted.

The motion was adopted.
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MR. DEPUTY-SPEAKER : The MR. DEPUTY-SPEAKER : The
question fs : question s :
“'Enacting Formula “That the Bill to consolidate and
amend the law relating to customs

(1) That at page 1, line 1,—
for the word “Twentieth” the word
“Twenty-first™ be substitured.”
The motion was adopred.

MR, DEPUTY-SPEAKER : The
question is :
“Clause |
(2) That at page 1, line 3,—

Jor the figure 1969 the figure “1970"
be substituted.”

The motion was adopted.

SHRI RAM SEWAK : I move :

“That the amendments made by Rajya
Sabha in the Bill be agreed to"
MR. DEPUTY-SPEAKER :

question is :

“That the amendments made by Rajya
Sabha in the Bill be agreed to™

The motion was adopted.

Tte

[E———

15.49 hrs.
CUSTOMS TARIFF BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): I move :

“That the Bill to consolidate and
amend the law relating 10 customs
duties, be referred to a Sclect Committee
consisting of 30 members, namely ;—
Sarvshri K M. Abraham. R. K. Amin,
Bali Ram Bhagat, R. K Birla, Tridib
Chaudhuri, Tulsidas Dasappa, Manubhai
Patel, Hem Raj, Prabhu Dayal
Himatsingka, Bhogendra Jha, Lakhan
Lal Kapoor, S.8 Kothari, Liladhar
Kotoki, J. M. Lobo Prabhu, Janeshwar
Misra, M. N. Naghnoor, Trilokshah Lal
Priendra Shah, T Ram, J. Ramapathi
Rao, Dr. Sankta Prasad and Sarvshri
Abwl Ghani Dar, Shambhu Nath,
Naval Kishore Sharma, Raghuvir Singh
Shastri, Pravinsingh Natavarsinh Solanki,
Venkatarao Tarodekar, P. R. Thakor,
M. G. Uikey, S. K. Sambandhan ; aod
Chowdhary Ram Sewak, with instruc-
tions to report by the last day of the
pext session,”

duties be referred to a Select Committee
consistiog of 30 members aamely,
Sarvashri K. M, Abraham, R. K. Amn,
Bali Ram Bhagat, R, K. Birla, Tridib
Chaudhuri, Tulsidas Dasappa, Manoubhal
Patel, Hem  Raj, Prabhu Dayal
Himatsingke. Bhogendra Jha, Lakhan
Lal Kapoor, §. S. Kothari, Liladhar
Kotoki, J. M. Lobo Prabhu, Janeshwar
Misra, M. N. Naghnoor, Trilokshah Lal
Priendra Shab, T. Ram, J Ramapathi
Rao, Dr. Sankta Prasad, and Sarvashri
Abdual Ghani Dar, Shambhu Nath,
Naval Kishore Sharma, Raghuvir Siogh
Shastri, Pravinsiph Natavarsinh Solanki,
Venkatarao Tarodekar, P, R. Thakur,
M. G. Uikey, S. K. Sambandhan ; and
Chowdhary Ram Sewak, with instrue-
tions to report by the last day of the
next session.”
The motion was adopted.

MR. DEPUTY-SPEAKER : Now we
shall make up the Special Marriage (Amend-
ment) Bill . (/nterruptions.)

ot vy fowdt : 7g fam em@ &
gy ¥ fore arrdr oot @@ &
ot e wTe qow ;. A oW F oqw
ghom arelt foE o fede & & Tg

erw Afca fast & awar &1, (wwosm)

MR. DEPUTY-SPEAKER : I am looking
into this matter, It would take some time
to think about it, about the reports of the
Commissioner for Scheduled Castes and
Scheduled Tribes, In the meanwhile, let us
carry on with the business of the House.
Give me some time to think about it. How
can [ just make a decision off the cuff in
this way 7 The Minister, ‘Inferruption) 1
think if you all agree that these two Bills
should be passed by the House without
discussioo, so that we can take up the pext
business, it could be done,

SOME HON. MEMBERS : Yes.

MR. DEPUTY-SPEAKER :
Minister.

The
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SPECIAL MARRIAGE (AMENDMENT)
" BILL

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Sir, I move :

“That the Bill further to amend the
Special Marriage Act, 1954, as passed
by Rajya Sabha, be taken into consi-
deration.” (Imterruption) 1 hope the
House has understood it.

t v e Awel (JUEEE)
JuTenw wErEw, & g@ s & feg, St
fF Wow A% tae & grew ¥ faw @,
T N ARG FY THAE AT )
FEN @ g waeT 7 fear @
qfa st qoit # & 9 o sfe afe
qATAT § AHETEEAT A A IHET 6w
sfaFrz g s ag a@F ¥ H @
@UEA & g W QA #1 wiEw
fear famr &1 s & A St qew W
GFAT &1 9 & U A FHAT |AgAT
g ooy fadw w7 ¥ smdgAr &
wrgar § 5 fow swe @ o @ A
o4z 3 gmved A § 9t gEL ¥ anre
gEr & wAsi g wrow agr g, fod
HEIET &1 AEWEEAT § | KA OSFIC &
waw famel # @wew sowr @mv
wrfg 1 # sTareEEw wgAT Wigan g &
e a1 frang fadgs qra fear | 39%
R A o wgN 2w arw faarg
& | s 30-40 s faamg smer €@
SHIT & 2 @ & o amw faarg 13 &1

HIYHT FTA AT 6 §Y AT g, AfwA
dff frqa # wifamr @Y & S
wHAET giaT § w8feg Iver qree agt
2Yar 2 1 57 Al 3 fagw ag 9T T
2 fx 1€ famgm & | AaEHE AT OWIC
¥ oY e ag) faar o gwar § T
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foarg #! sy ¥ fag 1 oF sk W
Gfrt S s Sy § @k g@d
WX are-frarg wrg § 1w A daA
F@ & fag sy dae 7@ &1 wwwr
w1 & arrar § fF W &4 S-S
¥ E E)

uF G Fad AT § ) aaiE 3 gy
fer ¥ o Aifew REgd agAl &
faaEl & T war & faw wgF oW
for, formd a@or dam sitx 2 A1 @
Figdr zfgma & o A oo @
& Afsa & qgr wmgar g, Wk R wERa
wd s §, fF faar frag o s @1 @
¢ 37 @y war qger ¥ fat samer W
W@ 8 7 2w agw ¥ suva femr o @
2 9z g7 ord §, Afew gEw v ®
fog w1 F1q7 g aAmr ST g0 A
at #g A g f g R f wh
ferdr <Y @A ¥ dwreT arar iy |

# gy fadg atT 9T ag FgAT TIEAT
g fx gl wiq faly faarg awtas @
§ ot gF Y aowt uF Wi gfEar
fafasr #rz a7mar afgd | % Tvaw ¥
¥ oagar g f& wTe gw NS &
saffma o ad n wifgy s faera
& wgare faet & o ¥ g Ae ag s
grmsraar wfwrg & o9 & frm W
# g v g oY frg wm # A
FATR I O FAWWE TH AT
G § A T@AT § W UF ag @)
garR yrATfas ot & avaew @ar g
gar A fafaw #1z & qrar &, forwi
wifas avaT wrd §, foradt ayrfos aweg
wiit 1 & wwwar g e reie @
fesox s ofey fr g freft & ot
¥ gav A F0r witE o w1 qRey
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garT 915 #Y qgfa ¥ § | IAH wE w@EA
g afer ogr a5 aomfas frawi #r
ey 3, qg wa% fag awrr g i gw
S FT g q@ g =gy fafaw
1T & ®7 ¥, ¥ WO T@ ag
frdms @mAr srfgg

& @ @ & o ama sgar @ g,
R ag ag fw w9 o favaw & @
qaTH FT NGT F1 NHIET AT RS & |

st Te gl wog (awé-wew) : &
I & TN uF A fear o w@r @, W
¥9 A8 ey ar g &)

ot W www @it ;o qg o FAE
W N9T aF T Y, IR WieAwgd Tl
faeer anfge, sa¥ fau 3 frgw a7d
wifge wifs ek afcgm 7y @aTs
o &1 o 20Y & qewY wreEeA frar
@ F gl I@A H WiE § | owre
ot fgedt wegfa fawelt & 9w ) faamg
@ star 71 & g F1 faan § ) wgfae
aifeet & wgar ogi faarz N ww
faew aras swmay nar @, agt wra el
f war gwr 1 o eawifa afvm & qraq o
aweqy o€, faw awg wifs awa @ 7%,
at ger aqz Fgfs ag &% § fF qet
3 &1 wfgwre ge oft g A1 g, A
WAL AT FT AT QT 1§ TR 00w ay
war g ? gwfay @R $dw www
gr 1 aaTE  # qrond @ g o W
uftar & awrs #Y Geqr qa@ FW Y|
AR ST T & ! q9TF 24 I A
oft iaradt $2T FIAY § 1 AT WG
ag o farewan 5@ ¢, @7 @y fag
am R Fedt A FT a3y, ¥fe ot
qgx & A7 FY FiHT 4, IEF u9
A FTFTLRE |

O @a§ 4@ @@ TE WAy A

VATSAKHA 10,

1

1892 (SAKA)

a9l A g § | ag ST gAY @
s § fog aamar mar &, o e-gEel
A forrd o= 7 gf | Afe § Fgar wrgar
qE T § fF oane ¥ ofy oAt & faad
9= g 999 §, &% ofq faama wr aqr
agi fRet oft & a9 97 #& 9T "4,
w O ofa # W FErE X Y I
Ay § Ay 3 FeAl w1 qar qvw ! F
FgAT wTgaT ¢ I s vk e war
at =g Wl w1 oAg g e ow R
wfgarst & sgTC & fag w1 dar amr
ATH S FEATE FTFW KL | AT qfa-qeAt
% wadz g aaT § | 3@ wANT W X
wax & fag zrew fear wfge | wfed
W QA% FY dar @ af § g wfaw
g b1 WA wEieT 9 7@ §WA T CF
TF T 6T @ § IgH @ § a¥ @A &
=1fea |

W oF are T F) HAgE §T
fear war 8 | war oy ¥ H ogw gl
areT ofte wrga § ! g & gloar § aw
dar w2 fad, WY Wi T wAT T a9
for wfas A% It w1401 Qar g ?
qget & =1 7 w1 grar @ fr qar &,
w1 TF, $% G, AfeT Ageai & asai &
QU FT WX At dae feral o gar &1

st Tro Mo AU ¢ = Ay HET
IMRT 3 W @A A FAs arear
ifge 1

st otw swr et ¢ o atrad AYHA
FErize ata @ @1 | 9y W Sfagi
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& aox a wrar-fear 7 aF § A mA

A9 A § ¥ ag §8 @, $7 99, §4
43, AfFT WIEHT & a5% AT F AWE &
T A% Ad ora fr oAz #8743,
&% 32, 7 ¥, Fqv @rd wreaar foF
ITHY T I 2 A wrEwEar oA
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[+ s s eqmit] .
3 wrmar fr N @ g &
wfgFre ¥ fear smz & @<=t #r @
AT W & T@AT 9% 0 T oA ¥
a=1 Fr fraf 7€ &Y adar

WU W7 qErT 1 99T 9T FE
Fifor ¥ 5w qvg 1 a1y foad qaw
Y SreargT 7 fad | w7 o A fear
widm ot fex Jw ¥ fgedt aewfa &
fratar g1 s
16 brs.

o) fovar oo o (WgaAT) @ o gy
T R ag ag & & 9t wgd e fadaw
91 39 2 Ara #1oarg 9 | O ;v
gF O ardfer ¥ @ @ Aw A g
a7 | TS GAT H TIHTGHFT OF AIF FT
fear mar 1 & @¥ wgwa ad g @
MNyagr A arg i § | T agT gz A%
A A FgA g | T &g o § | swaw
¥ @re dvw ¥ g oae & afeat
TqurAr gt # 1 df e A7 wg ¥ 9w
e &) ereA do 2§ ag d W
R ax Far w@rg | arfedl gwdwr ¥
qiw g @@ # sawr Tgr fewdr
foreaft W & arfaat oY agi weed #
T @R G g IEefew de ¥
gade @ ar anw @, gL AME WY
wrardt ¢ fa fow awg & formft s ag
wEa w¢ 1 A awdwr wgr TR
¥ 97 sy 2, qgi Fx Rwr § O g
wiffes oftaw get #df war &1 &
qgi aga & afzar<d £1 @1 § | Agh W™
gfaard § ¢ wrfz «F glaard § | i
& it A 7ga ¥ ) g@ @ & A A
aF gl afafE ofew gar 78 g
afz wr agt fawar & av ot & v qew
et #t gw A wifge f5 ¥ 0w g
¥ waw Y WG | e TegEnn § o#
ara @ @ =nfigy | fgrgear #Y feem

MAY :0,
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v 8, dfagrfes foom qud 31 oyt A
Friw § ¥ 7D 1 27 feeifes 3@ew
) WY @ AG FEFA § | AWE HW
ag % fv ag mifelos oo § afsq ot
el mrEsaE NS &, A AT § s
AITE! W FAT GO0 | gEfAC OF A
e @) gEOYEA TS /91 7 AT fear
t ag wvgr Ad & Afoae faw ¥ &Y
qrag wegr 91| IN ¥ garfaw
dter o 3% wwwar e @ WY
qu e® & fw & aw &t O aww b, S
Y W | §AT 72 A A} 9 A @, T
A aa § ag T Tg T W) oAw
! s gwrasiw g fe faew @
ST, g Y QT @Y S |

»ft et & w9 &Y a1 Fgr § | afqw
FY a@ o 5 ¢ | agt . FYfow &
fei Wqd zz2@rafdr f5 @t am
TEAE 2 awar & afFa Fm omar fE
@ qrftafos sta sreer A@ =@
@A Y2 dre waaT St ag 9r IEe
famre = ot 1 ax Frowww & o @
afeh O aravac & 93y 48 agge e
amn fF &7 T gf a7 qifarfes sta
gt g v & gwwar 2 B oafx
ATIATE AT WeT & At agt g2 o
wit wrfgr #fFw 9% ww @ oF
AT FWFUA T W @Ar wifgw |
g @ & sHdwas I
sgfadts & fia Qar gy I a@ &
A aufeaal & d19 ofr @A Wifgg &
a1d #1 N wafe gifeas faw & o ag
wfr fY | gE exrer & & wgar g e A
dura wr fergr sme

it ®o a1o fowrdt : (afqmr) : =@
W g et Facha @ v oW g,
T & arix wwar g | &g & o dw



49
®Y ¥ 9y §, 9a¥ aE s W § s
e 51T g A gE@ @ W 1w
agr usgifas ot gAT @ . geE # o
UF FIFT 916 guT @ 1 WY geas WK
ATET 91 7799 I § TART HET-AAT
ey & W 5w @ra a1 wqm faw war @
fe 1 % mrarg 7l &, oY QWIH &
et &1 gg e ¥ feag AR &
TYEIET T OF 7L ¥ g fAeeR
FT S | GHIR TET el § WrQe A 9K
gad F ot forar @ @® @ F)OAW
gae @ fF @t st 7 gE 9@ A
) Fg wid wnet @1 W ATR Ag
arad & g1 fa sErT 9cAT 9 afgoreaer
¥ g ffeaq awa ax afz faad adt § ar
IAFT TIEATE GUT AR ATAT |

TH A ot "vew g fgeg A o
¥ gae) 4 arfx FTa1 § W S€Ar wwar
g e gy e fegn o

SHRI S. KANDAPPAN (Mettur) ;: Mr.
Deputy-Speaker, Sir, this is a welcome
measure, [ do ot know why Mr. Tyagi
raised so mauy points which to my mind
appeared to be very misleading. On the
basis of religion he cannot object to this Bill
To say that Hindu religion does not permit
divorce is not a correct appraisul of Hindu
religion. It is a conglomeration of wvarious
customs and traditions prevailing in this
country, I would like to tell Mr. Tyagi
that in Tamilnadu theie are a few com-
munities which had this practice of divorce
from time immemorial. They are practising
it even today and this measure of legalising
divorce is not in any way going to change
their mode of life. It is only permitting
what is siready permissible according to
tradition. 1f my Jana Sangh friends would
think that divorce has no religious fanction
then I am afraid about 30-40% people in
Tamiloadu would b=z ireated as different
from Hiodus. This kind of dangerous
religious propagands should be put an
end to.

SHRI OM PRAKASH TYAGI: Why
are you quoting mc ? I have not said that.

Special Marriage
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SHRI S.+KANDAPPAN : 1 would
only like to appeal to the Minister that
in the stress and strain of the modern
world roo much liberalisation of divorce may
not be conducive; but I think in our country
there is a strong case. We have got to
simplify even certain provisions that we bave
adopted in the Hindu Marriage Act or the
Special Marriage Act and Government
should think on those lines iostead of trying
to put a brake over the progressive measures
we have taken. So, I welcome this Bill,

&1 ®o fwo wyey (¥Fufaar)
Iureqw Ay, €fs ag fadas ow qafa-
e Faw ¢ wofeq & @ & awdq
@ g, afsT & wwgan ¢ w o= frdgs
¥ WY oF e v wata @t v §, 99w
g w1 faar o7 | (sqewm) Wt
A waer 7 afa # o frase fsar
2 AR awdm & g faww & W
A € H Q@ fEar ) owdw ¥ ow
qoifardt T @ W T &IRU g W
grattos  fagfaar & w1 “fged’ awaar
Gar g€ & 1 @ avg & agl 9T IR
sarer @1 &, gufe @ifaaa gfaa # gaar
# agr 9T EEW & FIPA Sqiwr wF §
... (vwweam) .. Wtfawa g oF @aTe-
ardr 4eF § W g I A & WA
aga wraiT & afFw 9yl aF  gAgr
qraeE g, WATwATdY sAeET, GEHTT WX
FEaaT & FQ, 9 77 (6w F va §
frata & e, eifega gfaam # arei
WA FW 21T £ ... (sTAeE) ...

afed ww graw # g FAw ST
woEgra @ Y A wifgy, afew -
fos wrdtgs ¥ ok afws e
T & WR F agamgy e faar
&t wgfu dar &t ~1fge | T fed faar
a9 FIA  @MET FE ¥ &0 g
9T | AT AW ¥ @Y WK A A
ot w A ¥ qrE 7F wgT A go
¢ afew &) o amrfoe Jqar 4 o
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[’ﬂ?‘ﬂr‘?oqm]
T F FRU T wGA w geA
T & | sufe 9w w3 A efygwn
WA § vk T s § ae
WY ST ¢ Y ¥ arar At &, AT9-mTe
amfes wreT R W g Wi,
T SJqAT AT =gy 6 gw & e
ag e gufaa g1 1 gufeg & @ gieiz
® 96T FYaT § W WIG-ATY FEAT AUEAT

wFr afes {1 wife ot & aw e
AT T AT 7 R N F
A OF 69 AT v & 1 gk 2w A
W qar o ) oww ¥ fageeTerw
draredt s gt a7 ¥ ferdi & srfesre
W ¥ g fag M) EF I ww
% amdt g ¥ GR giadt aar
# ot ardt € eqawar g ard & wfesrd
w1 gaT fFor T &1 g TEA e
gaETet amior @ @ few W oamd
#1 w9a Ffewre o § | avaa & a1
ot gew A ® wwrr wfew frew
wifge 1 g5 fan ag s § & @
A FTA FT HT QEE TA@T J09 |

st wae femre wwt (SaT) - I
AERA, ¥ T GUIEA HT GHUT FA &
ferg wer gan 1 it @l ot W agE
gurfmmagsg @ o f& ooew &
e f5g o § qg-ofaw W g
STET, TSN FT AT g 7 R I E
# ofrw &7 ot gal gen @ sumewr
Q¥ gR wwar gan g e e
WaNET ® AP EWIwNAGA
qwwr Al & | WEET dqw W@ @ &
t & o feet st w1 glefoas
datar &Y feait w7 ) o § A @
g W% SigTw uee ¥ fest A @
ard § &Y 99 %7 WW a® @ qg HEST
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a1 f& Qe & faar g Tzard ¥ fag
WT TG §Far 9T | ¥ A F9W wAqA FX
¥ e 9T 51 &< fear way | & g
g 5 =8 st #H =g aw TG @
wrel f& oF s foaw & faars fad
grfae s & 7% & ATww A gr -
TYUA AT FYTT LA #1 WX Iq &

" ATAgE W 43 9g-aT §T HHEE AW A

Bfe 6w g wfeg, o ww oW

b @A ¢ 5 @ qra &
fen s ot qra=dt @ fr ag Treae ®
fau s 7 T w% ? § ag wren §
ff waw # weq qowa & fag ag
sgramgs ¢ fr ag @wtea e fear
ST | GG aF TEANE F AT, TG qH
Su & fau s ot am ¢ frawm &
grT Tgat A gt 9F & fau ¥ |-
fas amm@ETm SEgEAT 93T | A ¥
ter offeafqar 9o w0 qedr form &
gard gt wepla & guifas feomi &
[Iq g7 A AT I01 K qF, Yg  agH
& dX IX IT FT WKL FIAT T | WO
g9 84 Ug I@EAW @ & W qar
T § g AW ¥ W ATd Ao
wedl #T T gW WA wd X W A
ag TG ¥ @@ F3 o dar Ad @
gal | 99 T & wfeg § W oA
frare W ar g A T & A g@ w1 W
%1 ofcam fasea amar /d & afew
I9 ¥ W VR I R AT |
ety & g faw #1 @nw s § s
war ¢ fs v Y @ wEson

wfag |

SHRI GOVINDA MENON: Mr.
Deputy-Speaker. Sir, 1 am thankful to
Members who threw a good deal of light on
the provisions of this Bill, but I have to
make it clear that the Special Marriage Act
is a measure to which very few people in
the country resort. A large oumber of
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marriages take place under the Hindu
customary marriage laws and among the
Muslims it is done under the customary laws
of the Muslims. But there is a very small
section of the population which sometimes
has a regictared marriage by rzsorting to the
provisions of the Special Marriage Act. This
provision in section 27 applies only to that
microscopic minority of our population who
have married under the Special Marriage
Act.

This Bill was introduced in the Rajya
Sabha and not in the Lok Sabha. The object
was to ses that the provision to get a divorce
after judical separation should be available
to both parties to the marriage. According
to the law, as it stood, it was available only
to one of the two narties who got the order
of separation, That created difficulties. That
wns the change for which the Bill was
introduced in the Rajya Sabha. The period
flxed was 2 years. But in the Rajya Sabha,
I accepted an amendment that it should be
reduced to ) year. Even this 1 year will
not he sufficient because after a judical
separation order is obtained, 1 year later, the
party concerned can again move the court-
that is what it comes to -and the time taken
in the court will also be there.

The hon. Member, Shri O. P. Tyagi,
re‘erred to the Child Marriage Restraint
Act, the Dowry Prohibition Act, and so on.
He mude very valuable suggestions regarding
that. But 1 may say without any disrespect
to him that that is pot relevant when we
consider this particular Bill before the
House He spoke about the lot of children
also, Section 38 of the Special Mariiage
Act provides that the court can issue orders,
just and pioper wrders, for the care and
safety, custody, etc, of a child when a
divorce order is passed. 1 would, therefore,
.submit that this House should give support
to this Bill and pass it.

MR.
question is:
“That the Bill further to amend the
Special Marriage Act, 1954, as passed
by Rajya Sabha be taken into
consideration,”
The matiun was adopred.

DEPUTY-SPEAKER : The

MR. DEPUTY--PEAKER: We now
take up the clause-by-slause consideration
of the Bill.

VAISAKHA -0, 18,
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There is no.amendment to Clause 2.
The question is :
“That clause 2 stand part of the Bill”
The motion was adopted.
Clause 2 was added to the Bill,
Clause 3 - (Amendment of section 27 )
Amendment made :
Page 2, line 12,—
Jor “1968" substitute +*1970" (3)
(Shri Govinda Menon)
SHRI OM PRAKASH TYAGI : I beg to
move :
Page 2, lines 14 and 15,—

for  “resumption of cohabitation”
substitute “compromise’ (4)

Page 2, line 16,—
Jor “one year" substitute “two years”
(5

Page 2, line 21,—
Jor “one year" substitute “\wo years*
(6)

Page 2, lines 14 and 15,—

for  “resumption of cohabitation®
substitute “reunion”™ (7)

Page 2, lines 14 and 15—
for “cohabltation”™ swbstitute “married

life™ (10)

SUTHE WEIEW, WA AIAT A Fgr &
fir oF g & AL AT FH ¥ 7 w4
sr-2fadea A &1 A gur ), M aEE
Y &1 afeFrT § | wToY AR A W g
fr A § | &, dfew Er
g & A ot gt e
A & T g oy el & wfadwa
w1 # anfaw wC awy & ¥ dor & v
e g om & anfeas @ @
T8 wFar i@ fa¥ e % gy faw
A 3—f W g v atfeo
#t g Afce-ares & Afod, o 7y
&% g s | fgdr # aren oftfaw @
fifod—amr wiv &7 ag faw v h
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ot five == w1 G WG A oW
wgra & 73 3 fr argERsifTs wweA-
fdrsr & fore §—F =& /9% a1 @1 £
fe o 7l @ qEEl FFF AT @
# 1 @t fege & fa og ama Amp A
39 # ag fawary aff s7 &, gg &
¥ fad @ @ N Fo gy ey
o ¥ famamm @ $<@ & ag w=-
fewdy ama §—aa ©F arw F gaw W
gy § oY uF WA W o Fgw FO A6y
§ oF oftar st &fen ) sfeT wma @
wHAAE ad f fasarg w7 ¥ gafan
dar s wmgy # ) & wgar g R
N g @, AfF AT W 9T A
g

SHR1 GOVINDA MENON : The Special
Marriage Act is an enabling Act wnich will
enable those who wa t to marry under that
Act to resort to the provisions of the Act.
There is no discrimination in this thing
That is why [ said, it applies only to a
small minority and the provision of one year
has been fixed. Provision of one month has

not been fixed because that will be
ridiculously low.
SHRI SRINIBAS MISRA (Cuttack) :

There is the question of paterpity.

SHRI GOVINDA MENON : Mr. Tyagi
wants the word ‘cohabitation’ to be substi-
tuted by ‘married life'. ‘Married life’ is a
very indefinite term.

SHRI SHIVA CHANDRA JHA : It is
a complete word.

SHRI GOVINDA MENON: [t is a
complete word. But what is ‘ma:ried life’
if you are not living togsther ? Marriage is
there because the martiage is in force. I,
thereforé, cannot accept these amendments.

MR. DEPUTY-SPEAKER : Now I will
put amendments 4,5, 6.7 and 10 of Shri
Tyagi to the vote of the House.

Amendments Nos. 4 1o 7 and 10 were put
and negatived.

MAY 29, 1910
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MR. DEPUTY-SPEAKER : As Shrl
Jha"s amendments are the same, I am not
putting them.

Now the question is :

“That clause 3, as amended, stand
nart of the Bill.”

The motion was adopted.

Clause 3, as amended, was added to the Bill.
Clause 1— Short Titie.

SHRI GOVINDA MENON : Sir, I beg
t> move :
Page 1, line 4,—
for “1968" substitute +1970" (2)

MR, DEPUTY-SPEAKER : The
question is :
Page 1, line 4, —

for “1968" substitute *)970", (2)
The motion was adopted.

MR. DEPUTY-SPEAKER : Now the
question s : ’

“That Clause 1, as amended, stand
part of the Bill.”

The motion was adopied.
Clause |, as amended, vas added to the Bill.
Enactiog Formu'a

SHRI GOVINDA MENON : Sir, I beg
to move :

Page 1, line 1,—

Jor *‘Nineteenth ' substitute
first™ (1)

“Twenty-

MR.
question is :
Page 1, line 1,—

Sor “Nineteenth” substitute
first” (1)

The motion was adopted.

DEPUTY-SPEAKER : The

“Tmty'

MR. DEPUTY-SPEAKER: Now the
question is :
“That the Epacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended
was added o the Bill.
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Title

MR, The

question is :
“That the Title stand part of the Bill.”
The motion was adopted.

DEPUTY-SPEAKER :

The Title was added to the Bill.

SHRI GOVINDA MENON : 1 move :

“That the Bill, as amended, be
passed "

MR. DEPUTY-SPEAKER : The
question is :

*“That the Bill, as amended, be
passed.”

The motion was adopted

MR. DEPUTY-SPEAKER : There is
ariother Bill-- a very short Bill, I( the House
agrees, we will just go through the
formalities of passing it.

Mr. M. R Krishna,

16 24 brs,

ARMY, AIR FORCE AND NAVAL
LAW (AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA : Sir, on behall of Shri Swaran
Singh 1 heg to move :

“That the Bill further to amend the
Army and Air Force (Disposal of Private
Property) Act, 1950 and the Navy Act,
1957. be 1aken into consideration.”

MR  DEPUTY-SPEAKER : Motion
moved :

“That the Bill further to amend the
Army and Air Foree (Disposal of
Private Property) Act, 1950 and the Navy
Act, 1957, be taken into consideration.”

=t frr w1 (wygaHY) @ S9TeRE
wEET, AT, AT WE 6 A & Q)
ATt famd) &, I 1 AT § we S
gz § 9 & faq g fraw mg o &
qi¥ g7 7% Fig8 & ofnefae o owwm

T T A QR E e
% goet g A sER ufwdfar St af
TEIT TEN &, ¥ MHC W FTAFT T
7 wwtee agr & fF 10,000 %o Y W
AT F & 47 Y WY g ¥ B, ¥7
15000 3o FAT Wifgd | QAT
fada® 1950, 1957 & &g 1970 #
i T @ § whar 5000 w0
T[T T 10,000 5o FT7E & | @A
¥ Wy A w9z w2 ogafeEd
10,000 %o % &, ¥& ¥t FgrHT 15,000
%o FTAT ATfEA |

SY WSt STEHT A W AAT FRA-HQ
qra AT § W I &7 w1 wEE g Ay
10,000 & 9w 15,000 To aF *T
W 9 A g9 glaer QA T /g3
3@ § Surar &Y A § A w9 afefwhe
wiw awd § | W off @A fs feay O
¥ § ogf 10,000 wo ¥ wrdt=w §
T fipay 3@ & ST & § 1afy 15,000
g & aga ¥ § A arw A% A AT
qGAT & | 7T A qeY WIS T A G
it § wafad Y g ot FH S
ge Wi wqr & we ¥ afear ¥ fay
10,000 To ¥ wwg 15,000 o w1q
@ | af AT FO R

st wo o ¥ (gfwar) : s
fo wez w1 7 o Ay & ag W 2
@i & aw W, qiw qAag A
fiselt st & 5,000 %o % e Afew
afere @02 & 12 @19 arg 7,500 %o
¥ @t oy, i fe ag Id
NI a 12 g9
arz 11,000 o g avd | gwfaw A<y
T # 10,000 %o qﬁmm%m
20,000 5o FAT IUlRT |

SHRI G. VISWANATHAN (Wandi-

wash) : The objects and reasons of this Bill
arg very clear and it should be wzicomed,
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[Shri G. Viswanathan)

I have a few points to make At ‘present,
if the amoun* does not exc.ed Rs. 5,000 they
need not produce lotters of the administra-
tion or succession certificates. The Govern-
ment is going 10 raise this amount to Rs.
10,000, No doubt, it is a welcome Bill.
The cumbersome procedure need not be gone
into.

But, at the same time, we have come
across a number of cases where (he represen-
tative is more than one ; if there is no
wife for the deceased and he has a brother,
mother, father, etc. and there are many
parties who go and ask the prescribed autho-
rities and say that they are the real represen-
tatives and all the money should bz paid to
them, in such cases, hereafter, if the amount
is raised to Rs. 10,000 or Rs. 15,000 the
prescribed authority should all the more
be careful and the scrutioy also should be to
the maximum extent so that the mooey
should go to the person who is the real
representative.  Only the real representative
should get the money. That is all that 1
wish to say on this Bill.

SHRI M. R. KRISHNA : This is a very
simple Bill and this is one of the measures
to help the families of militarried personnel.

1 appreciate the view expressed by Shri
Jha that the amount should be increascd,
but, I am not prepared, to accep. it
because esrlier when it was started, it
was Rs 1,000, That is, upto Rs. 10.0 the
officer who was disbursing, had the right
to give money without insisting on succession
certificates. Afterwards it was raised to
Rs. 5,000. When it came up to Rs. 5,000
limit, still they pointed out that there
were some difficuities these were a large
number of families which were not in a
position to produce all these certificates,
and so there was some difficulty. Therefore,
we would like to increase it to Rs. 10,000/
in ase it does not work and ip case a large
number of families are not able to produce
these certificates, at that stage, we may be
able to consider whether it should be increased
to Rs. :5.000 or 20000/-. At present, I think
that we should accept Rs. 10,000/- and see
whether it is really goiog to help or affect a
large numbe: of them.

MR. DEPUTY-SPEAKER : The question
s

.C, %0
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“That the Bill farther to amend the
Army and Air Force (Disposal of Private
Property) Act, 1950 and the Navy Act,
1957, be taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER : Now we
take up clause by clause consideration.

Clauge 2—'Amendment of .ncafon 10 of
Act 40 of 19.

MR. DEPUTY-SPEAKER : Are you
moving your amendment, Shri Jha ?

SHRI SHIVA CHANDRA JHA : Yes,
I move :

Page 1, line 6,—
for "ten” substitute “fifteen™.(3)

MR. DEPUTY-SPEAKER : I shall put
amendment No. 3 moved by Shri Shiv
Chandra Jha to the vote of the House.

Amendment No. i was put and negatiged

MR. DEPUTY-SPEAKER : The ques-
tion is :

Sir.

“That clause 2 stand part of the Bill.”
The motion was adopted.

Clouse 2 was added to the Bill,

Clause 3— Ame~dment of section 176 of
Act 62 of 1957.

MR. DEPUTY-SPEAKER : i shall take

up clause 3. Are you moving your amend-
ment 7

SHRI SHIVA CHANDRA JHA : Yes,
Sir. 1 move :

Page |, line 10,—
Sfor “1e0” substiture “fifteen™ (4)

MR. DEPUTY-SPEAKER : I shall put
amendment No. 4 moved by of Shri Shiv
Chandra Jha to the vote of th: House,

Amendment No. 4 was put and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is i~

“That clause J stand part of the
Bill."”

The morion was adopted.
Claues 3 was added to the B'll.
o .
MR. DEPUTY-SPEARER : I shall row
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take up Clause I, There is an amendment
by Shri Swaran Singh. But I have received
a notice that Shri Krishna will move the
amendment and 1 have agreed to that. You
can now move the amendments,

Clauge 1—Short Title.

Amendment made :
Page 1, line 4,—
for “1368" substitute * 1970” (2)
(Shri M, R. Krishna)

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That clause |, as amended, stand part
of the Biil"'.
The motion was adopted.

Clause |, as amended, was added to the Bill,

Enactiog Formula
Amendment made :
Page 1, line 1,—
for “'Nineteenth®* substiture—
“Twenty-first™ (1)
(Shri M. R, Krishna)

MR. DEPUTY-SPEAKER : The gues-
tiom is :
“That the Eoacting Formula, as
amended, stand part of the Bill".
The morion was adopted.

The Cnactine Formula, as umended, was
added to the Bill.

MR. DEPUTY SPEAKER : The ques-
tion is :
“That the Title stand part
Bill.”
The motion was adopted .

The Title was adaed to the Bill.

of the

SHRI M. R. KRISHNA : I move ;

“That the Bill, as amended, be
passed.”

MR. DEPUTY.SPEAKER : The ques-

tion is ;
*“That
passed ™
The motion war adopted.

the Bill, as emended, be

SC &ST.Comm. .v2
Report and Untouchability Report (Ms.)

MR. DEPUTY-SPEAKER : Now in
response to a very big and strong demand
made by many Members of the House that
the Reports of the Scheduled Castes and
Scheduled Tribes Commissioner and the
Report of the Committee on Untouchability
should be taken up, w: shall take them up,
say, at ten minutes to five or fifleen minutes
to five. The discussion will continue in the
Dext session.

SHRI INDRAJIT GUPTA (Alipur): I
was goiog to suggest, provided, of course
Shri Madhu Limaye and Shri Misra agree,
that you postpone consideration of item
Nos. 36 and 37 and let us proceed with the
Report of the Commissioner for Scheduled
Castes and Scheduled Tribes.

MR. DEPUTY-SPEAKER : All 1ight.
Let us now pass over 1o item Nos. 38 and
39 and take them up together. Let the hon,
Minister move the motion.

16.33 brs.

MOTIONS RE : REPORTS OF COMMIS-
SIONER FOR SCHEDULED CASTES
AND SCHEDULED TRIBES AND

REPORT OF COMMITTEE ON
UNTOUCHABILITY

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : I move :

“That this House takes note of the
Sixteenth, Seveateenth and Eighteenth
Reports of the Commissioner for
Schedul.d Castes and Scheduled Tribes
for the years, [1966-67, 1967-68, and
1968-6Y, laid on the Table of the House
on the 24th April, 1968, 15th May, 1969,
and 30th March, 1970 respectively.”

I beard your ruliog in this maiter. The
Government also is extrzmely anxious to see
that there should be a discussion about
these reports. Since you have promised a
full discussion by adjourning the dcbate at
5 p.m. to the pext session, I shall speak,
after hearing what the Members have to

ay.

. SHRI SURAJ BHAN (Ambala) . I beg
to move ;
“That the Report of the Committes
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|Shri Suraj Bban)

on Untouchability, Economic and Educa-
tional Dwvelopment of the Scheduoled
Castes (Part | -V) aloog with the
connected documents, laid on the Table
of the House on the 10th April, 1969,
be taken into consideration”.

JuTSAR  WEiEE, A WAY WERT A wgw
fr ag w a1a & faq doaw & fr feeram
&Y, afew & ag wgar agar g fw 1967
# g wgem g oA R S
arg 77 f5 ey # foe o geaw
feemerr gam #3ar, ag foie femrm Al
gt | & g ¢ 5 o i a@EE @
awdl § | vF Y ag % aae Y gfoml
T wfzarfeal & o farddt 78 8,
gt & agam s § 5 oo @@ A
f wifs Qa9 7z F7ga & fs AR
farddt § ) O g g H ast ¢ s
gfwal & frdt 0 %1 agdde  wgfaaa
G A T AED qog ag foAwAr ¢
f§ 1967 % w7 g foid feewm gE
maAHE #Y eAq A & gre gy af 9
e A gudt aTa 43 gr ghom s
anfgereft wrgdl A W gE famres N
¥ 4 & guwar g 6 39 #raw ag et
fe made N war, M g,
wEar g fa o g fdet o feewam @
 IAEY avs &5 gy avdy, oAy s
wh T & s 9 wgd & fw gfor &
AMT # AAAHE AT WY, TAAHE 5T
WY 7§ A MoAHE FT G 6T GTHAT
&A1 92 | F wwwar § e @ fm agEe
H ¥ € ot qag @ asdt 3
Feqe FHEr & A F § wgaw wwg
gfFageadr 1965 & amr o o
T A q19 T oo e € Wi
e % & 36 fol ¥ & amr 9w v
wfaea 1 fraet #1 ol e faar v
¢, fee @ g7 9 Foel! o femwun &

ferg fads o s g=re feg 77 § | Yo
wer A1 fed < ara  § e AA
7 et 7 whwgac A P! w1
faar war 8, g7 axg @4 @a Fr FoeEd
& fo oi o2 fadr o §, st v s
w2r ot g fag arar A war g F
sy wita Fear g fF s & w5 w
qua ¥ fAC TEF) T@OAT W 997 TG
faar sTUAT )

reRa FHI F1 araqd & q@sveaw fE
ga% wfa waawz @1 Yfeege w@rar)
¥ fodis # &9 aw@ & sgrmv g e
“In the end, however, we very much
regret to place on record that even
though the commitiee was set up by the
Department of Social Welfare, there was
practically very little co-operation fiom
that Department as alrcady poioted out
earlier, The indifferent and non-co-
operative attitude of the Department

gradually developed into a state of active
hostility even.”.

form aw FAET FTFH Freeftz G avar g,
JEF a® 25 FEAQ F FEE FqaA
fed¥e & ot | gowE & R ot o
fei wamgw wE A @€ WA A
foRee fror wraet fr 3@ giw
w2 faa @ | 9 wgr fe g dro
ge WX o wo qiw fam wmr Ag &7,
AfpT gEk A A TERHT ¥ TET 9%
g wr fam ) gEd e A d9-
f&t & 4, wolsilo= & oF & FJvAc ¥ )
foz ot oF rgde ¥ st gHe uwe
fedar & wx o foiid dare woR
@ AT RN TR ST
T | qg T F1 AATE  F gE S
o, afew e fog *Fwre @ fear
T, ATewETERTER ¥ & fow w1 gfar
T & o s wae A fone ¥
O & k1 WS ¥ W W gy
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¥l ¥, vanr Yeww, EA feer g
fr fRaie %1 agar mar g . & awwar g
& tet 7€ faam g 7€ S o=
frdr 321 7 Y e & @Y ot gudr
W A% §oagar @ gy ¥ IR N
fiale & o2 FexFgw AE AT 0
47 9% Argar 2 fawit oF Wy A ¥
fear war & 1 #7A # wat fad # gg
a1 fF ;

“To abolish the caste system and
untouchability merely on paper and by
wishful thinking and empty advice or
slogans is sheer nonsense or hypocrisy.”.

g fgavidr aga #1 agw < arg-
qrferT frar aur § | &9 & werEn w7 &
SgTHA  UF Wio-aW G FT AL LA
fafrezs a1 faar &, ol g fs fEar
mar g 5 FRdr & wr g gw e @
w1z fagr a1, g7 99 9v w59 & I
& grma 1 | gy Ag §u @ § g
w1 #fad TR F I A wEr
f& wue fiq¥E ol fade fede @ gam
&% & fora®T qre wETar A AT
wfwa Yoo & sgn & g Y @ Ay
1€ tFEE ALY fear mar

| g w1 g & et
winfear gf & 1 #8871 e g s 2w
¥ gmeafafad) &, afea #4051 foE
¥ e s fede N w@r ) FW & A
off T wegaw § S 1T wTE wwE
o KT G- Ale WTE fade
qaaTar AgT | A AR WSgAA & AR Y
T T & | ¥ Iuk fag we S e
¥ | Y Oftadee ¥ a7 § 0 frEvaT
¥ g dfemdea fodwe g, oud
T4 qT S wrEr Ty 6 A g fede
Z, ok sgomn fe @ e A
¥fer T ¥} D wTm weT femy v
wFar & | 24 QT §1 g wTeAT T
Wex W dww wnfew & R #
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wrar § | e wgaw w it g wrdr
gifreware @ & fafr wre ey
TEdfer A7 | AfeT TR fags 9@
TR ATE  IEATET A fepz
FTAT YA €A 71| Alegw ¥ g qw
7g ¢, 9g fevdqw wiqg ot 1 9t 7w
q¢ for@ 73 srggler At ey g man
qT, Disscating note 1Y m‘ﬁ ﬁlﬂ-‘"
faar § f e are & o | Y 24
w79 & § | ag g4 I weiA 9 I
g1 & 1 OF & Wil 9T AT Zrgw gy
g 1 &7 o @ d W waraw W
dzx faw 1 9@ WU A )| IR WA
M T &< fagr | 47 qriqame ¥ @
qATH ¥) BT | AT AEAT WY qeX
ferar st ga& g e oo w%E & amd
ara fowre o &%) afwarzd w24
oY SCIST & fau # ew% &y ww 61X
frwre 7 dwr 5% | Afew Feerd 7@ o
T | aw ¥ FAA A ave ¥ wifew o)
Director General wgYag & avar firgr a1
fir ferrE sYtqe @ ol SEwr Sor fear
STET | O §r & arg Foer® W
T a7 o ¥ wof wgw & Amy Letter
forma & a2 o7 fowrw ¥ fegr ooy @t
el g W fis aredy ey o
wé § aar ez o ot du femdw
frees & Tg & ¥ gyeew gt feg
g TEr wmar € fs emtRT mw
dvrs wifaw 4 gam At fragma
w0 fear @ 1 @ g ¥ &% A fad
¥ @Tq & Awfe gam o, wwwT Arar
yorarar Aff @wmar o wwar ¥ &
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[ gt )

sfagrr @ @4 foet gz aga @
@ ¢ 7w Az w1 ey qaw fea g
&9 gwg ¥ &7 farEt & sy ww
TN aF I AT F D oA A
TET FEAT ATZATE | gATE @ AIEET
deges wree #fAwT § % garfeas §
UF a1 FgAT Wear § | A §W qE T
w1t sufer T 9% 9 WTEIT &Y a7 SEET
N fedd }, mg B I @ Ew R
1967 % dgam 27 wditaw wwafew &t
e # Wifen g€ df | agr oY S wfa.
T § I 0T Ak A F@ & faw
wgr mar § fe dyge wrew W gTEs
&1 CTT 5% & §19 £F £ | A TFE
A JYA A AW § IR A A
qger & ag ¥ SSIST awi ¥ gwdl
¥ATH ¥ FAT 9IX A} gEE TG & | W
gwTa ®Y 7z X @ § o 1@ Fhy ¥ warg
¥ fag @ 7q & s aard fs g a0 7
Wd fre a@ ¥ @ asdr & gEa
gwra ag 4ag 23 & 5 g fag Atwfea
¥ fooraom &) ow@ 7 dwT g
g ¥ § go dTo THo Ho, o wHe Hry
Wi gat fadwaa Awd § o fefdre-
T & g faegw aE g ogw oW
@ § & garer wer swmw # qu gAr
wifgq &femr ag ag gwm W E ) ag
vgd & fr A oo T & R W
A A o wfwee o et & @ I

wATE &, A[WETS AT AT wTT WSV

wwd @1 ¥ fawr ek W A aw,
o qg & § 1 1964 & IR U dwwe

fer a1 | 77 I Fg O & @ fag
fioordar & & faremss g 1 o7t agward o |
wn Yoiw ¢ afEred S F AN

deger wreza & fag o gE & IR
1964 # va% @ wiww ¥ fawre
Padiament ¥ qrarwr 931§ o o fagdt

1967 % sqi9 w=5t #1 (=&l 4 | 7a-
T & A HOTAT OF a1 4 7§ 99 9%
Teea feg g ) afss g & WaA ¥
I R T ¥ | s gEmEA, A 2
frg, ot srweree O wide & wEEe A
ez ot & gw faedt W TwEd
G 7T A1 4 o g9 ¥ a<g F Wiawr
1 T 9% 9T Ag1 Wrgd & | AfwA IAF
T qrw dedaT & fafree i a7
f& gav syqfeqe s faar § o 99
Az # deges gy & fawrs HE aw@
TG 8 WY T 9 U AR FL |

T WrEH! ¥ wfaee #1 9z 9T e
& arr sfweae &1 Qe A e g
a% fede fear & wod ot w1g ¥F )
e St wEw fo fredec d ) 3w
arm qgy wfweAe # wrfew g ¥
2R 7 ) g & ag a1 fw A s
F W A H gAEATT A R WA
deYey FrecH W dAggew Zreew WY W
gea g, @fs sfrme g afew
woAT fidle Far a% | TmET A
W% A%9% FAICqA T TqAGE § AN TG
aude @ fF Rew ¥ s & @
TR §, IR Alw faar oy Wi IR
TG IATHLT FATH WrH AvAE  wATTA
® TR WA AE | g AR T AOGEE TG
& af fs Alyar sfaee & qEg-ww
%< foar aar & 1 fag® &7 st sfaead
o @ ara #) W fvar a1 s wgr ar
fr 2z ¥ 7% wod fediz @ A
wifgy, arfs sfaez s78 3w #n & @
FHEA ZIE ®T §% & TUF WETT 9F
ot fe dmx w7 % 1 e R
TAPT Rew § sfawe & v 71 aw
fear mr Wk ww w2z ¥ stAeow
ot v i 1 X g s g @
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fFwgw @ e fom Gredua &
araR 9T weAr foE dure ST gEw
FrayE FAEAT Aga wgy & fr ag QT
grema ¥ dfeawer &1 gf arfearde
FAS T A w1 2@ @, wafwg &
A aGET § AG AT qIEar § | o
e dwa foid winl, aw & gaw ¥
{Hiﬁﬁ'mm|

afadw o sga sargr wisfaar ¥ 1 &
q% oF F§ T faw FET A0GATE )
afador & soarw g fafasd & Qar d,
rafa & g fafaet & @@ s
aTgat g 1 1963 ¥ #vw fafey & e
uifees &1 0x gEAEE FEar ) graiey
degee FreEw FOTEA § TAT T7T WG
7, ¥fF- 170 qmg § gan fadm
aff femr g ) g M W 1963 Fam
FT qF AL e v =Y Fegror =T o
e F( %§ d2 faady @, dfwr & Q1
3T Az FY a@m FT 43 731 fogd A
B s v 1Y oF Ao fra ax v
f& #ar ag z¥twy ¢ f& amarw
o e 7, 9t gfawrs A A7 dygew
Freen & §, o419 FY g2 famr § o ared
IAFT warw Ag fzar & ; v 979 # o
TAARL F A9 H fyger Frew ¥ Al
T ITH aHo cﬂaom‘r@qﬁmg.
A AR IO qA@ woar, AfeT 3@
aATE TY GIGT 77, T et | IER
Fg f§ 170 qyza & froqew gafag
4§} fear war wifE 3 vezw o 70%
& T8 wd € df (@ afeF ¥ grate oo
dtao & @rg Consuitations sz W €
g | & srAar qgd § 5 araas qwe
diqo 717 ¥ &, forgiv disqew wrezw &
§TF 9 QYT AT |

34 & M7 §7 §: deX A TRA WX
figmerfag st g ag@ i fs
T xg & aX A 37 ¥ faef, Afew o o
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TrEw Wi ar @, @ ag wed & fw fx
2T T weT sAfgeigd | w7 g fafq-
& ¥ qg QAT g, oY W9 ST
wFa § 6 g awad & s gram gl

ga ¥uxs b8 waw gfear w1 @
TIEAT § | A J-AT A G AT
oF dygee wreew AR ¥ @I gew
# orez & forg qeard fear | SE AR &
faw &t safastasw T § : 0% @ w¥A
Te gfET @ ok geR, wg sds aver
awg At asdt gy 1 ¥ A warfafedaes
I0 q%AY F ff | A 7 TwAr wwr fw
T avft ofadws ¥ dyger wre A
g dagA T & AfFT Ig A wEr e
seger FreEy wdrdzq wy forma faadr
2 W1 3§ 7 ot qftwdbar & ferer fear
fr & dgges wree g1 adton ag gur fw
Iawr fraae &< faar v

i #w gat fee g fear,
afes o are 397 dygsy s o A
A% A4 Y | Ige fadwr w7 foaar
e g wa N afag F &1 ow IEA
deger FTe2 AT AT HAwA AL A, A
g% fastee &< faar aar, dfFT ow ga3
Fg1 fe ¥ dageer w1 #3c , @ sawr
forae =< faar mar, graife sa%) fame
farat sfgir oy |

TEE yATaT HABAu o 1 feqrdien
s (giafaame) i ot & aw
= fear mar g

Nagr ® aW 3 I AT w7 B
v g1, fAa® ga afg ®T, I AT
firzéy &1 dm srawT g war & wf o

MR. DEPUTY-SPEAKER : One minute,
You may continue your speech in the mext
session. Now, Mr, Sethi.
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16.50 brs.

STATEMENT RE : ALLEGED MIS-
APPROPRIATION IN CENTRAL
BANK OF INDIA, LONDON

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Mr Deputy-Speaker, Sir, with
your permission I wish to make a statement
about the charges made bv Shri George
Fernandes, Shri Kaowarlal Gupta and others
against Secretary (0 Prime Minister, Shri
P. N. Haksar, during the discussion on the
Calling Attention Notice n May 19, 1970 on
the reporied misappropriation of £1.2 million
at the Lon.lon branch of Central Bank of
India and action taken by Government in
this regard

During the discussion, Shri Kanwarlal
Gupta quoted ‘rom two letters The first oqe
was Shri George Ferna.des' letier w0 the
Prime Minister of March 13, i970 in which
Shri Fernandes repfodu-sd extracts from a
letter he had received from a frien! in
London. The second one, according to Shri
Kaowarlal Gupta, was a letter dated April 6,
1970, received by Shri George Fernandes
from the same friend. In the first letter, Shri
Fernandes' corresrondent complained against
the Manpager of the London branch of Cen-
tral Bank of India The correspondent stated
that he had writien to Shri Haksar and two
others, He observed that the London
Manager assisted money-lenders by extcnding
to them extra overdraft facilities as the ex-
pense of small businessmen and that the
Manager advised small businessmen to go to
the money-lenders who charged exorbitantly
high rates of interest. According to Shri
Kanwarlal Gupta's quotation from the second
letter Shri Fernandes' corresipondent com-
plained that a money-lender, Mr. Raman
Shah, had received a copy, through his pri-
vate sources, of the letter from Shri
Fernandes correspondent to Shri Haksar,
Basing their observations on these gquotations
read by Shri Kanwarlal Gupta, certain Mem-
bers of the House insinuated that Shri
Haksar has some kind of complicity in the
London fraud.

Sir, the facts of the case have been gone
through with the uimost care snd thorough-
oess and 1 place before the House the gist of
the facrs.

A complaint had come to Shri Haksar,

MAY 20. 970 Alleged Misappropriation in
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Centrd! Bank of india, London (St.)
Secretary to Prime Minister, from London
about difficulties experienced by a horrower
with the London branch of the Central Bank
and containing some strong comments on the
behaviour and attitude of the branch Manager
in the sense that he favoured big Indian
money-lenders and advised small borrowers
to go tv them. Shri Haksar wrote to the
Department of Banking in Japuary, 1970
forwarding an =xtract of the complaint recei-
ved by him without giving aay indication of
the name or address of the complainani Shri
Haksar pointed out that the affairs of the
Ceniral Bank in London did not appear to
be in good statc and suggzosted that  the
Department of Banking might invite the
attention of the Custodian of Central Bank
of India to the matter, The Department of
Banking wrote to the Custodian, Central
Baok of India, Bombay, enclosing a copy of
he extract it had received from Secretary to
Prime Minister, without divalging to the
Custodian the source fiom which the extract
had come, The Tustodi n, on his own, sent
a copy of the said extract early in February
to Mr. Sami J. Patel, London Manager,
asking for his comments. The London
Manacer in his reply to the Custodian of
about a week later dealt with the complaint
in the extract, inok the stand that the Lon-
don Branch had no intention of causing hard-
ship to Indi.n customers and denied the
charges regarding favours to extortionate
money-lenders and advice to small people to
g0 to tnose money-lenders,

The money-lender whose name was
quoted by Shri Kanwarlal Gupta yesterday
while reading frem the letter dated April 6,
1970, to Shri George Fernandes is Mr.
Raman Shah. Mr. Ramuan Shah is Mr.
C. M. Shah of C. Raman and Co. and Mon-
tex Limited, names which were in my state-
ment of yesterday during the discussion on
the Calling Attention Notice. It is obvious
that Mr Raman Shah received a copy
through his private sources. The source can-
not be Shri Haksar who forwarded the ex-
tract of the letter immediately to the Depart-
ment of Banking.

Sir, it is absolutely clear from what I
have stated that Shri P. N. Haksar hed
nothing whatsnever to do with Mr. Sami J,
Patel or Mr. C. M. Shah 7. Mr. Raman
Shah. In passing an extract of the complaint
he had received from London to the Depart-
ment of Banking Shri Haksar did exactly
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what he was expected to do in this capacity
a8 Secretary to Prime Minister and nothing
more or nothing less. The House will, there-
fore, appreciate that the insinuation made
against him yesterday are totally baseless and
unjustified.

sif 7y femy (d72) : wegw ey,
g ¥ eveie A g | R gl
aort & fr gwas ATEw A avw ¥ AE
v ?

ot Wl GeAAe (awaf afer)
g% W OF FEE FTAT & | wA WA
WERY ¥ qgi qx vt am@ q@ra w1 U
fwar & fa a9 &Y a7 s oav @
AT R S A Rt 3 frmr @t
9T FF FAL ATA TA 97 @ T TN AG
foem 2 .
In my original letter to you 1 siated
that I had also written 10 Mr. Haksar

on this matter. The money-lender in
question, Mr. Ramon Shah —

Y et e v azmm ) wwT
§ FFX 7L aF AT TqGT AAAT & |
FEH AR # ot & A s AmEt
& & fau fax § 0 Fgi-Tar fee-fea
sfeq & wTa W A1ga &7 Far F4v feaan
& ag it & arowr aavy & fag Aar< g

The money-lender in gquestion, Mr.
Ramon Shah has received a copy through
hus private sources of my letter to Mr.,
Haksar,

o ffafes ant ¢ -

“Fortunately for me, the copy letter
does not state either my name or address
but 1 huve been told that this money-
lender is making effoits to find my name
and address and it has been stated that
if be finds it out he is goiog to use
violent methods towards me for having
written these letters concerning his affairs
with the Central Bank **

™ for wsg AEIRY, A" WY ¥
st i f—gDav g 5 o
fireft ®1 Jom gur o7 &, e &1 A

T OX @, WA w7 XS0 g7 ¥ P—
ug w1 e frwr gy
fis ¥ far groc arga &1 fad g o
F FTH—UFGIR TG, TF A FA T
gt # qgeh § 1 wwfed qg AT @
AHrE & QI AL g I |

FW qof AERT ¥ AT §AAT 41
fir ag orreft aF §—w waTEy, wgT AT

B oA @ s d, 8

#rE &% frltz w< # sare A T
o g qgAT 7% 18 W T feram,
N ot faq ww won A foar ) @
SO wR & gry ¥ A6 waven @A g
Y aga oY v At &, 24 W2 W o
fasr omar &, Afe AL g 18 WIS & 9
¥ oA gR w a% A famr
AT YA TE ¥ g AE Sm—Ead
wE S ey gt

qTeqE AZYET, ¥ Wy Wwg w0
T g fe q@ At A & ant § atw
®TE 9T | gL qTgd & A #y ard-
wfes @1 ¥ @m0 &1 AT I
qifedtee wifex 78 &, wifs 4 gEe
grga 1 Afedifogs aff aar 1w
wr ff I T i, afew R fed
ArFarg w1 T A § | W Ay 9T
arwy oo @Y o g, - Afer g o
Qa7 1 %w qrEy # o @Y Wk
o¥r geft § A Q| FA AN LT G
qr fir oy et gl &, we ag a9 @
faffssmr N dw @ Y, 73 ™A
oo @ ¥ o ot ara ¥ wG @Y, =@
g T )

oft wy fomd : oA WEMEE, €
arw # arferarie sty grT AT |

ot wo wo ¥R : Faremw HAYETT
9 9 K1 ¥y a1, ag ¢139 A Nfea
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#r7w M wgr a1 5 st o 17.00 bes.

T Aifedie e frie s ¥ MR. DEPUTY-SPEAKER : We will

fad gt oF efesig aw § W g
WY Y A O OFT I § ) ag «E
&% & 5 Y o S wmew fafree A
foar a1, ag 18 o9 7Y famr a1, Sw%
T gawr Ffen feurdde #Y gfafeie
e & fordr 3o fear a0 firo g
9 Y 9T wTaT, WA qry w7 AWA

T §Y, IH I 7w e AfHT Feare-
¥ ) Row .,

ot wy forr : g wT o o

‘ﬁ"“iﬂaﬁ:miﬁ XAT T
oo (SAEW) X7 TR Dy Ay
SR N §Y S @), Az wfgy
TR QX T A, A amgnfen ar fr
IEF WO AT T ATHGAT A BT | Ay
T A A T} IEd agy Wy
gmﬁﬁmﬁﬂimmmw

USRI Led T F ooy
& sfefafs gy ay aw:ra:"r& & aﬂ
JTEY AT 1 gwfd Sorvary ot Ave
g-r; f:nﬁz ey a1, 7 e feare

W AT X e Ty WT §

% ¥ #¥zw & forg ot o wre q;::
T T, IEE 9r | o @ g ¥ qre
N 7T g, ag wor @ o oger g,
TE 6N T 8, 0y ey A aw g A
T A1 wvez @ fir fro gwe R gq
w“q&ﬁfﬂﬁfﬁ'ﬁ'?ﬂqﬁﬂlm
TG A A e wr oA, frawr
RN T T 8, owwdive & N A
T §, dfen Fearditz o) o 4@ qamn
& ol o e2¥ B foar 8, wwH o A
i g ¥ ot agw wr @
FE P, 4 werAr qifedtvw AdwA &
TEAE R

now take up discussion on the communal
situation,

SHRI NATH PAl (Rajapur): Apart
from sensationalism, what about some of the
points raised 7

MR. DEPUTY-SPEAKER :
I cannot allow it. Shri Fernandes.

I am sorry,

SHRI NATH PAl: Sir, you cannot
summarily dismiss us. Whatever bs the im-
portance of the subject, you show a tendency
to summarily brush it aside. We are also
recipients of this letter. It is a serious matter.
Whit about the charge 1hat the General
Manager was compelling poor people who
went to the bank 10 go to a private man who
was lending money. The Minister never said
anything about it. It is a seriovs matter.

MR, DEPUTY-SPEAKER : It is no
doubt serious. But this discussion cannot be
concluded in one or two minutes,

SHRI
minutes,

NATH PAl: Then make it ten

MR. DEPUTY-SPEAKER :
do not permit that,

The rules

SHRI NATH PAI: You could have
asked the Minister to give a reply.

17.01 hrs.

DISCUSSION RE : RECENT COMMUNAL
DISTURBANCES IN THE
COUNTRY—(Contd-)

ul wew fagrdt weddt (FwemgR) ¢
JUTSRE AEIEd, ¥ 193 & wadw ag
waf & @ § 997 & q@A@ g, wHr wf
srfaery At & afws awi & agw @
aF T} 7€ § Rk AT A gR oy
Far @i o & wrgar g s wiw g mel
¥ Na7 ¥ g TR QU 1 a9 § anf
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sfera eqsdtee & a1 ot a1d 53
§% )

MR. DEPUTY-SPEAKER ; We will con-
vider that.

ot v st (awt afe) ¢
WS AEEY, FIHAAAE 9 Fq Al agW
g § Jud v frew FT aweied gH
BHT A9 Frar 1 qewr-reft ar &l
avs ¥ 14 arde wY agi 9C J9r AfFT
Iai Y g9 AFEA 97 | fEEd i
& §Tq ¥ ATAY qT gw A fawe w2
REIew aqa s@ feg @ wgw
A & 'TRA uTaT R &Y A §A T
¥ A ot gW mEA F 40-45 ®WN W
gaiferdy 7Y g arf | &t awellaw wT
W AT it B wm e & E E
qrz g% a3+ w1 faar o gfra wfaw S
1 d37 &) nf, 99 3% N R gw
T wY 934 & foro frslt | 9ud 98 S
TT—aTaE Se A & g & faweh
gt arr ar v fredt safes &

*“Riots in the Bhiwandi and Jalgaon
should be an eyeopener to all of us.”

gg www 7 g qrar s 7 e
¥ arewafyw @ g an frgw 22 aret
¥ forad i wey @ IAH ¥ fat & A
U9 AFE T AV RFHAATT T AITET
wig T qofi, wrwmar ¥, wamqe #,
U F, W & ¥R w1 # gy ot g
3 oy Y A i @ e g
ww ¥ feem &) afcfeafe ama ot 2
a9 o8 T1a w1 AveY @ s mwer age
it ¢, o Tfiar & @re S
wifgy, §-10 feat a% w@ard & S
T &) @Al wEr § agi W on-anw
% g %, aqta g & A fww
nINAT | g F@r & 1 ar #f S|
fadda & avelt am o gw it AE v

VAISAKHA 10, 1892 (S4K4)

Disturbances (Dis) I8

2| fradt gl qemie ¥ el 9x 9@
R ST g @ o &
F awer qgi arF & J@EC A § AR
Tt N graa ¥ wHr gama § AfET Q@
arat 9T €7 agH & afaA gw W fw
9 q%IE 4 g9 A1 Sg W awrE § o
9 frare £ 1 @ @ A T qaqta
Y fagd), 1 wgdl ol 9a% WA &
M Hgu ek At 1Al @ &
91 ot gfaardt Feq § I Ak ¥ f
TG WA & gW SN A1 )

17.03 brs.

[Sbrl Shri Chand Goyal {n the Chair)

ogt a% faadr § 0¥ #1 " B,
3% fam gt fax oft wea fagrdr arady
Fae R ¥ qg Wy, w@g ¥ A0 v
fag R gu, fe gaawmT & @I &
& et 7f df fs gge w Y fawrer
oy, gg@ # wrwr der oo &
awAr § araddt ot ®) ar Ay eE qe-
wrt g€ o f6e w@ amd ¥ AN 9™-
w8 oy oY Wi agt & gEawTAr w
WX ¥ 18 apkw wY g wAA F wAA
o e e & wra, 99 friea & gt
& gfeorw warar & Al 3, A ard wRr
wgh off for oY & @ & are ¥, Ay
agx feare ¥ o #Y | FEEY oF et &
gl A HTATF | G AT FT ITHFT OF
frer 1 N ad wrafin wew fagd
arodt oft ¥ w{i fr aFf @t wdt fis
#F gy4a fredmr, wYq wr femr o,
A oY v A A ) IR gl WY
EHT GATAT AEATE |

“In view of the fact that usually

trouble springs from certain aspects

of the procession taken out on Shiv

Jayantl, we suggest the following measures,
so as to avoid any ugly incident :

(1) No gulal should be used.
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(2) No provocative and abusive slogans
should be shouted.

(3) Being a national festival,”—
Formf g ot fgemr S A 7

“the procession should have no
Bhugwa flags.

(4) The route of the procession should
be fixed in order to avoid potential
trouble spots.”

g famat A, AT oF e ov ) A7 qg
& guawrT gy & Faved ¥ ary #¥ )
¥ qor froenl qeme & At ¥ wmd
fadte fvar | @Y 3813 #gr e o @
FT EATT §I0T 4g @1 & {6 wa gaw
fawaar & a1 afeqm 0 qo@ SFA wT
@ aga a8 AT 9T gT § |

# grar aRq A€l wAT wmgar | A
argan g & wafwas ) o gw % 4w
TR

ZaQ ara ag 9 gy e & fr g
7 frmA o T At F Af wwwar e
fedt o s 4§ W qger
T ATLAT § Ug WA KT AT TS Hrer
¥ wifs o g8 gF g A gfew
wfaeas, fo THo dro X oW &
@ gu wgT A fF At Al sy o,
tifea At o mr | firegamd Y T Wi
gfere w1 weares 36T fin Art 7 wmaa
fircwre T #Y gyree amge Fraren
my o fee a@Y At fer a¥ ) e
o ¥ FITHT WA AT qewT wyr
wrar &, @Y Ry wTR TMT | oA aTw
aga a3 dwrd o AArd o, F qw aw 0
fgmrar 721 Wgar | fwaE § ffocw
farQy oY | Afr sewia & a2 7 Agrong
zreeE & wrEs 3 e Wl &

g g e B, rowr = af fam
ghaT | A Frdr & & § aw waw
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sty # oF aTRT GURA, JREE AT
QRuE A 2 arae W o
Aqrd s oF ¥ @ AEr AR W
Nad w41 it faw awadr § AT aw AR
et FTHE W A TT THE WY W
IAHT a2 GHTY 9T GERATA (Har W@}

& & qgd N ATeW g A, JEAATAN
¥ frdew fwar qv, forawt qgeT ama § |

“Bhiwandi has a glorious tradition of
communal peace aud harmony which has
come down from centuries together.”

aT gegia faeare i wgr & (R #F
Y Frat ¥ fogy @ | afer wew fagrd
oAt ot & smoAT & e wTo e WY
@ FFAT QY af, IAH AR H AASTQ
& | gro suTq wAEY & A€l @rar &
weqer & | TMo sqrq A % aF AT § Y
pfmag N Fgar g fs fuar@r & it
w7 A gU, g AALH g, IAW!
FG AT AG § 174 ad qgw 1896 &
¥ WgT H I gU | A 4r Ay AES
gt sgar & f& agi ox @ A gQ
wgrareg aoeTe & qfed, frardt & saferat
¥ ofgr aY qrowt srara fedm fr ¢w
foen & wrew agf 9T gu 1 I AW K
HETAT NHAC Ww W dare & N W
fir wr-aar ad AE w3 v

A g T AT AT 9T g
wt Ay 7 o1 g i @ fow an
3, far amil ¥, forw aawgre ¥, fow
QT ¥ AT aTET § 9 gw et
o wfge ) ey g wge
Frah A R g a § fr & @
foen &t gg Tt 3 1 aww e
T gad fag frsdere § | wwrer me A &
% far agy 7 ¥ e gzw fugrd
ot oft &1 arl &1 wew frar | .
A ey gw E7 & wrowy o
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frers fie wro wfgmr & qme @ ¥
1967 % srwe sty it & g% fareg
w7 9977 fifar a1 gEeAEl F v ¥
AFT | o AMgar & faars ag saTC
fm ot 5 210 ifgar qra odww &
Y frzrar argd &, @9 A af
¥ frae WX uFOE ¥ avd v mgt
9T FE arar & 1 Ay ardtaar QA a7
¥aagft § )1 wegw WEEW, THIEAR
N TF ATH HIH FH A A, g QAL
acs & w@ar § 1 fgrg-weaqrawrs -
HIA-FEATIAATE O 9aar g W Idr @
¥ gramA-awmmEe -
9 qvaT @, I 97 qwar 8 W faw-
foa & srar 3 | wwfem o aw 23w W
forw frew %t oot ® oF owed ¥
& Y & ey § q@ngn, 3a% wrow
TS g9 A9 AW A woer foderd wy
T oY g aw #) fawd gk zrem
¥V GUTIT FT TAS FTAT AT |

34 far agt oifze avgw & wgg aH
I ®¢Y | @w @i & faw B wdw §0
ATt T wEY | Afewr oifew @ w@
g @ GIHT /9 fF gg @7 1967
¥ GAH W TATT WAT H qg KT AW G
f& wnx ga#) faamT wm ¥ a1 e
wrfet g 1 Tisgufa aamr SO |
T Wrw gEEATAl & a1z ag § W
FHET ghe Sy fzar 91, WeRN WEET,
fe s10 anfe géw ® W wwwfa a
& afeq gora a1 uRw @WAT A
araT § g &Y $e9 9§ |1 | we
arfer géa @Y usefa awT 1200
wFT 31T § a1y d19 8 wat & Uiy
wa ¥ qgw g, afew oy o alwr
¢ g ¥ oYt ardafas s ¥ @ a@
wr famfemr N ¢, sa a% ¥@ ax 0w
wa w1 v 3w dwer gw ool

VAISAKHA 30, 1892 (§4XA)
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4, I¢ 7% g w4, TH A, ) gow
gorA gy 1wk ¥, fatd ¥ ol
e F R agi oft o ¥ wwr s
ft 4w W 1§ T § a ey
‘G T wme 1 gwAW W E 20 aW X
TIE BRI FOT gEEwET &
Az 91T I WYAAL TAHT AGA FAW
qqTA, 41 FTW FoIAN W9 7 IARY A
F HFATT TEFT WIGA FIH II1T, IJA®
feama o 1€ & T fear st o
ot wa< fad &1 F1 wEAR WE qw
3T AN F ur ArT 1 die qT
d5%T AT FTT & FTH AT &Y Iq¥
fergram # wewargay w frer w1 v
7EF g o | A W WY A aTeT
dgAT wRW  qAE, ©F A6 @
#wT gaifs gar wok g1e # §, wIT e
T8 s g | Pl ¥ aEw A e
7w wgr | Frardy # ST qF £ ¥ qgd
q@ UF AT G T8 AT AW ¥ AreY
faw 1 e meft Wi gy R & wr
fear 7 g8 s o am @ Gfd, 7
arde & qga, gif st agrg el fis
w1 g g Ag & fF 7 ardw & 10
arde as o7 :3€ & 30 fe e
& a3 &m grar § aw gfs wT @i v
w3y fod wgrre & yer oot ol O
A A AT G Ay T aql gw ¥
agt a1 ¥ amy g off ?

THE MINISTER OF HOME AFFAIRS

(SHRI Y. B. CHAVAN): He came a day
before.

ot ek ody : agt A ey
aar ¥ o agE g W Ay qr A
g T wT swgrc Er ¢ 10 arfiw WY
arT i gur g & qg & gw e e
# a7 | foavdl age W afcfeafr tw wx
% aqrar afer o1 1 & aq oF fax F W

¥ W ag ofwr o OF gEwwmr
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[ smrdt weddra)
Zft %7 amar 4 far 5 oF, ofaas
Y M-t oF Wged H qrEr ¥ w7 HT
wew frar mar @ 1 gt far weerd ¥
g mac T € | ag 10 arde #Y am
¥ arg 6axrFrfemr g

# ¥ quevE MIA® A R fwar
FE OO, {7 guAar AR qaEmr
ag A e § 1ag wT qT ¥, AfET oW
oA yewTc fear 1 & ¥ qur £ wgr
st ? aYer i got At mvgqw et fadin
& ¥ quy e fasn, @ wgr fs T °
¥ fodir  F ¥y wgr fF @ & wEadr
e @ wE b, G g @ T f, gfer an
R aga &, & few & arw o 7
¥ qmraa AOw, gE WA T g
aoft & faw adY qrar | et & @ fam
7@ grar | 39 e @ g § owgwd gE
@t € 3 25 WY o oY aqrer AR H
gt 1 ag gwsT &)

gfed 4 ga far & ¢ wrg %
FEUE AE 1 gy faar o
¥ owan ¢ e wegrw wgw wa A wg-
T HANY ;ST H aW & gew mAAT
T g agi 42 ¢, Afew ag w w0
qEl & AEET A &AW | 99 faT A
W et A wgr g, fatew st mew
fagrdy arodt Y wrr ¥ gy, e @
U HNE, T mf) Al § 3w F e
g g, N gr ¢, Awwx Wiy W A
1 &% f5 wewow ATaw w g oA
arfgd 1w ww § gy € Frawd,
FwAt B wgras & g & fag
e & ayr e Wi ¥ Mg b wwEw
qTAE | WG F ge WAl W 3g
a7 % oF & § ol W1 3§ Wy
ds7 w1 wi wfiwm afl § ) o @2
IW & AT A WY GE) Al W ) gEr
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@ § a aars 1 gQrwan, fas WA Ad,
e Ay, TArEy D, | S Fr4-
FHF ATGA fgegeT ¥ EHIEAE H
T FW A a9 @, ArEnh ¥ A,
3| FFT V| M F1 gg N IHAT TEA-
wo, fraedl 1 AR I9mT N g
Joy-gay 10 g R g HIw ®
frge & fodr o &wr garg o | 99
AT X FqT K AT g ¥ AFr@ AR
¥ A wodt % o waite fed ¥
og3 ¥ g aF ad | e ¥ -
arl ¥ 99 FY AT TAT I I F FF
gy ot fiF :

ag forar {7 & Aar #1 weW 2, ¥H
FT ZIEAQA A TR FQAT AT Riw
IT ¥ qTH FHT AGAR ¢

7g ATOAT AT R | HEATT ¥H FY
ga 2iag 10 arde &1 fear g
agt T et At § oot T owgE
T g ? IXT ETF ¢ q@ qiw ge
#1 @ W ? gr W SRR ¥ A
W gorT ¥ aw T Hford

W ofdesfa & &% ® qura §
faw a7 QST ¥ HT A9 qEGT & qHA
o, 30 & G WY | 3 @ WYE 6T
WAET AET & | 98 ¥W *) frerd amEr i
AW A WA K ATHT AWAT qAaT v
@Y g F A7 9T Haer fenr o
o T gE e ww fegr wrar ¢ faa
w1 g § fawmw §, ¥ gar & vy ww
e w39 ¥ a0 ower oW ¥
ST £

MR. CHAIRMAN : 1 have to inform
the House that the Home Minister will reply
to the Debate at 6 O’'clock.

Before that, Shei Atal Bibari Vajpayee
will make his submission. Now, I request
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hon. Members to make their submissions
very briefly so that all the Members and
parties who i ave been left could be given an
opportunity to speak. Acharya Kripalani.

SHR1 J. B. KRIPALANI (Guna) : Mr.
Chairman, Sir, I had no intention of speaking
on this issue. But, since this discussion
began, 1 have 1eceived a letter from a Mus-
lim belonging to» U. P. who has gone and
established himself in Mahaiashtra. And, |
would like the House to undersiand what he
writes.

He writes that ihis quarrel began
and was engineered by Shiva Sena.
(¥zTomm)

g frar & fr fog &7 &1 W
fagra & ag guemmt & afasre =@
g 3@ A wit @ Arv-mgrafea g
g% axfewrs & 1 gg oY Argw gar @
fe qge ot 71X 1 @¥E HEAAE TG 4,
Afra ferg a e am ar az 2 fr o
TR F) SATAEATE FEYAT ATHT TEATAT
waY ara 7@ & 0wy g ey o g
¥, R A R fag grr T
fagrmana s wrgfe a7 &9 &
oY ssaer ¥ Ag W ATFF § | IAH WAT
qeT 97 €8 9T FT | Gg YL qAT Q7
f& Ndgw fga 5 fasmr o7 @9 &
A fraer adf ar—

ot gt R ;A o

o} #to wro wurem : ax gF FM
q%T 47 | 9g FAgEY # av A & 7 a7 6w
7 aTw A fasEr ) 9dqq fasmr
forg &1 7 1 WX fa Aar &1 0y waww
& 5 werors ¥ am-ngrafeas a
#fsq o a3 ax agrus oA
o urH A fggema & gut oweAt #
T W@ | W AT FY AR AETC A ATE
w7 31 wfge | f&dr arFa = s
wrgd £ fiF gt oA od IAF ogr v o,
IH g ag @r we fF ey

VAISAKHA 3J, 189: (34KA4,
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a9 LAY WP § w7 g Wi gaArk
® AN W APUg § I A7)
fox ar g & fo o rgEd

mgﬁmmﬁﬁh‘ atmosphere

violence T tl It may take any form.
It may take communal form or any fnrm
‘because violence is there,

&9 WY w1 ATYA & o S-F Forces
wEm A D E 1 grAzmgw * &3
7% 2 gy wgrafems @ ¥ s
fir g% ag gy wrk & fr ag <r-seme
fox 831 7 g far ) SRR sy fe
Trar, 9T &% e v §, dfsw @ #
aY aga o ardfor K1 KX wgr, “vwy-
fen fr madtifz "' =7 g ¥ FEA wra

The Guvernment is behind the Shiva
Sena. It has been stated so often that the
police cannot act against Shiv Sena. And
all political leaders arc afraid of Shiv Sena,
And they all encouraged it : ‘\hy was this
given a communal turn T do no: understand
even to-day. On the first day those that
were killed were all Hindus and not Mussal-
mans. And then, aflerwards, the Hindus
killed the Muslims  If these quarrels spread
you cannot run away from the majority,
They would get an upper hand 'These people
suffered. What does the Government say if
a riot take place 7 Nothiog is heaid. Only
a riot has taken place—so many people are
killed. Who started the riot 7 Nobody
knows. There are enquiries made but the
reports do not appear. We do not know what
bad happened. The whole thing is hush-
hush, 1 say we must find out who threw
the maich first 7 It Is very necessary because
batred is there ; violance is there in that ai-
mosphere. But, who threw the match in that
combustible powder ? When the commumity
comes to know who threw the march on that
puwder they themselves will go and tell the
people ot to throw the match. It is very
cssential that the communities must know
who threw the match. If the match is not
thrown, I submit, Sir, the powder cannot
blow by itvell. It will, after sometime, ose
its potency. The persoms who throw 'thr
match aie squarely responsible for the
results that follow. They know thet it | .
combustible material, The mejority alwpy.
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takes great:r reveuge than the occasion hates a Muslim or that a Muslim hates a

requires.

1 would, therefore, request all parties
to see that nobody throws the match first,
Then what happens ?  Everybodv begins to
cry that this is a horrible thing ; our repu-
tation in the world is suffering And then
they gather together. Who comes together—
those who are at the 1oot of these riots.
Their leadeis come together and they all
say ‘Oh, it is horrible, It is just like a thief
who cries ‘thief, thief* when he joins the
persons.  Most of them who meet in peace
conferences arc themselves responsible. Their
faces are black. Thev cannot fight commu-
palism  How can they advise others to do
this ?

How doecs peace come about after the
riots T Peace comes about/not because of the
conferences as they have not yet met. But,
peace comes about because of polict action.
I want the Home Minister to mark 'his as to
how peace is restored 7 In three days’ time
it was stited that there were no incidents :
or in five days” time it Is said that there were
no iocidents. How did p:ace come about ?
What is that good men gathered together and
30 hatred between the communities dis-
appeared  Did the Peace Councils meet and
advise the people to understand their rights
and duties ?

No, who brought about peace 7 It was
the police. It was said 1hat the Chief Mini-
ster ordered them to shoot at sight. What
was he doing before 7 He was informed in
the Assembly, as my hon. friend Shri Nath
Pai said, he was informed by the press that
the atmosphere of violence was there, and he
sat still.  But later he said ‘Shoot at sight”.
But why did he not order the police to shoot
at sight before the trouble began ?

I have seen that every (rouble subsides
when Government 1akes action. It is the
Government's responsibility to keep peace
and law. What is the good of saying to the
people. ‘If you do not keep law and order,
we cannot do it.' How do they keep it in
Maharashtra today ? How do they bring about
peace 7 What they could do today, could
they not do yesterday ? But they go on sleep-
ing ; they go on encouragiog disruptive forces.
This responsibility squaraely lles with the
Government. If there is any riot. itis
peither the Hindu or the Muslim who are to
be blamed., I refuse to believe that a Hindu

. and what they have been doing since.

Hindu. It is the mischief-makers who are
behind these roots. Then, what happens ?
The riot is given a communal colour. But
who does the badmaashki? It is the anti-
soclal forces it is the rascals in the locality.
And what does the Government do ? It at
once shuts up those rascals. Why did they
not shut them up earlier? 1 say that
essentially it is a question of law and order.
If the writ nf the Government does not run,
then anything can happen anywhere ; it is
not only communal riots, but it may even be
political riots. as are seen in Bengal.

They have introduced President's rule
there. Has the situation improved 7 Previous-
Iy, there was a Gover or there, by name
Shri Dharma Vira ; he was a small little
man . 1 do not know, but I think he does
not belong to a martial community ; be did
not need four or five advisers, and we heard
that wilhin ten days the Naxalites disapperaed
in thin air. But, now, what is happening ?
They have appointed a Governor who is the
stooge of some political party which he wants
to bring hack. And they cannot tackle the
law and order problem now, What was
done by the previous Guvernor in ten days
caonot be done by the present Governor in
having six or seven advisers.

I say that in all these troubles, Goveru-
ment is responsible. Why is it responsible ?
It is responsible becuuse it wants to encour-
age forces which would help its being in
power. This is the position from the very
beginning, from the earliest days. [ can
testify to this in the light of what they the
Congress did afier the first general eioction
This
has led to going and coming back of legisla-
tors to floor crossing, I squarely blame charge
the Congress Government and the Congress
Members, whether they are on that side or
on this wside today ; they are squarely
responsible.  'Who made that man in Kerala,
the Governor of Punjab 7 Who made Shri
Pattom Thaou Pillei Governor ? Who induced
that old man of Andhra, Shri T. Prakasam
to change sides 7 They told him. ‘You will
be made the Chief Minister of the pew State
of Andhra, if you join the Congress.' Yeh
chor aadmi hain, and now they pose as bonest
people. They have dore these evil deeds.
They have induced people by Governorships,
by Chief Ministerships and other means.
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They have stolen ; they have committed
robberies ; they have committed kidnappings
and such oiber things—I forget the names.
All these names apply to this Government,
And I say that there can be no peace in this
country, unless the Goveroment reforms its
ways, unless it is able to enforce its com-
mands. When can it enforce its commands?
It can enforce its ¢t mmands only when it
itself is bound by some rules and rcgulations
and by some laws and procedures. But they
thiok that whenever it serves their purpose,
they can do, and violale every ru'e and
every law of decency, and every norm of
conduct with impunity and if can wor do it
in any other way, they say, (h:y uare doing
it in the name of conscicnce. These people
bave a conscience, it is really a wonder;
they are sucli siopers 7 | can understand
greal robbers and wvagabonds turning into
saints We Can think of Ramayanma and
Valmiki ; he turne !t into 8 saint. Are they
Val mikis ? They are simly petty thieves :
smail thieves never improve. Big robbers
con improve ; The:e cannot be any change
in their life, they cannot lexd a new life
They have prospered on petty thefts and
they will die as petty 1heves ; they will
never improve, whatever conference they
may hold. Because, they are themselves
the law-breakers : they break the law and
they are in power. As the author of
Ramayana Tulsidas says :

G ®) AgY g A

These persons may commit any number of
murders ; yet they will have a following.
Why do they have a following ? Because
they have power. When that power goes
they will be no where and nobodv would
even Jook at them.

SHRI NATH PAl : We do not look at
them even now.

SHRI J. B. KRIPALANI : We are
obliged to look at them. What can we do ?
I do not see them because my eye-sight is
not good enough to see whether it is the
Home Minister or the Prime Minister setting;
they are all the same to me. Whenever
there is troutle, a committee is appeinted
It goes inlo facts and figures. It is a judicial
body. It takes evidence and it weighs
evidence, There is cross-cxamination. Every-
thing is done satisfactorily, Before the com-
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pletion of the enguiry, I think no party,
nsither the Government, nor the opposition
nor my friends whose heads were broken-
yet they do not understand—should say
anything. Let the committee decide who
were responsible. who throw down the glove
and who caused the riots. While there is a
judicial enquiry nobody should opec his
mouth not even myself and I would not
have opened it had other hon. Members oot
done so.

SOME HON. MEMBERS rose—

MR. CHAIRMAN : Before I call other
hon, Membets. I have at least to give Lhe
time still left for some parties. Shri Kunte.
Before calling on Mr. Kuate [ have to make
an sonouncement.

17.40 hrs.

ARREST OF MEMBER
(Shri Ram Gopal Shalwale)

MR. CHAIRMAN : I have to inform
the House that the Speaker has received the
following communication, dated the 20th
May, 1970, from the Sub Divisional Magis-
trate, New Delhi \—

“] bave the homour to inform you
that Shri Ram Gopal Shalwale, Member,
Lok Sabha, has been arrested under
Section 188, Indian Penal Code, in case
F.LR. No. 991, by the Parliament Street
police, today, the 20th May, 1970, at
1.25 P.M , outside the Parliament House
near the Irwin Statue, for defiance of the
prohibitory orders under Section 144,
Criminal Procedure Code.

He is being produced before the
Judicial Magistrate, Ist Class. At present
he is Jodged in Police Station, Parlia-
ment Street.”

DISCUSSION RE : RECENT COMMUNAL
DISTURBANCES IN THE
COUNTRY—Conrd.

SHRI DATTATRAYA KUNTE (Kolaba);
A few years back I had the occasion to
visit the birth place of one of the great
educationists, Dr. Karve, It is a village
called Murad in North Retnagiri district.
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[Shri Dattatraya Kunte]

There are other Murads famous for other
things. But in this particular Murad, I saw
something special. For the last 700 years
since the village was established by a person
who migrated from North Iadia, I think in
_ the 12th or 13th century, all the places of
worship are looked after by a village
committee.

In the different places of worship, I was
shown a place which, according to me, was
a masjid, That was also being looked after
by the willage committee. In the old
memorandum drawn up by the old man in
the 12th and 13th centuries, the p'ace has
been mentioned as  Suoyalaya. Like a
Devalaya, it is mentioned as Sunyalaya
where there is no image. That is also being
looked after by the village commi'tee. We
have other instancss.

We talk of the decline and fall of Hind-
uism, and the Hindu people in this country
since the 8th and 9th century. But we hove
an illuminating example of the great Shankar
Dev and Madhav Dev durinz the 15th
century ; they did such good work in Assam
that they were able to bring ovzr thz Ahoms,
who were not original resid.nts of Assam, to
become part and parcel of India and accept
the Indian tradition

What did we find on the I14th instant 7
Speeches were made trying to expluin to us
what happened. The hon. M:mber who
opened the dsbate referred to a poirticular
report submitted by the Home Ministry
wherein it was said, according to the report
that he gave to us, that out of 23 instances
that happened in the past, on 22 occasions
certain community, the minority community,
took the initiative. He was trying to suggest
that the same must have happened at
Bhiwandi. That is the impression 1 carried.
The Prime Minister, in righteous. indignation,
like hurling a stone—said that who throws
the first stone is not to be taken into con-
sideration, meaning thereby that theie are
others who foment this. Well, The Govern-
ment is now the master from the smallest
village to the top. What is the Goverment
doing ? Has any aMtempt been made in this
country 10 create a common community ?

. A community is supposed to consist of all
* sorts of religions, communities and custes.
Have we that position today 7 We are
discussing the commupal situation in the
country and not what happened at Bhiwandj
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or Jalyaon, [t is a matter which is left to
Justice Madin. He micht find things.

But even thz:n, what is ths gensral sitva-
tion in this coantry ? The m>azat that soms-
thiagz happzas at Bhiwandi, oa the Tth there
is retaliation on the 8th instant. As in a
cricket match, each community, the so-called
communities, try to assess what is its score.
Funnily enough, this happens in this couatry,
The Government simply says, do not mention
the community. Does the Government’s
responsibility end there 7 Has the Govern.
m=nt in this country ever tried 10 crecate a
good atmosphere 7 They Lave the police ;
they have everyting.  But  w'at have they
dore ? The ace talking of education, and
giving betier education and modern educa-
tion. But what is being done ? Can this
Government, or on behelf of it3 predecessor,

claim that an ac‘ive effart  was made to
create such an atmosphere ?
In the year 1946, there were such

disturbances in Bombay and Ahmedabad. 1
remember that Mahatma Gandhi asked the
then Home Minister of Bombay to go 1o
Ahmedabad in his individnal capacity, s a
resi lznt of Ahmedabad, and go round the
cily., What happened 7 Was it done ? Is
ailvice a commodity only to be exported ?
That is all the question that 1 would like to
ask of this Governmet,

MR. CHAIRMAN : Shri Abdul Ghani
Dar.
SOME HON. MEMBERS rose—

MR. CHAIRMAN : |1 heve to accom-
modate parties who have time left.

st ogTa gReRT weat (rAUR) :
stara, ardt ar #§ fawfaar o adf
2| wEI A AF AT A% qAT aTAS
Far @& "X galaw aizAr § oAy
FaY Jq1ET GHIAT @ AIH §, §AQ G40
Taar arzrz g1 6 a fasET & 1 W
SRl FET wiarw § At g IE F1

w9q fas orar 8, 9gY gA9 ag qW@T &
At G S - G UG
b7 b et s an e B M F L
-trgc"ﬂl'!- S bl el i
E il g & Lo & /in oy aliidn obin
"%
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saefe agam . wTowr o Sher
fear s

it weger Wt AT (TFME) 0 AET-
ofg oft, g% FqEt @ 5 amdadr ot J
ATH-ATE FeATT R oy & i fat
i faed & w93 gAY T FEO
T, AR gE qg A g g 5 e
fafamx mfgar 7 = & sfgdr ar sw
%, g WY W AT %A@ wET W
wifere 9% 1 9 4R @ @@ A N g
g fw foeet i &, faaa orff
a%g & Wiy a@H § wrer Afge g,
I quAl Fq-@d aF wgA A ffow
# R A FT ooETe 2 gu weer
wal-aldl aid sy 1 war srew fafa-
T aifgar oA qwA § Hg W a%
@ 5 g foar @ o 9, fodi
23 af F awdaw 21 af ggwIT AL,
TEH IFY gaerTl & QA gra, v
W "R amar o, s et g gfee #
7% fag zay s Fd w2 A &7
o1 Fred & ax Ay wwd & fr ogEer-
AT ST WX gw IR 31 1 9
ag awrg ¢ fF IR o % fyar
q qAEATT F CF dE ¥ A9Tfgw  aww
& fog gfew o ®Yer & TR a=x felr
& ag aFay 7 v A G wr A
aga srew fafaree qox 2 aty a4 f
W fafreer & o ag forgit s
oA g T afr are ® oW faR
qgr ¥fedi F ot ¥ Jw oy G
O ¥ IF & F@ET | A WK
dw # gl AR GEAAE WX T |
war wfeer agq sA st fafred
¥ ot & e W oag qm e §
¥g Nt @A T OgwEEr &G0, ag
qEW FT gEHIgAr N0 7 @A agw
 Ug AT @R, TR wreT ot § IR
ot fis qw ag %, dO & owg @
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fs, M *F go el ¥ T W &
Nfgreaud ogr @ § w1 |
g H owar @rv aren fget &7
AT qg AT WA AoH F Jegeicow H
arery & 7 s AgY 8, WY a9 dgl
gEaa ®T W & aY foe wie B sl
¢ f5 g wEraar FGr 7 feEwr
gataEr w0 ! &y aegdr ot ®
qrE, GAEq & qr@ w6 B § ! 6N
W oEe § wifaw & aY & i fafa-
@ AT ¥... (Swee). .0 g9 q@ ar
7g 2 & qm ar gg g ot f s T
oft A€ 3 orrg qT A wEgrw W AN
frrer sma 1 afew wrfafse arga &
F1v @iy fr =it g & e & @8
FW Ag @AW, HIC A wwE A
forpTaY |

7% quAr wren fafreer wfgar &
78 queT & fE sar ag wod qgi dndfae
# T sraadr s w7, g [
@z &1 Trawy 9or £ g8 frar aFdy
¢ o feelt & Qe qx =€ St mEEETm
gl a% 23 a9 ¥ faay a@ W
g wd fFr § Sud fedt geaw@
w1 fear a8t s feamm swst (o
w1 WY1 fegy mar 1 & g @ wERE
w1 qre AW F ag Ao TG FTGE
& sret qaerT wigan g f5 9O w2
% fipgel A el B AN a9
wifew ¥t ff 9 9z ofeq gaE A@w
gk ofeeqs wAET AW &t ¥ X
qEEwTEl A aHwadT F% agr
WA 7 dger fFw o6l fer sgd
§ & agi dgafow &\ qEewEl & @
23 ot ¥ wqT-HAT AT | T A TEAT I
L ER R CIER i CUER RO A
g fafaeex age 3 aod e @ §,
% qg @ foww a% feaq qaaww



295 Recent Communal

[= sreg i @]
F gU | Far oF ot fRdt sedw ey
#1 qafor sgaa war ? s A sy
AT AT A Av |t qg & fF oy
frrg@ d i arg ate ar oz § fw
W ag fgms aff § 5 ¥ omew &1
THEAT T G |

Nt wew fagr@d i@ (FETw
9) : @ ag g fr omEw  aTw gwH
wifes 7t &)

st wege T WX @ @@ W
& &g wear g, # e agw ¥
Fgal 4, ag ag ¥ fw smilw ¥ ofen
AIET AT Ag® A g wwyr ¥ owex
FIT & ARANA, FE IHLEW @)
ad W A qrfeea Fgw ¥ a §
at 33 fgrgeama & wwewEl A 2fawa
TN QI agwgy ax w9 g !
IR W avg fggam w waw
FOAT & 7 gwA IA SaTEr Hat & § )
g9 9% wOu arwa § fe awew o
6 FUF Fgd F—arorwdt o A g, TG
Y g7—fF gu wod T@d & far ow-uw
T FT FAQ agT GFS & | gEAAHT A
g & o feg Tomel F W At
Aot ¥ wEWE FREwE gEETEAd
gEaeT frar WX w9 5@ qaT & fau
T agran | & Fgm owger g feosw
BT T AE & wwa § | gEwww
#1 Ig T W1 o9 | N AT A, N
HEET § S | OAT HoH FAAAT | QF
ardt &1 aiw ¥ wig wwr | FEEcd
@ f& 3T am § fowwr ag aig ¥
TT 9T 9FT & | IEA wgT—eagoqT
T AA—T w6 fY, gEr g
q19 3, §91€ AR A9 § ) aveed
BT T ¥ §wa §, AT qw o
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T off, gEEwE 51w Ag 6
HH | F1E ®TH gAY s aTAT W R |
Y At T@ @ & fewnr ¥ qwEw o
2§ AR waa AT Wigg | A™
e, & araddt st w W FET
TEw ¢ fF W gaaarl & faemes
T8 v wr—arer TR poeE W
T vy O f feedy ® g WTECQR
&, ¥T 991 @ & SNl H—aY ag wvaw
g X Y s g R W WA wey
Y T Ft vEgfw 9%, 9 -
q¢ qEEATEI A7 Feon fwar qF ag e qr
R ag fea € a8 wraet & 7 g Wi
AT Y gEerATAl #1 o fgg Wk W,
IAR AN A qg G A ) A a7 A
T ¥ 1 A oA g9d mw H oAy
s 7@ A @ qgry awAw N
M AE aFAE g oar fge Xerd aw-
amm g, e #Y g v A wifew
&Y, T & AL wAwm W gaewr
®1 agHTaT NFEX O a7 agdaw |

Fad ava Ao oft & & sgar amgan
g fF o form firar gafesr s o1
& qrvan § v ooa €1 g o @,
rogre gftem A, gfeawrafm § &
fearaa # fgear ¥t &1 Afew it
THIT ®T ATH AHL TG 4T FaAT b
feama ga®, ff 97 er Y v & s ag.
I F), TEW & R # wawe
fe=al it 31 gy & arfs fgg Wt
¥ THTEEHT T g, ITRT FE 0
¥ 1 =g wgd & s fpgel & e
T8 ®T g 9T 61y )

w7 gaa off, g aw 4 fE
R 92w ¥ woa grel & fpgeara W
& 50 ¥ fag mmdw ok g &,
R o feoqw VW Qg e

b
-
ot
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arxr 5 gara fomn qiffea™ & a9
$ | Far A ST FT GEREAA 18 drady
o1 95 T Fg aFO @ fF qw AW @
g amd, g0 9% T fert
M gw TC T FR AW ! gA -
=TT ST, gRETe AT Ad @y 1 AP
s g ¥ wg 6w fegEm &
amq @ AEd & | aagE w6
agt gl Sk wré APTE AR A
frg fg Wit o, ww ox & @gw @
Th FE | gER T S S @y T
w& fir ager fiee v Y feaa @
afa aewrg ag @ fr @@ oW % @
@ wEEAT 7w gor § W O A
st B i gl gk, vafeg & o
gw arel ® oRolw AG GG | W
wofer § wew fagrd aodar ar ELL|
m!'\‘ WL g T g ot §
M @ gx mMer w@rE | g @ faw
wgh & gt WA |
Wawmamana § o gay & 1 &
I gt ® g7 gwwar g | Afer s\
oy &% 7E & fF @ aw A oW ¥
fordr By 44 mrer wrE S & wdre gen !
w1 4z 99 Ag) § 5 h wg & fag,
ot qaw o feer g€, mdt AT EET
Your 7w A ww gt & v G qeel
ot o & fol it P war Ay ww A
¢ fe & 13 arx dw mar ? o ag W
R Ao ardt ) & o @
PR Eaw & g o N oga &
forg dar< g, WO wEEI ¥ @ qgE
¥ for dare e R g & A
@ & faw F1 3wF A P AR A AT
ot g g 1 % AR o ¥ gre oy
nmzﬁ‘?wﬁ‘lmﬁw
fewemar, & s a1 fr #f I @
T w1 ag W< 7 g f feeelt § oo
oY wern o 9d @ 1 ¥ T o
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o e e W oadh h @ o
aTa A qEEEr A9 F 61|

st wag wm A (fee w3@)
fewelt % wrer i gav

ot WEgE T W WA @R IR
¥ 7 wEEr g AfFT TR W §
2 & g9 1ot q@ frsa mr v )

T |ga 3 Fgr e we wfemer o
arget g e Fwed & g, ww=A-
fares ®wem &1, & a@ AT QAT
FEE F W G, @ 6 owEA
UK | wq S, gw ot a8
| FY qLEr frar @ 1 T amgw A
qidt #1 ghwr SwAE wer gE & A
WA # | 17 73 I owrere orey g€
& s wror ag g wwa 7 few farg v
g1 & Sy Fgar wgan § R S amgw
w19 ) A, TRA qgw A A, ATw
ot adf, agf ot TAUEw w1 FrgAE d3
g &, 383 &9 ovw @ frr § Wk
frricee! 1 gar 3| A Afgw T §
fo fr awg & woewl 3 waw & few
# o facgw wedmw § ok fggeam
® A RIS 2 oasa ¢ fgpew
® " A7 §wy §, awa qur g
A xR & fag digsaa @ o o
ITH JEETH H qrwd | WA d@w
¥ Xar wff, qrar & o day At Afew ag
v & s st aw gy o §, agAw §
fir five TorgfY W g8 oY §, W
ag a7 wrAa § ag A K awwar g

17.57 brs.
[Mr. Speaker (n the Chair]
wiel ¥ a qaa & uot www fv

ar @ Ag AMAT TR FT oA, WA
TS #1941, T& A® FA W7 oWy,
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[ wegw o+ w1=]
S TR T FT 9T, N ww_r qww
&7 q1, 3a%1 fo=r &7, o g fawr
T T oERy @ A gwafEEl o
g4 A, UE EEE AE a0 Tage
¥V ag wsd A g fr 6 FO® AEw-
a7 faz ol | gw fwen @t | W ¥
fremr & 2 & fox ofow s ew &
¥¢ frar #3, gfew & gro ¥ ags ¥ 4%
F%F @M FY, [HE OF T B wH
FT T AHY, WE T A AR, TG
aggd & 7 WA, feEar & f
qered ¥ s Ag g 1 feed qEEen
O 1 gR 9 Aod o @R § AR
§ @ qFEEr & ! gw e @
e § 1 7§ gAI A & 0 @i
g geal F1 @ Jrdr § ey A
qUx el w1 @nn ? Eme & gy e
T w7 gy A qa | Afew g
adtar wr gRm 7 OSTOiR uTaR @

W 9 Erd & R v Tl § 1 oW
gar frdft e g @) feedl ax 8, faed
Tt & g o gy o e fee o g

MAY 20, 1970

Disturbances (Dis.) 300

9 WY AET AE FI 41 F q1 A
A9 Mg | w19 g Pt A Ag AW
w fawe Wt &Y 7 AR A9 qR &
wfex agi &, e agr § wfews ggi
g qemi agi & | g6 W fawam 7
Famm N mgE  w i a g
W1 fratn | ag 7€ & awar § fo &1 @t
AL | gR BT AGE G | WG HT GHTEEAT
Merar frar g1 afa ® ag & g
Jar g...(fevmw). . au @ge qg
THE Ifpue g a @ dergi @t
FHAR E I7% a9 g | foa o ag
i & fag fasrar ar, 398 a4 § |
T fq@r &< frgET @ gt ®y emar @
79T @t wq g fw faar &1 9@ @
T T W19 @ 5 fae arar agt 0
afeT oot & g gan 7 wgfre
Fq IF TH GIHI F AT ¢ GEAISOT
a1 gw avwie fome w9 7 @ w1 fg@
HAY g g | AR AT g ar fewd o
g1 ar awygww fag o g1, &€ o &),
gl gemae foe® fae d 997 & |
W ad fea dagr g

18.00 bus.

A oyt ot Y a5 fewET Tgan g
f& &1 Wi OF T T W9AT-HIAT HigwTC
G G o4 | F A oy e @
ZH¢ 57 TwE &4 7w far wg o
afea oY st 77 9t 399 Fgr fF qwr
s g far o afen @ e
 fed WId | gW T % WTT 9T 2W 9%
e ) g 9 #1897
T AT AET R | W WA ave AN &

wx gea faredt ™ @ am
& fis fow R @), sww @F €
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SHRI AHMAD AGA (Baramulla) : Mr
Speaker, Sir, I am not one ~f those persons
who would ¢ay that a particular State
QGovernment or the authorities who have failed
to prevent the occurrence of such disturbance
should not be taken to task. They should
certainly be taken to task because, I think,
it is possible to prevent or crush the
occurrence of such things if they start. But
I would like to have a different approach to
the problem at the moment.

I heard Shri Vajpayee. I have also heard
the Prime Minister of India who expressed
indignation of the Indian nation with regard
to this, I want to make it very plain that
India today does not live in isolation.
Perhaps it might have been possible to live
in isolation a few centuries ago, but in the
present day India lives in the comity of
nations. It, certainly, does not do good to
our honour or to our nation il such things
bappen, Therefore it would be wrong if I
attempt to throw blame on him or he
attempts to throw blame on me. But in the
eyes of the world community we are not
doing credit 12 our nation if people say out-
side in India, such things are still happening.

On that day, when the Prime Minister
intervened in the debate, she restored
confidence amongt the minorities, whether
they are Muslims, Sikhs or Chiistians. She
said that different communities live in
majority in different regions. Now, I belong
to a region where Muslims are in a majority
In response to her cali 1 say, on behaif of
Kashmiri Muslims—I am uot talkiog as a
Member of the ruling party ;I am talking
meniber of Kashmiri Muslims—that we shall
protect the minorities there. We have been
doing it io the past Not only because we
have that tradition, we have that past, but
also because all political parties in the villey
of Kashmir do believe in secularism. | must
mention Sheikh Mohamed Abdullah who
was secular, is secular and is going to be
secular I may have a difference of opinion
with him. But that mav be so fur as
politics is concerned...

Recent Communal

SHRI SHEO NARAIN (Basti): You
make him the Chiel Minister of Kashmir,

SHRI AHMAD AGA : You sit down ;
I am oot yiclding. The whole point is that
Kashmiri people, as a class of people, have
been secular and shall remain as secular. We
have that tradition there,
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I am reminded that there was one Lulla
Arifa. Both Hindus and Muslims believed
in her. *Muslims thought she was a Muslim,
Hindus called her Lulla Ishwari. They
thought she was a Hindu. The fact is she
was born in a Hindu family. From her,
Nuruddin Wali, a Muslim ssint, drew
inspiration.

Then, I am reminded also of one Anand
Ram. He wrote poetr in praise of the
Prophet of Islam. 1 know also therc was
Shah Gafoor who was & Muslim saint who
said : Go in search of Brahma, Vishnu and
Mahesh. So, that is the secular character we
have in Kashmir. The Muslim saints talk
of Hindu gods and the Hindu saiats talk of
the Prophet of Islam. We have lived
together.

Not that alope. in the earlier history,
therc was one Qutabuddin King who asked
Hiodus to do havan because there was a
famine there. So, I can with full responsibi-
lity say that we are secular in Kashmir and
we can protect the minorities there.

Now, I will not comment oo what Mr,
Vijpayee said. But I will say what he did
not say. Whea I heard Mr. Vaijpayee, and
I also heard Mrs, Indira Gaodhi, my first
reaction was :

w21 Y gara stx § ok Al

AT W
I felt that it thorns of disunity that Shr
Vajoayee was spreading in this country, He
metioned three things. He said that Muslims
belong to three categories. One that category
of Muslims who are disloya' ; the other that
category of Muslims who incite trouble
and the third category of Muslims who are
with katmullas. I want to remind him why
he did not mention that when the Congress
leaders went into jail, it was the Hindu
Mahasabha and the Muslim League who
joined the Viceroy's Council and that
Shudhi and Tabieeg movements got an
impetus. Why did he not say that it was
that which ultimately resulted into the
partition of [Iodia and martyrdom of
Gandhiji 7 He did not mention that. He
did oot mention that the Hindu Mahasabha
and the Muslim League joined the Viceroy's
Executive Council when the Congress were
inside the jail : He had completely for gotten
Rafi Abmed Kidwai, Maulana Azad, Mohd
Ali, Shaukat Ali, Dr. Ansari and others who
fought for the freedom of Indis. He com-
pletely for got them.



501 Recent Communal

MR. SPEAKER : Please conclude
now. '

SHRI AHMAD AGA : Skies will not
fall if I continue for a minute more and
the Minister’s reply gets delayed by a few
minutes,

He forgets completely that Brig Osman
laid his life for the country. He forpot
completely Master Abdual Aziz who laid his
lif= for the countiy. He fnrgets completely
Shervani who was  crucified. It was
Choodhary Mohd Deen who gave informa-

tion of the infilt:aiors coming into the
valley in 1965. He did not make a mention
of all this. All this he forgets and I am
reminded of :

g9 ATAT 97T &% T ET )
g9 7 TWE @ A A H WA

The whole point is that the trouble
started with Shivaji Jayanti. Now it is
forgo'ton completly and Mr. Vajpayee also
bas forgotten. There was no quarrel bet-
ween Hindus and Muslims  The Commader
in Chisl of Aurangazeb +as Raja Jai Siogh
and Shivaji was himselt « Commander and
his greatness lav in the fact that he was the
firss man in 00 years who rose against the
aut. cratic regime of the Moghul expansion-
ism. In lus wrmy there  were Muslim
com~ander~ e did not make a mention
of that  He dui not also mention that it
was Akbar who wnnexed Kashmir and put
Yusul Sha!y Chak in Jail at Patna. It was
Aurgngozeb who massacied his own brother,
Dara Skukah and annexed Golionda snd
Bijapur which were Mudlim kingdoms. It
was not certai. |y a quarrel between Hindus
end Muslims.  If jou luok at history that
way, it would mean dece.ving our younger
generation.

My whole point is that India suffered
always because we were not united. This
is what is happening. Thesc are divisive
forces, 1If the Butish co.ld stay here, it
was because we were divided. If Mohd.
Ghorni could come here, it was again because
of our disunity Whal is hapgening ia this
world to-day 7 The American impz=rialism is
spicading  its tentacks in Scuth East Asia
and in Wz t Asit and i’ we remain divided,
we will suff r, They havse set up puppet
governments in the same way as British had
then set up thesc in India, Ase we going

MAY 20, 1970
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to have this disunity and divisive foreoes o
day or shall we remain united 7 I will
conclude by saying...

geay M @ aww oot ¥ Ay gfoew
T
T &7 7% § o7 are & fag 0

O WEAT 9T §G Y9 K qa
At wrfadar g &R A oA f oA
g | wa w1v &= w5y )

ot wgAT W - F gAY AT A
g

it AT GEFAT e (AT ST
agz, amfsas faogor-afaariz, am
wt fzat & =€ Qe frgram & fedard
& A 9T A 7 § @ § 39 garfeas
WYT AU BATATA FT TG FT G ¥ |
A so-gew frdr & qw Tl =
EEHA AT AIF A Ao ot # avw @
v a fadfl Sraws & dT sTged
¥ it A § W ag wfae
ardr & Wre gl foge 22 w19l W 4§
321ar fwamr @ gew @ gwr &1 gfw
W 9w awa g @, § 97 awmw wew
i frre &1 g QEne § aAa | s
urrdr & arx wafa gawr FoAr adq
FA1 @A wfgy N—o g frgana
#Y ot srordt /¥ ), @@ gW 99 % 9,
afer werd gfew &1 & am fgs-
wifagl 1 g & 79, AT gHH
ur € ST AT §9 TF FEL W AAT FE
]

# Fg—ogw 22 el ¥ O
321ar foEmg § @Al U O & gHA
fedbaraar feme # & faomr, gad e
faarm ot gu & 33 feam ot gg, o
WWARQY, AMYR, Wawyy, dEmE,
FgrEETR WX W agras o swd
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wifw ) v | ¥ wrewiw g few
g @E? & fawa gy &€ sar
oy agE B oRw &% ¢ fwEerd
% gawar g fogw wad @@ AR
qrfeaTiE, CIrae-aetaT 9% oY =,
ame € Fret ot omae % &), gofew &
T ot @ gzt ¥ @ &, wifs gw W
gu . fawtast 3@ gu ) & feawy
A £ ? frad ager A, fFad gger A6f
Fr ? & wegrn wrgw A q@AT ARAT F—
W WI9H 1T ¥ RIS &, 22 ArET ¥
WIYh gY ¥ gHARr T § WAC [T A
FT, ATE Wi FT &eed FL AT F1 A7 0%
ar fesdY ®¥x faar o, Suwr freeane
frar srar @ stT wiEY o wzw@r AT
& | § [Agrad srea & @ra q@gAr wrgar g
ag 32lai fwarg gwr, w1 W9 woA
s H agar aFw § fw fggeam &
feas it foegin gv -l &
fezar faar, fosgiy sel-m@ & #Fm
fear, fagis ag-afed} A samazd M,
foedia aral arl # vz ok F7T a3
far—ag fgg @ a1 gmeAT f—
FiEr 9T SFHET T ? W9 gATY faR
ATAT § FF @1 g, 9Ww=A § §F @
¢ fw gu &A1 @A%< g8 AF Fg a9 (%
gn fggeart & geife 22 @@l & arg
T Oy grad Y wfgy o s gw
TEA I @Y T weE o) gER
Dedl [ Fg, @ A4UE WGT § war
g ®W ggi qu F&—wmera ot §,
AEIUSERE A, qord st § Wz
#t & e fgrgearh 21€ adt 8

a1 w9 gw fggera & fedl
fegeat &Y asmw &< & fag e
Al fomd 7 & Sgw wmgd ¥ g
sgar ¢ fr e 7 @ vl o gaw
gate Agl, gT oew Ia% fan fadwc d,
fFRTUAT SRwd IR faw fasme

VAISAKHA 3), 1892 (SAKA)
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o AEm ¥ sgas e fw
T Zg qw gar & 7 v SR A
i qr gy wErsgaear e ¥ qw
wewl ¥ @ A v wrfaw TE?H
wfm fr g ot & weft m geeww
&% ¢ | vafag & g ST WTEEr  fe
FHITT g g, gofes &), wafat
grR gt garfer @), Fwaw  sfeda
#ifew o W1 IgF q9F gu, g Qo
Afgr Auaw gfeima #ifea & O Sy
ag wr wgy ¥ 7 afvew, e,
Tafem—urd, 42 s frem gy
g a7 (sgwemw). . Awwa
feum sfaw & W fEF gu, A
aréfast wlx Wy day  fyay qaw
wwAd anfae of, 99 9T WY STAas
T oHe gur & At W wEgny A
wifsw @ %7 Fga fis O ¥ wE
gu, @ \) wreedt Ard a7, g iy
Y HiEt 97 FeaT faar | w vF qre @
ag Fg TF g 9T FEQ H, 3 ag &
FAR F 4T AT ovg F wEE A T oWy
gH qg g demr & 1 s war & W)
FYT FYT T8 F<@r ¢ 1 dar 5 7 owed
wgr e forderd ga &t #Y & =g ag
TAT &3 § ar 3uTds § ... (swAAA) ...
T ooE! gay q@t el g, W
AGAT AT FATF TGy (AFT qHS § |
¥ et wgn [ aad waaa gafor & g
e fedw w¥faw oy o @ fs
gl gT FEIT §i agl aew § wed wov
& ol | wegRg HT3@ M9 agd A
wfafgzt & | fao amaw, fgiea ek,
fre st s W@ AT S A ANH
WRE R ¥ g q%d w9 SR @ E—
%! Hifen W g gaw v § Gw fE
qaT gwr § rew fafret  aos 88—
WY AR I8 wgy v oogr wgl @
O W R & smr go wdE aw
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(= o qgene awd)

M TAHE ®Y @A w1 (FAT ATUIT W
e dm @ifod f5 oF T oz @@ &
... (swweT) AT AT at W g AAfaR )
W # gy w3 A7 & F fedr )
waf g Trwar afer 93§ wa a¥ & g3
B! WERT Ag" § ag A FC @G 19
qum gad. f§ gEanm ale ar g ar adf
wWifF ymemE FAE9 #1 W) 412 AT &,
qEANEl ¥ aE § Fgfacz qEt w1
Tggfaaae fFar, dloggoedle I
FA€ #1 gEAnT are ad § dfFT 7
gEaREAl § 912 a9 § fag fF g @
qg FHE AT AT IQ G FG TT09 T
FAFT TAT T HIR (G qg  FqET F
AYF TT Al FIWA 7 AR UAT FIE qF
Al qgR & {6 9T M TH qATH
FC dify f grgra #1% &F AT g &
g H, gA dlC Agl & §Hd g1 dilF
IAHT foreqeir Q™1 1@ | WiHA TET WAL
|IY Al HT &FT ¢, WIT A 1§ T whdl
g1 wlaT agfaad o lggaidl & o qa
sear f& oo wwe silqy 4, 9K
97Zg, atg ArRfqgl &1 wWE 9 qLH
§ifqa wx gfrar w1 @ar difag i§ @t
ag g (weft | at & wEA R g 1%
q w@AEr  gun, A teEn  gein A
WRAUTYL U1 WIT 7 qRyT gIr, 4 e
g 1 & o wm dae fed § A
w&awa wiefaq §, i adfgeq aadie
¥ ag & W T A g,
T AT foremdy ¢ A fwe oft oY
T WO gArd W IEF AN G §,
ITGRX wAE ST ¥ @ srder
o1 & ghit
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Wt wfy e (|roim) - www
iz, fray fadt s sk oA ¥
st 7o Fo mfew Ammgr M W A
freETAET oft & fwEr .. (evmww)...
st afafa &1 IgERA w0 & fadr )
I & arg Frddt & adiw ¥ SR awaw |
s o sft oy T Ay v

@t werw waiw (sfew feewh)

qg wUEC §3 § 1. (wwwww)...
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wit qg e w3 @t & Fome
FE Ag) Al ag famga w1 9% & Q
ey gu | ag wwifafaw grew &

) wfer e : § ag Fg wgar g
f& oY a7 *g1 mar., (magm)

ot frm Ao ¢ ag dEfrd
@ 2. (emEer). ..

ol o qoo @) g FEr T §
fa wga fa@) T oo T AT IT &
AT WAIT NE PN, AW W, WAL
A1 g8 (A 331 &1 v &7 @) 9%
faa ot Fw §wq o7 feq arfed gre
qgAri & [@d, 3§ af g F & foy
T AP & A Fz gl A gee fedr
U4 qEET W[ LAATH AZN AT 1 9E &
fadr a7 o A9 4T wETa g #
fvad i &1 g5 gur ag agd @HATER
ATT B ) el 9T & HIEHT AT § &%
37 727 fegg 2Atvgd H I8 FeY
AT atamad @ #F | w7 ey ag |
. ar yfeaw qar 11 9 gfew &
MY 7§ 7T A7)

aY ferr wr v =g 8, 3 forw
avz afwqarg & faems, gt SR amw
% & fAere frgr, s = e Ay
FAF AT E § & faars oy fie
wgrafeas 4t ¢, 5w fifa &1 g qU
®9 agi famar § | aEA T g w9 e
3T wgdwm & X ag ) wgar fw
7g (P& § | AfeT ag aa aex
g fr fggmm w1 gwmewE weAr
Faeire g mar g, wafad fggam W
qeftafa s awar wgER fow @
¢ AT W Q@c THo Y &ATaT & 1 Wk
At oiufa 7@t & wwar o avewETTT
n g s anw ag wyrk gy et gawmmr
ot i § 1 oy ok @ oo ok ol
1 §, with &) v v Nt oF e
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(=} afw yw]
@ Agif §sER AwA ¥ fagy
ggeare § ddiqfagi & e § fagsh
sk %N Joimfagi & W wer-aAg-
Tl & fams ag W 99 qgiE
&\ 9 1 ZEE gAY ¥ F qwfr wvoard
FTH Iz@AT A1 FEiA fEwOwd Fr
AT JEMT | AIAFH  (HTROTET o7
WE ¥ W R & % af 9 gune
{URUA X g, @ A ¥ wegw
AgIRW, FAL, TH, WEHIEATT A WT
MATE W1 wgl-ogr gAT 2w ¥ I &
agi-ggl @A arT ¥ T WS FUF > |
I e wE ¥ ARy o v w2 fw
T T T TEYE, AY ag Tea A §

*Y 71w Fww arrw (aTTrEEd): AT
ardt a1 & fau © am e arfeo, T
aar Afem

st wfr wEw o Fwmw WA,
UAe UHo Gro A wq+ #y fwad ¥ a=r
...(omEeT) | weaw wEIRE, WEA
TR FY mHe THe dto I fEw wra wuA
T I A ¥ wErw AT G54 F ) I
fea A wwrEE "W g 0f faw fom
u¥ qotafa & aTY 9T 9¥FT G TEAT
fadl & s &t i # fady
farar 1

ST HEIET, 9TAT ¥ G WET FAT
@ ofww Fgt of ? far ¥ ¥ ow
Fefead 4 Far frmg AT @
9T JAANA THL3 G T § | W A )
gferg agi =+t of olx 9% ax S5 W@
X TF WA @ QAT qA AW gUT o7 |
wy fax 8ar & sefasx ag sT avd §
aY gt fireqre wil gt far 7 & qear
wigm f...(wwwwm) 10 ww ¥ oErd
‘NIRRT OETw & OF QR ¥ O
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g9 @aa-fadi¥e Huaar g€ (suw-
w0

weaw "Evay - frw arw & wrr o’
War §) ag 7 AN WY |

&1 giff §uT : wemw AEey, 97
79 ¥ i uF dsfafa 3 0z w31 fr faadt
“ArEw-ATEeIe arefa’ @, @ §, Ay
uw g o arfge A qg AEE-AgeE
et —-69, a9, fafedz—va ¥ oF
g€, frograms § fevgoeet st 0
gE iU | WA T A, FE g8 AEasT
# a0 foard w1 ag feenw 1,
@ I A T Aqa7 & 9 grary §,
g I WIF! A9 [qErHT TE OF gE |

w firg [romn @ g5 fRaet §
8 gg st avim 81 (sgawA)

wwaer Rgeq : faa Arogwm W
difsr |...fra ¥ar fagaromg ot @Y
T B

it fra AreeTm ¢ & grg Sgar g
# ga 37 gl FEAW 1909 T g,
qene WEIRA. gAw 1 aurfEy

uOw AQRT : # gET O W
ST 1 w9 Ay T WA S

=t wfe guw : weaw wglaw, fgg-
A ¥ om ot ware gu § sar fedr
sfes #Y widh FF &0 O AT T T
freme 2 f& ww as swe warfe
76 fawft, wx aw gfew a1 aw gt
i fed sfaee &1 am a@ &,
W a% v T T o Wit fw e
¥ &0 @, wwt & fo Wo w), gt ¥ qwe
dte &1 ST TRy FAT AP | AY
ﬁnt%mt,azwm;ahﬁllﬁgﬂt,
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o frg 3T & aTW STHL FT AT AT
Nt s 7 9% HT gAET | AT AW
amar & f5 @ & a9 o oy NE
&Y & AwaAT | WA AT qorga § A I
# frrery & AEY s@ ? oA
W Efr R dasay @
7 waET § I 47 F ¥ GEE qgA
@ uF FT IT F1 ag ava Hfwy I
& gE@ar 1 fear wmax o A&
o gt FY Aot F AT AW FT &
gEraat fear ar agar g ; o) WEH w7
g3 T gwraar goAr AET | W
THo THo WY {7 FTAT Al (swAGTA)
WofE AT dF gar wifed
...(sqagm) ..,

ot gEN W FOETT : 44 sqAT)

MR. SPEAKER : Orde’, order, I
will have 1o expunee undersirable remarks.
T will expunge these remarks.,

Now, Shri Bakar Ali Mirza.

SHRI BAL RAJ MADHOK : Mr.
Speaker, Sir, Shri Shashi Bhushan said that
1 went to Bhiwandi and then the riot took
place. | do not know where Bhiwandi is.
I have never been there, I do pot know
anything about that place. This is the
kind of lies which create tensions and are
responsible for the riols in this country.
{Interruptioa: Therefore, 1 want that what
be said should be expunged. Those remarks
must be expunged. (/nteiruption: I he
can prove that 1 went over there, Iam
prepared to resign, And if he cannot do
that, let him resign his seat.

st arfer qwaw : ag W w7y & 9w
@t a3 g gaaige Aot &1 ;g
WEATIATE A GY IF HUGT g, WRTCR
W &Y qET WTET FAT |

qas WFTT : WIA  IIA wAA g
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@ Y wwa gw # dfww § amr
wfgd,  °

SHRI BAKAR ALI MIRZA
(Secunderabad) : Sir, if you want to solve
the communal problem, it is very necessary
that we should be ruthless in our analysis
and be pletely b t with Ives
even if it hurts us 1 heard Mr. Vajpayee.
Mr. Vajpay=e said thet the Muslims started
the riot and then the Hindus continued it.
He also went further. He divided the
Muslim community into three categories.
I would have been very glad if he had
divided the Hindus also similarly into the
categories which he thinks they are inm.
Then, he said that Muslim communalism —
this is very important—is miking the Hindus
militant. (/aterruptfon) He said that
Muslims communalism is making the Hindus
militant. Mark the word ‘militant’. He
did not say that Hindus are becoming
communal also. He said they are becoming
militant.

Then, Mr. Dange put the blame on the
Shiv Sena. He also said that we are ready
to fight ; leave us alone ; we will fight the
Shiv Scoa ; they are responsible for these
riots ; we will fight with our goondas and
our volunteers.

Then the Prime Minister came and
said that Mr. Vajpayee is entirely wrong :
it is the Jan Sangh and the RSS who are
responsible for the riots and we will fight
to the last. All the apalysis was of a
different character but the conclusion is the
same, They are all for a military solution
of the problem  Not one of them sald why
there fs thit communal problem after 22
years, We talk of secularism, National Integ-
ration Council and all that, But have they
asked why there Is this communal problem ?
Can you say why the communal problem
today is more intense, more deep than it
was during the British period 7

We were blaming the British for their
policy of divide and rule. Buat during
British  rule, communallsm was wunder
control. Whenever they wanted, they had
rio's. 'Wheo they did not want riots, they
did oot have them. During the war, there
was oot a single riot in the country. What
happened then to the communal forces that

-

**Expunged as ordered by tbo Chede,
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were operaling T o, communal riots have
always been preplanned before independence
and after independence. They talk of
national integration, re-writing our history,
baving inter-marriages etc.. as if the people
are responsible for the riots and have to be
educated. I maintain the people of India
bave all along res'sted a communal approach
In spite nf the money, pressure and prestige
of the British QGoveroment, the Muslim
League and the Hindu ™aha Sabha were
nowhere in the picture. Thev could not
form a single government any where, It is
the people of India why were resisting a
communal approach, But he educzated
classes, who were talking about |4 points
and all that, thsy were always havine
negotiations  with  Jinnah, b:cause the
British Government wanted to build a
picture of Jinnah as an emancipator. He
put forward the two nation theory. When
partition came, all our icaders, despite all
their lectures and their sacrifices, at the
last moment succumbed to British diplomacy,
excepting Gandhi and Ghaffar Khan. After
yielding their argument was, *“It is Jinnuh
who believed in the two nation theory, We
do not believe in the two-nation theory. We
call it a political division.” If it was a
political division, what did the Congress do 7
All the officers and people of India were given
the choice to opt for India or Pakistan, as
they liked. Not only that. After the riots
started, they did not close the frontiers and
say, this is our country , we are responsible
for the security of the people who are
within this frontier. Instead, they aliowed
people to go fiom one side to other. That
means, we accepied, the Congress accepted
but did not adm't that it accepted the two-
nation theory, and it created an idea that
Pakistan was the protector of the Muslims
and India was the protector of Hindus. If
they bad closed the fiontier, there would
have been less bloodshed, as it happened in
Ahmedabad, when Pakistan closed the
frontier. Otherwise, if people had started
moving from Ahmedabad to Pakistan, there
would have been greater bloodshed, Why
not close the frontier and say that the people
within the frontier would be protected by
the Government and the people of India ?

We have to understand the psychology.
On 14th August, 1947 Mr. Balraj Madhnk
swore loyalty for a country from Peshawar
t0 Dacca. But on 15th August 1947, his
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loyalty had shrunk and it was loyalty to a
country fram Amritsar to Darjeeling or
Shillona. What happened to that loyalty to
Panjab and Lahore ? I ask my Hindu and
Muslim brethren, you cannot change your
mind and attitude s if it i+ an elecrict light
to be switched off and on. We divided the
country into Hindus and Muslims. The
Hindus of India would become the protectors
of the Hindus of India, the Akhand Bharat.

Pakistan came to protect Akhand Bharat
Mus'ims, That is how our mind is function-
ing. Todw the same mind is funstioning
and it takes shape in a different form.
The Jansangh is very angry that Pakistan
Muslims are loyal to the Indian Muslims.
So also the Hindus of India are more loyal
to the Hindus of Pakistan than they are
to their Muslim brethren in Ind'a. Look
at the amount of noise that is made when
some refugees coming from Pakistan are
not given shelter. Is the same concern
shown about people who have been
slaughtered in Ranchi, Jaba'pur or Bombay ?
Let us be honest tv vurselves, So, we both
are the same side of the picture. Un-
fortunalely for the Muslims, this friendship
to Pakistan Muslims has become a political
matter because it is a country with a Muslim
Government. Hindus have no choice, If
the Hindus had a choice, they would have
acted exactly the same way,

Therefore, if you want to solve this
psychological problem you must reverse the
process and that reversal is not possible by
the Government because government has
come toa stage where, be it the minorities
or our problemns with China or Pakistan, we
have no initiative l=ft. Another way is to
have a dialogue between the people of India
and the people of Pakistan, because they are
one people though in two countries. That
was possible and that started when Badshah
Khan visited India. That was a dialogue
between the people. For the first time in
history the people of India talked with the
people of Pakistan. Similarly, in Bengal
similar movement was going on. People used
to say : Eh Pur Bengal and Ok Pur Bengal.
The two Bengals are one. Only a few days
before there was a broadcast from Dacca
where somecone said “I am a Muslim but
I am also a Bengalee and we canbot live
without Tagore™. That was not possible
three years ago. This dialogue must continue
and the government should try to belp ip
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this process. But our External Affairs
Minister refuses to grow up, If he does not

manage to grow up he might be considered
over-aged for his office

Then I come to another important
problem. There is evidence so show that
there was sufficient warning. There were
about 700 policemen, more than a regiment
of the army. And 700 is a wvery large
number. In spite of the warning, in spite
of the police force and the army, the
government did not take any precautionary
measures. For example, when Shri MNanda
was the Home Minister and there was some
trouble in Calcutta he rushed there and
within two days he was able to stop the riot
from spreading. Here neither the Chiel
Minister nor the Home Minister moved.
They went to see the ashes after the couple
of days. Therefore, il you want really to
take administrative action, you must make
the government of the country respunsible
for law and order. After all, it is the main
function of the government to maintain law
and order, Ounce law and order fails, that
government has failed, Secondly, all the
officers on the spot who are responsible, the
District Magistrate, the Superintendent of
Police and so on must be made responsible
for giving proper warning in time for all
riots and making arrangements for the
security of the people,

But, in the ultimate analysis, we have
to learn to live together., China has 700
million people who dress alike and work
alike. The Defence Minister says that he
will take China and Pakistan together. But
they are ooe united people whereas we are
divided in caste, community, language and
all that. We have (3 re.establish our
position in the world, especially at a time
when the foreiga countries are interesied in
the division of our country,

Here the press has also to play an

important role. 1 will give one instance
which Shri  Vajpayee will appreciate.
In the ‘Organiser’ it was said that

Badshah Kban donated money for Al Fateh,
the teriorist organisation. There was a
question in Parliament. [ wrote to the
‘Organiser’. I also wrote after the question
was asked and was not published in that
paper. I ralked to Mr. Vajpayee but
nothing happened, There was no contra-
diction io that paper. Now, I have gone to
the Press Council. Unless the Press also
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comes forward and cooperate and helps to
create the movement of integration we will
not

Finally, while it is the maiority which
looks after the interests and safety of the
minorities, it is also very important that the
minority community also has a duty. It
should go out of its way to create confi-
dence in the majority community because
its security depends—it does not matter in
what country, under what system of Govern-
ment—on the goodwill of the majority. I
was there in Germany before the Nazi
movement started and nooboedy could
imagine in a countrv like Germany one
million jews would be slaughtered in cold
blood out of communal frenzy. There is a
lesson for us.

DR. SUSHILA NAYAR (Jhansi) : Mr.
Speaker, Sir, I wish to say in the first
instance that after spending three days in the
riot affected areas and visiting almost every
affected home and every affected areas I
come back with a sense of deep sorrow and
deep shame. What has happened in
Bhiwandi, Jalgaon and some other places
is such a terrible thing that 1| am amazed
and shocked to find an attempt in this august
House to make political exploitation out of
this deep tragedy.

I want to submit to my brother colleague,
Shri Vajpayee, that it makes litt'e difference
as to who starts a riot. So far as the
present riots are concerned the judicial
inguiry will bring out as to who started and
who did not start the riot at Bhiwandi and
Julgaon, but the fact remains thar we are
well aware how ripts were instigated in pre-
partitioned India, how Britishers sent some
people to disrupt our meetings. Can't
Pakistan have a few pecopie to throw a few
stones to start some trouble somewhere ?
Arc we going 1o put the honour and Jignity
of our country in the hands of thetwe few
people by retaliating in the way we have
done even if somebody started the trouble
from the other side, although I do not know
what has happened here 7  Further, we
must take very great care and see and go
deep into somes of these things and under-
stand the causes and motivations 1 want
to kmow, why should only the Muslims
start the riot. They know if they provoke
majority, nothing but death awaits them
Life iy very dear to everybody. Will a mwn
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or a groun deliberately invite suiclde ? No.
1 have talked to some of the young people
among the Muslims and also smong the
Hindus and 1 wish to tell this august House
that some of these peuple, if they react
in a particular manner it is because a
sense of frustrations has come in them.
They have cone to feel that this Govern-
ment cannot protect them ; they bave to
protect themselves  They have come to feel
that if 1hey have to die, they  would rather
die fighting than die a dog's death. This is
what wus told to me by youngmen of both
communi'ies.

What is at the root of it all ? 1t is fear
end distrust. Have we don: anything to
remove this fear and distrust 7 No. As 1
was coming back from Bhiwandi Madam
Prime Minister’s cavelcade was going to
Bhiwandi, and 1 had to stand for about 50
minutes at the roadside tll all the crowd
passed.  Some of the Muslim young people,
who were in the trucks behind me which
also had been stopped, cume to talk with me.
They said something which vent deep in my
heart. Thev said, “We do not say that the
fault does not lic on both sides ; we do not
say that we have no fau'ts but we are sick
and tired of being suspected as Pakistanis
dy in and dav out " Have tlese Muslims
to prove their loyalty to this country every
day ? Have they not shed their blood in
the war «ith Pakistan 7 - hy do we expect
them to prove heir lovalty at every step ?

They said another thing which touched
me very deeply. They said, “*We go to the
cinema ; at the end of the cinema there is
the National Anthem when many people
start walking away.” I was tuld in Bhiwandi
that theie has be n considerahle tension on
this aceount because wien e Muslim voung
people waik away as the National Anthem
is being played, penple think that it isa
mark of disluyalty towards the country. But
the tame thing is done by the Hindus. 1
have buen 1o cinemas cciasiona'ly and [ have
seen how the Hindus also walk away at that
time Do we suspect those Hindus of dis-
loyalty 7 We do not, Why is there this
double standard? 1 beg of this Govern-
mert, for heaven's sake stop playing the
National Anthcm at the end of the cineme.
It does rot create respect : it creates dis-
respect for the Mational Anthem and the
National Flag. For heaven's sake stop
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singing the Nationa! Anthem the last thing
at night on the radio when everybody is in
bed. Either they should stand up to give
respect to it or you should stop playing the
National Anthem o1 the radio when every-
body is lying flat in bed.

I wish to say with full sense of responsi=
bility and deep sorrow that it is speeches like
Shri Shashi Bhushan's speech that spread
communalism in this country. It is these
people who try to mike political capital out
of the minorities, [ wish to submit to the
Prime Minister in all humility and in the
name of some affection that her father had
for me as wel! as for her, for heaven's sake
lift this problem out of party politics and
make it a national problem : do not make
it a vnte-catching device by anybody.

I come to my own experience in
sorrow-st:icken  towns, It is not merely
political exploitation but there is also the
economic rivalry that is at the bottom of it,
In Bhiwandi the factories burnt were those
of Marwaries and Gujaratis. In Jalgaon,
threc-storey houres of the rich Baghban
community, who were competitors with some
Patidar community, in the export of banana,
were all razed to the ground As T went
into Bhiwandi, 1 found a row of about
30 Teluga people standing in a gueue want-
ing to get into the bus. I went to talk to
them. I asked them, “Wherc are you
going 7" They said :

these

WA, 4§ @« E 4T | §A-FTAT
€ ¥ 8, agi g, feT dgwmanz
TG |

1 said, “Do you not know that in Hyderabad
also there has been trouble in the name of
Telengana etc. These things happen. 1
am sorry about 1t but things will quieten
down *’ They said, “Anyway, Amma, we will
go to Bombay, see what happen and then
we will decide ™ As 1 was getting into the
car, one of the gentlemen with a Gandhi
topi belonging to the Congress of Shri
Chavan, T believe, came and started quarrell-
Ing with me. He said, “How Iis it senior
people like you come and spread rumours
here 7' T asked ““What rumours have I
spread 7' He said, “You are saying there
{s trouble in Telangana, this and that.”
First 1 did oot understand what he meant.
I tried 0 explain 0 him that he was wrong
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In his surmise. And then some other peuple
said, “Look, don't you sec they want these
people to go away so that there are jobs
for the local people 7 They do not want
Andhra people to stay here.” So, this Shiva
Sena mentality has crept into the minds of
the Congress people there also.

19.00 hrs.

We talk of socialism ; we talk of
secularim, But I wish to submit, in the
oame of secularism and socialism, what is
it that we find 7 We find naked fascism.
I was deeply disappointed when the Prime
Minister in her impassioned speech did uot
sav a word against Shivs Sena. She casti-
gated the R.S.S., the Jana Sangh, rtc, etc,
I hold no brief for any communal party. be
it of Hindus, be it of Muslims. But I do
say that the Father of the Nation laid down
his life to wash the siains of blood which
we had sustained n the course of those
terrible pre-partition riots. He did not say
it was the Muslim League who started it.
He paid the supreme price. Jawaharlalji
during his time held the fag aloft. But
what has happened today ? It is paked
fascism on the one side and provincialism,
selfishness and the desire to get the votes
of the minorities somehow or other, on the
other.

Whit happened in Jalgaon 7 Jalgaon
is & very peaceful town. There are
good people there; both Hindus and
Muslims  bave long-standing brotberly rela-
tions. In Bhiwandi too, it is the same.
There is a muoicipality at Jalgaon. There
was a proposal to have a vote of no-confi-
dence against the Chairman of the Munieci-
pality. Four Muslim Councillors held the
balance. They were told by the other
community, “You should vote with us.'”
And these Muslim Councillors had the
temerity, had the courage, to vote according
to their own liking.” They were threa:ened
that they would be tmught a lesson. And
they were taught a lesson. They were
taught & lesson which has pot only inflicted
wounds on Maharashtra but on the whole of
India for it has disfigured her.

It is a strange theory I am hearing in
this house that if anywhere thére is a riot,
you dismiss that Governmeat Ten people
can go and start a riot anywhere dnd you
wabt that Government 10 be dismissed, What
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is this ty: e of reasons ? I do not say that
the police has not been remiss, [ believe
that the® were ample opportunities in
Bhiwandi and Jalgaon and due note was oot
taken of the warnings. It should have becn
done.

Now, after the riots, I pay a compliment
to the Government of Maharashtra that they
are doing a fine job with relief and rehabili-
tation work. What is the good of it ?
Today, you give relief and rehabilitation and
tomorrow trouble will flire up somewhere
clse. We have to go deeper into it. I
found that the men above 40 years in both
communities were still friendly with each
other. T will say that it is to the credit of
Mr. Vajpayee's party that Mr. Jogelkar,
the President of the Local Jana Sangh party
in Bhiwandi was highly respected by Muslims
and Hindus aiike and they bad fuith and
confidence in him. But Hindus and Muslims
told me, “We have lost control over the

youngsr element,” They are becoming
extremists, Why are they becomiog
extremists ? It is for two reasons., This
Guvernment is not curbing the spirit of
lawlessness all over the country. And this
Goveroment is not giving out lets,

channels for the creative energy of the youth
of the nation to be utilised properly.
And this Government is [ar too anoxious
to have minorities votes for itsell and tries
to exploit every situation, even a communal
situation to that end. This must stop. For
heaven's sake take the commnuoal problem
out of the political arena and make
it a pational problem, take it out of the vote
calching business and make it into sumething
of a question of the honour of India

ot wew fagrt A (FEaAg) -
Heqw AT, A¥GT FlaT WU AT TG
Tt AgRa & arg gAR drAA 4T Ry
¥ | & A g e Fraw 193 & weada
watT 7 #1§ wrawT Ag &, qfFT qg
foraT w1 o7R @Wg aF wAT g | KEA
W o o A ot § P < #
X 3T qrASaT @ GHAv 2 | WAfwA A
TN sqarenT ST FATF

weow wElRE : @9 A qEAE R
aum & forr frewr fear qefed st
AT W
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st gew fagrd st : Wt 0g
7Y AgEY IAT AT A § | 9HW fem ®
7Y AERT WET A Ad ¥, WA |
qraz & 8 FITWTET H IA9T A0
FY | wfrT 9g grag § 4 % arg W
FET AT | ww 4 ag w9 av fE
H qyE= T TR HRRE F I &
AT 7 W AT F N & awy
g & =fea FEf go, 1 mag ¥g qrar
qar gk, wit & §2r A FTW wgar @,
fr oY qaes wm wgrw @E w1 dAw
HETSE HT 44T TO%A § AT AW & W
il & ufer I7% gz ¥ A wwar av
wredtaar gt @ 1 & fAaew w7 @ av e
WTTORTfOwaT #) qwedr 7Y qref & ara
¥ fwrase TmaT i | wgwETEn & &
& & gt fardde w1 araw § wafedr 9w
0 & fodr fadide &% famar #) o, 9w
M qr gw gar =ufea A g, Frad
wgrars; # gu & ¥ frg, gt gfede w1
w8, @i wiew safgq @ ord |
(waawa)

Epel

SHRI NAMBIAR (Tiruchirappalli) : On
a point of order, Sir. Is it a second speech
or personal explacation ?

SHRI SHEO NARAIN : Are you the
Master of the House ?

st wEw fgrt e GRS
T s fs ¥Q 9w am W
T AT ¥ 7 @ wrr wifge

wfee ¥ oF amr 7 @ e s
wAY 7GR 7 AT A W ow w9
Y TAT AT I T A e ¥ &)

&« ofr o : weaw wgew, 1
%) frw I & fa¥ fadw qug fawr o

g
MR. SPEAKER : Will you please sit
down ?
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st wew fagrt wrddt : werw
AEIqE, W WA A FEl...

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI; :

Have you received a written copy of his
personal explanation in advance, Sir ?

st wew fagpdt ardd o werw
R, T qeA S &Y Far owafa @)

sitaar i wit - #YE oafer
g, & aAwT " oY

MR. SPEAKER : Mr. Vajpayee said
that he wanted to make a personal expla-
nation. It is not a speech, It is a personal
explanation, I have allowed it. The Prime

Minister wants to know whether 1 have
received a written copy in advance. No.

s wew fagrd  aedd ;oo
g, |19 Terad & g, WY awawgiaan
AT WA & ar W gar 7 @y § oA
WHFA w1 gR wfewx )

TEIT 7oAt 3 Fgr—

“Shrl Vajpayee has used this occasion
to launch an attack on the Muslims in
particular and, I think, all minorities.”

‘v wrEATrE #Y wE W faas
% o wgt Wk &1 gy smemicde
wgt & wr v 7wy A W F AvgAnfe
fror w1 Jewa § 7 wreqe wgew & oA
wTey # |/ gEAAEl #) oA A Ay
SEITAT | WT TH T F1 GSATAT 7 qwAr
7 %3 o wre ¥ ) w7 a1, F gusy
YT FET FT S WTHET FIAT  AAT
§ | VSIE WEIE, WY AR WU w1 WE
tfeg | w1 qaw wel @ g oA ?
&% wgr a1 fiF AT qREwE wEE &
Tl wEET—gEaAET § dw-ww W §

Wﬁmm o §1 9 quf-
¥ fag wagd o v Afraee
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FT T FI § a8 fgar @, gew A AR
afiagwiEl o1 & A d=aT AR £ 1 AR
NETA WA § @1 gEewrAl a1 ave e
AR gR gaaaE & g d4 8, @Gl
71, fesi &1, gfesmt |1 o fawd gq
Fa1 1 91T @ qTE AT AT 920 FA
FT RICIA AT AA 4 WX AT-HEIH
& faars g A1 g0 W W Fouweawi &
ATAEIT & a1 F4q FOA WA | qEH
" qEAT T @ I A B F K AT
am : ag oF fWf § | gEW ga weAt
¥ gdte 7t @ waeargfen fr memfcs
qeATeAT & fau geqasasi §1 YggeAry-
Tom A ol

HEqH HEITW, TN I WIAT AqAGT
war f & qo wewt ¥ gra fgget &t
WEFTAT qrgar a1 | \ar fEgwt 7)) wywTy
Ffaggi agr g ¢ 7... (vwawiar) 7

st wrfi g : wTg A g fecr-
uTE FY WO HEETA & |

o wew fagrdt aodt s & @
T & qrgT WeW A Ra@T 7 growy
X F g7 & fag gwrd e g
groft & g8 7ot oft § gave-Qx ¥ oy
T—HAT, WA, FUF, HFATTIL UR
Tg wet ot oA qAwe fawmr & onw
FAFT Fard f AT wrow # w41 wafa-
A A ot ? et A4 aare dET
et 1T G FE @ aga & AWA A
meE g fF R fmaT A A @
ATg 1 &G A7 | weqw AgE, & -
TAFC AT | A awr Ag & dvy &
AqraT AT ATGAT 97 | WY W Q@A
qr w ffad 1 WX qg AwEAT &
YAt wY AEY gAY Am # gt
FY 7FF Q%7 AT FHAT | T TR TG §

T® WA wae  Og A § |
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&t wew fagrdt wwdd . asqw
AgYRY, qg I § | 4T gfem aem-
T & WY AHWIAT HH gH (grg EATE-
TEAtEA Y A% awa § 7 AE qw
5 | O gWfeT 919 9T qTA W
dHAT T & A1 211 axg T aeEranar
¥ AT WTY FTREAT FE, g OWAYE
arg § 1 w39 fam ani-facea & At
¥ oqu WA A us mee T aE e
fradm ¥ at § ag w7 a@ w®
AN @ gm Tt W AT R Aw
FTWET F ¥ T w1 frar | gw
T F o WA 1 a6 F 9 fow
AT & AGT AT AT ITHT T YT GT—WHY
At AT S A g’ (swwwr)
weqyq wEtEw, Ag ¥ O W R ...
(erawm=) |

ot wy forrdt (07) : weqw wgEw
T AT ATE AR

sit mfr gow : waw wPww, g
qHAw YFEeoRTe Agr g | & W
AT AT W |

WA THAT : AT THAT JFEOrATT
afafes dzd v ¥ difrg, god wrr g9

d i |

st AT AT g AW weA e
@ v, Do wdf T ¥ Bw o
grey, sru gl

st vy foedr : ovow wEEW, W
*1§ fraw o ara & fadr dare aft 8,
o wTHeng ag| gnh | Wi ¥ sff qroddr
1 suferra qwrE & oo &, afer &
Y =aferra wort &1 w1 v gEd ff
qEaT 1Ag AT QF gE FTaaw AR &
G IR AT %7 WfgsTe AW § A
afad, 3R & doow aff § dfew
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afem awd aret afmar &1 gewam
agY g =nfed ) gk e & s areddy
A Far A awx E) & A
w4 Frean A Fifs & gt w1 oD
&AT 9rgaT g (swamm) | § £1E arorddy
¥ wawr 7 ¥ @ g, F g W 4w
agar §, Afsa srfer A€ wfsar @
g wrfgd | e T fafes s@m
e, I aEtt wT STt W Sfwar &
WYHTS FTH g 4, qg Wwe 91 T gar
& g wgar § f frawl &1 qem @ew
arfed

wea REEw: § gw ¥ faegw
Hgua g | & w@ aw a% F@ar ...

ot wee fagrdt arodal o O
TAGH & TATT 7 & HKT & | A9 IH
Y oo g &

ww WERT : W agE §1 A
wa T ¢

st wew fagrt wwddt : agw &Y
A Ra A g’

wsaw wERE ¥ Oew g
aFaRTa & AT frar | #@few woR
wdt ow Rz agl faar

SHRI M. L. SONDHI (New Delhi) :

Sir, you may hear my point of order. Let
me make a brief submission on this.

MR. SPEAKER : Let me first reply to
‘he first point of order.

SHRI M. L. SONDHI : This is a con-
pected matter.

MR.
later on.

SPEAKER : I shall histen to it

SHRI M. L. SONDHI : You do give an
opportunity whenever a point of order is
palied to éhable a few Members to bring
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their points ol view. And this has happened
on many occasions when Shri Madbu Limaye
is holding his point of order,

MR. SPEAKER : You are the only
gentleman who will go on like this. This
is the last time that I want to avoid this
headache.

SHRI M. L. SONDHI : You may please
hear me before making this remark.

MR. SPEAKER :
to this point of order

First T want to reply

SHRI M. L. SONDHI :
claiming my right,

I am only

MR. SPEAKER : 1 say there is no right.
Please sit down. Let me reply to the first
point of order  What is all this wasting of
the time ? The point of order raised by Shri
Madhu Limaye is fully justified. [ am sorry
that I could not trace that request of his.
Please confine yourselfl to the personal ex-
planation and pot enter ioto a regular
debate.

ot wew fagdt awdar: fedw &
wgl X @ 7 & wgr ar fE owww #
83 gg T AE FEr 1 quTA ®er A AR
dg # ag ama wra & ) AR awa A9y &,
# Jarast &Y STE OF ) s4T 0 oA
Lo e i S

qeus WEET  [EH agT % §, W
fedz & qg ™ |

o wzw fagrdt qrodadt : fede Ay
Sy AgT T W AT g AR wATa
W & fag da &

WEIH WEY : WY 6T H |9 T
T & §ifwd

siteat i wtedt @ & o s AT
Lol &

oft waw fagrdt w0 g



333 Recent Communal

w1 farer fear & f ag swma-
I F gare 9< 7L arg wra glear Wean
9% OF afie® qagq F7 | 7 QO AT F7av
ag wa. ..

WOR REITA ;A TAAS TFAAATA
d@re ér r

ot wew fagrdy awda ¢ Afea s
ard 5 Agy e i Ag) w4, 9 aral
FY AT, A qeq 5 TFT A0 T
qAFT OF YA AAA, FAGH R A9-
HeqFl FT HATAIARX FATT A Fafgw
AT, TZ TAEAT ¥ T FT A0F G )
faaudt vF Jaradt 2, faaudt nr gAY
g ol gAY sAar A ™ AqrEAd w0
gar @wr, g A Ay sER A
g, "7 gASY g aF g & fr
grigaTfa® @wiar &1 g@aA  UAHIfa ¥
faFraar q2ar | #41 99 S g FA
& forir dare & | ga7T W wgar @ fF
T Tk frr dge 7@t € A W
Arqa £ A g0 & aw fEar

st ay femd : gAY GHTE AW F
1T AT AT TTEAT FTHEAE |
MR. SPEAKER : Order, order.

SHRI M. L. SONDHI : Points of orders
are allowed only for the SS.P's,

MR. SPEAKER : You see the rule,
The Minister has got every right to inter-
vene. A Minister can intervene at any time.

SHRI M. L. SONDHI :
Sondhi.

My name is

MR. SPEAKER : | know it
not know Shri Sondhi ?

Who does

SHRI M. L. SONDHI : 1 crave vour
indulgence. When you were pleased to ad-
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mit this personal explanation which Shri
A'al Bihari* Vajpayee had asked for, it was
because this House is concerned with a very
serious matter ; this relites to the impact of
the Prime Minister's participation here or
outside the House ; she visited Bhiwandi
and other places, and il at those places she
used something which Shri Atal Bibari
Vajipayee said here in order to distort and
in order to camouflage the situation, how
does it help the situation, in her capacity
as Prime Minister ? T had been to Bhiwandl,
and I koow that neo-Buddhists have been
killed there and they have suffered. If they
are suffering, can it not be brought up
here ?

MR. SPEAKER :
order.

This is no point of

SHRI M. L. SONDHI : May I ask the
Home Minister what has happened to Dr.
Acharya's maternity home where a child two
days old had to be thrown from the mater-
nity home ? What did they do to Dr.
Acharya? Dr. Acharya is a man of sterling
qualities, 2 man after Mahatma Gandbhi ......

MR. SPEAKER : I am not going to
allow this. This will not form part of the
record.

SHRI M. L. SONDHI :**

ot fore Ao ;o A Y dv
THT F AT IGCH AT E IR WIR
arera T wufgd 1| wAT AteR q @,
i ar ¥ @Y Sréfifersr ad ww Qg

SHRI S. M. BANERJEE (Kanpur):
When you allowed Shri J. M. Biswas yester-
day 'o give a personal explanation, I fully
remember that whatever he had given in
writing be had read out, but he used only
certain expressions gxtempore which you
expunged. So, you have to decide what por-
tion of Shri Atal Bihari Vajpayee's explana-
tion should remain on record.

MR. SPEAKER : I shall look !'nllno it.
SHRI J. B KRIPALANT: May Ire

quest that this may stop here ? /fnrerrup
rions.

*#Not recorded. il

——
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MR. SPEAKER : The Prime Minister
can speak at any time. .

oft wy fmd : W gy g S
miEny e AFow 31 31 @ § A gR
WA uEaw g | 38 famsr 2§ ok
WY JEF! TATAT FT F a9 AF g |
¥® aifearie #) & g8 gamA w1 wansw
&1 @ &, merard FHw W qT6y |
@ wamr A awdifas @@ atgE €
W Ig@ a1 gEaEw A€ grAr anfed
spfeera srfF & A19 9T w9 g9
qPAT B A gorroa A &

s} wTT ®Te ged ¢ F T e €
THAAT LT 7 wraw wifaw @ 5w
I o 3 7e, g9 o wT A0 )

st fiy quwr : wewy wErEm, AR
AT & caATIT AT WTET OT ATIFT T
ﬁ“@ﬂ‘ t ? (dnterruptions)

MR. SPEAKER :
Minister. (4pprause.)

Now, the Home

SHRI PILOO MODY (Godhra): Are
they applauding communal riots ? Or what
else is thi. applause for 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): This House has
bheard the debate for several hours. Dur-
iog the first few hours when this question
was debated here, unfortunately, I was not
present. So, I have missed some of the im-.
portant speeches delivered in the course of the
debate on this matter. [ do not propose to
speak in a spirit of replying to every point
that has been raised here, because this debate
has been occasioned by very unfortunate and
rather shameful incidents that took place in
many parts of Maharashtra. Naturally, the
country and the Members here also felt
angered about it, and criticism was
made of the Government of Maharashtra
and of this Goveroment here as well
I can understand it as a criticism because
it was natural when such horribie incidents
took place. The consclence of the country
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must be roused and it was roused. I can
understand criticism as far as this part is
concerned  But what is the intention of this
House and of the political parties 7 Are we
going to draw some objective lessons from
what is happening in the country because
what happened in Bhiwandi has not happen-
ed for the first time. We have seen what
happened in 1967 and even berore that aod
had to deal with communal riots and the
ugly forces which are really speakiog at the
root of those riots. That is & very dangerous
a d basic challenge to the wery concept of
the nation tit we call India © we shall have
to look at it from this paint of view, Whet-
her 1 am at fault or Government is at fault
or some political party is at fault- we can
certainly g0 into these questions and come
to certain conclusions. Even then the debate
has to be ultimately direcied towards drawing
some lesso s, T know we discussed these
questions at the time of the riots in Bihar,
in Ranchi im 1967. There were other
occasions when we debated this question, We
met in Kashmir and we came to certain con-
clusions. Somcbody asked a very pertinent
question : what have you done about those
decisions 7 I can give some details o what
we have done about them. Ultimately, the
question is whether we have reached a stage
when we can say that we have succeedsd. |
can of course give information as to what we
did about the conclusions we reached there,
But one must admit that in spite of having
done all those things we have not yet arrived
at a solution. The problem remains. We de-
cided on certain administrative steps. We
met in different standing committess and we
reviewed those decisions and we took further
decisions how 10 implement them. We have
sent many circulars and we have discussed
it once or twice, just a few months back also.
After the Gujarat incidents took place, the
Prime Mioister invited all the Chief Ministers
and ‘we all sat with them and reviewed the
decisions that we took at Srinagar and tried
to give further directions. The Standing
Committece of the National Integration
Council met many times and many leaders
from the opposition parties have participated
in those meetings. We have done all those
things. We decided at the administrative level
that intelligence agencies would have to be
strengthened. Most of the State Governments
have responded ; they were not only willing
but were also laking steps to have some
new intelligence colls"to find out iaformation,
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M We have also given instructions to see that
the district Magistrates and the District
Superintendents of Police should be made res-
ponsible for the prevention of communal
riots ; wherever necessary we always try (o
send assistance in the form of police force,
etc, All those administrative steps have been
taken or at least efforts have been made in
that direction. Ultimately we have realised,
not for the first time of course, when we dis-
cussed this matter in the Standing Committee
then also it was felt that mere administrative
steps were not going to help us out of this
particular difficulty. [ am not plealing or
making any apologia for the failures of the
admipistration wherever they may have taken
place. 1 do not want to take that posi-
tion, Wherever the Governments have failed,
whether in Gujarat or Maharashtra, 1 am
not making any distinction between State and
State.

If these state Governments are there,
and if they are responsible, certuin!y they will
have to fac* the conssquences. Judicial
enquiries in both the cases huve been insti-
tuted, Let us wait for the conclusions of
those enuiri*s. Bui, Sir, problem is not
of mere administrative action. When all the
political parties mut, it was appreciated that
it is not merely the audministrative m es
that are going to help us in this matter. We
will have to create conditions in this country,
create an atmosphere in this country, create
public will, a very strong public opinion in
this country and create such a political
climate in this country that the fear of or
suspicion apainst the minority communities
must be completely removed [ personally
feel that this, really speaking, is the basic
cause of the whole trouble. (faterruption.)

SHRI J. B. KRIPALANI: Order has
come to be established now in Maharashtra.
Why was it not done before 7 “Prevention
which is better than cure.”

SHRI Y. B. CHAVAN : 1 will come to
that. First of all, I will deal with the
general questions, because I do not want
to give a feeling that I am talking only
about the situation in Maharashtra. If 1
talk about Maharashtra, Shri Vajpayee might
say that 1 am only talking about Maharashtra,
Therefore, 1 do not want to givs that im-
pression, 1 am coming to those detalls
(Interruption.) 1 do not want to go away
without giving the necessary information and
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my own views about what has happened in
Maharmhtra.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : We will excuse you.

SHRI Y. B. CHAVAN : [ do not want
to be excused also, because If [ am at fault
certainly I will have to face the consequences,
Sir, the main poiat that 1 was emphasising
was...

SHRI JANESHWAR MISRA (Phulpur) :
As Home Minister, you have the greatest
resporsibility in this matter,

SHRI Y. B. CHAVAN: No doubt
about it. I am not shirking that responsi-
bility. (Imterruption.) So, the basic thing is
that the whole trouble has started because—
and I think that was the general view of the
leaders of all the political parties which met
in the Committee—an atmosphere s being
created in this country in which certala
minorities are made to appear suspect in the
mind of the majority. And once we create
that feeliog, naturally, an urge to seek
protection is created in the mind of the
minorities.

SHRI PILOO MODY : It is no solu-
tion,

SHRI Y. B. CHAVAN: If it is no
solution, then what is the solution 7

SHRI PILOO MODY : Stop violence
by maintaining law and order. (/nterruption.)

SHRI Y, B. CHAVAN : Certainly, law
and order must be maintained but not by
merely takiog police help...

SHRI PILOO MODY : How did you
bring it under control ? By enforcing law and
order,

SHRI Y. B. CHAVAN : 1do not deny
that law and order machinery will have to
be used not only ip the case of communal
disturbances but in the case of other distur-
bances also. I entirely agree with you, but if
we merely say that, that is going to be the
final answer, I think we are decelving our-
selves completely. (Interruption.)

SHRI BAL RAJ MADHOK : Mr,
Chavan, this is wrong, I wish you go deep
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into the matter and unless you do that
there is going to be no good remedy.
(Interruption.)

SHRI Y. B. CHAVAN : Therefore, we
will have to create conditions and positive
conditions in this country to create a feeling
that the entire nation stands committed to
the protection of minorities in this country.
It is in this sense. I think, that the Prime
Minister said the other day that we will fight,
we will fight on the streets ..(Fnteriuption.)...
I am sorry ; she said we will fight. It is not
that she alone is going to fight. When she
said that we will fight,—not in the streets ;
she has not said that ..

SHRIM L. SONDHI : 1 hope not in
New Delhi.
SHRI Y. B. CHAVAN : ...she meant

that we will fight for the whole country.
She was not speaking personally ; she was
oot speaking for the Government alone, but
when she said that, I think she reflected the
mind and the voice of this nation as a whole.
Therefore, this is the most important aspect
of the problem. If we forget this particular
asre:t, I think we have lost the whole per-
spective of this problem. ([nrerruption.)

SHRIJ B KRIPALANI : Mav I again
requst the Ho.ae Minister 7 1 want an
answer 1o my question, why the steps taken
afterwards were not taken before the riots
began. (/nterruptivn.)

SHRI PILOO MODY : Sir, I humbly
request you to ask the Home Minister to
eschew politics Let him do his job of
iraintaining l.w and order.

MR SPEAKER : If you interrupt once
or twice, it is all right, but not frequemly
like this.

SHRI Y.B. CHAVAN: Having
emphasised this aspect, I will make a
reference to onc more point. I would make
a request to all the political parties. I am
very glad we are all mneeting on the 22nd of
this month. Let us look to what we have
to do. Only afier two days, we are meeting
in the Oreaniz'ng: Committee, as we call it,
where representatives of all pariies, including
the party of Mr. Vajpayee, are going to
come togother to start a general campaign in
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the country
poison.

to throw out this particular

SHRI RANGA (Srikakulam) : Not under
your leadership.

SHRI Y. B. CHAVAN : Your party has
not agreed to come. That is a different
matter. But all the other partics are coming.

SHRI RANGA : Not under this leader-
ship. This is a bankrupt leadership.

SHRI Y. B. CHAVAN : That is your
choice What can I do about it ? Let us
appreciate that if we want to fight com-
munalism, it is no use blaming one party or
the other. Let us go down to the last man
in the last village in this country and create
a new atmosphere, If we do it, then alone
we will succeed.

SHRI J. B. KRIPALANI : Then don't
have the police and the army. Leave it to
the nation,

SHRI Y. B. CHAYAN : I do not want
to enler into controversies with Acharya
Kripalani, Coming to what happened in
Bhiwandi and Jalgaon ..

SHRI J. B. KRIPALANI: Why do you
maintain the police and the army ?

SHRI Y. B. CHAVAN : The army and
police are there because the Government is
there and the Government will govern,

SHRI RABI RAY (Puri):
govern in Bhiwandi,

It did not

SHRI PILOO MODY: Where is the
Government in this country ? (/aterruptions).

SHRI Y. B. CHAVAN : If the Govern-
ment has to govern, it has to govern in
cerlain ways, 1t works through the process
of law ; the rule of law has to function. The
Government has to work through certain
procedures, It has to function democrati-
cally. This is ot a dictator's Government
that only because we have the police and the
army, we can do anything. It cannot be
done likc that. (Interruptions).

MR, SPEAKER : All of you, please sit
down,
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SHRI ANBAZHAGAN (Tiruchengode) :
On a point of order, Sir. The way in which
hon. member of this House behave when
they do not agree with each other’s views -
this is the basic cause for the communal
riots in the country. Unless this behaviour
changes, the whole nation is going to be
on fire.

MR. SPEAKER : I do not know. That
may be the case for the whole nation. But
it i the greatest danger to this House and
the Parliamentary system of government,

SHRI Y. B, CHAVAN : Constantly the
question has been raised about the main-
tenance of law and order. As I said, it is
the duty of the government to govern and
government will govern. But some peoples’
concept of law and order is very different.
For instance, my concept of law and order is
very different from the concept of Shri Piloo
Mody. He would like the people to be shot
down...(fnrerruprions) He represents vested
interests which I do not represent.

SHRI PILOO MODY : May 1 know
whom you represent—the goondas in this
country ? Don't make such charges against
me. Whom do you think you are represent-
ing 7 You can use that language with some
body else ; not with me,

SHRI J. B. KRIPALANI : [ want to
ask only a simple question. Have you been
able to restorc law and order with your
police or your unity conferences 7

SHRIY B. CHAVAN: 1 have heard
the speech of our clder friend very attenti-
vely. I am prepared to listen to him again.
But I do not want to be interrupted.

Coming to Bhiwandi and Jalagaon, it is
a fact that both these places had a history of
communal harmony.

SHRI ATAL BIHARI YAJPAYEE : Not
in Bhiwandi.

SHRI Y. B. CHAVAN: I would like
him to see the history of Bhiwandi. With
the knowledge of what little time I have
spent in the national movement in that part
of the country I can say that a large number
of Hindu families and Muslim families were
working shoulder to shoulder like members
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of the same family in the pre-independence
days . (.fn.!e:mpum.r;

SHRI M. L. SONDHI : How can you
say...

MR. SPEAKER : I am fed up with this
member.

SHRI M. L. SONDHI : If you cannot
show this much patience, how can you expect
the country to have patience ?

werw wgtaw ;& g wmgar anfed
for 984 § @Y TAR AW FE AL,
(wmawm),..

SHRI M, L, SONDHI : Sir, you must
allow us...

MR. SPEAKER : Will you please sit
down ?

SHRI M. L. SONDHI : Sir, in this way
w.(Interruptions)

MR. SPEAKER : I would request the
hon. Member to kindly withdraw from the
House. This is not the way to behave in
this House.

SHRI M. L SONDHI : Sir, how ean
you say that you are fed up with me ?

MR. SPEAKER : I would request Shri
Vajpayee to take note of this. This Is
oot Fair,

st wew fagr wmedd:  geqw
wgiEg, G IR AT 7 gerew & )
afwer et wRT & 21T W1 wroA el
®Y g wgr fF age ey |

oW ST ;. A1Y WA ST
EXTE WY | F 5 ¥ § O Faggae
g et &1 L. (s

SHRI M. L. SONDHI : I will not be
cowed down by this...(Interruptions)

MR. SPEAKER : Please sit down or [
will have to deal with you,
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st wew fagt o asAw
wRYeU, AT 2T QA AE X W

werw wEE : AFT T Y A
WA =fgy ) g @ 3w 1 fegw
0 77 | & 7 awwar ot fF oww R
Iq T fede 730, a1 1 @ aifed

SHRI Y, B. CHAVAN : I do not know
what thev found objectionable, When I said
that relations between both Muslims and
Hindus have been very agreeable for decades
together. There were Hindu and Muslim
families who were traditionally nationalists
pot only for profession’s sake but they had
also participated in the freedom struggle for
generations together. This is the background
of this place.

Unfortunately, in recent years certain
wrong trends have stirted asserting them-
selves in that part, Some mention was made
by Shri George Fernandes that certain
speeches were made. Somebody may ask,
“Why don’t you go and get those speeches
examined by the police.” I will certainly do
80 but it is the responsibility of the political
leaders to find out what ultimately the man
in the last unit speaks. I endorse the request
made by Shri Geroge Fernandes that Shri
Vajpayee should go and see the speeches
delivered by the President of the local Jan
Sangh in this matter. There were bodies
which were crsated in the name of Rashtriya
Utsav Mandal, Sri Ram Maodal and some
sort of Mandal. 1 know there are also
Muslim communalist elements who asserted
themselves in Bhiwandi which is also equally
condemnable. [ am not trying to protect
them. Communal minded forces are also
there.

AN HON. MEMBER : What asbout
Shiv Sena ? .

SHRI Y. B. CHAVAN : I am coming to
Shiv Sena. 1 am not supporting Shiv Sena.
These forces were creating such conditions,
at the time of the procession of Shiva
Jayanti, I must say it was the effort of
very wise leaders among Muslims to see that
this thing goes off peacefully, and some
people who do not belong to either of the
parties—there were some people who are old
nationalists and freedom fighters—wanted to
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take a lead in this matter and see that an
atmosphzre of understanding is created. It is
a fact that the tension which was beiog bullt
in that area was known to Government also,
aod the district officers were taking action
in that matter Some time in the middle of
April a meeting of both the parties was
catled to find out how we could evolve a
sort of agreeahle programme for this
occassion and it was at that time—hon'ble
Member Shri George Fernandes read some
parts of the speech —that some of the Icaders
of the Muslim community did make certain
suggestions, Unfortunately, those sugges-
tions were propagated as if they were
putting impossible conditions. It was the
intsntion of the Muslims to enable them-
selves to participate in the procession of
Shiva Jayanti. Thev did not want it to be
treated as a religivus procession as they
thought it was the procession of a national
leader and it should be treated as a national
procession. If they muade the suggestion
that let us not use ‘gulal’ -

SHRI KANWAR LAL GUPTA : Why ?

SHRI Y. B. CHAVAN : Here comes the
poison. Because it is a question of com-
monsense, on such occasiops it is the
experience of every town that whenever such
processions go near the mosque there is a
tendency to use ‘gulal’ and throw it on the
mosque also and it creates trouble. What
is wrong about this suggestion 7 If they
suggested, let us not use slogans hurting tt&e
feelings of any particular community, what is
wrong about it? 1 should s.y that this
suggestion was very prophetic, Having
agreed about the slogans, it is a fact that
certain elements in the procession broke that
promise and gave slogans *Muslim Chor
Hain"”. I know there were a large number
of Muslims in the procession. Their position
became impossible. Their positionb ecame
embarrassing. They had to leave. Some
people were arrested by the police. Some
hon’ble Members wanted to know what the
police were doing ? Police was there all the
time. When there was an agreed route,
agreed slogans they wanted to be there to
see that the processionists behave and that
the procession is peacefully completed.
Nearly 700 police were there.

SHRI ATAL BIHARI VAJPAYEE:
Unarmed.
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SHRI Y. B. CHAVAN : Unfortunately,
Vajpay:eji has always worked as an Opposi-
tion Member. He does not know how to
run an administration,

SHRI ATAL BIHARI VAJPAYEE:
Tell me how the administration is run.

SHRI Y. B. CHAVAN : When there is
a procession of 7,8,000 people, going through
very narrow streets of a city which has a
background of tension, if you keep armed
police all along the procession, you do not
know what will happen. It was a very wise
decision of the police that they did...
(Interruption)

SHRI :. M. JOSHI (Poona) : May I say
that when the Muslims complained that
slogans which were not agreed to were being
given, the Collector asked them, *“What shall
I do ; shall I ban this procession here and
now ?** They themselves said that he could
not do that at that time.

SHRI Y. B. CHAVAN : When a proces-
sion is in movement, it is very difficult to
take any decision because it may ultimately
create a very ugly situation there. Therefore,
they tried to arrest some people. Then
tension wes created and a demand was
made not to arrest those people. They again
promised that they would not shout those
slogans. But agaio those slogans were
shouted. That created a condition which was
beyond the control of anybody. I wish,
somctimes a Member of this House takes
the r sibility of c lling pre ions
under those circumstances. Then they will
know what exactly law and order means.

SHRI M. L. SONDHI : Alibi,

SHRI Y. B. CHAVAN: It is not an
alibi.
SHRI M. L. SONDHI : One day you

were known as a good administrater. Ten
years ago You were known as a good ad-
ministrator. I worked onder you and 1
know that you were a man of guts then,
But today you are known as a paper tiger.

SHRI BAL RAJ MADHOK : We did
that in Delhi. When the Ramlila processton
was going, some people threw a dead caif in
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a gunoy bag. But we saved the situation in
Delhi.

SHRI Y. B. CHANAN : I am glad that
Shri Sondhi gave me a comphment for the
past. I can reciprocate it. I had a very good
opinion about him as an officer. But I do
not bold the same opinion about him now.

SHRI M. L. SONDHI : You have set
very bad trends.

MR. SPEAKER : 1
helpless against you.

am completely

SHRI Y.B. CHAVAN : At this point
1 must say that both the communities played
mischiel here. 1 do not say that merely the
Hindus did it. The Muslims also did it,
because Muslim communalism was also at
work there.

Now, whether the police should immedia-
tely have resorted to firing or whether they
could have effectively done it or not, is a
matter of detail ; this is a matter of inguiry.
In these matters, naturally, the judicial
inquiry commission will enguire. But from
whatever I saw I must say that I found the
SP and the Collector, whom according to a
Srinagar decision we are holding responsible,
without sleep for two days. When I wont
on the Yth | saw the District Magistrate
without any voice ; be bhad injured himsell
in this procession and he was doing his best.
But when things had gone completely out of
control, when indisciplined elements from
both the communities bad allowed things to
go out of control of anybody, it was his
effort to see that everything was controlled.

1 was asked how is it that they uMimm-
tely succeeded after three days. When you
organise things properly, when they had the
police force at proper places, when they
could organise the saner clements in tho
commupity alse to come to their help,
gradually they succeeded in creating better
conditions. Things did not come to normalcy
immediately.

DR. SUSHILA NAYAR (Jbansi) : It is
not correct. 'When there was firing, it was
comtrolied.

SHRI Y. B. CHAVAN : I know, things
were going bad for three, four or five days,
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ot wemew oy & oft agi war
a7 | 9w atg & g ¥ A WO wOE
gfrm ® sg-ag dar fear wRX ¥
W, THT a4 o ZuA 91 &7 I@ AT
TR 39 a7w F1 fadfew @i agf far ?

SHRI Y. B. CHAVAN : What steps the
State Government had taken before that is a
matter of inquiry. Let the Judge come to
that conclusion. If they had failed in
their duty, they would certainly face the
consequences.

But, as I was sayiog, the things did not
come to normalcy immediately. It took
3-4 days. Immediately from the 8th or 9th
onwards, a large number of people were leav-
ing that place when all sorts of rumours
were there. A large number of people went
to villages ; a large number of people went
to Thana and other places. They went
with all sorts of stories. In these circum-
stances, no amount of contradictions could
help. I know, when I was going to Bhiwandi,
we stopped on the way at nearly half a
dozen places to stop these people from going
and we told them, ‘For God's sake, don't
g0 away. But if you must go, don’t tell all
sorts of stories. " They said tbat they will not
do that. When they went, no amouat of
persuasion. no amount of contradiction.
could help in such circumstances, There is
some sort of, 1 should say, a madness in

this thing.

I can only say that the sdministration
there tried to do their utmost. But when
these conditions are created, when the poison
is created in the minds of everyooe there,
how can you control by police danda or
kanom, 1t was just not possible,

Coming back to Jalgaon, 1 have nothing
to say in defence of the administration there.
Because what happencd in Jalgaon is some-
thing that hurts me. Possibly, again, even
now, my hon. friend, Shri Vajpayee, will say
that I am feeling rather hurt and my emotions
are aroused because I am from Mabarashtra.
I am from Maharashtra. 1 cannot help it.
Everybody is born in some State, in some
language group, Nobody can help it. But
Tam glad that at least for the people of
Mabarashtra, I have got tears in my eyes, I
wish the same 1hing for Shri Vajpayee and,
1 hope, at least for his own people, he will
bave tears. It is the human wvalue that
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matters most. Whether I am a leader of this
small area or even if 1 am not a leader at
all, I pray to God that my human values
are kept intact, That is much more important
than anything else.

At least, there was some temsion in
Bhiwandi. But in Jalgaon, there is absolutely
no history of communal tension behind it.
For the last 40 years, I know that this was
the place which has had conventionally,
traditionally, a secular character. Even
today, although the hon. Member of this
House. Shri Sayyad Ali, who represents that
arem, is not a national leader etc. heis a
very leading practitioner in Jalgaon was
elected with an overwhelming majority from
that place, It shows the understanding
between the people there. The Muslims in
that city are not more than 6 to 7 per cent,
That is the history of this place. But this
poison of communalism which is created in
the country has also got planted there. Some-
thing of this madness had reached there
also. There was the Shivaji Jayanti procession
there a day before and it went off peacefully.
And the next day, suddenly, there was some
sort of a scuffie at some gambling place—I
do not know whether that is really respon-
sible for it ; that is what is given out— within
2§ to 3 hours, nearly 200 Muslim houses
were burnt and many people were burnt in
the houses . ({nterruption)

SHRI J. B, KRIPALANI : May I again
interrupt him ? He has been talking of com-
munalism over and over again. Whose
procession was that 7 Was it the procession
of Hindus or the procession of the Shiv
Sena ?

SHRI Y. B. CHAVAN : He is only
blinding himself to certain facts. This
procession, as I said, in Bhiwandi was both
of Muslims and Hindus.

SHRI J. B. KRIPALANI : Was it a
Shiv Sena procession or a Hindu procession ?

SHRI Y. B. CHAVAN : 1 am coming to
that. Let me go to the question of Shiva
Sena again. I have no doubt that Sena
element has done the greatest harm to
Mabarashtra. 1can say that—I bave sald
it before—I have always suffered at the
hands of Shiv Seoa ; I bave always con-
demped Shiv Sena as a very retrograde force,
a force which is not only against the interests
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of India but, [ should say, against the basic
concept of human values (Imterruptions)

AN HON. MEMBER : Ban it.

SHRI ATAL BIHAR YAJPAYEE : You
had an alliance with Shiv Sena in the
Bombay Corporation elections.

SHRIY. B, CHAVAN : Not atall. I
would, on the contrary, have to say that
your party workers had many things to do
with Shiv Sena 1 am prepared (o prove that.
There is no vse merely holding some Party
responsible.  But, at the same time let me
make a request 1o this hon House. Let me
make a request now. | forget for a minute
that 1 am Home Minister. 1 would like to
make a very honest request. Don't try to
identify the people of Maharashtra with the
Shiva Sena. Please don't do that. This will
be the greatest injustice to Maharashtra,

20.00 brs.

SHRI UMANATH (Padukkottai)
That nobody has done. Why do you bring in
that ?

SHRI1 Y. B. CHAVAN . | know. Thank
you very much for that You have not said
that but some others have said that, I am
not saying that you have said that, You
made it clear when you started the debate
last time. You had specifically made that
point clear. I know that.

SHRI UMANATH : Who has said it ?
Nobody has said it,

SHRI Y. B. CHAVAN : [ would like to
say that this Shiva Sena element also has
made the name of Maharashtra bad. When-
ever they support the cause of Maharashtra,
I think that cause ultimately suffers. The
guestion which is rightly asked is : What is
it that the Government of Maharashtra is
doing about the Shiva Sena ? That 15 a
legitimate question.

SHRI RANGA : And the Government
of India also.

SHRI Y. B. CHAVAN : Government of
India also. That is a question that you and
I will have to come together and solve.—It is
pot enough to take to mercly what the
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Government of India does against all these
regional senas, —We are no doubt trying to
apalyse the problems of regional forces and
of communa! forces and their violent activi.
ties. But this is the question which the
leaders of this House will have to sit and
think about. It is not enough if only one
Party acts, it is as a House we have to
discuss question.

As far as Maharashtra Is concerned, I
have many times discusscd this question
with the Chief Minister of Maharashtra. This
question has been discussed on the floor of
Maharashtra Assembly also wvery recently.
1 have got some extracts of the speech he
gave in the Maharashtra Assembly. He has
five given figures that since February, 1969
hundreds of Shiva Sena workers have been
prosecuted and many of them have been
sentenced. Even the leader of Shiva Sena,
Mr. Bal Thackeray was arrested under
the Preventive Detention Act. Certain
prosecutions have been started against him.
In one prosecution he was convicted in the
Magistrate’s Court. But the District Court
acquitted  him. The Government of
Maharashtra has gove in appeal against that,
Ultimately, the Goveroment of Mabara-
shira also will have to work through the
processes of law. Well, I know, this is a
matter which the Inquiry Commisslon will
have to go into. The element of Shiva Sena
in Jalgaon and the elements of Shiva
Sena in Bhiwandi also are responsible for the
trouble. This is the impression I have got.
These are matters which are to be gone into
very carefully and deeply by the judicial
inquiry. I really do not want to make any
Judgment. Therefore, If I can make an
appeal in the name of this House, I would
like to fell those people who are being guided
or misguided by the Shiva Sena, do take a
lesson from this because they are in no way
serviog the cause of Maharashtra nor serving
the cause of the nation. [ would like to have
genuine co-operation in this matter from
many other members with whom possibly I
may talk on this matter,

There is no question of giving any protec
tion to the State Government when we are
committed to certain political idiology
because we believe in those ideologles. We
beliove in certain principles. Therefore, the
priociples for which we stand have nothing
in common with the principles for which any
regional organization or communal organiza.
tion stands for,
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AN HON. MEMBER : Preveative deten-
tion is there for you,

SHRI Y. B. CHAVAN : I told you that
even preventive detention was made use of.
Mot that it was not made use of. Preventive
detention was used agaiast him but he was
released by the Higb Court.

Bomebody said —I think it was Bakshi
Saheb—that so many people have been killed
and ‘how many people you have hanged 7' [
wish 1 was a dictator hanging people like
that, I would speak of ‘Maharashtra again.
because we are discussing riots in  “fahara-
shtra ; I will oaly give certain facts, In the
last year and a hall, riots took place in
Auraogabad. Riots took place in Nagpur,

Sir, one more item on which we are
emphasising is that in the case of these
riots prosecutions should be very energetically
instituted. 1 have got some figures about
prosecutions pursued by Maharashtra Govern
ment. If the hon. Member is interested I
can give them. Large number of people
were prosecuted in Aurangabad and Nagpur.
I am glad to inform the House that in many
instances the cases ended in convictions and
some people were sentenced to life imprison-
ment and many people were sentemced from
one year to seven year terms., Therefore, it
is not that efforts were pot made in this
matter, Il you wan* to condemn the Govern-
ment or the Chiel Minister, you do so but
at least give them their due for whatever
efforts they have made.

ot wy fowd : 70 AT S awe
TH ATGE A qga @6 TR E oW
wtar & fow &7 oo fgg g@eww w1
aroET ST W A & & gAR Qo afy
g fadt foet | % o) 0w AX ok
faux § fo AN o w1 IO % T
feray, YFATAOIAE AF A WWAT | A Y
M gwe G WA 1 37 gwar wrag
g for T & ot ¥ w-ft wgdmm =+t
R A WP ¥ s qwwoe
ATYE A T gE § § fag aar wY
wiearge fear § | & ST o AT Wy
e T awd §
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SHRI Y. B. CHAVAN : Well. Sir, 1
don't know ; I will certainly find out why the
reply was not given to him

st vy fomy : ag o7 feg-gfew
T H IR A 91 R Fg feht W)

frgg #art # ggr, a1 & quEE 7
F@I |

SHRI Y. B. CHAVAN : The point is,
whether he took any action against the com-
munal elements there or whether he did not.
The point of reply also is important and I
will go into it. I know that the Chief
Minister of Maharashtra is certainly very
careful about these matters.

ot wy famd : 37 & g Afeaferaa
At 2

SHRI NATH PAI Normally the
Government does not condescend to reply to
letters and that is our experience. It does
not condescend to reply to letters of M.Ps. 1
have experience of this, The Chiel Minister
does not condescend to acknowledge or
reply to letters

st vy fomd : 37 % aga STEAT 0
iR

SHRI Y. B. CHAVAN ; | am very
sorry to hear this... (Interruptions)

SHRI J. B. KRIPALANI : During the
Bombay riots, is it a fact that the Govern-
ment asked the leader of the Shiv Sena in
Jail to give a statement to the people to
keep quict and not to disturb the peace ? Is
that a fact.

SHRI Y. B. CHAVAN : It is not a fact
as much as I know. I know during the riot,
that man was arrested and placed in Jail.

SHRI J. B. KRIPALANI : It appeared

in the papers that that is what had
SHRI Y. B. CHAVAN : He was in
jail..

SHRIJ. B. KRIPALANI : From jail
b was asked to issue an appeal.
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SHRI Y. B. CHAVAN : He did isue
the appeal. That cannot be helped.
(Interruptions:

SHRI J. B. KRIPALANI : No body can
issue an appeal for peace from Jail unless
the Government allows it.

it wy fowd : ot dg NG A awd
Y fag a1 & arw M=t a@r @ 9 6
¥ A IT F FAW AT G o)

wY UW Juw e ;s gEeaad
amg® et wEl FwEd § oar gom
iy z ? (fmarmp!fonx)

SHRI
this...

MADHU LIMAYE : We know

SHRI Y. B. CHAVAN : This is not
very relevant—I should say. Are you going
to say that those who have not participated
in the freedom struggle are mnot patriots in
this country—as if they have nothing to do
in this country ?

SHRI BAL RAJ MADHOK : 1 hope
that this argument—ihat Jan Sangh did not
take part in the freedom struggle, will not be
used again,

SHRI Y. B CHAVAN : So far as the
Shiv Sena is concerned, I have given my
own astessment of it. (/nrerruptions) My
appeals is meant for those who care for it.
What is the use of my making an appeal to
those who would not care for it 7

Going back sgain to the basic question,
I have given details about this particular
incident. What Las hapdened is something
very bad. Butwe should not merely say
that it is bad, but also make efforts to see
that such worst things do not bappen in this
country. And, in that, I quite agree with
what the Hon. Member has sald, that this
question will have to be treated as a national
question. It will have to be completely
taken out of the party context and therefore,
now ls a test for us, for all of us. Itiga
test for all of us in the programme that we
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are going to have for creating a new atmos-
phere in this country.

If we 8o that then alone this country
as a nation, has a future. If we don't
succeed in this effort, I don't know what is
the future that is in store for us.

20.10 hrs.
CONVICTION OF MEMBER
(Shrl Ram Gopal Shalwale)

MR. SPEAKER : I have to inform the
House that I have received the following
communication, dated the 20th May, 1970,
from the Judicial Magistrate, 1st Class,
Parliament Street, New Delhi :—

“Shri Ram Gopal Shalwale, Member,
Lok Sabha, was produced in the Court
along with his other co-accused to stand
their trial in this Court for an offence
punishable under Section 188, Indian
Penal Code. He was served with a
notice according to law and he has
pleaded guilty to the charge. By this
court order dated the 20th May, 1970,
I have convicted Shri Ram Gopal
Shalwale and others under Section 188,
Indian Penal Code and have sentenced
each of them to Imprisonment till the
rising of the Court.”

MR. SPEAKER : Thank you very
much.

SHRI PILOO MODY : A vote of thanks
to the Chair may be intorudced ln
Parliament.

MR. SPEAKER : Thank you very much,
I am very glad that we will all have rest,
specially myself, for some time.

The House Dow stands
aine die.

adjourned

20.11 brs.

The Lok Sabha then adfourned sine die

Prioted at Akashdecp Printers, 20 Daryaganj, Delhl-6.



